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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BEN CH, NEW DELHI

S

Original Application No. 606 0f 2018

INTHE MATTER OF :

AND IN THE MATTER OF:
Government of NCT of Delhj

Delhi and am conversant with the facts of the present case on the basis of records

maintained by the Environment Department, GNCTD / Delhj Pollution Contro]
Committee in jts ordinary course,

tgyr%f@f@?quahty, 100 polluted industrial clusters, illegal sand mining etc, in the
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3. That compliance report dated 05.12.2025 was filed by the Government of N(gy of’

Delhi before the Hon'ble Tribunal giving status of solid waste and sewage
management in NCT of Delhi and also informing about the various orders passed by
the Hon'ble Supreme Court in WP(C) No 13029/1985 titled as “M.C.Mehta Vs
Union of India and Others related to solid waste management.

Vide above mentioned compliance report dated 05.12.2025, it was also informed
that in compliance to the orders passed by the Hon ble Supreme Court, Government
of NCT of Delhi had filed Affidavits before the Hon'ble Supreme Court from time
to time and in compliance to the order dated 24.04.2025 Government of NCT of
Delhi had filed its first quarterly report on 29.08.2025 and second quarterly report
on 29.11.2025 before the Hon'ble Supreme Court.

. That this Hon ble Tribunal took up the matter on 22.12.2025 and has given following
directions at para 7, 8, 9,10 and 11 of the order dated 22.12.2025 of Hon'ble

Tribunal :

“7. The submission of the Learned Amicus Curiae is that there is no restrained
order by the Hon’ble Supreme Court, therefore, the NGT can proceed to
examine the issue of solid waste management in GNCTD. However, to avoid
the overlapping exercise and conflicting order, we direct the GNCTD to file the
regular progress report in respect of solid waste management for the purpose

of completing the record.

8. So far as the liquid waste management in GNCTD is concerned,nothing has
been placed on record by the GNCTD to show that this issue is pending before
the Hon’ble Supreme Court. Therefore, in terms of the earlier order of the
Tribunal, the GNCTD is required to take action and file periodical progress

__report concernmg the liquid waste management in GNCTD...

Appmr’a by

Reg. Ma. 010156 ;“
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10. Further, the water quality data of River Yamung Stretch between

PN

Wazirabad Barrage to Asgharpur Village in compliance to prescribed @
standards may be disclosed by DPCC in the next report.

11. Let the further progress report in respect of liguid waste management be

Jiled 01 weel before the next date of hearing........ . ”»

Solid Waste Management

3. That, in compliance of order dated 24.04.2025 of Hon'ble Supreme Court in WP
(C) No 13029 / 1985 titled as “M.C.Mehta Vs Union of India and Others” related
to solid waste Mmanagement, First, Second and Third Quarterly Reports of Govt. of
NCT of Delhi were filed before the Hon'ble Supreme Court on 29.08.2025,
29.11.2025 and 28.02.2026 respectively.

6. That, Hon’ble Supreme Court vide Judgement dated 12.03.2026 has disposed of
the aforesaid Writ Petition with directions that the Registry shall register five new
Suo Moto Writ Petitions (Civil), including “Curbing Air Pollution in the National
Capital Region —Solid Waste Management and Burning of Crop Residue and
Firecrackers”, to oversee compliance of Solid Waste Management Rules 2016,
issues relating to landfill management, Waste-to-Energy Plants, and effective
implementation of existing policies regarding stubble burning. ..

Copy of the Judgement dated 12.03.2026 of Hon’bie Supreme Court in WP(C) No.
13029 / 1985 titled as “M.C.Mehta Vs Union of India and Others” is annexed as

Annexure—1.

7. That in compliance to the aforementioned Judgement dated 12.03.2026 of Hon’ble
?,y_pxemg“(jourt, Fourth Quarterly Report of Govt, of NCT of Delhi has been filed

S
NO T~
/ﬁﬁm@ l?ﬁl} ble Supreme Court on 02.06.2026.
v, \
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(m ‘i*-d and Fourth Quarterly Reports of Govt. of NCT of Delhi filed
o 1!
's(\‘a,ﬁ Chefo lgs(ﬁ%éi‘?ﬂ Eble Supreme Court on 28.02.2026 and 02.06.2026 respectively are
WA\ Reg. No. 010/06 /. |
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@ 8. That Solid Waste Management Rules, 2026 (SWM Rules, 2026) has been nofgged

by Ministry of Environment, Forest and Climate Change (MoEF&CC) on
27.01.2026 (published in Gazette of India on 28.01.2026) and these Rules have
come into force with effect from 01.04.2026.

9. That, further Hon’ble Supreme Court has taken up the issue of implementation of
Solid Waste Management Rules, 2026 in Civil Appeal No.6174 of 2023 titled as
“Bhopal Municipal Corporation vs. Dr. Subhash C. Pandey & Ors.” and has given
various directions vide orders dated 19.02.2026, 29.04.2026, 05.05.2026 and
25.05.2026 to Ministry of Environment & Forest and Climate Change, Ministry of
Housing and Urban Affairs, Department of Drinking Water and Sanitation,
Ministry of Jal Shakti, Ministry of Panchayati Raj, Ministry of Rural Development,
All State and Union Territory Governments, Local Bodies (Urban and Rural),
District Collectors, Central Pollution Control Board, State Pollution Control
Boards / Pollution Control Committees and other concerned Departments and
Authorities.

Vide above mentioned order dated 25.05.2026, Hon’ble Supreme Court has
constituted “Supreme Court empowered Monitoring Committee” (SCMC) for the
implementation of Solid Waste Management Rules, 2026, with the following

Secretaries of the Union of India and the Central Pollution Control Board:

o

. Secretary, Ministry of Housing and Urban Affairs (“MoHUA”);

. Secretary, Ministry of Environment, Forest and Climate Change;

on

c. Secretary, Department of Drinking Water and Sanitation, Ministry of Jal
Shakti;

d. Secretary, Ministry of Panchayati Raj;

e. Secretary, Ministry of Rural Development;

f. The Member Secretary, Central Pollution Control Board (“CPCB”).

ffl" hé*“B% will be chaired by the senior-most Secretary, and the Member-

y/ f.l‘:r" Se;ggaga% : ﬁvenor will be the Member Secretary of CPCB. The SCMC members
"‘RAJK Ay
{ A.g;@nrﬁsppns bIe for supervising pan-India performance and implementation of the
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i) Copy of order dated 25 :05.2026 passed by Hon’ble Supreme Court in Civil Appeal

No. 6174 of 2023 titled as “Bhopal Municipal Corporation vs. Dr. Subhash C.

& Ors.” is annexed as Annexure—4

Pandey

10. That in compliance to the above mentioned orders all concerned Ministries and
State Governments including NCT of Delhj are taking necessary action for

compliance in letter and Spirit.

11. Generation of MSW and Processing Capacity
That assessment of generation of Municipal Solid Waste (MSW) and processing

capacity based on the information provided by the Urban Local Bodies (MCD,
NDMC and DCB) is briefed in following table:

MSW Generation, Processing Capacity, Gap & Capacity of Proposed Facilities in Delhi.
W Name of No of Quantum MSW Gap in Capacity Total
No.| Urban Local| Wards/ of MSW Processing Processing| Addition after Capacity
Body Circles | Generation Capacity Capacity Commissioning after
(in TPD) (including of Proposed | Commission
WTEs, (in TPD) Facilities ing of
Compost Plants Proposed
& MRFs) (in TPD) Facilities
(in TPD) (in TPD)
1. |Municipal [250 Wards| 1250 7841 4659 By 2027-2650 10491
Corporation |(12 Zones) (63 %) (37 %) (83.9%)
ey By20287650 | 15491 ]
(123.9%)
2 |New Delhi |14 Circles| 300 100 %* Nil  |WE at Okhla is having
Municipal sufficient capacity of 400
Council TPD for processing MSW of
| | (NDMC) NDMC.
3 | Delhi 8 Wards 62 100 %* - Nil
Cantonment
Board
(DCB)
LJ Total 12862
I\%%

*Mainly through Waste to Energy Plant (WtE) at Okhla having total capacity of 1950 TPD [1550 TPD

- “fO?M%Qﬂ‘?" DF‘B and 400 TPD for NDMC]. Expansion of existing Waste to Energy Plant at Okhla for

; Slieapacity from 1950 TPD to 2050 TPD ig

I/ ey VAR (B0
g( @) Appointed by
|k Govtof NCTof Delh, )£ )
WS2\Reg. No. 010/06 /L
N e
A . S

proposed and Timeline for Completion is
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12. That to fill the gap in municipal solid waste generation & capacity and alggyto

meet the future requirement considering the increase in population & MSW

generation in Delhi, MCD has proposed MSW Processing Facilities in Delhi with

total Additional Capacity of 7650 TPD as given in following Table

Proposed MSW Processing Facilities of MCD in Delhi

S. MSW No | Location Capacity Timeline for Completion
No. Facility Addition
(in TPD)
1. | New Waste 1 Narela- 3000 December, 2028
to Energy Bawana e Project was awarded to M/s Jindal on
Plant at 06.01.2025
Narela — e EC accorded by MoEFCC on 18.06.2025
Bawana e Payment of Rs 23.72 Crore made to
power grid on 19.06.2025 for shifting of
(For 3 Zones transmission  lines &  targetted
City SP, completion date is 30.06.2026
Karol Bagh & e PPA executed between Concessionaire
Narela Zone) and DISCOMS
e Concessionaire has filed petition in
DERC for approval of PPA
e Work of shifting of transmission lines is
in progress by PGCIL.
e Parallel activities are being carried out by
the Concessionaire.
2. | New Wasteto | 1 Ghazipur 2000 December, 2028
Energy Plant eTender was floated on 09.07.2025 &
at Ghazipur technical bids were received on
13.11.2025
e A piece of land measuring 20 acres shall
be reclaimed through bio-mining of
legacy waste at Ghazipur Dumpsite
e Financial bid opened on 19.02.2026 and
L1 rates are Rs. 7.39 per Kwh.
ePetition filed before DERC on
27.04.2026 for Tariff determination.
e Work order will be issued after DERC
e orders and approval of rate and agency
s E 2\ QR from the Standing Committee leading to
%\;/ "7 3 signing of Concession Agreement.
/f.u‘ RAJKR. uu:,ﬂm\
({ 03( Appointed by
W% GovtofNCTof Deth, /00 |
\ 'ikg No. 010/06 /2~
'\ ¢ i
N e
6
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3. | Expansion of | 1 Okhla 1000 March , 2027
Existing (From 1950 | o Environmental Clearance (EC) for
Waste to TPD t0 2950 | expansion was accorded on 09.03.2023.
Energy TPD) * DERC has accorded the approval of
Plant at revised tariff on 09.07.2024 and directed
Okhla the agency to approach for VGF funding.
® MoHUA has conveyed that INR 50
Crore VGF will be met out of total SWM
allocation
* Supplementary agreement signed on
08.12.2025 between JITF and MCD
* Consent to Establish has been issued by
DPCC on 19.12.2025
® PPA executed between Concessionaire
and DISCOMS.
* PPA is pending with NDMC.
® Civil works is in progress at the site.
4. | Expansion of | 1 | Tehkhand 1000 December, 2027
Existing (From 2000 | e Terms of Reference (TOR) was issued by
Waste to TPD t0 3000 | MoEF&CC on 16.09.2025.
Energy TPD) ® Public Consultation has been done.
Plant at . Views/Comments/Suggestions/Response
Tehkhand

sreceived from Public along with
Comments / Response of the Project
Proponent has been sent by DPCC to
o MOoEF&CC vide letter dated 06.11.2025.
* A subcommittee member has visited
Tehkhand WtE Plant on 19.11.2025.

® Meeting for grant of EC held in
MoEF&CC on 08.04.2026.

e Concessionaire has filed petition in

DERC for tariff determination.
5. [BoCNG |1 | omie

Bio CNG 1 Okhla 300 August, 2027
Plant (In plla.ce of | The process of termination of agreement is
CXIStNg | nder progress. Parallel exercise is being
Closed done to rope in the IGL/ other public sector
Compost plant

of 200 TPD to| ®©mpanies to complete the balance work

300 TPD) | and operate for the concession period.

6. | Compressed 1 Ghazipur 350 December, 2027

- ;;;_Bi"d;g? . * MOU signed with IGL on 26.11.2024
(CBGE)Pig N ® The Change of Land Use (CLU) has

L been notified by MOHUA on 30th June,
A KR.GULATT \~ 2025
| Appointedby i . ;
Lk Golof NCY of Delh, /O Jj * DDA handed over physical possession of
W\ Reg. No. 010108 ,-_..’M / land to MCD on 12.12.2025
.::"?.\\_ S ”

*
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e The land has been handed over to I, on
28.01.2026.

e M/s. IGL is under process of floating
RFP for engaging concessionaire /
agency for execution of the project.

e IGL has been requested through various
meetings & reminder to expedite the

process
Total 6 7650 TPD

7. | Bio Gas Plants| 1 |Nangli Dairy 200 Inaugurated on 20th September, 2025
for Dairies 1 | Goyla Dairy 200 July, 2026
Waste* | Ghogha 200 July, 2026
Management Dairy

8. | Engineered S | 1 Tehkhand Commissioned on 12.03.2024
anitary
Landfill
(SLF)

*These Plants are mainly for waste generated from Dairies & not included in total MSW Generation
of 12500 TPD of MCD.
The proposed waste processing facilities will increase the waste processing capacity of MCD from

7841 TPD to 15491 TPD capacity by 2028 which would take care of possible increase of MSW till
2033.

LIQUID WASTE MANAGEMENT

: 21 01 2026

13.That vide order dated 02.07.2025, Urban Development Department, Govt. of NCT
of Delhi has constituted High Level Committee (HLC) for Rejuvenation of River
Yamuna under the Chairpersonship of Hon’ble Chief Minister, Delhi. Hon’ble
Minister (Water), Delhi is Co- Chairperson and Chief Secretary, Govt. of NCT of
Delhi is Convener of HLC. Secretary, Ministry of Jal Shakti and Secretary,
Ministry of Housing & Urban Affairs (MoHUA) and HODs of various
Departments / Organisations are members in the HLC. Chief Executive Officer,
Delhi Jal Board is the Member Secretary / Nodal Officer of HLC. As per the said
""'order ?ﬁ%{l 02.07.2025 the HLC will oversee and guide the rejuvenation of
‘Yamuna li_rver in Delhi ensuring a comprehensive and sustainable approach to

;-‘_\_;\,,J \T1 | b

\ restore its ecologlcal health and aesthetic value. First meeting of HLC was held on
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' 3. | Expansion of | 1 Okhla 1000 March , 2027

Existing (From 1950 | o Environmental Clearance (EC) for
Waste to TPD 102950 |  expansion was accorded on 09.03.2023.
Energy TPD) * DERC has accorded the approval of
Plant at revised tariff on 09.07.2024 and directed
Okhla the agency to approach for VGF funding.
® MoHUA has conveyed that INR 50
Crore VGF will be met out of total SWM
allocation
| Supplementary agreement signed on
08.12.2025 between JITF and MCD
* Consent to Establish has been issued by
DPCC on 19.12.2025
* PPA executed between Concessionaire
and DISCOMS.
* PPA is pending with NDMC:.
* Civil works is in progress at the site.
(4. | Expansion of | 1 | Tehkhand 1000 December, 2027
Existing (From 2000 | e Terms of Reference (TOR) was issued by
Waste to TPD to 3000 | MoEF &CC on 16.09.2025.
Energy ' TPD) * Public Consultation has been done,
Plant at s Views/Comments/Suggestions/Response
Tehkhand

sreceived from Public along with
Comments / Response of the Project
Proponent has been sent by DPCC to
MoEF&CC vide letter dated 06.11.2025.

* A subcommittee member has visited
Tehkhand WtE Plant on 19,1 1.2025.

® Meeting for grant of EC held in
MoEF&CC on 08.04.2026.

e Concessionaire has filed petition in
DERC for tariff determination.

s Bsome 1t 1 |
5. | Bio CNG 1 Okhla 300 August, 2027
Plant (In place of The process of termination of agreement is
existing

under progress. Parallel exercise is being
Closed done to rope in the IGL/ other public sector
Compost plant .
of 200 TPD to| €Ompanies to complete the balance work
300 TPD) | and operate for the concession period.

6. | Compressed 1 Ghazipur 350 December, 2027
Bio-Gas. * MOU signed with IGL on 26.11.2024

9 &?/%} ® The Change of Land Use (CLU) has

Hion A\ been notified by MOHUA on 30th June,
& rhioumi L) 2025
] J,Ri?}f??igg}h g:::" f * DDA handed over physical possession of
Lo Nes 04008 wall land to MCD on 12.12.2025
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e The land has been handed over to IG{_n '
28.01.2026.

e M/s. IGL is under process of floating
RFP for engaging concessionaire /
agency for execution of the project.

¢ IGL has been requested through various
meetings & reminder to expedite the

process
Total 7650 TPD

7. | Bio Gas Plants Nangli Dairy 200 Inaugurated on 20th September, 2025
for Dairies Goyla Dairy 200 July, 2026
Waste* Ghogha 200 July, 2026
Management Dairy

8. | Engineered S Tehkhand Commissioned on 12.03.2024
anitary
Landfill
(SLF)

*These Plants are mainly for waste generated from Dairies & not included in total MSW Generation

of 12500 TPD of MCD.

The proposed waste processing facilities will increase the waste processing capacity of MCD from
7841 TPD to 15491 TPD capacity by 2028 which would take care of possible increase of MSW till
2033.

LIQUID WASTE MANAGEMENT

13.That vide order dated 02.07.2025, Urban Development Department, Govt. of NCT

&
Gl

f‘)’\&\

HERRUT

Appointed L

Wl Colg ief 2@»2% o

He { ”) i “.’"‘"_
Reg. No. 070/ B /o

of Delhi has constituted High Level Committee (HLC) for Rejuvenation of River

Yamuna under the Chairpersonship of Hon’ble Chief Minister, Delhi. Hon’ble

Minister (Water), Delhi is Co- Chairperson and Chief Secretary, Govt. of NCT of
Delhi is Convener of HLC. Secretary, Ministry of Jal Shakti and Secretary,
Ministry of Housing & Urban Affairs (MoHUA) and HODs of various

Departments / Organisations are members in the HLC. Chief Executive Officer,

Delhi Jal Board is the Member Secretary / Nodal Officer of HLC. As per the said

%rd"%ﬁl%{gd 02.07.2025 the HLC will oversee and guide the rejuvenation of

";

amuna

{

/er in Delhi ensuring a comprehensive and sustainable approach to

%logical health and aesthetic value. First meeting of HLC was held on
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Copy of order dated 02.07.2025 issued by Urban Development Department, Govt,
of NCT of Delhi regarding constitution of High Level Committee (HLC) for

Rejuvenation of River Yamuna is annexed ag Annexure-5,

14.That vide another order dated 02.07.2025 issued by the Urban Development
Department, Govt. of NCT of Delhi, an Executive Committee for Rejuvenation of
River Yamuna under the chairmanship of Chief Secretary, GNCTD has also been
constituted for execution of the directions of above mentioned HLC, Meetings of
Executive Committee are held regularly and five meetings of Executive Committee
have been held so far. Progress of various projects and action points are monitored

by the Executive Committee in its meetings.

Copy of order dated 02.07.2025 issued by Urban Development Department, Govt.
of NCT of Delhi regarding constitution of Executive Committee for Rejuvenation

of River Yamuna is annexed as Annexure—6.

15.That vide order dated 08.04.2026 issued by the Urban Development Department,
Govt. of NCT of Delhi, above mentioned Executive Committee has been assigned
to undertake all the functions, responsibilities, and matters assigned earlier to the
River Rejuvenation Committee (RRC) constituted by the Environment
Department, GNCTD vide office order dated 22.10.2018 in respect of Delhi in
compliance to the directions of Hon'ble National Green Tribunal in the order dated
20.09.2018 in OA No. 673/2018 in the matter of: News item published in The
Hindu' Authored by Shri Jacob Khoshy Titled "More river stretches are now
critically polluted: CPCR" in respect of monitoring, coordination, and

implementation of river rejuvenation activities in Delhi.

Copy of order dated 08.04.2026 issued by Urban Development Department, Govt.

of NCT of Delhi is annexed as Annexure—7,

{¢'6§§@}tg§§§lon’ble Supreme Court vide order dated 21.05.2026 in Civil Appeal

,%%y No (;)\.8»347\- 8548 / 2022 in the matter of “New Okhla Industrial Development
IQ! '

I

/44y RAJKRGULATI \ ) | |
| C!J( Appitonity Vs | State of Uttar Pradesh & Ors.” has constituted a Committee headed
i " W \.-;';Qw!r{.‘,‘i:},;:;w. ’;,‘3:,‘-"__45':: LA . )

%Rg‘(: %GJ“EE Hﬂi&’}LH@me Secretary and comprising Chief Secretaries of all States and

‘\\i - ;
i l
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\V/ Union Territories through which Yamuna flows including Secretaries / Heads »f ‘
State Pollution Control Boards and Amicus Curiae in this matter. As per the said
order the Committee shall prepare a comprehensive Yamuna Action Plan within
eight 08 weeks. The Home Secretary shall be at liberty to co-opt experts or other

authorities as required.

Copy of the order dated 21.05.2026 of Hon’ble Supreme Court in Civil Appeal No
(s). 8547-8548/2022 is annexed as Annexure—8.

17. That in compliance to the aforesaid order dated 21.05.2026 of Hon’ble Supreme
Court, Ministry of Home Affairs, Government of India vide office memorandum
dated 04.06.2026 has constituted a committee headed by Secretary, Home Ministry
and comprising of Chief Secretaries (GNCTD, Haryana, Himachal Pradesh, Uttar
Pradesh, Uttarakhand), Chairpersons of State Pollution Control Boards / Pollution
Control Committee (DPCC, Haryana SPCB, Himachal Pradesh SPCB, UPPCB,
Uttarakhand PCB) and Amicus Curiae in the said matter. Secretary, Department of
Water Resources, River Development and Ganga Rejuvenation, Ministry of Jal
Shakti, Government of India, Chairman CPCB, Commissioner, MCD, Director
General-NMCG, CEO-DJB (Convener) and Chairman-NOIDA are the co-opted

members in the said committee.

Copy of office memorandum dated 04.06.2026 issued by Ministry of Home

Affairs, Government of India is annexed as Annexure-9.

Sewage Management:

18.That Estimated sewage generation in NCT of Delhi is 3636 MLD (800 MGD)
which is 80 % of 1000 MGD Water Supplied by Delhi Jal Board (DJB). Discharge
of treated / partially treated / untreated sewage through various drains out falling

o mte I}XJ r Yamuna is main cause of water pollution in river Yamuna particularly in

f//.- \
VY

F ;ﬁ o~ ‘the Str
(/({,:,e} RAJ BP‘ n éj{“:é%h 'glgmts (STPs) of Delhi Jal Board (DJB) with total installed capacity of

between Wazirabad Barrage to Asgharpur village. There are 37 Sewage

gy WO t ?‘!
U;, (\:g ?ﬁo 1&%&’ g }14 MGD) which are being monitored by DPCC on monthly basis and

\ \{' Analysis ﬁ;:sults of STPs are placed on the website of DPCC. Letters are issued by

[ p—

'\\x___* : - 10
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" DPCC to DJB on monthly basis for taking rectification measures to meet the

prescribed standards. STPs of DIJB are having Online Continuous Efflyent

Monitoring System (OCEMS) which are connected to the servers of CPCB &
DPCC.

Capacity of STPs of DJB, Gap in treatment capacity, Gap in treatment is as
follows:

* Estimated Sewage Generation in Delhj - 3636 MLD (800 MGD)
(80 % of 1000 MGD water supply by DIB)

Installed Treatment Capacity of 37 STPs : 3702 MLD (814 MGD)

(101.8 % of estimated Sewage generation)
Capacity Utilization of existing STPs : 3387 MLD (745 MGD)
(91.5 % of installed capacity)

® Gap in Capacity : Nil

®* Gap in Treatment : 249 MLD (55 MGD) (6.85 %)

= No. of Complying STPs : 29 w.r.t. standards prescribed by DPCC
" No. of Non-Complying STPs : 07 (Excluding Molarband STP in

which case sample could not be
taken since it is under rehabilitation)

19. That it is most respectfully submitted that subsequent to the orders passed by this
Hon’ble Tribunal substantia] progress has been made. The matter of solid waste
Mmanagement and sewage management is being monitored by the Hon'ble Supreme
Court of India through various orders as mentioned above, Further, the issues are
being monitored at the highest level by the Centra Government (By Union
Secretaries/ Ministries) and Government of NCT of Delhi (By Hon’ble Chief
Minister and Chief Secretary). The installed capacity of 37 STPs of DJB ig
sufficient to tackle the 100% Sewage generation in Delhi.

Sewage Treatment Capacity Augmentation Plan of Delhi to accommodate
Future increase in Sewage Generation(Capacity augmentation from 814 MGD to15

/00 MGDY%
(/& 10) Newlidhy
OO AaUpeinted by
L, ) Gensimustifme
\ (3) New'8T® ¢ at/nouth of 8 drains out falling into Yamuna &in the catchment areas
h" of 1 Najdfgarh & Shahdara drains (460MGD) : By December, 2028

%f_)f capacity enhancement of 9 STPs (56 MGD) :By December, 2027
vpf 29 New DSTPs (170 MGD) : By June, 2028

ph
%

\Ji »
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@

Total Capacity of STPs by December, 2027 870 MGD
Total Capacity of STPs by June, 2028 1040 MGD
Total Capacity of STPs by December, 2028 1500 MGD

20.That, information in respect of Sewage Management in NCT of Delhi including

Sewage generation and Conveyance, Drains, Sewage treatment and Utilization,

Gaps and Action Plan, based on the information received from Delhi J al Board and

available with DPCC is given in the format mentioned in the order dated
22.12.2025 of Hon’ble Tribunal and annexed as Annexure—A.

21.That, water quality of River Yamuna in the stretch between Palla and Asgarpur is

being monitored by DPCC on monthly basis and Analysis Reports are uploaded on

the website of DPCC.Water Quality of River Yamuna in the stretch between

Wazirabad and Asgarpur as per the Analysis Report of DPCC for the month of May,

2026 is given in following Table :

S. Location | pH |[BOD[COD| DO |Fecal Coliform | Phosphate | Ammonical
No. Nitrogen
(mg/1)(mg/1)| (mg/l) | (MPN/100ml) | (mg/l) (mg/1)
Water Quality 6.5 |3mg/l| - | 5mg/l | 500(desirable) - -
Criteria(C! Class) | -8.5 or less or more 2500.(rr.1ax
permissible
1 | Wazirabad 74 | 4 20 3.1 3500 0.11 0.12
2 | ISBT Bridge| 7.2 | 50 | 128 | Nil 130000 0.34 432
3 |ITOBridge | 7.1 | 42 | 108 | Nil 120000 0.16 2.79
4 | Nizamudin 7.1 | 40 | 104 | Nil 110000 0.15 3.65
Bridge
5 | Okhla 69 | 46 | 116 | Nil 140000 0.17 2.70
jToamage
/46 IRiefs. | 73 | 60 | 152 | Nil | 330000 1.00 455
Yamund-a
Asgarpur. |
(KidyaliC
Hatyang)- /
r 4
& // 12




months of January to May, 2026 are collectively enclosed as Annexure — 10 (Colly).

22. That, in view of the above, the present compliance / progress report may kindly

be taken on record. )
o
W "

SPEPARENE,

Special Secrets -
 VERIFICATION Gort. of N1, of ponment)

Delhi Sec;‘etarr'at
New Delhf:%10002
L, the above-named deponent, declare that the contents of the present affidavit geo true

and correct to the best of my knowledge based upon the documents and records

available in the office and nothing material has been concealed therefrom.

Verified at New Delhi on féso JUN d;}[/] %{} June, 2026. ’\NJ{{)

DEPONENT

NOTARY PUBLIC
F ICT OF DELHE

/6??‘:5022

N T,

! ‘f‘?%i‘?ﬁ@m o0 JUuiv zUzo
@ Appointad by ol
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A4F0 INSC 288 IN THE SUPREME COURT OF INDIA

CIVIL ORIGINAL JURISDICTION
Writ Petition (Civil) No. 13029/1985

M.C. Mehta
versus

Union of India and others

JUDGEMENT

SURYA KANT, CJI.

REPORTABLE @

...Petitioner(s)

...Respondent(s)

1.  The instant Writ Petition, filed in the year 1985, constitutes the third of

the three longest pending cases in the history of this Court. This Court
has, through two Jjudgements passed by us on 11.03.2026, given a
formal close to the proceedings in Writ Petition (Civil) No. 13381 of
1984 and Writ Petition (Civil) No. 4677 of 1985, giving a new shape to
the efforts made towards environmental conservation and other
ancillary and supplementary issues. This Judgement is also being

passed towards a similar end.

INTRODUCTION

The genesis of these proceedings was aimed against specific polluting
industries operating in and around the National Capital Region (NCR).

Although the Petition had been filed in the year 1985, the case picked

Signatyre Nol Verified

f j
Digitally signeglty
AHJUFIB%

b UP momentum in the mid-1990s, when a slew of orders came to be
15

15:12:06!
eason:

passed with a view to curbing vehicular pollution.
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Over the years, the case has witnessed a rapid expansion in scope
through various Interlocutory Applications, filed by the government as
well as private entities. While some applications have been filed to bring
newer issues related to air pollution in Delhi to the attention of this
Court, others were necessitated by previous directions requiring this

Court's prior permission in certain cases.

Concomitantly with the enhancement of the scope of the instant Writ
Petition, this Court has stepped into the role of a supervisor and a
guide for the Government as well as private bodies towards ensuring
clean air in NCR. The decisions of this Court led to numerous laudable
initiatives, including the introduction of Bharat Stage Emission
Standards (BSES), proliferation of public transport and its transition to
clean fuel, and imposition of age regulations on vehicles. Similarly,
polluting power plants were relocated, and steps were also taken to

reduce stubble burning in nearby States.

Very importantly, addressing the lack of a cohesive regulatory
framework regarding air pollution in NCR, this Court facilitated the
establishment of the Commission for Air Quality Management in
National Capital Region and Adjoining Areas (CAGQM), which has now
taken a statutory form through a Parliamentary legislation.! Since its
inception, the CAQM has implemented various reforms, most notably, a

system of coordinated, uniform, and transparent measures to tackle

1 The Commission for Air Quality Management in National Capital Region and Adjoining
Areas Act, 2021.
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different levels of air pollution, titled the Graded Action Response Plan
(GRAP). With the Ajudicial oversight of this Court and the initiatives
taken by the CAQM, the steps taken by all stakeholders to curb air

pollution in Delhi and NCR have become substantially more effective.

We must, at the same time, acknowledge that, similar to the two Writ
Petitions referred to in the opening paragraphs of this Judgement, the
issues that grasp the attention and efforts of this Court are of a
substantially contemporary nature when compared to the original tenor
of the instant Writ Petition. As the scope of these proceedings has
expanded, so has the volume of Interlocutory Applications (IAs) filed
from time to time. We may also note that by the judgement dated
11.03.2026 passed by this Court in Writ Petition (Civil) No. 4677 /1985,
some IAs pending in that case have also been directed to be considered

with the issues pending in the instant case.

This inflation in the issues to be considered by the Court in a singular
and historic case has led to several administrative difficulties, which
inevitably reduce judicial efficiency and effectiveness. It is the need of
the hour than an organised system be implemented, whereby this Court
is enabled to deal with each issue in-depth, while also having a

comprehensive and holistic view of the broader considerations,

It is thus our considered opinion that these ends would be met by

bringing this Writ Petition to a formal close, while permitting pending
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issues and applications to be taken up through freshly registered suo

moto cases.

When this idea was presented to learned senior counsel/ counsel for the
parties on 23.02.2026, they were ad idemn that it is high time that the
captioned proceedings be formally disposed of. In accordance with the
order passed on 23.02.2026, the learned amici curiae have also
supplied a short note, outlining the various steps that may be taken to
manage the various IAs and pending issues. At this stage, it may be

pertinent to advert to the proposals contained therein.

SUGGESTIONS BY THE LEARNED AMICI CURIAE

LDUGGEO LU DX A e e e —————

At the outset, it has been submitted that the recommendations
contained in the note have been arrived at by the Amici Curiae, namely,
Ms. Aparajita Singh and Ms. Uttara Babbar, Senior Advocates, and Ms.
Shibani Ghosh, Advocate, in consultation with Ms. Aishwarya Bhati,
learned Additional Solicitor General of India, as well as the learned
counsel representing the Government of NCT of Delhi and the States of

Haryana, Uttar Pradesh, Rajasthan, and Punjab.

Firstly, the learned Amici have recommended a procedure for identifying
and formally disposing of the IAs which have become infructuous. This
will include an effort from the end of the Amici Curiae as also the
learned State counsel, while calling for relevant information and
submissions from the respective Advocates on Record (AORs)/Parties-

in-Person.
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Secondly, they have suggested that, simultaneously, an exercise be
undertaken to categorise the various IAs as per the different areas now
under consideration by this Court regarding air pollution in NCR. The
underlying objective is that moving forward, this Court may take up

each facet of the larger problem of air pollution in an organised manner.

Finally, the learned Amici have placed on record certain procedural
mandates which may be imposed to ensure a smooth adjudicatory

process and reduce delays in considering the prayers of the litigants.

We find strength in the proposals put forth before us through the brief
self-speaking note. We agree that it is in the interest of justice that the
Instant Writ Petition is formally disposed of, and the issues that survive

are taken up through newly registered suo moto cases.
DIRECTIONS

So as to give force to the above recommendations and with a view to
strengthening its efforts towards curbing air pollution in NCR, we deem

it appropriate to issue the following directions:
(i) The instant Writ Petition stands formally disposed of:

(ii) In its place, the Registry shall register five new Suo Moto Writ
Petitions (Civil), with the following titles to consider the delineated

issues:

Page 5 of 12
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(c)

(d)
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“Curbing Air Pollution in the National Capital Region -
Regulatory and Policy Framework, Air Quality Governance
and other Ancillary Issues,” including policy issues
regarding air pollution in an evolving regulatory regime,
transition to airshed level air quality governance, vacancies in
regulatory agencies, data accuracy and transparency.
improved enforcement of governance regimes, and increasing

of green cover in NCR;

“Curbing Air Pollution in the National Capital Region -
Vehicular Emissions and Pollution,” including issues
regarding payment of ECC, registration of lower BSES
vehicles, public transport, vehicular emissions, fuel
standards, improved traffic enforcement, and cleaner freight

movemernt;

“Curbing Air Pollution in the National Capital Region -
Conservation and Enhancement of Green Cover,” including
issues regarding cutting of trees in NCR, protection of the
Ridge and Morphological Ridge Forest in Delhi, Tree Census,

and enhancement of tree coverage in NCR;

“Curbing Air Pollution in the National Capital Region -
Pollution by Construction Activities, Power Plants, and
Other Industries.” including fuel transition, issuance of

emission standards for all industrial sources, ensuring
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compliance with emission standards, and compensation of

workers/labourers affected by suspension of work; and

(e) “Curbing Air Pollution in the National Capital Region -
Solid Waste Management and Burning of Crop Residue
and Firecrackers”, including compliance with Solid Waste
Management Rules 2016, issues relating to landfill
management, Wastle—toﬁEnergy plants, and effective
implementation of existing policies regarding stubble burning;

and

(iii) No new Interlocutory Application(s) or Miscellaneous Application(s)
shall hitherto be entertained by the Registry in the instant Writ

Petition or in the NEwW suo moto cases, till further orders.

16. The Interlocutory Applications pending in the instant Writ Petition shall

be dealt with in the manner explained hereafter:

(i) The concerned AOR (which would include Party~in—Persor1) who
has filed the IA shall inform the Registry as to whether the 1A has
become infructuous due to orders passed by this Court or the
efflux of time. If the AOR does not approach the Registry for the
above purpose on or before 15.05.2026, it shall be presumed that

the respective IA has been rendered infructuous;

(ii) If the AOR states that a particular 1A has not become infructuous,

he or she shall also place a note containing (i) the suo moto case
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which the IA falls under; (ii) the details of the Applicant(s); (iii) the

S

prayer sought; and (iv) the reason why the same is not already

covered by the orders passed by this Court;

(iii) Meanwhile, the learned Amici Curiae, in collaboration with the
learned counsel for Union of India, the States of Haryana,
Rajasthan, Punjab, and Uttar Pradesh, and the NCT of Delhi, are
required to undertake a similar exercise and identify the various
IAs that have been rendered infructuous, but are yet to be formally

disposed of;

(iv) All the IAs, where the Amici and the respective AOR(s) are ad idem
that the same are infructuous, shall be listed as Miscellaneous

Applications before the Registrar Court for their final disposal;

(v) The IAs, which, according to the learned Amici, have become
infructuous but remain pending as per the respective AOR(s), shall
be marked as ‘disputed’. Such IAs shall be listed as Miscellaneous
Applications before the Registrar Court for determining whether

the matter requires further consideration of this Court; and

(vi) All the IAs, where the Amici have indicated that further

consideration by this Court is required, shall stand transferred to

the respective Suo Moto Writ Petition(s).

17. Similarly, the learned Amici are requested to submit to the Registry a

list of specific issues that this Court has taken cognisance of and
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require further consideration but cannot be linked to any particular
Interlocutory Application. Such matters shall be, accordingly, taken up

as part of the appropriate Suo Moto Writ Petition,

An exercise analogous to that contained in Paragraph 16 shall be taken
with respect to the Appeals and Petitions, except Contempt Petitions,
tagged with the instant Writ Petition. Accordingly, if they are required to
be considered by this Court, they shall be registered as IAs within the
respective Suo Moto Writ Petition. In that respect, all tagged Contempt
Petitions shall be separately listed after taking directions from the Chief

Justice of India on the administrative side.

The Registry shall list the newly registered Suo Moto Writ Petitions as a
batch of tagged cases, with the petition re: Regulatory and Policy
Framework, Air Quality Governance and other Ancillary Issues as the
lead matter, after seeking directions from the Chief Justice of India on

the administrative side.

In the interest of expediency, the Registry is directed to implead and
Issue notice in each of the Suo Moto Writ Petitions to the following

parties:

(i) The Union of India through the Secretary, Ministry of

Environment, Forest and Climate Change;
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(ii) The States of States of Haryana, Rajasthan, Punjab, and Uttar
Pradesh and the NCT of Delhi, through the respective Principal

Secretaries, Departments of Environment and Forest;

(iii) The Commission for Air Quality Management in National Capital

Region and Adjoining Areas, through its Chairperson; and

(iv) The Central Pollution Control Board and the State Pollution
Control Boards of Delhi, Haryana, Rajasthan, Punjab, and Uttar

Pradesh, through the respective Member Secretaries.

We hasten to add that the formal closure of the instant Writ Petition
does not dilute the force of this Court’s previous orders and directions,
as issued from time to time. Such directions are final and Shall
continue to remain operative, subject to such further orders,
modifications, or clarifications as may be issued in future proceedings.
However, it may so happen that, due to such prior directions, a party
may require leave of this Court. In such an event, the party shall be at
liberty to approach this Court through a fresh Writ Petition, giving all

necessary particulars.

Keeping in mind the objective of timeliness, we are of the considered
opinion that further guidelines ought to be laid down regarding the
modalities for the future proceedings in the newly registered suo moto

cases. Accordingly, we direct as follows:
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(i) The counsel representing the CAQM, as also the learned counsel
for the Union of India, the NCT of Delhi, the different States, and
their functionaries and agencies, shall ensure that aj] reports are
circulated among all stakeholders, as far as possible, not less than

seven days prior to the upcoming date of hearing;

(ii) Each report shall be accompanied by a tabulated chart indicating
its salient findings, the recommendations made by the

party/agency, and the intervention sought from this Court; and

(iii) The respective counsel for the various private and official parties
shall ensure that copies of the different IAs, which are stated to
have remained pending, are supplied in soft copy to the learned
amici curiae as well as to Mr. Gurmeet Singh Makker, AOR,

assisting counsel to Ms. Aishwarya Bhati, learned ASG.

23. Ordered accordingly.

24. At this conclusive juncture, it is apposite that we record our
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)
q:)('j capital of our Country. It is our hope that this evolution will give new
energy and resolve to take these objectives forward, in an organised,

effective, and efficient manner.

(VIPUL M. PANCHOLI)

NEW DELHI;
MARCH 12, 2026
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IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION
WRIT PETITION [CIVIL] No 13029 OF 1985

D

M C. Mehta .. PETITIONER

VS

UNION OF INDIA & ORS. ... RESPONDENTS

NDOH 12.03.2026

INDEX

5. No. Contents

Third Quarterly Report on behalf of

GNCTD in terms of order dated i do 12
e 124.04.2026 for M.S W Rules.

Page No.

Filed by:
(JYOTI MENDIRATTA)

Advocate for Government of NCT Delhi

New Delny

Lated: o7 02.2026
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IN THE SUPREME COURT OF INDIA i Nl

CIVIL ORIGINAL JURISDICTION

WRIT PETITION [CIVIL] No.13029 OF 1985

)

SR

J

IN THE MATTER OF:

M. C. MEHTA . PETITIONER
Vs
UNION OF INDIA & ORS. ... RESPONDENTS

AFFIDAVIT OF NODAL OFFICER ON BEHALF OF GOVERNMENT OF
NATIONAL CAPITAL TERRITORY OF DELHI IN COMPLIANCE OF
THE ORDER DATED 24.04.2025 REGARDING IMPLEMENTATION OF

SOLID WASTE MANAGEMENT RULES, 2016.
(THIRD QUARTERLY REPORT OF GOVT, OF NCT OF DELHI)

. "——’_'_’q_._‘—'_—w—.
I Sandeep Kumar Mishra , aged about 56 years, Member Secretary, Delhi Pollution
Comrol Committee (DPCC) having office at 3rd Floor, Block - 1. DMRC IT Park.,
-—

Shastri Park, Delhi - 110053, do hereby solemnly alfirm and state as under :

I. That 1 am working as Member Secretary, Delhi Pollution Control Committee

T . .
(DPCC) and am conversant with the facts of the case,

:':x ﬂli.’1 - A e (11 L J 4 o 8 2 3 " \
at the present affidavit is being filed in compliance with the directions

L : \ » i . % " ; . \ ) o
ontaned in the order passed by this Flon'ble Courl on 24.04.2025.

] H \‘r_” e . i e " . .
horegard 10 designating Nodal Officer, it is submitted that Member
' vhchars ¥ " - i e . . %
s, DPCC has been made Nodal Officer on behall of Gove of NC1 of Delhi vide
ier dated 12 00 - o ‘
cd 12,06 2025 ol lh'p.nl:m'm ol Fovitonment. Govt of NCTU of Delhi torn

temphance of the :
o diectons of this Hon'ble Cowrt in the above mentioned order

o
dated 24.04 2025 éake
) .\a,\ne-\wqhir-..,

/g | o, BEIED
(&7 MNIES 1 KON
r ppp. by Dell Wigh L__t:m &
W period-AHIWTIANES .‘/
R o LT MM

"-—-.____th e 7] ! i
‘‘‘‘‘‘‘ e R E

——— e N
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Thal MCD has informed that it by nominated Zonal SE (DEM

MS) as Nodal
Ollum for effective implementation of the dire

ctions of thig Hon’ble Court in the
Jbove mentioned order dated 24.04.2025.

Hon'ble Court on 29.08.2025 and 29.11.2025 e

0. Assessment of Generation of MSW and Process;

< That, in compliance of above mentioned order

That assessment of generation of MSW and

spectively.

dated 24.04. 2025,
Second Quarterly Reports of Govt, of NCT of Delhi

First and

were filed hefore the

ng Capacity

processing capacity based on the

information provided by the Urban Local Bodies (MCD, NDMC and DCB) is
briefed in following table ;

MSW Generation, Processing Capacity, Gap & Capacity of Proposed Facilities in Delhi.

S. Nameof | Nool MQLmn[um Quantum MSW Gap in Capacity Total
No. Urban Local | Wards/ | of MSW of MSW Processing  [Processing Addition Capacin
Body Circles | Generation | Generation Capacity Capacity after after
Assessed (including Commissioning Commission
' {in TPD) WitEs. of Proposed ing of
(in TPD) | (Year 2050) | Compost {(in TPD) Facilities Proposed
Plants Facilities
i & MRFs) (in TPD)
| (in TPD) {in TPD)
Municipal 250 | 12500 24078 7642 4858 | By 2026 - 650 8292
Corporation | Wards (61.1%) (38.9%%) (66.3%)
(of Delhi (12 5 ‘
(MCD) - Zones) By 2027-3650 13292
! (106.3%)
By 2028 7650 | 13292
! ! (122.3%)
j',\@'s\ I)Wi . ia - -,30“ Ty (App»(-_) T00 0% Nil " T WIE at Okhla 1s h.ﬂ\ ing .
Municipal | Cireles sufficient capaciny of +00
Coungil ‘ IPD for processing MSW
(NDMC) I of NDMU,
Dethi ™% 0 o0 Tloocer | NI |
Cantomment  Wards
Bourg
(D “) . \ S
i ; P .
\.,_" ’cu‘:‘fﬁ d, L 12862 24568 B L
ep
% ibﬁi ﬁy\ﬁ‘)ﬂs‘iﬁl Wd‘lc o Energy Plant (Wil) at (}!xhl.t having total capacity ot 1950 U'“ “L;;j(::a e
|2 "\'-"'3 f.;\%t ;}@3 L‘: phd 400 TPD for NDMC]. Lxpansion of existing Waste to Lnergy Plant feisEn
f; L;&’W % Q‘F apacity from 1950 TP 1o 2950 [PD is proposed and 1uneline for Completior
: nr@t
5 He mlmg';/

2
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. That 10 fill the gap i municipal solid waste generation & capacity and
quircmem considering the increase in popul
s proposed MSW Processing Facilities in Delhj

650 TPD as oiven in following Table :
i 1. ~

N

also to meet the
ation & MSWw generation in Delh;

with total  Additional Capacity of

Proposed MSW Proeessing Facilitics of MCD in Delhi

s Tm MSW ‘$ No | Location Cilpi‘lc.il}’ Timeline for (Wff;lll[llC[-i;}ﬂ- N
o, [Facility Addition
' (in TPD)
[ | Waste to Narela- 3000 | December, 2027
Energy Plant Bawana * Project awarded on 06.01.2025.
at Narela — * EC accorded by MoEFCC on 18.06.2025
| Bawana * Payment of Rs 23.72 Crore made to Power Grid
}. on 19.06.2025 for shifting of transmission lines
! * Work of shifting of transmission lines started &
likely to be completed by 30.06.2026
* DO letter dated 13.02.2026 issued to Secretary
% Power & DO letter dated 11.02.2026 issued to
‘ Chairman NDMC for execution of PPA by
| NDMC
* Parallel activities are beimng carried out by the
. Concessionaire
2 | Wasteto Ghazipur 2000 December, 2028 .
- | Energy Plant + Tender floated on 09.07.2025 and technical bids
| at Ghazipur were received on 13.11.2025 & under evaluation
« A piece of land measuring 20 acres shall be
reclaimed through biomining of legacy wasie at |
Ghazipur Dumpsite for this project
« After scrutiny of L1 rates. the same will be sent to
DERC for Tariff determination. 5
« Work order will be issued after approval of rate |
g O and agency from the Standing Committee ﬁ
3 | Expansionof | 1 | Okhla 1000 N ' March, 2027
Existing » EC for expansion was accorded on 09.03.2023.
Waste to » DERC has accorded the approval of revised taritl

| Energy Plang

| 0f 1950 TpD)

| & Okhla to
2950 TPD

on 09.07.2024 and directed the agency o

approach for VGF funding.
MoHUA has conveyed that INR S0 Crore VGE |
will be met out of total SWA allocation

-

|
« Supplementary agreement has been signed on |
08.12.2025 between H T and MCD I
DO leter dated 16.02.2026 issued to Secretary '
Power for execution of PPA  with BRPL,

PN, BYPL & NDMCO f

* Consent to Fstablish _i'ssucd by l)l’(l‘(‘uil_‘);}gm:-;‘

—




|

" TMSW No | Loeation Capacity | L o o
Jacility Addition ¢ ror Completiop B ®
(in TPD)
f 1-'\pahsi0=1 1| Tehkhand oo | -
A N December, 2027
of Existing *Tems of Reference i1 |
P 8 clerence (TOR)  was issued Ty |
: \\ aste i M{'}]-‘i'('(_‘ on I!L()().z”zS ¥ :
neres N I N L ;
1 ];:“ IL ( Public ¢ onsultation has been done,
ant o -0 o _
[ o View h/(_nrnlmllls/."ulggestluns/Rcs‘pnnwx received
2000 TPD from Public along with ¢ '
Sl along with (.mnmcms/Rmpnngg of
5 SR 3 Presioes
) fl)'i"i)[} ”}L Project Proponent has heen sent to MoEF&c ¢
10 300( vide letter dated 06,1 1.2025.
| A h_'uh Committee members visited Tehkhand
| L WL Plant on 19.11.2025.
! * EIA done.
; * Meeting for grant of EC is expected in last week |
. of February, 2026. ,
| * After obtaining EC, the Concessionaire will
| ‘ approach to DERC for tariff determination.
‘ * * Thereafier. a supplementary agreement will be
‘, signed
= | e
5 | Bio 1 Okhla 300 December, 2026
' CNG * Date of Award of work — 09.01.2023
' Plant * Date of completion as per agreement ~ 09.07.2024
i * 45% work completed
1. * Observing the unsatisfactory progress at site.
! Preliminary Notice was issued on 24.10.2024
* Process of termination of agreement is under
|
1 progress -
| + Parallel excreise is being done to rope in the IGL |
\ to complete the balance work and operate for the
% concession period.
6 | Compressed | 1 Ghazipur 350 December, 2026
' Bio Gas * MOU signed with IGL on 26.11.2024
(CBG) Plant « Change of Land Usc. ((_‘l.U) has been notified by |
| (1GL) MOLUA on 30.06.2025 }  land to ‘
» DDA handed over physical possession of land 10
\ MCD on 12.12.2023 ' —
5 ? ¢ 1G1, has taken possession of land on 28.01.202
! ,I and DER process is undenvay |
1 i f < 1GL will prepare a m:l.ihmm for further progesses |
, ] = to achieve the desired timeline e 6 |
L el * Matier is  being  persued 10 expedite
| commissioning of the plant - ]
Total 6 7650 '
\ )
A=kl N ORI SO D0 R
. a
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T TNa;;‘rr“ﬂ*“g T @ Ve
T Bio Gas I ini 00 ) I.naugurafed on 20th September, 2025
plants for air) [‘llf;‘nt is upcmyt_mal (Receiving 110139 ™D
Dairies ; (|l][h are btlzmg made 1o operate the plant at full
’ \\:asw* SO, ORI SCI—— L‘[CS!}_{I] Capacity.
 Management | 11 Goyla 200 March, 2026
’ Dairy * 2% work completed
, . (;‘Iivi] Strueture work of (he digesters completed
o * Fitting of fixtures is in Progress
\ |1 | Ghogha 200 C June 2026
. Dairy * 68% work completed
”J * Peed intake will commence from 01.03.2026
Ihese Plants are mainly for waste generated from Dairies & not included in total MSW Generation of
#lhese Uld <
12500 TPD of MCD.
Note :

(i) CBG Plant of 100 TPD for MSW has been Inaugurated in Sept, 2025 and Plant is operational. Efforts
10

are being made to operationalize the plant at full capacity.

(i) The proposed waste processing facilities will increase the waste processing capacity from 7642 TPD 1o

15292 TPD capacity by 2028 which would take care of possible increase of MSW till 2031.

8. 100% Collection of Solid Waste

That, with regard to 100% Collection of Solid Waste following is submitted :

Municipal Corporation of Delhi (MCD)
. o —08%,.
Collection & Transportation Target Achieved —98% I
o svste 3 Nine Initiatives have
For making the improvement in the existing system, the following

been informed by MCD ¢

: S Arimary ¢ sction
Sy — " o B 1ts of primary collec
MCD has implemented route optimization and stoppage point | . )
et ashboard. The re-routing Wi
vehicles in all 250 wards through E-SBM monitoring dashboard

cover [ollowing points

# Includes all the existing streets/ lanes/ roads
7 Loverage of all the existing GVPs

ot the reauirement ol route
» Increase the frequency ol vehicles as per the requiremc

iy average
. s qaale collechion coverag
# Tap more no. ol halt points o provide maximum wisle ¢

n
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S

~ has informed regardine 1000
WPMC has it garding 1009, door to dogy colle

ction of geqp
. l N ](:]
1 all wards from houscholds ang o

ated waste /_7
e . ste (<7
commercial aregs. Q\
Route optimization and: stoppage of Doer

Lo Door waste collect]

e on vehicles is
monitared through GPS enabled system ip o

ach of the parb

age collection vehicle
which is monttored at Integrated Comm

and and Control Center,

Delhi Cantonment Board (DCB)

DCB has informed that 100% door to door collection in Civil and AEEY 548 of
all 08 Wards.

9. 100% Segregation of Waste at Source

That, with regard to 100% Segregation of Waste at Source following is
submitted :

Municipal Corporation of Dethi (MCD)

MCD hag informed that it has achieved an average S9% waste segregation at
source in all 250 wards.

Timelines for segregation : 90 % by August, 2026 & 100% by January, 2027.

' }I";Q_ achieve 100% target, the following initiatives have been taken by MCD
! Consistent efforts of sanitation staff with NGOs, RWAs, WMAs as a part of
"iiomﬂli.lllit}/ engagement. _
Conduct mass awareness drives and IEC campaigns . e
‘j\;’-iaking Zero Waste Colonies in continuous manner (078 Zero Waste
« Colonies).

9 e - . : i i "BWGs for adopting on-site wasle
b/ Continious offaris to identily more no. of BWGs Tor adopting
processing,

New Delhi Municipal Council (NDMC)

. i ALY i ¢ : V.L“
NDMC has informed regarding achieving aboul 92% f)t chugdgmn*:[cg:t}:u]':d-
Bt are being made by NDMC to ensure that the vap in sc;;.;.u.‘g_;.mnn\lj)\l(,\ _—
l_l'l'm-\\- L hcing made 10 achicye more than 927 wiasle GIRAIIT. - {
informed that;
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\ i-n ll]l(‘l(lll.ﬁl V =h
L5 { l' |1 Lo ¢ 1 \/‘

\{l Q
. . 5 b /

P art of t(*l'l]llllll‘lﬂ\ cngagement,
Regular 1C deves an X . ,
| d - awareness Campaipns through  multi
egy 18 arried o WOnNy
strat e out as (ltlll\ activity for bringing in behavioral il -
wal change in

citizens with diverse economic background

The targel of segregation at source - 95%, Timeline  Oclober, 202¢
2 i SRV A Pl

Delhi Cantonment Board (DCB)

DCB has informed regarding achieving 90% ol scgregation at source i i
B vil

woas and 70 % in Army areas ol all 08 Wards. The target of 100 % segregation of
waste at source will be achieved by June, 2020.

10. Bulk Waste Generators (BWGs)

That with regard to compliance by Bulk Waste Generators following 1s

submitted:

Municipal Corporation of Delhi (MCD)

jed 3905 Bulk Waste Generators (BWGs)

MCD has informed that it has identif

out of which 1970 No of BWGs are having onsite Wet Waste Compesing
facility. MCD has developed a module m its 311 App lor registering BW

1o 2 i

them. 3903 BWGs have been regisie ed

{ more no of

monitoring of waste management by
by MCD lo cnsure that

I:fforts are being made

colonies pursue on site waste processing. The target |
2027.

across 12 zones.
or increasing no. O BWGs

i5 250 every year and 500 by May.
. i <} ¢
ro Waste € ‘olonics [nstitutes whichl al

(ol the W isle 18 L

here are 678 e

VICD has informed that t | ‘
I sl
g facility and res }

. rebate 10
for pm\tduv het rebate

baving onsite Wet Wasle Compostng
il

ueh MO, MCT) has issucd ineentive seheme .
=y AT\ no. L
e voiareet hu HICIR ASHES
property tax or laking up dcvcluplm‘nlul work. Hie large ‘
> L i
e MRS In \id‘- U
sero waste colonies is 100 every year and 200 moi colonies B,
Micak -up ol existing 1005 BWGS i oas unde .
: l Ni‘ ni H\\\."‘
. B ype of BWGS 280
I | ducation fnetution l josd
Hn*pn,.l . s I"[‘
: Hote] & Restaurant
/
s
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New Delhi Municipal Council (NDMC)

NDMC has informed that there 3o 30 Bulk Waste

Generators (BWGs) i the
- out of which, 27 BWGs are

urisdiction off NDMC having on site Composting
TC Maurva and NBC ¢ Fast Kidwai Ng

agar) have On-site
Composting facility and Bio-Methanation lacility both. 3

facility and 2 BWGs (1

BWGs have Bio-Cias

(Bio-Methanation)  Plants. NDMC has informed (hat |

IS in process of
wdentification of more BWG s,

NDMC has integrated a special module for the registration of BWG on 311 app
and is in process of registration by BWGs.

DMC has declared 6 colonies us “Anupam Colonies™ —

L. Satva Sadan Officer's Flats and D1&D2 Colony, Chanakyapuri

[

- Bharti Nagar

LS ]

. Aradhana Colony

o

- Bapu Dham Colony
3. New Mot Bagh

‘2;{\1\";”{3 Nagar

r‘_:)’,

y = & § I!
jou S NDINCTS commitmen
Afidpam colonies are model zero-wasle colonies under NI "
g = | \
i . " ST T S processing RERTOIN AW AN
towirds a sustainable and clean cily with on-site wet waste |
( Chlers,

SO Delni Cantonment Board (DCB) '
& &Y - il

ot Cleneeators. (BWGsH A
DCB hye mlormed that there are 09 Bulk Wiste Geneetor

SURVey is in pracess.
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|1, Awareness Campaigns ang IEC Ac
e

livities
Urban Local Bodies (MCD, Npme and DCR)

@

are carrying §
e o 5 QUL Awarenece
3 P S o i I\ 109 Frae o t | | St’
Campaigns and TEC Activities [, compliance of (e Solid Wagre ap
: aste Managemer,
- | | o « it
Rules, 2016 and the same is briefu( below :

Municipal Corporation of Delh; (MCD)

\CD has informed about follow; g Awareness ¢ ampaigns

and I1f.¢ Activte:

o e
comphance of the Solid Waste M

anagement Rules, 2016 from May. 2025 10 (et
2025 meluding lollmxmw :

20 Day *Clean Delhi Drive™ under the Ieadership of Hon’ble Chicef Minjster
1the month of May, 2025,

“Safal Apnao. Bimaari Bhagao™ Campaign in July, 2025

“Delhi Freedom from Garl bage - Cleanliness ¢ ampaign” under the [eac fership

of Honble Chief Minister in the months of August — Sept, 2025.
“Swachhata 11i Seva (§HS) 2025»

2025.

campaign from 17th Sept, 2023 to 2nd Oct.

Extensive Sanitation Drive - 8th Oct. 2025 to 30 April 2026

. . . : ) IS 32,202
® lxlensive sanitation drives conducted from 08.11.2023 10 14.02.2026
2 S = STy arrid wy
* It covers residential colonies, JI clusters, main roads, metro corridors.
parks, institutional areas, and commercial stretches.
[ l)

articipated other agencies also PWD, DUSIB, DDA. DIB, 1&FC, and
other GNCTD departments.

" 0821 manpower deployed

L339 MT of MSW lified. . ;

lhe activities involved sweeping, desilting, removal t‘i ;;H'l‘;l‘g:" v\!

debris, dust mitigation, drain cleaning, and sanitation of vulnerble and

high-footfall areas.

Lmphasis given on Sustainable Cleanliness Initiatives
New Delhi Municipal Council (NDMC)

"!),\1{ ) hi[.'u

_ s cammaiens  through
i%%g()l'llll'(l that H'}Jll'ill' [1:C"  awareness  Catnphaiy

N
L ) Vaste Wednesdays,
I"““””“”L‘cd stratepy (ITC WOW. NGO Chint, Why Waste ¢
: i Rt » el change in
- ; ; Huas o -
_.i,_:,”” by comied ol an il ;l\'lf\“_\ for g an el i
PR T

f "'-J: Sl Mo s --\’J-‘

,w’ TARNSESH KUMAR

Rop. By Delni tigh Coutt g
* Poriod-15/07/2025 v, ,
N, o 140072027 \c&‘_

A
e r\ - n.\\\\
— I BN 0
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= oizens with diverse CConomie |,
"k: L

ek prog "o
Patpny by NDM(,

o lnterschool Rcr.\'vling Ol

Activities - Awareness Capyy

z_unpiunship by 1

Awareness

TCWow

o Door-to-Daoaor egarding 1y

Ty, ol
) ‘ , ‘ n (Md” {')U;“.I(—']"f, RQ%[(IC]’]I]' ]
Colonies & shops in market aregs) !

+ Home Composting Campaigy,

* School Programs (Organize reeyeling Compelitions &

awarengsy pre
L]

Mardins
Upeveling of waste items

*  Roko Toko Abhivan and Ant Littering Cam paign in the markets

* Lreates sense of ownership & empowerment amongst the on ground siafy

Delhi Cantonment Board (DCB)

DCB has informed that various awareness campaigns in form of rallies, nukkad
hatak and announcements are being organized in all area of Dethi Cantonment
trom time to time. General Public and Students have also been issued direction

notices  through  distribution of Pamphlets, Public Notice and public
anowncement to segregate the waste and to handover the waste to waste pickers
waste collectors anly.

12. Grievance Redressal Mechanism for Compliance of SWM Rules. 2016
mechanism for compliance of SWM Rules, 2016 as follows:
Municipal Corporation of Delhi (MCD) . sted 16 SWM
MOCD informed that there is 311 App lor redressal ol grievance _N_ J{_L.:‘,.nll;\ of
Rifles, 2016. Concerned Tunics lngineer has been deputed Tor reporting

! . . raste disposal.
(.le(.ngnalﬂed collection sites & waste dispos

B New Delhi Municipal Council (NDMC)

Jaredd o
. RRT WeS pelated
essing citizen greva
‘ o 1ol i s eltectvely addressing e

MNIYME hias informed that it is elte :

i arrorm
liis 511.}”“*
i 3 ‘ ‘\P]‘ i
" weloped NDNMO 3
: e its in house developet in NDMCs
g . Salttation “throuwhy s In «chanism  within
S e qevancee  eedressul mechuniss with
N (G, Sea st ) ©oprimary  plriesi cordance
o, fiations, ) ‘;1 the ) aec
.h'}i’_"i‘ / g

of complaints 10

R R . 0 imely  resolution : sration]
Avisdiction,  ensuring  timely nto NDALTs apet

. e |
) " Jl-inte gl
stablished norms. The 311 App Is e

Cwulablished o L 10
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13.

r: . "
o

"

L

f '-'.: “
)’i? f(’“r{‘f ﬂ"lf n Uﬂ,/{f”{ -

Isz ‘(

/tg

ork and Command and Control Ce
. >\
l“““‘

ntre. NDMC( ig committed to griey

ance
al within the ]ﬂﬁHLllbt‘:d tmelrames. there
;Ll](}‘\‘u

by contributing signiﬁczmlly (o
leanliness and sanitation standards in s
the clce

S arei. NDMC s ol fre

e¢ helpline
qumber 1333,

(DMC has the provision of mobile challans on 3|
!\u | / by i

I App which makes it casier

for monitoring and enforcement by eround staff
[nforcement of any violation is carried through mobile challan ip NDMC 3]
App with on the-spot fines starting from Rs. 50 to Rs 5000 based on the non-
comphiant activity conducted.

Total 5831 Complaints were received and 5689 complaints were

- i 1 e . o5 i ~ . - 0 9 clh
complaints did not pertain ta NDMC) in the period of 1™ January, 2025 to 15
February, 2026.

resolved (142

Delhi Cantonment Board (DCB)

i ani grievar vherein general
DCR has informed that there is a e-chhawani grievance portal, wherein o
public can register complaint in respect of SWM Rules, 2016

Penalties imposed for non-compliances w.r.t. SWM Rules, 2016

; Local
Penalties imposed for non-compliances w.r.t. SWM Rules, 2016 by Urban Loc
Bodies are as follows -

Municipal Corporation of Delhi (MCD) )
Challans issyed by MCD with respect to violation of SWM RU[ES. :;Otl? n the
period of | gt April, 2025 to 18th February, 2026 is given in following Table

| _«;_i-.;?ﬁ —

Particuhns

3165

: 2,08,18.480
Total Challan Amount in Rupecs 2,08

: : 9.82,880
Total f-\mounl Realized in Rupees 1.89.¢
hoseecs, . i

New Delnj Municipal Council (NDMC)
Chal);

tolatl "SWM s, 2 in the
ans issued by NDMC wnh respect to violation of SWM Rules, 2016 in
!”‘-”“‘d PN AApril (2025 1o 15"

FFebruary, 2026 is given in following Table :

~

u-! 3
);/ /fr:/ &

Y
5 B Olpy =
Pigg, - 0Ry )
h[ Doty l.-*\‘\(.:“,‘j,

41

a)
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6. , ' 3 \”1 Particulars i P

o Towl Challans Tmposed (Nos.) R i | "
3 \ ..... fotal Challan Amount in Rupees | Rs. 452359 \
| e g A A oy ” S 6 57, B | !
3 | Tot al \mnun Realized in I{ugmm R 0177 1
| |

Delhi Cantonment Board (DCB)

Nl violation w.rt SWA Rules, 2016 has been informed by DCB.

14, That Solid Waste Management Rules, 2026 has been notified by Ministry of
Lnvironment , Forest and Climate Change (MoEF&CC) on 27.01 2026
(published in Gazette of India on 28.01.2026) and these Rules will come into

force with effect from 01 04.2026.

15, That, this Hon’ble Court may be pleased to take the above report on record.

Sk

PR

DEPONENT
Sandeep Kumar Mishra, [AS

G ~CERIFICATION: Member Secroay
?V& 1-7 Ly At ! Delhi Pollution Control Commitiee

Govt. of N.C.T. of Dethi

Verified at New Delhi on this day of February, 2026 that the contenis made

in the above mentioned affidavit are true and correct 10 the best of my know ledge

and from information received by me which T believe to be true and correct and

also nothing material has been suppressecl or concealed therein.

“1; E“‘ o 1 : . - — .
67} 0 THE, "l D?b--i’&-*“*ﬂ““ DEPONENT
5 P Il 8‘?‘“ it , Sandeep Kumar Mishra, 1AS
/ Qs éo LR e
S KUME (')" I et e A, o i Dol | Pollution Control Cammities
a HPHJE{J‘;W st Coutt g i nan xnf 1;’ i ',;|-l'ww.-t l‘ \-;ut.n_ﬁ‘?__ 26 il ANCT cf Dein
e ‘ PE‘IQG ‘JJ”.iI 625 ""J . '1 r::(”‘“n oy el B -‘-‘-ﬂ\‘.“»j’itl:.l\. b -‘l.\‘l
mwmnw it o s B e ®
He, |F||‘ wirt Ll Ay R e P 'Ld :“%d \A‘p’,:n_)'i‘.‘w\|‘.l$ﬁ.§.;} } ( f" .
; ‘ et twhu R W xﬁ.;‘-’u\)p -
et T‘r‘““
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IN THE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION

Suo Moto Writ Petition (Civil) No. 15 of 2026 O
AVRY

IN THE MATTER OF:

IN RE: CURBING AIR POLLUTION IN THE NATIONAL CAPITAL
REGION - SOLID WASTE MANAGEMENT AND BURNING OF

CROP RESIDUE AND FIRECRACKERS

INDEX
~ S$.No Contents Page No.
I Compliance affidavit on behalf of GNCTD in
terms of Order dated 24.04.2025 in WP (C)
13029/1985
'y Filed by:
(JYOTI MENDIRATTA)
Advocate for Government of NCT Delhi
New Delhi: -

Dated: 02.06.2026
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4. That MCD has informed that it has nominated Zonal SE (DEMS) as Nodal
Officers for effective implementation of the directions of this Hon’ble Court on

the subject in the order dated 24.04.2025 as mentioned above,

5. That, in compliance of above mentioned order dated 24.04.2025, First, Second
and Third Quarterly Reports of Govt. of NCT of Delhi were filed before the
Hon’ble Court on 29.08.2025, 29.11.2025 and 28.02.2026 respectively.

6. That Hon’ble Supreme Court vide Judgement dated 12 March, 2026 has
disposed of the instant Writ Petition with directions that the Registry shall
register five new Suo Moto Writ Petitions (Civil), including “Curbing Air
Pollution in the National Capital Region —Solid Waste Management and
Burning of Crop Residue and Firecrackers”, including compliance with Solid
Waste Management Rules 2016, issues relating to landfill management, Waste-

to- Energy plants, and effective implementation of existing policies regarding

y .\stubble burning. ..
P g 3 “
u.‘?“;:‘ A g, KLy
‘ 5%, |

Sohd Waste Management Rules, 2026 (SWM Rules, 2026) has been
g -"d by Ministry of Environment, Forest and Climate Change (MoEF&CC)
tti &’*7 01 2026 (published in Gazette of India on 28.01. 2026) and these Rules
lave come into force with effect from 01.04.2026.

ol
MAL
;g‘i
Uoﬁ"e
»,m

Waste Management Rules, 2026 and has given various directions vide orders
dated 19.02.2026, 29.04.2026, 05.05.2026 and 25.05.2026 in Civil Appeal
No.6174 of 2023 titled as “Bhopal Municipal Corporation vs, Dr. Subhash C.
Pandey & Ors.” to Ministry of Environment & Forest and Climate Change,
Ministry of Housing and Urban Affairs, Department of Drinking Water and
Sanitation, Ministry of Jal Shakti, Ministry of Panchayati Raj, Ministry of Rural

Development, All State and Union Territory Governments, Local Bodies
3




e 61 6 1
'~ (Urban and Rural), District Collectors, Central Pollution Control Board, State ®

¢
@ Pollution Control Boards / Pollution Control Committees and other concerned
Departments and Authorities. of the directions of the Hon’ble Supreme Court in
the said matter and next date of hearing in the matter is 15.07.2026/ 06.08.2026.
9. That in compliance to the above mentioned orders all concerned Ministries and
State Governments including NCT of Delhi are taking necessary action for
compliance in letter and spirit.
10.Assessment of Generation of MSW and Processing Capacity
That assessment of generation of MSW and processing capacity based on the
information provided by the Urban Local Bodies (MCD, NDMC and DCB) is
briefed in following table:
MSW Generation, Processing Capacity, Gap & Capacity of Proposed Facilities in Delhi.
S. | Name of Urban No of Quantum | MSW Processing Gap in Capacity Total
No. Local Body Wards/ of MSW Capacity Processing| Addition after | Capacity
Circles | Generation | (including WTEs, | Capacity | Commissioning after
(in TPD) Compost Plants of Proposed |Commission
& MRFs) (in TPD) Facilities ing of
(in TPD) Proposed
: i e B Facilities
(in TPD) (in TPD)
1. | Municipal 250 Wards 12500 7841 4659 By 2027 — 2650 10491
Corporation of (12 Zones) (63 %) (37 %) " (83.9%)
Delhi (MCD)
By 2028 — 7650 15491
(123.9%)
2 | New Delhi 14 Circles 300 100 %* Nil WHE at Okhla is having
Municipal Council sufficient capacity of 400
(NDMC) TPD for processing MSW of
3 | Delhi Cantonment | 8 Wards 62 100 %* Nii | NDMC.
Board (DCB)
Total 12862 J

*Mainly through Waste to Energy Plant (WtE) at Okhla having total capacity of 1950 TPD [1550 TPD
for MCD & DCB and 400 TPD for NDMC]. Expansion of existing Waste to Energy Plant at Okhla for

enhancement of capacity/ frq‘rﬂ.aliﬁﬁﬁv TPD to 2950 TPD is proposed and Timeline for Completion is
- G 7

b f:-')'é’,() ~

March, 2027. o) wo 95/2025 a N
»* 8.1 e

jesH KU -




—

617

L

11.That to fill the gap in municipal solid waste generation & capacity and also to meet the

future requirement considering the increase in population & MSW generation in Delhi,

MCD has proposed MSW Processing Facilities in Delhi with total Additional Capacity of
7650 TPD as given in following Table :
Proposed MSW Processing Facilities of MCD in Delhi

S. MSW No | Location | Capacity Timeline for Completion
No.| Facility Addition
(in TPD)
1. | New Waste | 1 Narela- 3000 December, 2028
to Energy Bawana e Project was awarded to M/s Jindal on
Plant at 06.01.2025
Narela —  EC accorded by MoEFCC on 18.06.2025
Bawana ¢ Payment of Rs 23.72 Crore made to power
(For 3 grid on 19.06.2025 for shifting of
Zones City transmission lines & targetted completion
SP, Karol date 1s 30.06.2026
Bagh& * PPA executed between Concessionaire and
Narela DISCOMS
Zone) » Concessionaire has filed petition in DERC
for approval of PPA
e Work of shifting of transmission lines is in
progress by PGCIL.
e Parallel activities are being carried out by
the Concessionaire.
2. | New Waste | 1 | Ghazipur 2000 December, 2028
to Energy eTender was floated on 09.07.2025 &
Plant at technical bids were received on 13.11.2025
Ghazipur » A piece of land measuring 20 acres shall be
reclaimed through bio-mining of legacy
waste at Ghazipur Dumpsite
eFinancial bid opened on 19.02.2026 and L1
? rates are Rs. 7.39 per Kwh.
ePetition filed before DERC on 27.04.2026
. for Tariff determination.

ol | eWork order will be issued after DERC
S 2 orders and approval of rate and agency from
G fad the Standing Committee leading to signing

\ {‘ “g o g of Concession Agreement.
f;::’x *
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| 3. [ Expansion Okhla 1000 March , 2027
i |of Existing (From 1950| e Environmental Clearance (EC) for
(\i\io/ Waste to TPD to expansion was accorded on 09.03 2023.
Energy 2950 TPD) | « DERC has accorded the approval of revised
Plant at tariff on 09.07.2024 and directed the agency
Okhla to approach for VGF funding.
e MoHUA has conveyed that INR 50 Crore
VGF will be met out of total SWM
allocation
e Supplementary  agreement signed on
08.12.2025 between JITF and MCD
e Consent to Establish has been issued by
DPCC on 19.12.2025
e PPA exccuted between Concessionaire and
DISCOMS.
e PPA is pending with NDMC.
e Civil works is in progress at the site.
| 4. | Expansion Tehkhand 1000 December, 2027
of Existing (From 2000| e Terms of Reference (TOR) was issued by
Waste to TPD to MoEF&CC on 16.09.2023.
Energy 3000 TPD) | e Public Consultation has been done.
Plant at e Views/Comments/Suggestions/Responses re
Tehkhand ceived from Public along with Comments /
Response of the Project Proponent has been
sent by DPCC to MoEF&CC vide letter
dated 06.11.2025.
eA subcommittee member has visited
Tehkhand WtE Plant on 19.11.2025.
e Mecting for grant of EC held in MoEF&CC
on 08.04.2026.
« Concessionaire has filed petition in DERC
for tariff determination.
5. | Bio CNG Okhla 300 August, 2027
Plant (In place of| The process of termination of agreement is
existing | ynder progress. Parallel exercise is being
& C(éﬁiiit done to'rcpe in the IGL/ other public sector
/\;éﬁ QQ‘,—\ plant of 200 companies to complete- the ba.lance work and
-qg?":}l ’th*’}' TPD to 300 | operate for the concession period.
(= %5 TPD)
= Wi
T’?e Mt 6
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“ompressed| 1 | Ghazipur B8 g December, 2027 @)
Bio Gas * MOU signed with IGL on 26.11.2024
(CBG) Plant ® The Change of Land Use (CLU) has been

notified by MOHUA on 30th June, 2025

* DDA handed over physical possession of

| land to MCD on 12.12.2025
e The land has been handed over to IGL on
28.01.2026.

* M/s. IGL is under process of floating RFP
for engaging concessionaire / agency for
execution of the project.

*IGL has been requested through various
meetings & reminder to expedite the

process
Total 6 7650 TPD
Bio Gas 1 Nangli 200 Inaugurated on 20th September, 2025
Plants for Dairy
Dairies I |Goyla Dairy| 200 July, 2026
Waste* 1 | Ghogha 200 June, 2026
Management Dairy
Engineered | 1 | Tehkhand Commissioned on 12.03.2024
Sanitary
Landfill
(SLF)

*These Plants are mainly for waste generated from Dairies & not included in total MSW
Generation of 12500 TPD of MCD.

The proposed waste processing facilities will increase the waste prog”essing capacity of
MCD from 7841 TPD to 15491 TPD capacity by 2028 wh1ch wm:k@‘t ) care of possible
increase of MSW till 2033. S

12. 100% Collection of Solid Waste

That, with regard to 100% Collection of Solid Wa's?e FﬁlT&aiﬁé.is submitted:
Municipal Corporation of Delhi (MCD)

Collection & Transportation Target Achieved — 98%.

For making the improvement in the existing system, the following initiatives have
been informed by MCD:
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O
‘_;3’ /" MCD has implemented route optimization and stoppage points of primary collection
vehicles in all 250 wards through E-SBM monitoring dashboard. The re-routing will

cover following points:

» Includes all the existing streets/ lanes/ roads
» Coverage of all the existing GVPs
» Increase the frequency of vehicles as per the requirement of route

» Tap more no. of halt points to provide maximum waste collection coverage

New Delhi Municipal Council (NDMC)

NDMC has informed regarding 100% door to door collection of segregated waste

in all wards from households and commercial areas.

Route optimization and stoppage of Door to Door waste collection vehicles is
monitored through GPS enabled system in each of the garbage collection vehicle

which is monitored at Integrated Command and Control Center.

Delhi Cantonment Board (DCB)

DCB has informed that 100% door to door collection in Civil and Army areas of
all 08 Wards.

13. 100% Segregation of Waste at Source

That, with regard to 100% Segregation of Waste at Source following is

submitted: _
Municipal Corporation of Delhi (MCD)

MCD has informed that it has achieved an average 59% waste segregation at

source in all 250 wards. -
v;?“-.ii'ia_fai‘s‘,!g,}é\_
5 3 . LA b ’f‘;r\?.- e
Timelines for segregation: \(;\“ - %‘33{::5'1\3\%&‘\ '
Qs c‘,\ \t:,%\i\ ‘A\%““al'b &
e December, 2026 65% WNgy. “sj\c,\n“%g &
e June, 2027 700/' W ?ﬂ‘}f’\h\“ﬂ
e December, 2027 750, S onman OO
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¢ June, 2028 ¢ 80%

e December, 2028 : 90% (\{@ |

To achieve 100% target, the following initiatives have been taken by MCD:

* Consistent efforts of sanitation staff with NGOs, RWAs, WMAs as a part of
community engagement.

* Conduct mass awareness drives and IEC campaigns

* Making Zero Waste Colonies in continuous manner (680 Zero Waste
Colonies).

* Continuous efforts to identify more no. of BWGs for adopting on-site waste

processing,

New Delhi Municipal Council (NDMC)
NDMC has informed regarding achieving about 92% of segregation at source.

Efforts are being made by NDMC to ensure that the gap in segregation is covered
& 95% achieved by October 2026.

NDMC has informed that:

* Regular enforcing activities as per Solid Waste Management Byelaws are
being carried out. Consistent efforts of sanitation staff with NGOs, RWAs
etc. as a part of community engagement.

* Regular IEC drives and awareness campaigns through multipronged strategy
is carried out as daily activity for bringing in behavioral change in citizens
with diverse economic background.

* The target of segregation at source - 95%, Timeline — October, 2026

Delhi Cantonment Board (DCB)

DCB has informed regarding achieving 90% of segregation at source in Civil

areas and 70 % in Army areas of all 08 Wards. The target of 100 % segregation of

waste at source will be achieved by March, 2027.
14. Bulk Waste Generators (BWGs) S -

That with regard to compliance by Bulk Waste Gen"‘é;a;t(ﬁfs f“ | 3

submitted:
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Municipal Corporation of Delhi (MCD)

MCD has informed that it has identified 3965 Bulk Waste Generators (BWGs)
out of which 1995 No of BWGs are having onsite Wet Waste Composting
facility. MCD has developed a module in its 311 App for registering BWGs and
monitoring of waste management by them. 3965 BWGs have been registered
across 12 zones. Efforts are being made to identify more no. of BWGs for
registration on MCD 311 App. In addition to this, the framework is under
development for implementation of Bulk Waste Management as per new SWM

Rules 2026

MCD has informed that there are 680 Zero Waste Colonies / Institutes which are
having onsite Wet Waste Composting facility and rest of the waste is disposed
through MCD. Regular felicitation programs are held once in a year with
incentivization scheme for the zero waste colonies. Target is creating of 5 zero

waste colonies every month across 12 Zones

Break-up of existing 3965 BWGs is as under:

S. No. Type of BWGs No. of BWGs
l Education Institution 286
2 Hospitals 168
3 Hotel & Restaurant 1538
4 Mall 103
5 Market Association 92
6 Others 279
7 Religious Place 55
8 RWAs/Plotted Developments/GHS 1434
9 Sport Complex 10

Grand Total 3965

S Hazan [;mtrt.Q?\}\*/
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~ Initiatives taken by MCD for implementation of SWM Rules, 2026 :

City Level & Ward-level waste generator mapping and compliance
monitoring is being undertaken in collaboration with IIT Delhi and other
technical institutions to support implementation of SWM Rules, 2026.

EOI is proposed for empanelment of agencies/NGOs to provide handholding
support to BWGs under SWM Rules, 2026.

NSKFDC has been engaged for training and continuous capacity building of
manpower involved in waste collection and transportation, including informal
waste pickers, concessionaire staff, and MCD sanitation field staff,

All Zones have prepared Ward Sanitation Management Plans for assessing
existing ward-level resources and utilization, and shall engage additional
resources through zonal concessionaires based on identified gaps and
requirements

DO letters issued by Commissioner, MCD to all major Bulk Waste
Generators  regarding mandatory compliance with the Solid Waste
Management Rules, 2026.

Directions have also been issued to all Zonal Deputy Commissioners to
ensure effective implementation and strict monitoring of the Solid Waste
Management Rules, 2026 and directions/orders of the Hon’ble Supreme Court
dated 19.02.2026, 29.04.2026, and 05.05.2026 for necessary compliance and
wider dissemination across their respective jurisdictions.

Regular IEC activities, social media outreach, and public awareness
campaigns are being conducted to promote source segregation and

decentralized waste processing practices among citizens and institutions.~ . -

£ '
; %\
..

New Delhi Municipal Council (NDMC) ‘ e

NDMC has informed that there are 30 Bulk Waste Generators QBWGS) in the

jurisdiction of NDMC, out of which, 27 BWGs are having on

Composting facility and Bio-Methanation facility both. 3 BWGs have Bio-Gas

11
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(Bio-Methanation) Plants. NDMC has informed that it is in process of L,

identification of more BWGs.

NDMC has integrated a special module for the registration of BWG on NDMC
311 App and has registered all 30 BWG on the NDMC 311 App.

NDMC has declared 7 colonies as “Anupam Colonies” —
1. Satya Sadan Officer's Flats and D1&D2 Colony, Chanakyapuri
2. Bharti Nagar
3. Aradhana Colony
4. Bapu Dham Colony
5. New Moti Bagh
6. Kaka Nagar
7. Jor bagh colony

Anupam colonies are model zero-waste colonies under NDMC’s commitment
towards a sustainable and clean city with on-site wet waste processing and RRR

Centers.

Delhi Cantonment Board (DCB)

DCB has informed that there are 09 Bulk Waste Generators (BWGs). A fresh

survey is in process.

15. Awareness Campaigns and IEC Activities

Urban Local Bodies (MCD, NDMC and DCB) are carrying out Awareness

Campaigns and IEC Activities for compliance of the Solid Waste Management
Rules, 2016 / Solid Waste Management Rules, 2026 and the same is briefed

below:

Municipal Corporation of Delhi (MCD)

MCD has informed about following Awareness Campaigns and IEC Activities for
compliance of the Solid Waste Management Rules, 2016 from May, 2025 to
Ap1;1@,z§626 includiﬁg following :

)
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;_ " ¢ 20 Day “Clean Delhi Drive” uﬁngesr the leadership of Hon’ble Chief Min.ister.
in the month of May, 2025, @
* “Safai Apnao, Bimaari Bhagao” Campaign in July, 2025
* “Delhi Freedom from Garbage — Cleanliness Campaign” under the leadership
of Hon’ble Chief Minister in the months of August — Sept, 2025.
* “Swachhata Hi Seva (SHS) 2025 campaign from 17th September, 2025 to
2nd October, 2025,
* Extensive Sanitation Drive — 8th October, 2025 to 30 April , 2026
" 66 Extensive sanitation drives conducted from 08.11.2025 to 14.02.2026
" It covers residential colonies, JJ clusters, main roads, metro corridors,
parks, institutional areas, and commercial stretches.
* Participated other agencies also PWD, DUSIB, DDA, DJB, I&FC, and
ek *‘ w;;g;}\ other GNCTD departments.

£ ool
I
n g - |

._ L»f,)x 10,446 manpower deployed
= #2,031 MT of MSW lifted.

* The activities involved sweeping, desilting, removal of garbage and

debris, dust mitigation, drain cleaning, and sanitation of vulnerable and
% high-footfall areas,
* Emphasis given on Sustainable Cleanliness Initiatives

* During March-April 2026, MCD conducted a special drive for removal of
garbage from Railway Tracks for total length of 102.9 km from 06.03.2026 —
05.04.2026. Unapproached tracks were cleaned by deployed 20 Railway
Bogies in Karol Bagh Zone. A total of 18,500 MT of legacy waste has been
removed, resulting in the clearance of 49.74 km of identified stretches across
123 locations. The railway track from Azadpur Station to Badli Station was
cleaned completely. Deployed additional resources (manpower and
machineries) and same will continue to be deployed for removal of the waste
along the tracks for next 3 years. Around 61 Twins bins were placed at these
stretches for dumping of garbage by Jhuggi Dwellers. Awareness campaigns

were conducted among nearby residents and jhuggi dwellers regarding proper

13




626

waste disposal practices, supported through placement of twin bins and

continuous sanitation interventions.

A
@/ * A Recycle Mela was organized by MCD in collaboration with Why Waste

Wednesdays Foundation (NGO) and SelSmart by Attero for safe disposal and
recycling of paper waste and e-waste generated from homes and offices of
staff members. A total of 5.29 MT of dry waste was collected during the drive
from 30th April 2025 to April 2026.

¢ Plastic pickup drives conducted by Private Agencies (IPCA and Bisleri for
Bottle of Change) and NGOs with MCD for recycling and channelization of
plastic waste into useful projects such as recycled benches, dustbins,
informative boards and T-Shirts. Approx. 4172 MT of plastic waste has been
recycled from January, 2025 to March , 2026

New Delhi Municipal Council (NDMC)

NDMC has informed that regular IEC awareness campaigns through
multipronged strategy (ITC WOW, NGO Chintan, M/s Metrro) is carried out as

daily activity for bringing in behavioural change in citizens with diverse

economic background.
Following are the brief of IEC Activities / Awareness Campaigns by NDMC:

* Interschool Recycling Championship by ITC WOW

* Door-to-Door Awareness regarding SUP ban (Staff Quarters, Residential
Colonies & shops in market areas)

* Home Composting Campaign

* School Programs (Organize recycling competitions & awareness programs)

* Upcycling of waste items

~ * Roko Toko Abhiyan and Anti Littering Campaign in the markets.

7 ?00

‘s Creates sense of ownership & empowerment amongst the on ground staff.

ﬁ hl Cantonment Board (DCB)
has informed that various awareness campaigns in form of rallies, nukkad

n'g;gi':’ and announcements are being organized in all areas of Delhi Cantonment

....
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from time to time. General Public ancz Students have also been issued direction /
notices through distribution of Pamphlets, Public Notice and public @

announcement to segregate the waste and to handover the waste to waste pickers /

waste collectors only.

. Grievance Redressal Mechanism for Compliance of SWM Rules, 2016
Urban Local Bodies (MCD, NDMC and DCB) have grievance redressal

mechanism for compliance of SWM Rules, 2016 as follows:

Municipal Corporation of Delhi (MCD)
MCD informed that there is 311 App for redressal of grievance related to SWM

Rules, 2016. Concerned Junior Engineer has been deputed for reporting of

designated collection sites & waste disposal.

Summary Grievance Status on Swachhata from February, 2026 to May, 2026

Total Total Pending

Received | Resolved | Pending %

CENTRAL ZONE 9,814 9,705 | 109 | 1.11%
CIY SPEaNE =~ v | Toged T e T 1.11%
CIVIL LINE ZONE 0067 8920 147 1.62%
KAROL BAGH ZONE 4345 4250 95 2.19%
KESHAVPURAM ZONE 5,197 5,102 05 1.83%
MCDHQ S 35 o b 0.00%
'NAJAFGARH ZONE 12400 12053 347 | 2.80%
'NARELA ZONE Lt | 84l0 | 810 | 300 - 3.57%
'ROHINI ZONE | 7,801 7,420 471 5.97%
'SHAHDARA NORTH ZONE | 12136 [ 11545 | 591 | asin
SHAHDARA SOUTH ZONE | 6.807 6461 346 5.08%
'SOUTH ZONE S I00BT [ DEES 499 | 4.96%
\Unknown Zone | 5 5 g 10.00%
WESTZONE 213,242 12,724 518 3.91% -
GRAND TOTAL 1,02,073

‘-
P’
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New Delhi Municipal Council (NDMC)

NDMC has informed that it is effectively addressing citizen grievances related to
sanitation through its in house developed NDMC 311 App. This platform
functions as the primary grievance redressal mechanism within NDMC's
jurisdiction, ensuring timely resolution of complaints in accordance with
established norms. The 311 App is well-integrated into NDMC's operational
framework and Command and Control Centre. NDMC is committed to grievance
redressal within the prescribed timeframes, thereby contributing significantly to
the cleanliness and sanitation standards in its area. NDMC has toll free helpline
number 1533. All the complaints are reviewed weekly at highest administrative
level,

NDMC has the provision of mobile challans on 311 App which makes it easier

for monitoring and enforcement by ground staff,

Enforcement of any violation is carried through mobile challan in NDMC 311
App with on the-spot fines starting from Rs. 50 to Rs. 5000 based on the non-

compliant activity conducted.

Delhi Cantonment Board (DCB)
DCB has informed that there is a e-chhawani grievance portal, wherein general

public can register complaint in respect of SWM Rules, 2016.

Penalties imposed for non-compliances w.r.t. SWM Rules, 2016.

Penalties imposed for non-compliances w.r.t, SWM Rules, 2016 by Urban Local

Bodies are as follows:
Municipal Corporation of Delhi (MCD)

Challans issued by MCD with respect to violation of SWM Rules, 2016 in the
period of st April, 2025 to 31™ March, 2026 is given in following Table :

S.No. Particulars Nos.
1. | Total Challans Imposed (Nos.) - 101583
2. | Total Challan Amount in Rupees 2,82,11,535
3. | Total Amount Realized in Rupees 1,70,54,992
16
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—

New Delhi Municipal Council (NDMC) 5

Challans issued by NDMC with respect to violation of SWM Rules, 2016 in the
period of 1% April , 2025 to 15" May, 2026 is given in following Table :

Ye.

S. No. Particulars

1. Total Challans Imposed (Nos.) 3135

2 Total Challan Amount in Rupées Rs. 34,16,669
3 Total Amount Realized in Rupees Rs. 31,73,104

Delhi Cantonment Board (DCB)
Delhi Cantonment Board has launched 20 Nos. prosecution against the offenders

and send to the judiciary for necessary penalties of Rs.28,000/- Approx. in last 06

months.

I8. That, this Hon’ble Court may be pleased to take the above report on record.

Qi

fg
fg DEPONENT
_ ICATION: g.1 sy 2026
& ol
S e
§ ﬁriﬁ ed at New Delhi on this day of May, 2026 that the contents made in
@ -

Fthe above-mentioned affidavit are true and correct to the best of my knowledge
and from information received by me which I believe to be true and correct and

also nothing material has been suppressed or concealed therein.

U\\ 44;%{;@, |
-3 i q “u

e
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6/2/26, 8:00 AM Gmail - IN RE: CURBING AIR POLLUTION IN THE NATIONAL CAPITAL REGION - SOLID WASTE MANAGEMENT AND BUR...

630 -
Gmall Jyoti Mendiratta <jyoti.|egai‘@gn'1ai';0tv

IN RE: CURBING AIR POLLUTION IN THE NATIONAL CAPITAL REGION - SOLID
WASTE MANAGEMENT AND BURNING OF CROP RESIDUE AND FIRECRACKERS
| SMW(C) No. 15 / 2026

Jyoti Mendiratta <jyoti.legal@gmail.com> Tue, Jun 2, 2026 at 7:59 AM
To: Office of Aparajita Singh <singh.aparajita@gmail.com>, uttara.babbar@gmail.com, aishwarya bhati
<aishwaryabhati@gmail.com>, Shibani Ghosh <shibanighosh83@gmail.com>, Ruchi Kohli <kohli.law@gmail.com>,
GurmeetSingh Makkar <gs.makkar@gov.in>

Dear All,

Please find the attached compliance affidavit on behalf of GNCTD in
the captioned matter as and by way of service upon you.

Best

Jyoti Mendiratta

Standing Counsel, GNCT of Delhi
Advocate-on-Record, Supreme Court
H-34, Jangpura Extension,

(Lower Ground Floor)

New Delhi - 110014.

M: +91-9811136141

T: +91-11-49846939

CONFIDENTIALITY NOTE

The contents of this message may be legally privileged and
confidential, for the use of the intended recipient(s) only. It should
not be read, copied and used by anyone other than the intended
recipient. If you have received this message in error, please
immediately notify us at the above co-ordinates, preserve its
confidentiality and delete it from your system. Thank you.

P Save the Environment — Think before you print this e-mail.

.E Curbing air pollution SMW.pdf
3297K

https://mail.google.com/mail/u/0/?ik=bff5d06a0a&view=pt&search=all&permmsgid=msg-a:r90915753407 16642664&simpl=msg-a:r909157534071. .. nm
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IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION i
=

CIVIL APPEAL NO. 6174 OF 2023

BHOPAL MUNICIPAL CORPORATION APPELLANT(S)
VERSUS
DR SUBHASH C. PANDEY & ORS. RESPONDENT(S)
WITH

CIVIL APPEAL NO. 7728 OF 2023

1. The Father of our Nation, Mahatma Gandhi, firmly
believed that sustenance, individual or
institutional, is the rightful reward of those who
have genuinely 1labored. His famous quote, "[h]e who
eats without performing physical labor eats stolen
food. God created man to work for his food; no one
has a right to a meal who does not put in physical
labor, " underscores this belief.

2; The affidavit dated 22.05.2026 of Dr. Amit Love, Addl
Director, Ministry of Environment, Forest and Climate
Change (“MoEFCC”), and the annexures accompanying the
affidavit demonstrate the desire and will, and that
the executive has put its best foot forward for the

smﬁigmm implementation of the SWM Rules, 2026. The success of

Digltally sighegfoy
GEETA a A
Date: 201 5.26

A E] the steps now taken hinges on the schedules and

roadmap laid down by the Secretaries of the Union of

1
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CIVIL APPEAL NO. 6174 OF 2023 ETC.

India, who will assist this Court in the
implementation of the orders issued from time to
time. The ongoing effort needs both a deterrent and a
determined approach to accomplish the desired
targets. Monitoring the above exercise by this Court
has several advantages, and entrusting it to any
other expert third-party would entail several
logistical disadvantages. Therefore, both in fitness
of things and in continuation of the scheme of
implementation arrived at between the Union and the
States/UTs, the Secretaries of the Union of India who
have executive power, logistic support and the
command and control of the departments in the
country, be constituted as the Supreme Court-
empowered Monitoring Committee (“SCMC”) for the
implementation of SWM Rules, 2026. The SCMC is
constituted with the following Secretaries of the
Union of 1India and the Central Pollution Control

Board:

a. Secretary, Ministry of Housing and Urban Affairs

(“MOHUA”) ;

b. Secretary, Ministry of Environment, Forest and

Climate Change;

c. Secretary, Department of Drinking Water and

Sanitation, Ministry of Jal Shakti;

d. Secretary, Ministry of Panchayati Raj;
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e. Secretary, Ministry of Rural Deve lopment ;
f. The Member Secretary, Central Pollution Control
Board (“cPcB”). |
The SCMC will be chaired by the senior-most
Secretary, and the Member-Secretary Convenor will be
the Member Secretary of CPCB. The SCMC members are
responsible for supervising pan-India performance and
implementation of the SWM Rules, 2026.
Apropos to our earlier orders, the continuing
mandamus orders are being issued in furtherance of
the Constitutional goal by continuing to repose faith
in the executive. Everyone contributes to the
betterment of our environment. We recognise that for
the current law to be effective and meaningful, the
true power lies with Tlocal body officers, foot
soldiers, and all direct and indirect contributors of
Solid Waste, regardless of their level of
contribution through their living and activities.
The above begs the question of whether everyone
reflects on the quote of Mahatma Gandhi, and
contextually adopts it to the present situation, as
to whether one deserves to take the next meal and
salary, and without discharging the primary function
of protecting and preserving the environment.

The SCMC is endowed with and authorised to supervise,

(s)
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monitor, and issue all primary, ancillary, and
incidental directives required for implementing the
SWM Rules, 2026 and the Orders of this Court.

To ensure the discharge of these functions, there

will be seven directions in this Order.

I

8.

10.

The SCMC will monitor and enforce the task on a
structured review schedule, as may be designed on a
priority basis.

The monitoring exercise is targeted towards the (i)
Continuity and consistency in implementation, (ii)
Proper and timely implementation of SWM Rules, 2026,
(iii) Fixing of responsibility at appropriate levels,
and (iv) Making the process answerable to this Court.

The Orders of this Court, since they fix
responsibility for achieving the targeted results,
this Court is of the view that the current leadership
by the officers of the Swachh Bharat Mission shall
not be disturbed, except in cases of the incumbent's
superannuation from service. The SCMC is, however,
granted liberty to consider a case for change of

leadership received from States on exceptional
grounds or non-performance grounds by the concerned

officer.

S
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Part IT

11.

12.

13.

The SCMC specifically issues directions to the
District Collectors to identify unauthorised and
illegal sources of solid waste transport and dumping
that contravene the SWM Rules, 2026. Consequent
thereto, the District Collectors shall ensure that
all actions, including penal actions, are taken
against the offending vehicles and their operators
without exception.

The District Collectors are directed by the SCMC to
have a separate page on their website on the
problems, implementation, and progress. There should
also be scope to upload photos of degeneration,
regeneration, and the generation of legacy and solid
waste.

The SCMC invites innovative practices and grants
functional autonomy to the District Collectors to
emp loy efficient, economical, and effective

administrative and technical tools.

Part

14,

IIT

The non-finalisation of the Solid Waste Management
curriculum shall constitute a major lapse in the
effort to bring the younger generation on board. The
curriculum must be designed to foster civic

responsibility and practical understanding of waste

D
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management systems.

IV

Part

15.

No State/Union Territory is permitted to exceed the
timelines committed to before the SCMC for the
disposal of legacy waste. The present contribution of
all entities shall conform to the requirements of
the Solid Waste Management Rules, 2026, and
deviations shall invite accountability proceedings.
Steps are taken to obliterate legacy waste using all

available scientific and technological methods.

Part V

16.

The SCMC issues directions to all the zones of the
Indian Railways, informs this Court of the Indian
Railways' obligations under the SWM Rules, 2026, and
places before this Court the Indian Railways' reply

in the next report.

Part VI

17.

18.

From the affidavit dated 22.05.2026, it appears that
the order copies are not translated into local
languages, and this gap is addressed without further
delay. The Orders of this Court are forthwith
translated into local languages, and soft copies are
circulated along with a copy of this entire Order.

For complete transparency, the affidavit dated

22.05.2026 i1is annexed to this order.

(-
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Part VII

19.

20.

We place on record our satisfaction with the steps
taken by the concerned Ministries and expect to
translate them into actual results. To ensure
compliance, law must nudge, not push, people into
compliance. Howevér, in the process of nudging, the
law must not be enforced flexibly in a way that
undermines fidelity to and obedience to it. The
District Collectors, through corporators and
panchayat members, ensure, through a democratic
process, the participation of everyone in the simple
adherence to the reduirements of the SWM Rules, 2026.
The broad front of the campaign focuses on reducing,
reusing, and recycling to regenerate the environment
for future generations.

The singularity of obligation and compliance under
the SWM Rules, 2026, is that every human being and
their activities result in pollution, vyet all
contributors expect a minuscule percentage of
sanitary workers to handle it. This perception shall
be eradicated, and it shall be the responsibility of
all contributors for Wwaste Management. As a test
case, the District Collectors can specifically engage
with households and educational institutions. Let the
students be the guides and mentors in their

respective households, and the Special Cells in each

7
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district educate them in this regard. The
Constitution can operate in its full vigour only when

there is participation and compliance from all.

21. This Court, for the present, 1is deferring the
prosecution in the hope that, through collaborative
efforts, an economic approach to managing solid waste
will be put in place.

22. There is tremendous hope for India. But if we are to
make this country not only survive but also achieve
greatness, which 1is its due, everyone should take
firm, unwavering steps on that path.

23. Case Management Schedule for listing:

WEEK/DATE TO BE LISTED ON AGENDA

06 August 2026 Interim-Report

2™ week of November Short-Term Report
2" Week of January Medium-Term Report
10 April 2027 Annual Report

24. As noted in the Schedule, 1list on 06.08.2026 for

filing the interim report by SCMC
....................... J.
(PANKAJ MITHAL)
....................... J.
(S.V.N. BHATTI)
NEW DELHI
25" May, 2026

o T
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~DOC NO. 164069/2026

BEFORE THE HON’BLE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION
CIVIL APPEAL NO. 6174 OF 2023

IN THE MATTER OF:

BHOPAL MUNICIPAL CORPORATION

veenes PETITIONER
VERSUS
Dr. SUBHASHC. PANDEY &ORS. = ....... RESPONDENT(S)
INDEX
Sr. Particulars Page No.
No.
1 |Affidavit on behalf of Respondent no.6 i.e (Ministry of
Environment Forest and Climate Change) in compliance to 1-10
the directions of the Hon’ble Supreme Court in order dt.
05.05.2026.
2 |Annexure I: Copy of the Hon’ble Supreme Court order 11-26
dated 05.05.2026
3 (Annexure-II: Copy of the Email dated 06.05.2026 to 2728
Chief Secretaries of all States/UTs
4 /Annexure-IIl: Copy of Record of Discussio;ls of the| 29.30
meeting dated 08.05.2026




BEFORE THE HON’BLE SUPREME COURT OF INDIA

CIVIL ORIGINAL JURISDICTION
CIVIL APPEAL NO. 6174 OF 2023

IN THE MATTER OF:

BHOPAL MUNICIPAL CORPORATION

veeseee PETITIONER
VERSUS
Dr.SUBHASH C. PANDEY & ORS. = ...... RESPONDENT(S)
INDEX
Sr. Particulars Page No.
No.

Affidavit on behalf of Respondent no.6 i.e (Ministry of
Environment Forest and Climate Change) in compliance to

lmeeting dated 08.05.2026

A . -1

the directions of the Hon’ble Supreme Court in order dt. 1-10
05.05.2026.

2 |Annexure I: Copy of the Hon’ble Supreme Court order 1126
dated 05.05.2026

3 |Annexure-II: Copy of the Email dated 06.05.2026 to 27.98
[Chief Secretaries of all States/UTs

4 |Annexure-IIl: Copy of Record of Discussions of thel 29-30
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S /Annexure-IV: Copy. of Record of Discussions of the

meeting dated 11.05.2026 shia
6 lAnnexure-V: Copy of record of discussion of meetings 36-40
dated 13.05.2026
7 |Annexure-VI: Copy of the Notification dated 18.5.2026 4144
issued under Section 23 of the EP Act, 1986
g (Annexure-VII: Copy of the joint D.O. letter from MoHUA,
DDWS, MoEF&CC, MoPR, MoRD 45-66

Annexure- VIII: The common reporting format was
circulated to States/UTs, Rural Development Departments,
¢ |Urban Development  Departments,  Environment 67-75
Department, State Pollution Control Boards and Pollution
Control Committees

10 |Annexure- IX: Abstract compilation for Annex I and
Annex II of the common reporting format related to
paragraph 4 with respect to establishment of Special Cell af  76-89
District level, paragraph 7, paragraph 20, paragraph 21 (a)
of order dated 5.5.2026

11 JAnnexure- X: Copy of Report by MoHUA in compliance to

order dt. 05.05.2026 90-127

12 |Annexure- XI: Copy of report by Department of Drinking
Water & Sanitation, Ministry of Rural Development andl 128-145
Ministry of Panchayati Raj on paragraph 12 of the order
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'DOC NO. 164069/2026

)
@ BEFORE THE HON’BLE SUPREME COURT OF INDIA
CIVIL ORIGINAL JURISDICTION
CIVIL APPEAL NO. 6174 OF 2023

IN THE MATTER OF:

BHOPAL MUNICIPAL CORPORATION

«eeee PETITIONER
VERSUS
Dr. SUBHASH C. PANDEY & ORS.
RESPONDENT(S)

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 6 (UNION OF INDIA)

IN COMPLIANCE TO THE DIRECTIONS OF THE HON’BLE
SUPREME COURT IN ORDER DT. 05.05.2026.

I, Dr.Amit Love of aged about 50 years, S/o Late Shri Kamal K Love, working
as Scientist ‘B’ at Ministry of Environment, Forest and Climate Change,

Government of India having office at Jor bagh, New Delhi- 110003 do hereby

2. It is respectfully submitted that the present affidavit is being filed in

compliance with the order dated 05.05.2026 passed by the Hon’ble Supreme

’D&W =g
R. AMIT LOVE

SCIENTIST ‘EY/ADDITIONAL DIRECTOR
wafewer 99 Y9 wiaary gRade w3
' ; Ministry of Environment Forest & Climate Change
P IR W/ Govt. of India
=5 RS /New Delhi
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Court, whereby this Hon’ble Court, inter alia, issued various directions to
concerned Central Ministries, States/UTs, District Collectors and local bodies
for effective implementation, supervision and mopitoring of the Solid Waste
Management Rules, 2026. Copy of the Hon’ble Supreme Court order dated

05.05.2026 is marked and annexed as Annexure-I.

3. It is humbly submitted that pursuant to the directions passed by this
Hon’ble Court vide order dated 05.05.2026, a copy of the said order was
circulated by Ministry of Environment, Forest and Climate Change (hereinafter
referred to ‘MoEF&CC’) to the Chief Secretaries of all States/Union Territories
on 06.05.2026 for necessary compliance and appropriate action. A copy of the
email dated 06.05.2026 along with the communication issued thereto is annexed

herewith and marked as Annexure- II.

4, 1t is humbly submitted that, a virtual inter-ministerial meeting was
convened on 08.05.2026 to deliberate upon the implementation of the dérections
passed by Hon’ble Supreme Court in order dated 5.5.2:026. The Secretaries of
the Ministry of Housing and Urban Affairs; Ministry of Eﬁviéonmént,_Féfest'and

_-“.
£% E_a;-

tmpate Change; Department of Drinking Water and Sanitation; Mi[iistry of

ali Development, participated in the meeting. Representatives from Ministry

i“.
‘ lé chayati Raj; Ministry of Petroleum and Natural Gas; Department of Public
~-szZbnterprises; Department of Expenditure; Ministry of Corporate Affairs and
S0 g
. AMIT LOVE
SCIENTIST 'E'/ADDITIONAL DIRECTOR

Ministiry of Environment Forest & Climate Change
WNE AXER f Govi. of Indla
=¥ fawer /New Delhi
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CPCB also participated in the meeting. During the meeting, inter alia, it was

decided that sensitisation meetings with Chief Secretaries, sectoral Secretaries,
District Collectors and local authorities to be conducted; parameters for
monitoring implementation in rural and urban areas would be developed; and
deliberations regarding utilisation of CSR funds for establishment of CBG plants
and other waste-to-energy initiatives would be undertaken in compliance with
the directions of this Hon’ble Court. A copy of the Record of Discussion dated

08.05.2026 is annexed herewith and marked as Annexure ITI.

5. It is humbly submitted that, in compliance with para 8 of order dated
5.5.2026, second virtual inter-ministerial meeting was convened on 11.05.2026
to explore the inclusion of contributions under Corporate Social Responsibility
(CSR) by industries for establishment of Compressed Biogas (CBG) plants or

such other latest technologies as may be available for converting waste into

tation, along with officers from the Ministry of Panchayati Raj, Department
of Rural Development, Ministry of Housing and Urban Affairs and Ministry of
Corporate Affairs. It emerged during the meeting that the State level_/‘ ;District

level Committee may look for in-kind contributions under CSR, based -upon

M,V] 70 IfaT =g
—UR. AMIT LOVE

SCIENTIST 'E'/ADDITIONAL DIRECTOR
AR 9 T4 STeary 9Rkads darem
Minisriry of Environment Fores! & Climate Change
HIRT [IPR/ Govt. of india
g f&&R /New Delhi
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requirement, from companies, and local companies may be preferred, as
appropriate. Further, authorities may like to engage

with Central PSUs and State PSUs, as appropriate, for undertaking SWM
projects. The copy of the Record of discussions of meeting dated 11.05.2026 is
annexed herewith and marked as Annexure IV,

6. Itis humbly submitted that in order to sensitize and deliberate on steps to

be taken for compliance with order of Hon’ble Supreme Court dated 5.5.2026,

the following two meetings were organized on 13th May, 2026 jointly by the

concerned central ministries:

(1) a virtual meeting of concerned Secretaries of Central Ministries with
the Chief Secretaries and sectoral secretaries of States/UTs, CPCB,

SPCBs/PCCs and their regional offices, and

(ii) second meeting and webinar for District Collectors, CEO Zilla

Parishads, Municipal Corporations and SPCBs/PCCs.

Various issues discussed during the meetings which include the following (i) Y

direction of Hon’ble SC vide order dated 5.5.2026 and the role of?'l:Chfigf
*-.1;3‘3_*\
etatigs, District Collectors and State/UT governments and SPCBs / PCCs,

&
=X o
q;\" .'s\"ef’é"‘(\

a‘% 3’;\ (12 sgaeag g systems, processes, resources and reporting for Rural areas for
%9 mq’ &
e Waﬂon SWM Rules 2026, (iii) overcoming challenges in Municipal

= e

G._G\f\'
' aqﬁza o
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5.

Solid Waste Management including financial availability in Urban areas, and

(iv) legacy waste management.

A.  Inthe first meeting, Secretary, MoEFCC, gave a detailed presentation on
the directions of the Hon’ble Supreme Court given vide order dated 5.5.2026.
Secretary, MoHUA and Secretary, DDWS covered the specific directions with
respect to urban and rural areas, respectively. A separate presentation was given
by Chairman, Central Pollution Control Board specifically covering the issue of
legacy waste dumps in compliance with the direction of Hon’ble Supreme Court.
The presentation covered bio-mining and remediation of legacy dumpsites.
Secretary, MoHUA also covered the issue of availability of finance with respect
to solid waste management in compliance with the direction of Hon’ble Supreme

Court. The presentations were followed by interaction with the Chief Secretaries

on the topics covered and steps required to be taken in compliance with the

istrict Collectors, CEO Zilla Parishads, Municipal Commissioners, City
Commissioners Urban, and Rural Local Bodies and SPCBs/PCCs including their
Regional Offices. During the webinar, Joint Secretary, Mo}éF&CC ‘made a
presentation with respect to specific directions of Hon’ble Supreme Court with
respect to District Collectors and field ﬁmcnonarles, mcludmg deleganon of
S0 33T =g
Mﬁﬁc&mw LOVE
IST ‘EVADDITIONAL DIRECTOR
WiVl G T wielarg WRads Ao
Minisriry of Environment Forest & Climale Change
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6.

powers under Section 5 of the Environment Protection Act, 1986, to the District
Collectors across the country by MoEFCC for a period of one year, exclusively
for supervising, administering and implementing SWM Rules, 2026, within their
Jurisdictional limits in compliance with the directions of this Hon’ble Court. The
Directions issued by the MoEFCC on 25.3.2026 and 3.5.2026 were also
highlighted and explained. The presentation gave special focus on the role of
District Collectors and Regional Officers of SPCBs/PCCs and local bodies.
Member Secretary, CPCB, gave a detailed presentation on the Solid Waste

Management Rules, 2026.

Joint Secretary, Ministry of Housing and Urban Affairs and National
Project Director, Swachh Bharat Mission Urban (MoHUA) gave a detailed
presentation on implementation of SWM Rules in Urban Areas a specific focus
was given to the role of District Collectors and Urban local bodies, Joint
Secretary, Department of Drinking Water and Sanitation and Nationlal ijdfect
Director, Swachh Bharat Mission Grameen gave a detailed prﬁsentatit;n on’.

r

implementation of SWM Rules in rural areas. Emphasis was laid ;on t‘hé:':"

s it

compliance of order of Hon’ble Supreme Court the actions to be taken, reporting

short, medium and long term targets. The record of discussion of both

Tormats

ed 13.05.2026 is annexed herewith and marked as Annexure V.

e e o
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7. It is further humbly submitted that, in compliance to the directions of the .
Hon’ble Court given in para 4 of the prder dated 5.5.2026, MoEF&CC has issued
notification dated 18.05.2026 under Section 23 of the Environment Protection

| Act, 1986, delegating the powers vested in it under section 5 of the Act to all the
District Collectors across the country for a period of one year from the date of
publication of the notification, exclusively for supervising, administering and
implemeﬂting Solid Waste Management Rules, 2026, within their jurisdictional
limits. A copy of the notification dated 18™ May 2026 issued .under.Section 23
of the EP Act, 1986 along with the email communication circulating the same to
the Chief Secretaries of all States/UTs, is annexed herewith and marked as

Annexure VI,

8. It is humbly submitted that, a joint D.O. letter dated 15" May 2026 has

been issued by the Secretaries of the Ministry of Housing and Urban Affairs,

" further sensitize with respect to Directions of the Hon’ble Supreme Court and

reporting formats, short, medium and long term targets. A copy of the joint D.O.

letter along with annexures is annexed herewith and marked as Annexure VIIL.
=

q/f)’%
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G
9. It is humbly submitted that, a common format was developed by the
concerned central ministries for reporting to be done by States/UTs. The
reporting format covered paragraph 4 with respect to establishment of Special
Cell at District level, paragraph 7, paragraph 20, paragraph 21 (a) and paragraph
22 of the Order dated 05.05.2026, the reporting format included ‘short-term’,
‘medium-term’, and ‘long-term’ measures mentioned in order dated 5.5.2026.
The common format was circulated to States/UTs, Rural Development
Departments, Urban Development Departments, Environment Department,

State Pollution Control Boards and Pollution Control Committees and is annexed

and marked as Annexure- VIIL

The common reporting format at Annexure VIII had the following annexes:

Annex of format Paragraph No. of order dated 5.5.2026
Annex1 Paragraph 7
Annex 11 Paragraph 4 with respect to establishmeqt

of Special Cell at District level, paragrai)h

7, paragraph 20, paragraph 21 (a) -

Annex III (a) (Urban Local Paragraph 22 of the Order dated.

05.05.2026

B0 AT wu
DR. AMIT LOVE
SCIENTIST 'E'/ADDITIONAL DIRE C TOR
9 Y9 Woarg 9 e
Minisriry of Environment Forest & Climate Change
HIRT ¥RFR/ Govt. of India
% RS /New Delhi




650

Annex ITI (b) (Rural Local Bodies | Paragraph 22 of the Order dated

) 05.05.2026

Annex [V Information related to rural areas

10. The AnnexIand Annex II of the format related to paragraph 4 with respect
to establishment of Special Cell at District level, paragraph 7, paragraph 20,
paragraph 21 (a) of order dated 5.5.2026, has been compiled and is annexed and

marked as Annexure- IX.

11.  In compliance with order of Hon’ble Supreme Court dated 5.5.2026, the
report of Ministry of Housing and Urban Affairs (MoHUA) in compliance of the

Hon’ble Supreme Court order Dated 05.05.2026, with reSp-ect to urban areas is

annexed and marked as Annexure-X. The report includes abstract of response

pect to Urban Local Bodies Phase I targets as per para 22 of order dated

5.5.2026.

12.  In compliance with order of Hon’ble Supremc Court dated 5. 5 2026 the

report of Department of Drmkmg Water and Samtatlon Mjmsny of Panchayati

L
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Raj, Ministry of Rural Development in compliance of the Hon’ble Supreme
Court order Dated 05.05 2026, with respect to rural a.reas is annexed and marked
as Annexui‘e-XL The report includes abstract of response on Annexure VIII and
Anmnexure IX relating to bottlenecks and action plans submitted by States / UTs,
as per directions of Hon’ble Court given in para 12 of order dated 5.5.2026.
Further, the report also includes abstract statement with respect to Rural Local

Bodies Phase I targets as per para 22 of order dated 5.5.2026.

13. That, in view of the aforementioned facts and circumstances, it is most
respectfully prayed that this Hon’ble Court may be pleased to pass such other

order and further order(s) as this Hon’ble Court may deem fit and necessary in

SCIENTIST 'EVADDITIONAL E%I;:EQTOR
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: . . ¢ R / New Delhi
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ORDER

& B ¢ 1 This Earth and this Nation are what we all: have in common. We are .
A e ""oonﬁdent that a group of committed civil servants. ofﬁcem. peoples :
g representatives .and foot: soldiers vested with the power to administer
L the SWM Rules. 2026, can spread the light of preserving this planet and

‘ t.his Nation from man-made - destruction The statutory framework

s ':'". introduced under the Environment (Protection) Act 1986 W111 be the ._'.

. change for' the progress and well-bel.ng of the Indian crtizens It should™

be: the: shared commltment to leave behind a tolerable planet for future . "

e ;:“.generations ‘Theetr. thanks for preserving the planet w1ll not be- heard by
us;" but our wil]ingness ‘to . sacriﬂce. Work tirelessly for them and
' dediCate ourselves will leave the mark of our conscience for times to

T come

R .,Apropos the order dated - 29.04: 2026 the {1) Seoretary Ministry of -
o .Environment Forest and Climate Change (“MoEFCC“] (11) Secretaty

R Department of Drinking Water and Sanitation Ministry of Jal Shakti
5 (i.t[] Secretary Ministry of Housing and Urban Affairs ["MoHUA”), (iv]
Secretary Mimstry of Panchayati Raj, (v) Seoretaxy Mimstry oi‘ Rurai
‘ Development and the Chief Secretarlés of the States and Union
' -’I‘erritories have participated in todays heanng A few Chief Seeretanes

con’mbuted to the hearing. and others have appreciated the nced of the g

_-.=hour to implement the SWM Rules 2026 and the statutory obligations. -
. 'on the- Executive and locai bodies Most of the State lawyers aiso
: attended the proceedi’ngs ' ' '

3, During" th-é ‘Hearing, this Court has.'made it clear that the current
"+, common effort: by all stakeholders is'to persuade Sohd Waste generators :

1,

-to participate and prevent enwronmental pollutlon contra.ry to the laws
ma.ndate This Cﬂurt ‘as intlmated in-its earlier orders, reposes trust in
the local, state and central admimstration and if the desired result is

not achieved; .decides 'to strengthen the adinmistration withi.n the



| ssg

framework of the Environment Protection Act 1986 before ﬂnall_v
"R declaring the inbuilt mcompetency ln the adminisiraﬂve set up to
S handIe the: solid Waste generated b_v human activity '

Keeping the above in perspeetive, the MoEFCC io directed to issue a- A )
iy notiﬁoation under Sect.ion 23 and delegate the. powers under Section 5of - 1 .
o the Environment Protection Act 1986 to the District Collectors across“ .

| .".f.:.:i'the countxy for a period of one yea.r,, exclusively {617 supervising, ‘«:
o adrmnistermg and irnplemenﬂ.ng SWM Rules, 2026 within thelr.- '_:' .
jurisdiotional iimits The Disiriot Collectors are. directecl to constitute beL
Lk ;and dedicate a ‘Special Cell not only fo oversee the implementation but

"'-ln given . circumstances to iSSlle directions for the stoppage of .".

" Water/electricity to . buik generators of sohd waste ‘who disobey ‘the.

directions or disregard the Rules ;The District Col]ectors are directed fo . s i
- 2 C{,nduct virtual spot inspections of the dumpmg srtes lmplement the' .. T ‘
mles and fortnightly prepare and forward the report to  the dBSignated o [
b Secretaries in the respective States The directions if any, issued by the _. -
Distriet Collectoro under the delegated authonty are understoocl as s
"y dil'ectives issued in’ furtherance of the orders of this Court v -

: The Regional Ofﬁcers of the respeetive Pollution Control Boards shall r
'+ also be mcluded in the Spemal Cell directed to be set, up under the - |
: _supervtsion of the District Collector ’I‘he Regional Oﬂicers of the

;respective Pollution Control Boards are directed to oonduct ﬁeld 3

ks .m5pections of authorised and unauthonsed dump yards/ sites within

. thf.‘.l.l‘ _]unsdictions ancl forward photographs to the District Collector arid ' B
Local Bodies for further aot_ion and cornphance The Distnct Collector L

oy

;,1ssues directions to ensure that Solid Waste ¢is transported managed '

: _;and disposcd of by vehicles authonsed by the Local Eodies This enables ‘
; _the Local Bodies not only:to regulate but also to prevent unauthorised 2

dumpmg along roads1des, rallway tracks, Iakes foothills etc. e




... .7-.--.

@ SRR

. .- = .
6
T fperformance/progress of the impiementation of the SWM Rules once a: '

:A. NO, 6

The District.- Collectors are. directed to prepare a ‘brief summaiy of the_ e B

month and submit it to the respective secretaries The respectlve:-‘ '

‘- N 'secretaries, in tum. with an abstract certiﬁring assessment of progress
_and deﬁciency within thcir respective ‘states, forward the report to the

= concerned Ministrles. viz, . {i) Secretary ‘MoEFCC; (u] Secretary
- Department of Drinking Water and-Sanitation, Ministry of Jal Shalkti; - -
: ”{iii) Secretary MoHUA (iv) Secmta.ry Ministry of Panchayan Raj and (v) - |

o ‘--Secretary Ministry of Rural Development for ﬁli.ng the abstract of the .~
o _'reportinthis Court < u3 o . | Ee .

The first phase 'of rnonitoring "b'y the Secretéﬁes:in the Union of India
-:and the- Secretanes in the State/UTs of mummpai corporations

'_ municipalities and gra.m panchayats is set out as follows

(1) The District Collectors -are- direeted to communleate the orders of
this Court dated 19.02. 2026 29.04. 2026 and 05. 05 2026 (the .
“present order) through the respective Commissxoncrs/ Exccutive
Oﬁicers/Panchayat Secretaries, who shall in turn. communicate

_‘the same to the elected ward members/ corporators/ councﬂlors ‘

(2) The" State Governments are  directed’. -to incentivise good
performance by prioritising grants to which well—performing local
authoritles or local bodies are entitled Conversely defaulting Ioca.l

. bOdl.CS shall attract penal consequences for non- comphance with
the Rutles, = ' ~

(3) The - Secretary Ministry of Panchayati Raj, and the Urban
Development Secretary are directed to explore a roadmap io
mcorporate knowledge of and obligations undeér the *Solid Waste
Management Rules into the functioning of elected representatives

"as part of the representative process in local bodies.




10.

11.
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GA._to. 6174/202)

The Secretanes, viz, {ij Secretary MoEFCC; (ii) Secretary, Departmcnt of
Drinking Water and Samtatmn, Ministry of Jal Shakti (iif) Secretary
MoHUA; {iv) Secreta:y Ministry of Panchayati Raj, and (v) Secretary ¢

- Ministxy of Rural Development, are directed to dehberate upon and .

explore the inclusion of contributions under Corporate Social
Responsxblhty (“CSR”) by industries for the establishment of

Compressed Biogas plants or. such other latest technology as may be

. available for canverting waste into energy into the extant scheme and
- the modalitiés for availing thé funds. Such contributions shall, to the

requisite extent, compensate arid follow principles similar to the Polluter
Pays Principle for the overall upkeep of local bodies. Thls is not to

* strictly enforce " the principle of the Polluter Pays, but for the

amelmration of the environment, CSR funds shall be uﬁhsed exclusively
for the improvement of local bodies withir - whose jurisdictions the
contributing industries are located. We direct that such contributions
be prioritised within the schemes operated by the Union of India,

The Chief Secretaries are directed to circulate the Form IV under the
SWM Rules, 2026, by 15% May 2026; receive the filled data, collate it,
and forward it to the Respecuve Secretaries of thé¢ Uriion of India for

enhanced and efficient performance montitoring of the local bodies.

The Chief Secretaries are directed to identify. tourist-centric beaches,
tourist places, and pilgrim bentres, and to put in place a special
mechanism for implernentmg the SWM Rules, 2026 at such Iocations

The Chief Secretaries are directed to ‘conduqt' an inventory of the
implementation of the Plastic Waste Management Rules, 2018 (as
amended from time to time), in their respective jurisdictions and,
through the Secretary, MoEFCC, submit a report on strict compliance
with the Plastic Waste Management Rules, 2016. Including handholding




. of Gram Panehayats for idenﬁﬁcation and registration of Bulk Waste o

:' Generators aetivities rélated’ to. EBWGR certiﬁcation. Legacy waste S
"...:_.l.E'dumpsite remediation. etc,, as’ applicable in rural areas Presently."‘_".

o neatly 1,700 ULBs have- registered on'the cecs's EPR Portal. The State
L 'must advise all ULBs. givmg a timeline in a graded manner. to register : ._7

658
o

e =on the EPR Portal

. xz

. - bottleneciss and the compﬂation ~of actton plans submitted by- : “
ji’::,'"-States/Union 'I‘erritones The concerned Ministries in the Union take up._ e Lk '
. 'hthese issues and respond to the bottlenecks w:ithin three weeks from - - | "
', today. The Secretary, MOEFCC, is. tieated ‘as- the, nodal secretary for
fﬁling reports for and on behalf of all the departments The superviszon '
"."-“administration and irnplementation of the SWM Rules; _ 2026 shall_

" remain mth the respectlve departments. ‘and the Secretanes are called

upon not to forward the. reports sent by. the States but have them' -
o .serutinised or; examined in the respective depari:nents and submit an

o abstract to this Court.

. ‘13!,

| . Management Projects is being delayed and may not be adhered to. Our- B
-attention is drawn to MoHUA guidelmes for Swachh Bharat Mlssmn-
‘.Urban (SBM-U] ’I‘here are three leVels and. considering t.he meﬂiodology '

) ‘adopted in SBM—U we are of the view that Sohd Waste Managcment
W Projeets are undertaken and approved in accordance. with SBM-U. . |
;Consequently We direct that the 3 levels from ULBs to State
- Govemments to the. Central Government be integrated ina paperless 'f
: manner through technology under the Swachh Bharat Mission Urban :

In the course of dehberanon it has been pointed out that for the L
present, the * admimstrative sanction for advaneing Solid Waste 5

- ‘There is o requirement of any other approvai at the Counml or any

other forum/authority SN sumlar paperless technoiogy-dziven leari

-

'__Anneimres 8 and 9 in the latest status report ﬁled by the Union of India o :
refer to the responses by States/ Union Terntories to the identlﬁed '



T approval method could be used by a]} State Govemments for all Soljd . '
“Waste Management pro_]eete funded through sources other than SBM-U R

IR Onee the projects are - approved by the Nationa.l Advisor and- Revlew‘."i

- Committee (“NARC"] the DPR preparaﬁons and technical sanetionsl.'-:_.'-
‘must be delegated to Competent authorities in the State. so that no.__-‘_'_
oy :more than three leveIs are involved n such sanet:lons for- So]id Waste‘_'_' T
E , Management projects ’I‘he respectwe State General Fmancial Rulesi.' - ..
S (GFRs) may- be considered appropnately Once the pro;ects are approved T I
o .by the NARC, the State matching share must also be kept ready to. avoid |
' f any delay in prowdmg it; - S S - ‘

L]

_.: 14 ; ’I‘he ﬁnancial difﬂculties faced by the Union. the Union Ten'ttones and "

the States have been brought to our notice We record the challenges i Sad e %
" ._and the views expressed by the States, regarding the ﬁnancial challenges s N
y to report complianoe under the SWM Rules, 2026 With respect to Lol

% addressing Financial Avaﬂabﬂrty for SWM Rules 2026 mpiementatton

A.SBM -U and SBM-Grameen funds are avajlable to Statee for
implementing SWM projeets in_local bodles ‘I‘imely and compiete'

- utthsatlon of these funds Isa mandate of the State Govemmente

142
143
o Finance Comrniesion for- sanitation spending

144

14.5-

Many Statee have made their . own State budget provisions to
supplement the SWM & sanltation activities. S

Many States have effeotwely been. able to mandate :ﬁmde from the_-
Large ULBs have aiso been able to bring in CSR support from
. -eorporates The BlG-CBG is’ eurrently mtneesmg intereet from many <

:PSUe States can fully leverage the ,same

__Large PPP -'proiects "for' SWM can also -be preparedl by State '




'fE§§E§>fie';f;f-t‘fi-":jgo'

o eae s
Governments on a regionai/ cluster basis and funds can be avaiied N
too from the recenﬂy launched Urban Challenge Fund (UCF} by_ -'_ ;
' :MoHUA. . . e , )

’ 146 ‘States should plan sanitation and SWM pro_]ects by converging:'{
b 2 mu]tiple funding sources Especially in mral areas, States must rake »
" ‘-:adequate provisions from their own resources S0 that Gram - L

- Panchayats can carry forward these achvities

= i15 On the above. _we direet the Secretary. MoHUA, to convene a meeung'-_
T with ail the Chief Secretaries and Pplace: before this Court a resoiution
on how to address the: ﬁnancial problem faced by the local bodies. and _
the extent to. which the Union of Indxa can assist the States/UTs :

1 16 The inadequate human resources in Local Bodies have been brought to
this Court's notice We take note of the popula.tion growth in the
Country and the increased density of popuiation at all three ]evels -
Vﬂlages, Municipal and Corporation ' ; ‘

1‘7 Presently, there is no materia.l to appreciate the enhancement of human
' resources ‘or wheremthai by the State Governments _comimensurate -
_ and proportionate to the mcreased pOpulation and the consequent.'
s mcrease in Sohd Waste Therefore, we direct the States/UTs to review
" the sanetioned and avaiiable manpower in urban and rurdl local bodies
j to ﬁli the identiﬁed vacancies ina time-bound manner States/ UTs may .
| also consider creating a dedicated cadre within rura.l local bodies
t funded from their own resources for. SWM ancl sanitation servrce '
delivery, thereby developing the - technical capacities of ruraI local
bodles Gram Panchayats are categorised by popuiation size: tc assign
appropriate staﬁ' ensuring at least a full—time Panchayat Secreta.ry and :
- technical support in every Gram Panchayat Over and above the State
" matchxng share under SBM-U, the State should provide necessary

s T



' "interventrons for- short-term and long-term "cefr_petoity building of local - '

663,

N  " bodies

18

i R

20,

]

The Seeretary, MoEFCC is directed to exclusively take up the Iegacy
"lwaste issues With the Chief Secretaries receive their' response and ﬁle a.
S report on further dlrectron noted on this behalf

i

_'The progress of the ﬁrst phase is momtored on 25.05. 2026 and

subsequently on 15. 07.2026. The estabhehment of mobile courts wﬂl_ :

| be examined after hearmg the partles on 15.07. 2026

N

The. (}rdcrs of tlllS Court are- translated into reglonal languages by the

- respective States, and along with the soﬂ: copy of this Order, the

2;.,

_,"translated version is crrculated to all concemed

o

On apprecxating the compliance reports filed, by the States, we notice

that on the following points, the State Governments’ zrnplement and file
a status report to the Secretary, MoHUA and the Secretary, MoEI‘CC for -

'further action at both ends:

a.- Local Self Governments '(“LSGs') must bring In source segregation
with focus on BWGs. Door to door mapping of waste generators can
be done’ mth the Safai Supervisors challaning. the non—compliant
generators. 'I‘he foous on BWGs needs, to be complete and absolute.

| b, LSGs must upgxade their . eoIlectIon and transportatron to have

It . - completely closed vehicles for secondary transportatmn

14 % . C

"e. LSGs: must use technology to map Garbage Vulnerable Points {GVPS)

and ensure that there is no recurrence by usmg a mix of penalties

and i:mproved collectwn systems.-

10
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d All high footfall areas must be identiﬁed by that are garbage-prone'
" and a mix of mitiattves ljke = Swachhata Marshals (community
iy K patrollers] strlct enforcement amongst vendors. twlce-a-day"..__ } )
- sweepmg, ,and addlhonal manpower as. peJ: seasonallty requirements :

o '; 3declarations of no-Slngle-Use Plastice zone a.nd 1ts enforcement et <l :

_‘ ' :é._:."Special Purpose Vehicle is set up only for Solid Waste Management_ | 4,
) with specialisation in t_'ne processing of all- streams of waste While Y
-'I'"f . anary collectlon and transportaﬂon of waste can be the ULBS 1l

‘ ; 'ma.ndate, efﬁelent operanon of processmg pla.nts can be the SPVs -_

‘ speciansed domain Even collection a_nd mnspOrtation ean be . :
i handed over to the SPV as per well—stxuctured KPIS C :

N f ULBS must designate at least 30 percent of their total funds for:.,-'_ : -
CeL effectwe city cleanliness a.nd solid waste. management WoR e
' g 'City cleanliness being a pnonty States/UTs must evolve Ward R ‘
°-'c1ean]iness ranklng which must be a criteria for providing inoentxves i
e " S« E a Ward The Ward member/councﬂlor/corporator will lead these .
o | activities. with- the help of a Ward Swachhata Committee wlth select =~ §
e .fmembers of the Wa.rd as voluntaly members '

" h.. 'I‘he city must designate waste handling areas 111 all new areas of-'_ - FE
% planned expansion ‘ |

AR & ""'i._l.._'I‘here should be no dumpmg of waste.or" legacy dumpmtes Only'
'-_ '_"___.""-_rejects should be a]lowed to sa_nitary solentiﬁc landﬁll ~The -,

. decentrallsed waste management Sites must also be used to educate ‘.

- _'chlldren and other citizens
- 11
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camen T 15f1“3{§6%2

j AII Wards should have a nelghbourhood RRR oentre {Reduce ~Reuse- " | _
_'—Recycle} Centre so that crtizens can use thls to donatc thelr used' R
o, materials electronic products clothes booke etc :

“ '-k_.l':Each big city must tie up with industty 80! that the Material RGCOVE:IY‘-;:: . | s
Facx]ity is the pick—up point for mduetrlal recycling. fncludlng kN A A
'plastlcs and the: city can generate Extended Producer Reeponsxbﬂity"'-':. % \

!

'Cerhﬁcates from the same. by s Saighy '., By A et :

. l--zz The' Urban, Rural and MoEFcc ministnes are. dlrectcd to'sef ‘ot - S
| short medium and 'Iong—term objectrves to be accomphshed by tl:lel_,."" aa "t
State/UTs and theu‘ Local. Bodles ‘The eoncerned Ministries shall file L <
separate abstract statements m the. followmg format by 24‘h of May, g
e 2026 on the percentage of accomplishment by the State/ UTs and their . . :
i, LocalBodzes e T 8 '

. * “Urban Local Bodies Phase [ Targets - .-~ -
i o [ G A . - ] . K LT g 3 .' | .. L N
State Ta_rget ' - | Pere ent Achieved ' . - Remarke o

' Andaman .
Tand: Nicobar
| Islands
Andhra
_ | Pradesh .

] Arunachal
Pradeeh

v -Assam

C | Chandigar [ a0 P TR R D e

Chhattisgarh

N'Dadra and‘
Nagar Haveli:

12




664

- €A, No, eirasze23 * . "

i

| Goa:

=T

f_ﬁm&&li“:

i _.-3: Haryana '_ %) &

"'Himachal

v -Pradesh

.. ;| Jammu-- and ,'*‘ B aug B0
4 :Kashmll' N : I

-Jharkhand

B e e

Léda_kh‘ '

Lakshadweep i

; .Madhya
: Pradesh

-,jmmmmmua

*ﬂ‘qummm

'-"'.:Mizoram

| Negatana . {

" |odisha

" 'f‘ﬁ&ﬁchcrry "

13
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24

Punj a;b .

Rajasthan

| Tamil Nady

] Telangana

| Tripura . -

[Uitar

Pradesh

| Uttarakhand |

~ | West Bengal

Rural Locai Bodies Phase I Targets

Percent Achieved

-Remai-'ks ‘

Andaman and-
 Nicobar
1Islands .

| Andhra
‘ ] Pradesh

| Arunachal o

Pradesh

| Assam”

@hg‘r '

' 'Ch,andigga.rh

Chhattisgarh |

Dadfa and-

Daman

Nagar Havel; |

and

i4
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~ fpamioven” |

|Goa:' -

Gujarat

Pradesh

i
. |Kashmir -~ ..[" ;0

QR P T e

R Kerala ;

. ': : [laa.é'm:l' ‘- . nl ».' |

“.Léi;sha_t_iweep

' Mg'dh}'rah o

| Pradesh ;

| Manipur

" |Meghalaya |

- Mizorarn' -

. |Nagaland - * |

| Q'd'is.li-xa

: Puduchcrry . 1

‘| Punjab

15
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'Rajastha'lﬁ ; N

| Tamil Nadu

" | Telangana

| Tripura -

Uttar Pradesh

| Uttarakhand

‘|West Bengal | .-

- 23, ’I‘he Reg1stry 1s dlrected to commumcate a copy of the Order dated
e 19 02.2026 to the Registrar Generals/. Registrars of ngh Courts for takmg

‘appropnate actlon as an institution of the Judiciary in implementlng the
- - SWM Rules, 2026. - '

24. List on 25'.05'.‘2026 at 10.30 AM.’

(N:l.dh:l. Mathur) - o A ' (Geeta Ahuza)
Court Master (NSH) e Deputy Registrar
Vg Cefy

16




27 . . -~ Annexure-l
' “"ne‘ha <_|'1é;hapaténi%éfer_w@gmhli.cdm$ L

E MOST URGENT Hon ble Supreme Court of lndla hearmg on 5. 5 2026 at 1 0.30 -
- “AMin Civit Appeal No. 6174 of 2023 on :mplementatron of the Solld Waste
"Management Rules 2026 L .

: Amlt Love <amtt love@nic 1n> n : CLE e gt S Wed May 6 2026 at11 37 AM
-To: "G. Sai Prasad IAS"- <cs@ap gov in>, cs- arunacha[ <cs—arunachal@mc in%; Dr Ravi Kota <cs-assam@nic.in>, cs-
* bihar <cs-blhat@nic.in>, “esoffice.cg" <csoﬂ' ice. cg@govm> cs*goa <cs-goa@ic.in>, chlefsecretary S
<chiefsecretary@gwarat govin>,’ ‘csguj <csgu1@gu13rat dgov.in>, Anurag Rastogi <cs@hry nic, |n> cs-hary:ana <cs— L
§ haryana@ntc in>, Chief Secretary <cs-hp@mcnn> Avinash Kumarﬂcs ]harkhand@mc in>,¢cs
ﬁcs@karnataka gov.in>, DR'A JAYATHELAK IAS <ch|efsecy@kerala gov.in>, cs. <cs@mp nic.in>, chlefsecretary
: ’-_<ch|efsecretary@maharashtra govm> cs<cs@maharashtra gov.in>, cs- manipur <cs~mampur@mc i, cso-meg - .
<cso-meg@nic.in>, cs_miz <cs, miz@redlfmail com>, CS-MIZORAM <CS-MIZORAM@nic.in>, Sentiyanger Imchen L
" <csngl@nic.in>; "Smt.-Anu Garg" <csori@od: gov.in>, Chief: Secretary Punjab <cs@punjab gov.in>; csraj o
c '_"<csra;@rajaslhan ‘gov.in>, -Shri Ravindra Telang IAS <cs-Skm@hub.nic.in>,-cs <cs@tn govin=,¢cs- - | " &
o _<cs@telangana gov.in>, cs-trlpura <c:s~tnpura@nlc in>, Chief Secretary Uttar Pradesh <csup@nic. ih, ‘Cs Chlef PR
* Secretary <cs-Uttarakharid@nic.in>, Cs'Chief Secretary <cs- ut(aranchal@nlc in>, chiefsecy: <ch|efsecy@gmall com=>, . .
“cs-westbengal <cs-westbengal@nlc in>, "Dr. Chandra Bhushan Kumar IAS" <cs*andaman@nlc in>-admn-chandigarh. -
<admn-chandigarh@nic.in>, devecom-d <deveom -d@nic.in>, Advisor to Admrmstrator DNHDD <adv|sor-dnh- it B
. "dd@daman.nic.in>, csdelhi <csdelhi@mc in>, Prafiil Patel <ik—admm@mc in>, Dr Sharat Chauhan <cs. pon@nic.in>, '
cs-pondicherry <cs-pond|cherry@mc in=, Praful Patel <admmlstrator-dd@govm> cs-Jandk <cs-jandk@nlc in>,.
advisor-Ig-ladakh <advisor-lg-ladakh@gov.in>. . . s A
7’ Cc: nehapatankarenv <nehapatankarenv@gma11 com> Amit Raj <amnt raj1979@gov in>, UDAY CHAUDHARI
- <js. hsmd—moefcc@gov in>, js-sbrm <js-sbm@gov.in>, jssbm-mohua &js.sbm-mohua@gov.in>, Sanjay-Kaushik
- <kaushik. san}ay@gov in>, Amandeep Garg <asag- moefcc@gov in>, Ashok Kumar K Meena <secydws@nic.in>, Roh:t
Kansal' <secyrd@nic in>, secyurban <secyurban@mc in>, secy—mopr <secy-mopr@mc in>, Mr Tanmay Kumar <secy—
moef@mc in> : ’ . :

Slr/Madam

o Thc-: undemgned has been dlrected to forward the order, dated 05th May 2026 of _
- Hon'ble Supreme Court on Cwll Appeal No 6174/2023 for further necessary actlon and
comphance.

" Dr. Amit Love - ° :
Scientist ‘E’ / Additional DLrector . :
¥ thstry of Environmerit,. Forest and C[lmate Change ,
A, Govemment of India . :

T . 5, A g Ry, Wl 2 Tt g : s LEm

_From Amu: Love <amrt_love@n|c in> ] :
“To: "G. Sal Prasad IAS"<cs@ap.gov.in>, "cs-arunachar <cs-arunachal@mc m> “Dr Ravi Kota"<cs- -
. -assgm@nic.in>, "cs-bihar'<cs-bihar@nic.in>, "csoffice. cg'<csoffice.cg@gov.in>, “cs-gea"<cs-goa@mc in>,
"chiefsecretary" <chiefsecretary@gujarat.gov.in>, "csguj"<csguj@gujarat.gov.in>, "Anurag
Rastogi"<¢s@hry.nic.in>, "cs-hafyana"<cs—haryana@n1c in>, "Chmeearetary"ms-hp@mcm> "Avmash
-Kumar"<cs—;harkhand@mc in>, c:s"<cs@kamataka gov.in>, "DR A JAYATHILAK
& lAS"<ch|efsecy@kerala gov.in>, "cs"<cs@nmip.nic.in>, "chsefsecretary"<ch1efsacretary@maharashtra gov. m>
- “es'<cs@maharashtra:gov.in>, cs-mannpur"<cs—mampur@mc in>, “cso-meg"<cso-meg@mc in>,
"cs_miz"<cs_miz@redifmail.com>, "CS~M120RAM“<CS—MIZORAM@NIC IN>, "Sentiyaniger

Imchen"<csngi@n|c in>, "Srnl Anu Garg"<csori@od.gov.in>, "Chief Sacretary Punjab"<cs@punjab gow.in>,

i e
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“csraj"<csraj@rajasthan.gov.in>, "Shr Ravindra Telang IAS"<cs-skm@hub.hic.in>,"'cs"~__<cs@tn.gov:in>. : .
."gs"‘{cs@tegfangang.gou.ln‘—".. "cs—t_ripura“<cs-_lripura@nic.fn>,'"Chief‘secretary Uttar Pradesh"<csup@nic.in>, )
"Cs Chief_Secr@tary"scs-—uﬂar’akhand@nic.in>, "Cs Chief Secretary'<cs-uttaranchal@nic. in>, IR
"qhiefSecy"‘*:chiefsecy@gmai_l.com>, "cs-w‘estbeﬁga[,“icsmestbengsf@nir:.in>_, "Dr. Chandra Bhushan Kumar s
,IAS"<cs-andaman@nic.in>,- "admn-chandigam"<admn-chandigarh@nic.jn:-, "devcom-d"<dchom—'d@nic.in>.
"Advisor to Administrator .DNHDD_"<advisor-‘dnh-dd@daman.nic‘in>, "csds!hi"<csdeihi@nic.in>, "Praful
'Patel"<.Ik-admin@n'i'c_.im_. “Dr Sharat Chauhan"<cs. pon@nic.in>, "cs-pondich erry"<cs-pondicherry@nic.in>, - .
"Praful Patel"<administrator-dd@gov.in3, "cs-jandkf'<cs-jandk@nic.i‘n>,‘_"advisor—!g—ladakh"kadvisor-lg—
ladakh@gov.in> L ., : 4 ' g . o | '
Ce: "neha‘pat'ankarenv"cnéhapatanka{env@gmail.cdh&>. "Amit Love"<amit love@nic.in>, "Amit L
-. Raj"<amit.raj1979@gov.in>, ‘js-sbm"<js-sbm@gov.in>; "jssbn}-mghua"<js.sbm-mohué@gov.ih:-, "Ashok Kurmiar

‘K Mee'na"<.secydw$@nic.|n_>, "Robhit Kansa‘l"<secyrd@nic.irz>_,‘-"secyurban'.‘r:secyurban@nic.in>‘ "Sanjay
-‘Kaushik"<kaushik.sahjay@gov.iﬁ>, "Neelesh Sah"<sahnk@cag.gov.in>, "Amandeep Garg"<asag- .
moefcc@gov.in®,; "secy-mOpr?‘<secy~m0pr@nIc.in_> . S ; T

Date: Tue, 05 May 2026 09:00:59 +0530 © .

{Guoted text hidden) _ _
[Quoted texthidden] -

A Order_05-May-2026.pdf .
107K ‘ o
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A% 29 Annexure-lll _

Record of discussion of virtual meeting held on order of the Hon’ble Supreme Court dated

05.05.2026 in Civil Appeal no. 6174 of 2023-Bhopal Municipal Corporation vs. Dr Subhash
C. Pandey& Ors

A virtual meeting was convened on 08" May 2026 at 01:15 P.M. on order of the Hon’ble
Supreme Court dated 05.05.2026 in Civil Appeal no. 6174 of 2023-Bhopal Municipal Corporation
vs. Dr Subhash C. Pandey& Ors. The Secretaries of Housing and Urban Affairs; Ministry of
Environment, Forest and Climate Change; Department of Drinking Water and Sanitation; Ministry

of Rural Development, participated in the meeting. Representatives from Ministry of Panchayati
Raj; Department of Public Enterprises; Department of Expenditure; Ministry of Corporate Affairs
and CPCB also participated in the meeting. The list of participants is at Annexure.

2. After deliberations, the following way forward was agreed:

« A virtual meeting will be held on 13" May, 2026. The meeting will have two separate
sessions, one session will be of Chief Secretaries and sectoral secretaries of States/UTs and
the second session will be for District Collectors, CEO Zilla Parishads, Municipal
Corporations and SPCBs/PCCs. It was suggested that the District Collectors may be
sensitized towards responsibilities under SWM Rules, 2026 and additional responsibilities

for compliance with orders of Hon’ble Supreme Court.

« With respect to rural areas of the country, DDWS in consultation with MoRD and MoPR
will develop a set of parameters by Monday, 11 May 2026 and likewise MoHUA will

develop the parameters for urban areas.

+ With respect to the paragraph 8 of the order dated 05.05.2026 of the Hon’ble Supreme
Court regarding use of CSR funds for inter alia establishment of CBG plants, a meeting
may be convened by MoHUA on 11" May 2026.

* A meeting is being organized under chairpersonship of Hon’ble Minister Housing and
Urban Affairs, Govt of India, on 21 and 22™ May 2026, on SBM. A separate session on
21 May 2026 will be organized on solid waste management where concerned Secretaries

of concerned central ministires will have an opportunity to engage with participants.

ik

1
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Annexure

List of participants

Ministry of Environment, Forest and Climate Change
»  Shri Amandeep Garg, Additional Secretary, MoEFCC and Chairman, CPCB
*  Shri Uday Chaudhari, Joint Secretary
= Shri Amit Raj, Director
¢« Dr. Amit Love, Scientist E
Ministry of Housing and Urban Affairs

* Ms. Roopa Mishra. Joint Secretary, SBM U
o  Shri Arjun Sharma, MoHUA

Department of Drinking Water and Sanitation
* Ms. Aishvarya Singh, Joint Secretary, SBM G

Ministry of Panchayati Raj

e Shri S.K. Lohani, Additional Secretary, MoPR
Department of Expenditure, Ministry of Finance

s ShriD. Anandan, Additional Secretary
Department of Public Enterprises

»  Shri Lucas L Kamsuan, Joint Secretary
Ministry of Petroleum and Natural Gas

e Shri Vikas Singh, Director, GP
Ministry of Corporate Affairs

s Ms. B. Bhuvaneswari, Deputy Director
Central Pollution Control Board

«  Shri Bharat Sharma, Member Secretary
e  Shri Anil Ranveer, DH I/C SWM

TRve Copy

HRAH R M//
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Annexure-lV

gt Record of D:scuss;on of the meetmg in vnrtual mode_held held on. 11‘h MaL20263
s ;_gardin_g comphance of Hon’ble ‘Supreme Court order dated 05 05.2026 in
" Civil Appeal No 6174 of 2023 Wlth respect to Solid Waste Management Ru]es.L 7 5
el 2026 . : ;

A meetmg in: vxrtual mode was held on llth May, 2026 at 05 30 P.M at
"f_‘._Krlshna Conference Hall Ind:ra Paryavaran Bhawan New. Delhl, ‘to ensure_
comphance of Hon ble Supreme Court order dated 05 05 2026 w:th reSpect to '

: ISohd Waste Management Ruies, 20’)6 The meetmg focused on- use of CSR Funds" |
o for Solid Waste Management as mentloned in Para 8 SC Order dated 05. 05 2026 —

2. The meetmo was attended by Secretary, Mlmstry of Enwronment, Forest and ;
'Clxmate Change (“MoEFCC”), Seeretary, f)eparunent of Drmkmg Water and
_ _' “'_Samtatlon (“DDWS”) along with off icers from Mlmstry of Panchayat1 Raj
LN "‘MoPR”) Department of RuraI Deveiopment (DRD), Mmlslry of Housmg and’
- .Utban Aﬂ"alrs (“MoHUA”) and Mmlstry of Corporate Affa:rs (“MCA”) The hst '

P ofpart:cxpants is at Annexure

"3, At the outset the Secretary, EF&CC gave a brlef on the dlrectzons passed by
~ the Hon’ble Supreme Court regardma exploring the inclusion of contnbutxons
_under Corporate Social Responsibility (“.CSR_”) by industries for the establishment
' of Como‘ressed Biogas plants or such other latest technoloéy as’' may be available
for converting waste, i'nto energy ihto the - extant sche'rﬁe and 'the'modalities. for

' : ,:avallmg the funds. It was pointed out that under CSR. contr 1butlons can be made.in- :
* the ‘nature of prowdmg ﬁmds for actmtles or in-kind contrlbutlons It was
:-_observed that amongst the two options- in- Lmd contrlbutlons allgned to local

"-requne_ments are more.amendable to earl;r ope;atlonallzat-tou.
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4. Secretary, l_)_}iWS, at the olllts':;:ll. reiterated the eimiphasis laid byilthe I-ion"ble o
SUprelﬁe Court ;egz;fding CSR. It was,*;' f:)oin_ted' out that, since industries including -
CPSUs and SPSUs and local bodies operafe primarily at the State le'vef, it would be
appropriate for the Chief Secretaries to sensitize industries towards contributing in
this regard. | ' T '

5.7 Joint Seg;‘eiary, .MoHUA informed that m}délj: Swachh ,Bh-a#at Mission Y C
Urb_aﬁ public ﬁrivat;: partnership is allowed in solid waste management projects for
-viability gap funding. It was also highlighted that i Brahmépuram, Kochi,
Kcralam,_the establi_éhment of CBG plant was supported by a Central Public Sector.

Undertaking, through an agreement with the local body, -

6.  Joint Secretary, Ministry of Corporate Affairs (MCA), informed about tﬁe
Corporate Social Responsibility (CSR) regulatory framework availablé under
Section 135 of the Companies Act, 2013, It was highlighted that Schedule VII of
the Companies Act, 2013 speciﬁeé list of activities _covéred undér CSR which
includes sanitation, It was further inf{)rméd that the list-of eligible activities under
_S'chedule VII includes contributions to the Swachh ;Bhara_t- Kosh for the promotion
of sanitation. It was also informed that CSR activities of the Companies are driven

by the respective Boards of the Companies.

7. The pr()ce'ss‘ of utilisaton of Swachh Bharat Kosh funds and the status of
finds received under Swachh Bharat Kosh was discussed. It 'was informed that
there are approved guidelines for utilization of Swachh Bharat Kosh funds. There
is a Committee having Secretary. Department of Expenditure: Secretary, Ministry
of Housing and Urban Affairs; Secretary, Department of Drinking Water and

Sanitation; Secretary, Women and Child Development and Secretary Departmqnt
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" of Sehool Educatlon and theracy, wh;ch eiears the proposals for fundmg underf .

| ) Swachh Bharat Kosh It was noted tha,t at present the progeets are area- agnost:c It o

was mformed that the utlhzauon -of ﬁmds under Swachh Bharat Kosh By ¢

R StatestTs was !ow .'

8. The representatwes of MORD ancl MoPR hlghhghted that CSR xnlttatwes- o
. . should be tallored to, local needs a.nd that m-kmd optton can be deltvered fast '

o 9 Both in kmd and ﬁnancxal CSR contnbutxons were dehberated It was noted '

. that the lmkage of Companxes thh local bodies allows for tatlored solutlons for _

sohd waste management espemaily with. respect to in kmd contrxbutmns It was

' hlghltghted that as per dlrecttons .of Hon’ble Supreme Court CSR aet1v1t1es are o
'be focussed on CBG and latest waste management technelog1es The scheme of '.

E _MoPNG for setting of CBG plants was also noted.

10. MCA emphasmed that, since CSR aetmtles are govemed and’ approved by
.the respective Boards .of eomparues any- dlrectlons 1ssued in. tlns regard should be

B -conveyed as an advzsory in nature rather than asa mandate
11. After 'deliber_ations, the following way forward emerge'd:

7 (6)] The Stafe 1evel / DlStrlCt level Cemmxttee may look for in- l\md contnbutlons ‘o

§ '-undet CSR based upon requnrement frem compames local compames may be -

. plefeued as apprOpnate

N 1) ThlS (,an be followed up by an enﬂauement w1th Centml PSUS and State
PSUs, as approprtate for undertd!smg SWM proJects o
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| .(iii).J oi-n,t .SécretarnyoHUA,'.J oint Secretary, DDWS' énd fpint Secretg‘ry, .MCA-to
copr’dina-te" and prepare a ‘as iéi Stétus note with respect to Swaphli Bharat' Kosh-
op‘e_i*atjon».and utilizations of funds. Aﬁer 'prepara_tion' of the Status Note a meeting
ﬁl_ay be called by Secretary MoHUA for further dclibdr_ations._

' The meeting erided with vote of thanks.

. Annexu re

List of participants h

Meeting dated 11.05.2026

Ministry of Environment, Forest and Climate Change. -
- Shri Tanmay Kumar, Secretary, EFCC - ) o :
» Shri Amandeep Garg, Additional Secretary, MoEFCC and Chairman, CPCB
* Shri Uday Chaudhari, Joint Secretary '
» Shri Amit Raj, Director
+ Dr. Amit Love, Scientist “E’
Depértment of Drinking Water and Sanitation, Minfstry of Jal Shakti

. Shﬁ Ashok K.K. Meena, Secretary, DDWS
+  Ms. Aishwarya Singh, Joint Secretary, DDWS

Ministry of Housing and Urban Affairs

»  Ms. Roopa Mishra. Joint Secrétary-, SBM U
» Shri Arjun Shgrma, MoHUA -

Ministry of Panchayati Raj
+ Shri S.K. Lohani, Additional Secretary, MoPR
Department Rural Development, M inistry of Rural Dévelopment

» Shri Pankaj Yadav, Additional Secretary
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-,'g'? Ms Kalyam Mlshra Jomt Secretary Level NSAP DISHA SECC ‘
" Shri Piyush Srivastava, Semor EC-OHOmlC Adyisor, SEA L
. Dircctor MORD ' -

Mmlstry of Corporate Affaxrs '

Shn Rahul Jam .Tomt Secrctary .




67%6 R " Annexure V

-9
A€ i i meeti ld in virtu
held on 13% mMay 2026 regarding compliance of
. -Hon’ble breme Court _order dated (5. 15.2026 in-
- Civil - Cal No. 6174 of 2023 with respect to Solid .
e Management Rules;, 2026 ; 2

The Ministry of Environment. Forest and Climate Change, .

Ministry of Housing "and Urban Affairs, Department = of
Drinking Water and Sanitation, Ministry of Panchayati Raj
and Ministry of Rural Development organized two virtua
meetings on 13th May, 2026, for ensurin compliance of -
Hon’ble Supreme Court order dated 05.05.2026 with - - -
"respect to Solid ! aste’Management Rules, 2026. The details .
- are given below: ' : '

i A virtual meeting with the Chief . Secretaries and
- sectoral secretaries of States/UTs,” Central Pollution
" Control Board, State Pollution Control Boards/Pollution
Control Comniittees and | o
i, Second meeting and 'webinar for District Collectors,
CEO Zilla Parishads, Municipal Commisioners, Urban
and Rural Local Bodies and regional officers: of
SPCBs/PCCs. : :

A. First méei;ing at 10 AM with the Chief Secretaries
and sectoral ~secretaries - of States/UTs, . CPCB,
SPCBs/PCCs:

The agenda of the meeting is at Annexure-I. The list of .
participants is at Annexure-‘IL o

i. Secretary, Ministry . of Housing and Urban Affairs
(MoHUA); Secretary, Ministry of Environment, Forest and

Climate Change (MoEF&CC), Secret_ar;y, Department of -
]é)_rinki}'lgTWater-and Sanitation and Chie Secretaries of all -
- States i '

ontrol Committees. ,

H. A detailed presentation was’ giyen by Secretary,
MOEFCC, on directions of the Honble upreme Court order
dated 05.05.2026. S ecifically the directions give in order
dated 5.5.2026 wit respect to Chief Secretaries of
States/UTs, District Collectors, concerned departments of
States / UTs, SPCBs / PCCs were explained in detail
Secretarg, EF&CC  also apprised that directions under
Section 5 of the Environment (Protection) Act, 1986 had
been issued on 25.03.2026 "and 03.05.2026 for ensuring

compliance with the Rules and directions of the Hon’ble
- Supreme Court, The reporting and monitoring framework as
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" per brders:'- of  the 'Hon'ble - Supreme Court “was also
‘explained, . including submission of monthly reports by

- District Collectors, scrutiny by State authorities and further
- submission to the -concérned Minisiries, and filing - of

‘iii,- ~ . Secretary MoHUA emphasized - the need for

abstract ‘compliance Teports before- the Hon'ble' Supreme 5

conveﬁgence of multiple funding sources, timely utilization - .

of-fun

. s, simplified aplp:_r'ova'l mechanisms for SWM projects
 and incentivization-of b

etter-performing local bodies an

~ also covered the issue of availability of finance with respect o

" 1o solid waste management in compliance with the direction )
~of Hon’ble Supreme Court. - "~ CTL e '

iv, - - Secretaaz, MoHUA ‘alppn'sed that - project -approvals
+ under- SBM(U): 2.0. are also_being streamlined and -that
-. approximately 98% of State/UT -action plans under SBM(U) .
2.0 have already been approved. The States were advised to -
. . improve fund. ufilization and maintain readiness of matching
- State shares to avoid implementation delays. It was further
. informed that large-scale Public-Private, Partnership (PPP)-
- based SWM. projects may be developed on regional or
-cluster basis “with financial suj JItl)or’c ‘available -under the
‘Urban Challenge Fund and Viability Gap Funding schemes
of the Government of India. The need for str,eng}tl:hemn
institutional capacity’ in local bodies. was emphasized,
“including review of sanctioned manpower, filling vacancies
in a time-bound manner, and creation .of dedicated SWM
and sanitation cadres. : ‘

* v. Itrwas further informed that a two-day National Review
“Meeting - under Swachh Bharat Mission-Urban 2.0 is
scheduled to be held on 19-20 May 2026 at Vigyan Bhawan,
New .Delhi, under the chairmanship of Hon’ble Union
Minister for Housing and Urban Affairs, and States/UTs
were - requested to ensure participation - of - concerned

. Ministers and senior officers.

Vi -,Secretarsy,' DDWS also covered the directions' given by
the Hon'ble Supreme Court especially with respect to rural
areas. Key features of the Rules were highlighted, mcluding

. four-stream waste segregation, obligations relating to Bul
Waste Generators (BWGs), monitoring through a centralized
ohline portal, and  guarterly reporting requirements for
waste collection and processing entities, were explained.
The role of State authorities in ensuring timely utilization of
SBM(G) funds, leveraging CSR support, promoting 'source
segregation, mapping. waste_ generators, upgrading waste

. transportation systems, and preventing dumping/legacy
dumpsites was also elaborated upon. It was further informed
that District Collectors/District Magistrates are required to
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- constitute dedicated Special Cells” for implementation of /
. the Rules and undertake monitoring and inspections. ‘
ViLA separate presentation was given by Chairman, Central
Pollution Control Board specifically covering the issue of
legacy waste dumps in compliance with the direction of -
Hon'ble Supreme Court. ' The presentation covered bio-
- m;-m—n%' and remediation of legacy dumpsites in consonance
with the guidelines issued by the Central Pollution Control
- Board for- disposal of - légacy waste. The Initiatives.
- undertaken by . various -States/Union. Territories towards
remediation of legacy waste sites, - ... YR e T

{fl_iii. 'T}lé pres'énta{:ion_slwere followed by interaction with -
the Chief Secretaries on the topics:-covered and steps

‘required to be taken.in compliance with the direction of
Hon'ble Supreme. Court: - - } - .

_ix.  The copy _bf"-thg presentations are at Annexure-IIi

B.. Second meeting and webinar at 12 PM for District

Collectors, ~CEO  Zilla Parishads, ~ Municipal |
Commissiqne_rs and regional officers of SPCBs/PCCs:

The agenda of the meeting is at Annexure-IV. The list of
¥art101pam_:s 1 at Annexure-V. Around 11,000 field
unctionaries joined the webcast. : - ' :

‘1 During the webinar, Joint Secretary, MoEF&CC made a
gresentation with respect to specific directions of Hon’ble
upreme Court with_resgect to District Collectors and field
functionaries, includmgP lelegation of powers under Section
5 of the Environment Protection Act, 1986, to the District
Collectors across the country by MoEFCC for a period of
one year, exclusivelﬁ for supervising, administering and
- implementing SWM Rules, 2026, within their Jjurisdictional
I(ijmits in compliance with the directions of ‘this Hon’ble
ourt. ‘ ' S

ii. The Directions issued by the MoEFCC on 25.3.2026
- and 3.5.2026, were also- highlighted and explained. The.
resentation .gave special focus on.the rolé of District 1
boéllectors- and Regional Officers of SPCBs/PCCs and. local
bodies. - -

“ifi.  Member Se’cretar%/[CPCB, gave a detailed presentation
on the Solid Waste Management Rules, 2026.Duties of
District Collectors, local bodies, Bulk Waste Generators,
Pollution Control Boards under SWM ' Rules, 2026 were
highlighted. The provisions relating ‘to management of
legacy "‘waste dumpsites under Rule .15 were discussed
during the presentation. The participants were informed
regarding mapping and assessment of dumpsites,
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" preparation of biomining and-bioremediation action. plans,

e _restrictions.on fresh waste dumping; landfill gas monitoring,

- fire prevention méasures and safety protocols for workers.’

i ‘v, - Joint Secretary, Ministry of Housing and Urban Affairs < -~

. and " NPD, - SBM. Urban ~ (MoHUA) gave ‘a- detailed . -

e presentation :on’ implementation of SWM Rules in . Urban

.~ Collectors and Urban local bo
' v, The presentation highlighted key ch

. polluter pays.-principle ‘and . digital. monitoring

 Areas a -specific ‘focus .was" gvren to-the role of District *

leS. oo Vin?

anges introduced in

- “SWM Rules, 2026 including mandatory source segregation, - -~
scientific “solid- waste management, accountability of Bulk "~

“ Waste Generators, enforcement through user ch_ar%es' and: - . ..

. transparent’ reporting systems: . The: expanded roles: and

hrough . .-~ -

- responsibilities™ of Ministries,” States/UTs, :Local ~Bodies, - :

. . Pollutien Control Bqa'rds_:&'_;‘xigi_ BWGs.were also di‘scgs;sed.- ‘

:

“vii . The presentation emphasized the importance of citizen -

“ . participation and behavioural change in achieving effective. = - .
. .~ ‘waste management. Various initiatives including ward-level" - -
- . competitions, zero waste campaigns; grievance- rédressal - . -

.Garbage . Vulnerable Points/C
discussed.. - * - . . S
'_'irii. .~ The presentation hi'glhli hted immediate action points
~for: States/UTs and Loca odies .including creation of

. -systems, - stakeholder 'enga%ement. and elimination of

eanliness ‘Target Units were- .

.. Special Cells, sensitization . of . political leadership, - |
~ modification of bye-laws, strengthening source segregation, °

expediting waste proc‘essia? projects, fast-tracking dumpsite
' remediation, ensuring BWG compliance and undertaking °
. ‘behaviour change and advocacy drives. - o YL,

viii. Joint Secretary, DDWS and NPD, SBM Grameen gave a
.detailed presentation on implementation of SWM:- Rules in
. rural - areas. The. ‘responsibilities’ assigned to Chief
Secretaries under the directions of the ‘Hon'ble Supreme
Court; . were highlighted. The -participants were informed

7 . regarding . circulation and compilation of Form-IV- data,

.. identification - of tourist. and pilgrim_  areas. for focused .=

implementation of SWM Rules, compliance monitoring of - -

PV\E}M Rules, support for registration. of BWGs, review of .

.. manpower in -Rural - Eocal Bodies' and :measures for
strengthening institutional capacity and.technical support at,

- Gram Panchayat level. s . * 20 e T

'ix.. The roles and responsibilities of State Authorities were

- discussed during the presentation. Emphasis was’ laid on

utilization of SBM(G)  funds, leveraging CSR: support, -
development of regional and cluster-based. SWM projects,
convergence of funds, promotion of source segregation and
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BWG complzance mapping of waste enerators and. Garba e
Vulnerable Points . \/% 1 dq

‘Iransportation’ Systems and g] munatmn of dumpmg and
legacy waste’ sites.

X: The presentatlons are at Annexure—VI

ernization ' of . waste .

Xi. Fmallgr emphasis was laid on the comphance of order 3
» ‘

- of Hon'’ preme Court, dated 5.5, 2026.

. The meetmg ended Wlth the vote of thanks
’ : *****

T ey
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- MINISTRY OF. ENVIRO‘IMENT, FOREST AND CLIMATE CHANGE
' NOTIFICATION ‘
New Delhl the ESth May, 2026

G.S.R. 37!(1?,)— In exercise of the poweérs: confer.red by section 23 of the Enwronment {Protection) Act,
. 1986 (29 of 1986) and pursuant to the directions of the Hon’ble’ SupremeCourt of India in Order dated the 5™ May, -
-2026, in Civil Appeal No. 6174 0f 2023, the Central Government hereby delegates the powers vested in it under section
5 of the Act to all the District Collectots across the country for aperiod of one year from the date of ) publication of this
" notification, exclusively for supervising, administering and implementing Sotid Waste Management Rules, 2026,
within their Jurisdictional lumts, subject to the condition that the Central Government may revoke such delegation of
powers in ‘respect of District Céllectors across the country or may itself’ mvoke the provisions of section 5 of the Act, -
"1f in the opmwn Qf the Central Govcmment such course uf action is necessmy in. pubhc interest, - '

g '[FN nm/?mo HSM]
. - UDAY' CHAUDHARI I Secy

Uploaded by Die, of Frinting at Goverminent of India Pess. Ring Rmd Mavapuri, New l)glhi 1!(}064
“and Published by the Controller ol Publications. Delbi={ 10054, MRz oy
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‘ " 'Fwd: Hon ble Supreme Court of Indna order dated 5. 5 2026'in CMI Appeal Pl
~.'No. 61 74 of 2023 on 1mplementat:on of the Solid Waste Management Rules, 2026

“Amit Love:<amitlové@nicin>  * - - T Muy 19,3026 3t 1:11AM
To: nehapatankarenv <nehapatankarenv@gma|i com> - . a by _ ) . .

Dr. AmltLove Rt ", LI . .

Scientist “E’ /Addltmnal Dlrecto: « Wl LT T e
Mlmstry of Envnronment, Forest and Chmate Changc " §
‘Governmant of Indxa R TN

% gz iy T B

=====:':.—.-.==== Fgrwarded message ==========='.:. )
From: Amit Love <am|Llove@n|c in> ’ ‘
“To: "G.:Sai Prasad IAS"<cs@ap. gov,in>, "cs-arunache!“<cs-arunachal@mc |n> 'Dr Raw Kota“<cs-

" assam@nic.in>, “cs-bihar"<cs-bihar@nic.in>, "csoffice.cg"<csoffice.cg@gov.in>, "cs- -goa"<cs- goa@mc in>,

ch1efsecrelary"<ch|efsecretary@gu_|arat gov.in>, "csgu;"<csguj@gujarat govm>' "Anurag -

" Rastogi'<cs@hry.nic.in>, "¢s-haryana' <cs—haryana@n|c in>, "Chief Secretary"<cs- hp@mc in>, “Awnash

: Kumaﬁ'<cs-jharkhand@mc in>, "cs"<cs@karnataka.gov.in>, "DR. A JAYATHILAK )

: |AS“<chxefsecy@kerala.gev.w, es"<cs@mp.nic.in>, "ch:efsecretan,f"<ch|efsecretary@mahareshtra gov.in>, -
“'est'<cs@maharashtra.gov.in>, “cs-mampur"<cs-mampur@mc in>, "cs0-meg"<cso-meg@nic.in>, -

"cs_miz"<cs _miz@redifmail.corn>, "CS-MIZORAM"<CS- MIZORAM@NIC.IN>, "Sentiyanger .
lmchen"<csng!@nlc in>, "Smt. Anu Garg"<csori@od:gov.in>, "Chief Secretary Punjab"<cs@punjab.gov.in>,
“csral"<csraj@fajasthan gov.in>, "Shri Ravindra Telang IA “<cs—skm@hub nic.in>, “cs"<cs@tn.gov.in>,
“cs"<cs@telangana.gov.in>, "cs-tripura’<cs-tripura@nic.in>, "Chief Secretary Uttar Pradesh"<csup@nic.in>,
“Cs Chief Secretary"<cs- uttarakhand@mc: in>, "Cs Chief Secretary"<cs—ultarancha|@mc in>, |
"chsefsecy"<chiefsecy@gmatl cam=, "cs-westbengat"<cs—westbengai@n:c in>, "Dr. Chandra Bhushan’ Kumar

. 1AS"<cs-andaman@nic.in>, "admn—chandlgarh"<admn—chand1garh@nlc in>, "devcom-d“<devcem-d@mc in>,
“Advisor to Administrator DNHDD"<advisor-dnh-dd@daman.nic.in>, "csdelht"<csdelh:@nlc in>, "Praful
Patel"<ik-admin@nic.in>; "Dr Sharat Chauhan"<cs. pen@nic.in>, "cs-pondrcherry"<cs-pond1cherry@mc in>,

- "Praful Patel” <adm1msttator~dd@gov in>, "cs-jandk"<cs jandk@mc in>, "adwsor—ig-ladakh"<adwsor—lg-

- Jadakh@gov.in> .
Cc:"secyurban” <secyurban@nzc in>, "Ashok Kumar K Meena"<secydws@mc in>, secy-mopr‘ <secy- S
mopr@nlc in>; "Rohit Kansal"<secyrd@mc in>, “js-sbm"<js-sbm@gov.in>, "jssbm-mohua"<js.sbm-mohua@
gov.in>, "Amit Raj"<amrt.raj1979@gov in>, "UDAY CHAUDHARI"<js: hsmd moefcc@gov in>, "Amandeep
Garg" <asag-moefcc@gov in>, "Mr Tanmay Kumar <secy-moef@mc in> ’

Date: ‘Mon,.18 May 2026 23; '12 3040530 . ¢ o TR .
. Subject: Hon'ble Supreme Céurt of India 6rder dated 5, 5.2026 in CNI[ Appeal No. 6174 of 2023 on

_ implemeéntation of the Selid Waste' Management Rules 2026 s . y i

==_===._:;..-.-==.== F'orwarded message F=s==m==cco=s=

SIrIMadam CEEAT

The undemﬂned has been duected to fm wa1d herewnh Sectxon 2_> notxﬁcatlon under
the Environment-(Protection) Act, 1986, delegating the powers vested in the Central
Government under section 5 of the Act to all the District Collectors across the country
for a period Df one yeai from the date of pubhcallon ofthls nenﬁcatron exclusively for .




superﬁéin,é,, adminfste’ring and in_{plemen'ting_ Solid - Waste Man age ment Rules .
2026, mthm their jurisdictional limits, in compliance with order of Hon ble Supreme
_Court dated 5.5.2026, in the above cxted matter e . . "

------------------

Dr. Am:t Love

Scientist ‘E? / Addxtmnal Dxrector :
Ministry of Environment; Forest and Chmatf: Chanﬁc

: -Governmcnt oi India =~

3 attachments :
. '@ Order 05-May-2026 pdf
K

.@ ) swm Rules, 2026 Rutal by JS DDWS Session H.pdf

@ Sec 23 notification, pdf _
439 ’ -

- Woe cpy
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. ..'-V'vek Bharadwaj

P "'EDear MadamISir. £ -

[+ i Seorotany (MoHUA) " georetary (oR)
1.7 Ashok KK.Meena " 3
§ . Tanrnay Kumer ; ;
Secratery (DDWS) Seerelary (MeEF&CC)
. i;_fkohﬂKansal PR L B A o Tl
._'}-_Seurelary (MoRD) i [ i,
DONe 11!1‘1!2026 HSM Part’ (2]' L
: Datad 15t May 2026 #

ST Please refer te dlrectmns issued by the Hen b!e Supreme Court ln CMIAppeaI Noo- - .- o
'617412023concemlng the Implementatren of the Salid Waste Managemerit (SWM)Rules, -~ -
... 2028. Itis mfermed that the Hon'ble: Supreme Court, vide Its Order daled 05.05.2026, has ~ 5
-t Isguied further comprehensive directions for the effective and time-bound‘implementation. = - .’
- of the sdid Rules: Gopy of the order is enclased fer further necessary actlen and-~
'_uompirance' LE e B _ ¢ gl . .

Hon'ble Supreme Court hae lnter-alia specrfrea!iy drrected the Chref Secretanee le take

urgent acl[en regardlng the foﬂewmg

" 2] Rele.of Chief Secretarles (Ref. Para e. 10,11 &16 of Hon ble ec order)

9

Crrcuialion of Form IV under: ihe SWM Rufes 2028, by 15th May, 2026; receive‘ .-_
. the filled data, collate It, and forward it to the: respsctive Secretaries of the Unron

 of India for. enhanced and. emcrent perfonnance monltenng of the local bodles

‘b

K have registered on the CPCB’s EPR Portal. ULBs must be advrserj to reglster on

Fl

-.Iden!ilrcatlon of leunsl—cenlnc beaches tourist pfaces, and plfgnm centers. and to
put in place a special mechamsm for. implementlng lhe SWM Rules 2026 at such
.- Iocailone wSt _ - _ EE

.Hendheld ng of beth Urban and Rural local bodies for rdenirficetion and. regretratlen )
. of ‘Bulk Waste Generators' activities related to EBWGR certlf" cation, legacy waste
. durnpslte remediation, etc. For RLBs, the identification and registration of BWGs

also has {o be done.on the CPCB manitoring portal. Presently, nearly 1,700 ULBs

= ‘the por!al wrthln a trrnelme iha greded manner.

+ d)
- _geographically mapped in both urhan-and rural areas of the district. and- assessed
_for accumulation of solid waste by 31 October 2026 In urban areas and rural aréas. .
- Further, in view. of the dlrechons of Hon'hle Supreme Court'in para 18 of its order
dated 05.05.2026, a response may be siibmitted to MoEFCC on the legacy wasle-.

AI! existing Iegacy solld waste dumpslies ar. garbage vulnerab!e po:nts te be

i issues for prepenng a report te be submltted to the Hon b!e Supreme Ceurt It is

1

N

Anner_(uret\lll'

.
il
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"Pfopos’é a'solifion to the finaricla problems _béing_‘f;acaciikb‘y' the loca, bo@iés.-f o i

T Role of District Collactors (Ref, Péra 4, 5.,'?'6-&?obe{ﬁ'blé‘Sé"or&ar), iy

‘. .“. d)

ey

Commuiniéate stha orders’ of {i Horible SupremsCourt’ gated

In -the "above ‘context, o .'t:ons'ﬂmte a dedicated 'Speclal: Cell" to over;séé GTE

Implementation of Solid Waste Management Rules; 2026, Regional Officer of the

" respective Pollution Control Board shall.also be Included in the Special Call. Alsa,,

in the given circumstances, ' the Dislrict Coﬂector‘s* fo.issue directions for the -

stoppage of water/electriclty to bulk generalors of solid wasle who disobey the

directiofs or disregard the Rules; conduct virtual spot inspections of the dumping

., Sltes, implementation of the pilos, and fortnighlly prepate and fonyard the reportto.
- the designaited Secrelaries in the respactive States.  * e T

Issue direclions (o the jobal_'bbﬂieé thal Solid Waste (s transporled, managed, and-"

disposed. of hy vehiglss authorized by them, This enables the Local Badles not

. only to regulate but also to prevent unauthorized dumping;aldng"r_dadsidéé, railway
" tracks, lakes, foothills, etc, TR . e N

Eregeras brefsurnmary of the perfoimance/prograss of theIniplementation of the
SWM RU‘IQS'OD;}Q a mor o ek i -

Government. The respeclive secrslaries in States/UTS, in tum, with an abslract, -
certifying asseésment of progiess ang deficiency within their respsctive slales,

forward the repoit to the concerned Minislries, for filing the abstract of thereportin - - .

: 2

119.2:2008, ¢

= e N e, -

T s
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Hon'ble Supreme Court An eddmona{ fomrat for State Ievel abstract for Rurel

. areas to be shared wllh Cenlral Mrnistnes is et Annexure IV

- :. _ 4 " Role nf State Pollution Comrol Board f Pol!ullon Gontrol t:ommlttee (Ref
[, Para§ of Hon'b!e sc order) L T D Ll
) _-:"'jai- Reglonal Off' cere of lhe reepecﬁve Poliuimn Contror BoardsfPoHutien Conlrol

- -Commitiee shall conduct field inspections of authorized and uhauthorized:

- dump.yards f'sites within their Jurisdictions and forward photographs to the
v j Disrr{et Col!ectors and Iooel bodies forfur!her achun .and compl!ence

DT, Othercomp!iances to be adhered (Ref Para 13 14 1s 17. 20&21 ofHon’ble sc
order) Ty R s T

a} The 3 levels, from ULBs to State Govemments to the Cenlral Governmen! have - .
<~ been mtegrated ina paperiese mannier through: lechno!ogy under the SBM-— -

« Urban> A similar” paper!ess -approval method could- b’ ‘Used: by “all. Slate

_-'...Govemments for:all SWM projects fundéd through-sources other than SBM-U.- .
- Further;.DPR: preparahons ‘and technical sarictions must be . delégated to _
campetent-authorities in the State: after projet. approvals Is done by Nalional _

Advlsory and Review Commlttee ("NARC")

| b) Stare fo enstire adequate human resoltrees in ai! L:ocal Bodles In prcpcrtron to

their population growth arid increased densily of popu!etron at 4ll three Ieveis -

Villegea Mun]clpal and Corporat]ons

c) The Orders of Hon' b!e Supreme Gourl to be translated |nto regional Iahguages
“.. bythe respectwe States and crrculated to all concerned . =

 E d} SlatesiUTs ‘have been drreeted to mcenlrvrze good performanoe by prlorrtrzmg
© grants to".which well -performrng local_ authorities “or local bodies are entitied.
Conversely, defaulting’local bodies shall altracl penal consequences for non-

. compliance wﬂh the ru?es .

i e) The S!eteslUTs lo mp!ement and me a stalus report to the Secretary, MoHUA

- and the Secretary, MoEFCC for. further actlan on'the pomts mennoned In para 21 _

(a to. X). .

6 Pomts to be monltored under Phase-l: {Ref Para 7 & 19 of Hon ble SC. order)

a) The collaled rnformation as per Annexure-l to be eubmilted to lhe Unlon

Mrmstrres by. the respective Statas before 20.05. 2026 for 1fi¢ monitoring of firist

phase as the report on the seme has to be ;Jresenled fo the Hon'ble Supreme :

. Court on 25 {05.2026.

-
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b} Tho callaed Information as. per Arinexuro (5 b submitted t e Urion

Ministries by-lhe respaclive States befora 20.05.2026. Ly
. ¢) Slates gre éfso requastéq o st oul ma}r‘goaf-wflh'ieépeut to SWMRule, 2026 in

shart-, higdium. and long-tert objective 1o be complels and repart back as per -
: nnnoxgrsgrli(a} for Urban and b} forRurat, N .

- 7. A Committag for pteparation of Model bye laws far Solid Waste Management for Rural . -
Local Bodies has been: conslitutéd, with represantalivos from”"Minldtry -of* Riral. -
Development, Minjsty of Panchayali Raj and Depariment’ of Brinking Water and
: - “Sanltatiop, Ministry of Jal Shakil. The model bye laws waould be. shared with SlatesfUTs-
b shorlly, for adequate adoplion by the Rural‘-LQca!.Bchqs. However, StatesfUTs which
‘ °© have existing: byelaws may amend thelr bye-laws to Integrate relevant orders of
Hon'ble Supreme Court, L en o wgowg 7o i i
Ky 8.AmehllngM!halll!xgcmgf chrelaﬁes_has'boenoon'ducged on 13" May; 2026 through _
T virtual mode o deliberate {ipon the roadmap for ‘mplementation and finanelal -~
b canvergance, In addifion (o thata SqrfsizizalfnnWablnarfor Flold Funclionaries {District -
Coltectors, City Commissloners, CEDs Zilla Parishad, and Regional Officers’ Pollution
- Control Board SPCB)on SWM Rules 2026 has also besn held ¢n 130 May, 2026,

9. In view of the above, we placé the roﬂésjw‘nglreﬁwst:

« Disseminalion of all information relaled fo Hon'ble Supreme Court order to g} -
the.tevels of adminisiration, : - -
+ Moolings with all concerned officlals In the stale 1o be taken up to finalize the
; readmap In light-of he aspecis discussed above, . . N
* * Reporl by Chief Sacrelaries may be senl in g sfandendized formal as psr-
Annexure |, il and || {a) and- i {h) has Separala reporiing formats for both
Urban and Rural, An additione! format for Sigfe level abslract for Rural argas lo
be shared vdth Central Ministries is at Annexure lv, '

ca { I B Witl rpgards, - P
e (Robit Kangat) " - (AShGK K. Moonn) - (Tanmay Kumary -

' . Socrafary Lo Seoetay
. R ’ Departmant of Drinking Malstey of Environnront:
"""/ﬂ:{; i * Walar & Sanftaton " /Porast & Climato Changa

Deavalupment

{Vivak Bhoradaa)) ) {8HM

0

Haliklthata)
Sigcralagy -+ . Socralary - r
blinistry uf Ponchagatl Roj Munistry ol Housing & Urtin AMlprs

To Chief Secretaries/Advisors {All States 7 Union Terﬁ{ories) e
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v

‘ Annexure - l

= The status cf Phase-i as directed m para 7 of Hon ble Supreme Order. in GMI Appeal No
; 6174!2023 deted 05 05 2026, - 2, ;

(Information to be submltted Iatest by 20 05, 2026)

- .Name Ofthe StﬂleUT an-)';--:‘l:-‘l.-:‘_q_u.._eo_-e-n-u.:‘lauc-nn“l-o.n'll.n.;.;u:_-.-lun'r‘loen'_o:-a.---. Vie
I Reference . Dlrechons T . States T ‘
- [Para7 (M :Whether ail Disiriet Coliedtors in dhe- State' _YesINo |

- | have commumcated the ordars of Hon'ble’

: --Supreme . Court dated . . 19, 02, 2026 i
29.04. 2026 and 05.05.2026 to the respectlve _
: Ccrnrmsstoners! - Executive Officers |

- | 1Panchayat- Secrelaries -and -directed: 1o |
. | comniunicate the Same 1o the elected ward! -
members!

(i No reasons thereo{)

#|i corporators I cuuncllors under
o -their,;urlsdictnon ; Ra L

TPar-eT(Z} Whether fhe State/ UT Govemment has. Yes/No. -~ ° ,

- .| approved plan  roadmap to incentivise good | . L ‘
‘performance by prioritising grants to which | (If Yes, the- gist of} .
well-performing local authorities or local |roadmap In' not* more |
badies are entitled, Converdely, defaulting | than 200 words / If No,
local  bodies shall = attract  penal :reasons thereof). -
consaquences for non-comp!lance with the i ,

Rules . '

Para 7 (3) . Whethar the State/ UT Government has ‘Yes / No:
| approved plan / roadmap to Incorporate | _ g
knowledge of and obligations under the Solld (f Yes, the gist
Wasle Management. Rules - into  the | roadmap in net more
functioning of elected representatives as part-| than. 200 words / If No,
of the representative process in local bodies. no

reasons thereof)

L

ofd. .-
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| Reference |

691,

Annexure ~ fi

Directions

Statlis'

{ The” District Collectors are directed to

constitute and dedicate a *Special Celp not
only to ovarses the imp!ementation, but i
given circumstances, to issug directions for
the stoppage of Wwaterlelectriclty to hulk
generators of solid waste who disobey the

- | directions or disregard the Rules,

ki Para 20

Yes/ No-

(if No, reasons’ thereof)

The Orders of this Court are transiateg into
regional languages - by the respactive
Stales, and along with the soft capy of this
Order,

the translatad version Is clrculated |
1 to all concerned.

Yes/ No

(If No, reasons thereof)

" Para 21 (a)

‘ BW

Local Sell Governments (LSGs™} Tasi
bring in source Segregation with facus on
Gs.

“?esf No

(If No, reasons thereof)

e
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Anne:gure - (a) Urbnn

(Raf. Para 22}

=u

Cma!mn 6!’ Spaota'l C i for SWM undsr A

: DCE - : .. < e o . l" i v ;:' : —
Identificalion and anumeralsnn of BWGa Notless lhan |- - 80% | .- 100%
asparSWM Rulss2026 : . 80% - f. x, ER o
‘Wiapping, assessmentand TT00% 75% —100%

| biorermediation of Legacywaste Quantilicallon/ : remediation remediation
dumpsites ) - Assessment A ’ *

[ Nolificaion of Bye-taws b'yULBs aspr | 60% ST o[ 100% =
SWM Rulas 2028 - T ’ L i e
Ward praciicing & way source 30% 0% - 160%
segregation - _ : - T e

" [Waste pmcasslng 80% : 80°_I ,'100% .
Al ULBs 1o registeran can!rahzed onime © 100%
porial wslh delails or nodal S'WM officer
-Rule 39 ga}and Rule 39 (12) e :

SN

- e e
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- | Identify vacancies for SWM and | Reviewfovaiuat 50% of tha
sanltation sanvicg delivery - ‘ fon of the Identifled
. Rz s@nctioned angd Positions fied”
available alther on
contrast basjs

‘| manpower

Or parmanani

Registration af Wasta processing unils
[Rule 7 {a)), & sanitary dandfills [Rule 14
(8)) in the jurisdiction of focal qu!ee:
centralized onlina portaf

Identify lotirist.cenfrc baaches, touret
Places, & Pilgim cantres & putin place a
Speclal machanjsm for !mp?u_amenﬂng

| SWM Rules, 2026, at such locations [SC
order dated 5,5,2025 . '

Establish 5 grievance redressal -

| mechanism for solid waste management

inciuding~by online mode within g period

of ofia yaar from dals of notification of
WM rules : "

(Rula 33 (35))

Tha indusiia) units ulilizing salig fuef
shall use Refuse-Derived {At lsas six
Percen of fuet Intake) Fusl o )
Segregaled Combustisle Fraction or-
agri-residue, as the case may ba,
[Rula 11 .




' " ) N _ Annexura—lll (b) Rura!
¥ Shonfenn r -‘Medllun!T_‘enn Lnng'l'erm it
_  (ByDet,3028) 5 (By March 2027) -{Byl,ﬁgrch .2029) M
. . g " i T i _--“__‘“’ % RS - Al e
- W Parampters - 2 T T % L aies | %o
_ A T”g‘“ !\c_l‘;ié;.re'd,‘_- Targol | pchieved | TS - - A:hlcved‘ '
Depanment of o::nmngw:naraSanuauan (DDWS}. Mo.;s e o .
Craaﬂonol‘ Spec}al Celi!orSWMundar ‘ % 7
DCs ' 100%
' _tmplemenlalmn ol 4Way saurco ~ Aeatn Tt < o ;
o segregationin GPs } . 15/? o . o .
DesrioD oo wasts Gollecion Y RLBstPs e e = e 1
as per SWM Rules, 2026 - 50% : 70?5 . ‘109"6 _
‘ Mlnlstry of Panchayaﬂ Raj (MOFR]
' Idenli!icaxionandanumeratlon of BWGsas' . n ', e e
per SWM Rules 2026 e 305 1% 100%:
Legacywasledymps!l@é.". . T 100% 20% ~100% -
. b Assessment 1 Remediati _Remédialﬁon
on - s =

694

53 .

e
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All Distrlcf Pa n&hayais fo regisl,erﬁn' -
centralized anjing Portal [Rule 40 {2) (i)
with detalls of noda SWM officer .

Notification ang adoplion of bye laws by
RLB&/GPg ag Per SWM Rules, 2026

Disirict Panchayats Establish g gfievance
| redrassal mg chanism for solid waste
management including by online mode
within & period of one Yearlrom datg of
notification of S Tules £

[Rule 40 (2) (xv)]

Capacily building of GPs on SWN Rules,
2026

*Graded approach as per the population of GPs




. deﬂeien cy_' fo; rural araa ;
(As per para 6 of Order dated 05, 05 2026 of Hon b!e Supreme Couﬂ)

A Department -of Drinking Water&Samtatron MoJS

.1‘.

Nu (and %) of GPs fuiiy covered wrth SWM arrangements under SBM(G) .

No. of GPs prachsing 2-wey source segregation of waste (as on. 1st Agril

"k;fzoze)

. No “of GPs praclls!ng 4 ‘way source segregalson of wasta (w ef 1 st Aprll )

J'2026)

a. No. of rural biocks mapped tb__RureI PWMUslUrban"MRFs.under _

..-No (and %) of dlstrrcis where aﬂ GPs are practlc!ng door-to door wasle.:

collechun

.Whether al! assets created for sehd waste management in DtstrrctsiGPs ‘
undsr SBM(G) or lhrough convergence mc!udmg PWMUs are: functionat__

(Y ESIND)?

If answer to (4) above is No whether aclion is bemg taken by ihe concerned

Drstnct Coiiector(s)!GPs lo restore functionality and the same s being

monitored at the State level (Yes!No with summary)

Details of P{asuc Waste Management Unlts (PWMUS} in Rural areas of the

State

SBM(G) o
b. Rememmg rural blocks to be mapped W|th PWMUs/MREs *

'Whether vnsual cleanfinese inclucﬁng in hrgh footfa[l areas like tounst places
pllgrlm centres lounsl-centrlc beaches eté., 1s be:ng ensured in. al! GPe end. ‘

the same is being monltored at Staie and Drslncl javel (YesINo)?

_[* ‘Note: data to be.commensurate with progress repor_fed by State under SBM(G)]

' B. Ministry of Panchayati R_aj-

Annexure -V States (On!y for rural) _
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1. Whether all GPs of the State have aligned their GPDPs for Inclusion of SWM
related activities towards campliance of SWM Rules, 20267

2, Bulk Waste Gene}ators: @

- @ No. (and %) of GPs in the State that have identified and registered Bulk
Waste Generalors - - ;

b. No. (ghd %) of Districts where all GPs have identified and registered

Btilk Waste Generators .

4, No.-of Dq’é,tn'ct's where all GPs bave. conducted. capacity building /raining of

their Ward Members on compliance of SWM Rules, 2026
4, No. (and %) of GPs where Lead Facilitators have been sénst_t[zed
5. Finance Cﬁmmission funds available to the State -

6. Of the above, funds ulilized for Solid Waste Management and reiatéd

activities
7. Manpower availability in RLBs:

a. No. of RLBs where all sanctioned posis are filled:

b. No. of RLBs with vacant posts

¢. No. of GPs without fulltime Panchayat Secretary
d. Action being taken at State level to fill the vacancies in RLBs

8. No. of Identified legacy waste dumpsites in rural éreas in the State

9. Whether the State/UT has iofifled the model bye-laws as per SWM Rules,
2026 (Yes/No) #

10. How many trainings related to Solid Wasle ManégemenUSWM Rules, 2026
have been conducted under the training calendar?

[#Nole: subject to formuiation and citculation of dralt modsl bye-laws by MoPR, Golf
[@Note: (o be done on (he CPC8 monitoring pertal]

C. Department of Rural Development, MoRD
1. Under VB G - RAM G;

a. Total funds available for the Stale under VB G - RAM G
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5 et S
T '

Dls:;lctsfeps L

No:a Suppar! under SBM(G) Phaso II fram Gol sha}! conﬂnue anly up to afst_ L
March 2027' Howeven funids avaﬁab!e under the 15th F!nance Commissfan and - -
nthér schemas of MoRD aan MoPR for Sofid Waste Management shaﬂ continua _ f-' G

to be avaﬂable wlth fhe dismcts

;',".--x—x--_- me

b Amount of funds spant on SWM-related works during the monih in all _ . % -

R T -
R



*dmail - Fivd: Joint DO letter and reporting formats regarding Hon'ble S...

I oly

MGmall | f

Fwd: Joint DO letter and reporting formats réga"rdind Hon'ble Supreme Court of
©f 2023 on.implementation of -

%

neha <neﬁapatahI'(ai'anv@gméil.cdjnjp' ) o

tooa
o

India order dated 5.5.2026 in Civil Appeal No.6174
the Solid Waste Management_ Rules, 2026 -

Amit Love <amit.love@nic.in> - _ .
To: nehapatankareny <nehapatankarenv@gmail.com>

- Dr. Amit Love PV

S‘cientist;‘E’ / Additional D_irédtor o .
- Ministry of Environrment, Forest and Climate Change
Government of India’ o '

Thu, May 21, 2026 at 3:23 PN

’ e :==='==‘==='=:: Forwarded .nllessage S=Ssoo=soaee

From:"Amit Love <amit.love@nic.in> :
To: "G. Sai Prasad IAS

"<cs@ap.gov.in>, "cs-aruhachal"-;cs-arunachai@nic‘in>, "Dr Ravi Kota"<cs-assam@nic.in>,

"cs-bihar“<cs-bihar@nic.in>, "cso!‘ﬁce.cg"<csoﬁ":ce.qg@gov.in>, "cs-goa''<cs-goa@nic.in>, ; .
"ch]efsecretary-"-:chiefsecretary@gujarat.gov.in>, "csguj"<csgu}@gujara’t.gov‘in>, "Anurag Rastogi"<cs@hry.nic.in>,
“cs-haryana“<cs-haryana@nic,in>, "Chief Secretary"<cs-hp@nic.in>, "Avinash Kumar"<cs-jharkhand@riic.in>,
“es"<cs@karnataka.gov.in>, "DR A JAYATHILAK !AS"<chiefsecy@kerala_gdy.in>, “cs"<es@mp.nic.in>,
"chiefsecret‘a'ry—”<chiefsec‘retary@maharashlra.gdv.in>, "cs"<cs@maharashtra.gov.in>, “es-manipur'<cs-
manipur@nic.in>, "Cs0-meg"<cso-meg@nic.in>, “cs_miz"<cs_miz@redifmail.com>, "CS-MIZORAM"<CS-
MIZORAM@NIC.IN>, “Sentiyanger Imchen"<csngl@nic.in>, "Smit. Anu Garg"<csori@od.gov.in>, "Chief Secretary
Punjab.'-'<cs@punjab.g‘év.fn;.,"csraj"scsraj@rajasthan.gov.in'>-, "Shri Ravindra Telang IAS"<cs-skm@hub.nic.in>,
"cs"<cs@tn.gov.in>! “es"<cs@telangana.gov.in>, "cs-tripura“<es-tripura@nic.in>, “Chief Secretary Uttar
Pradesh"<¢sup@nic.in>, "Cs Chief Secretary"<cs-uttarakhand@nic.in>, "Cs Chief Secretary"<cs-utfaranchal@nic.
in>, "chiefsecy"<chiefsecy@gmai|.com>, "cs-westbenga]"<cs-wesibengal@n'ic.in>:, "Dr. Chandra Bhushan Kumar . -
) !AS“<cs-andaman@nic.in>, "adm'n-chandigarh‘"<admn~chandigarh@nic.in>, "devcom-d"<cfevcom—d@nic.<in>,
"Advisor to Administrator DNH_DD"<advisor-dnh-'dd@daman.nic.in,:-. "csdethi"fcsgelhi@nic.in>,, "Praful Pate["<lk-
admin@nic.in>, "Dr Sharat Chauhan!'<cs.pon@nic.in>, "cs,-pondiqherry"<cs-pondicherry@nic.in>, "Praful
Patel"<_administrator—dd@gov.in>, "cs-jandk“<cs-jandk@nic.!n>, "a_dvisor—[g—ladakh'j<advisor-'lg-!adakh@gov.'in>
Cc: "secyurban"<secyurban@nic.in>, "Ashok Kumar K Meena"<secydws@nic.in>, “secy-mopr'<secy-
. mopr@nic.in>, "Rohit Kansal"'<secyrq@nic.i_n>, “is-sbm“<js-sbm@gov.in>, "Jssbm-mohtja”<js".-sbm~mbhua@
gov.in>, "Amit Raj"<amit.raj1979@gov.in>, "UDAY'CHAUDHARI“<js.hsmd—moefcc@gov.in:v', "Amandeep
Garg"<asag-moefcc@gov.in>, "Mr Tanmay Kumar"<secy-moef@nic.in> T A :

Date: Thu, 21 May 2026 15:13:36 +0530

Subject: Joint DO [étter and reporting formats régarding Hon'ble Supreme Cout of India order dated 5.5.2026 in’

Civil Appeal No.6174 of 2023 on implementation of the Solid Waste Management Rules, 2026 .

============ Forwarded mess'a'ge S==mom=mmecc

- Siv'Madam,

This has reference to trail.email.

The undersigned has been directed to forward herewith

2 joint DO letter from Secretary,

32272026, T: 14 AN




Ginail ;.d:.,.roim DO Ietter»end reporting ford'iats n_:gmmg HobleS.. - _.e;q;swmaii.géog(é,mm/maiwom}c—-ﬁvm chOj&view=pt&seatch=a;;,. _

- 20f9

'I‘he undersxgned has been d:rected to agam emphasnze that all filled m

- : "Advisor to Administrator DNHDD" <adwsor—dnh-dd@daman nic.im>, csdelhl"<csdelh1@mc in>, "Praful Patef'<lk-

700 - 0

N

Mmlstry of Housing and Urban Affalrs, Secretary Mmlstry of Panchayatl Ra‘;,' '

* Secretary, Department of . Drmkmg Water and Samtatum, Secretary, ‘Ministry of
Rural- DeVelopment' and Secretary, Mmmtry of Envnronment, Forest and Chmate':. '

- Change,. Govemment of India along with reporting formats: regardmg Hor'ble Supreme Ce
. Court of India order dated.5.5.2026 in Civil- Appeal No 6174 of 2023 on 1mplementat10n
of the Sohd Waste Management Rules' 2026 B '

[

formats are submitted to the eoncerned Department / Mmlst;;y mentmneg in the
reportmg format attached ate' b 5 PM TQDAY mll be mcluded in the

complled afﬁdawt. - : : . g
Thts may lund]y be treated at MOST URGENT and TGP PRIORITY ; ‘ e

The next hearing of Hon'ble Supreme Court is scheduled to be held 25 5 2026
(Monday) : B .

Regards

DrAmltLove T P T CEeT e e ei
- Scientist ‘B’ /' Additional Du‘ector ; 2 owen g owow %w G o B

Mmlstry ofEn\uronment, Forcst and Chmate Change £ e U e
Govemmentoflnd:a- e o L T T G olge B g

From Amrt Love <amltluve@nmin> L i J ‘

- To: "G: Sai Prasad IAS"<cs@ap govin>, "cs awnachal"<cs—arunachal@mc in>, "Dr Ravi Kota"<cs-assam@n|c in>,

cs- blhal“<cs-b1har@n|c in>, "csoffice.cg'<csoffice.cg@govin>, “cs-goa"<cs-goa@nic.in>,

“chiefsecretary’ '<ch|efsecretary@gujarat gov.in>, "csguj"<csguj@gujarat.gov.in>, "Anurag Rastogt“-:cs@hry nic. 1n>

"cs—haryana"<cs-haryana@mc in>, "Chief Secretary"<cs-hp@nic.in>, "Avinash Kumar"<cs jharkhand@mc in> -
cs"<cs@kamataka.gov.in>; "DR A JAYATHILAK lAS"<ch:efsecy@kerala gav.in>, "cs"<cs@mip.nic.in®,

ch|efsecretary"<ch|efsecretary@maharashtra gov.in>, "cs"<cs@maharashtra.gov.in>, "es-manipur’<cs-

manipur@nic.in>; "csa-meg"<cso—meg@mc.ln> "es: miz"<cs_miz@redifmail.com>, "CS—MIZORAM“<CS- ,

- MIZORAM@NIC.IN>, "Sentiyanger lmchen"<csngl@mc in>, "Smt. Anu Garg"<cson@od gov.in>, "Chief Secretary

ijab"-ccs@punjab .gov.in>, "csra;"<csra]@rajasthan gov.in>, "Shri Ravmdra Telang IAS“<cs-skm@hub nic.in>,

*cs'<cs@tn.gov.in>, "cs"<cs@telangana.gov.in>, "cs-tripura"-:cs—tnpu:a@mc in>, "Chief Secretary Uttar

: Pradesh"«:csup@mc in>, "Cs Chief Secrelary"<cs-uttarakhand@nic.in>, “Cs- Chief Secretary“<cs- -uttaranchal@nic:

“in>, "chlefsecy“<chiefsecy@gmant com>, cs-westbengal"<cs-weslbengal@mc in>, "Dr. Chandra Bhushan Kumar-:
IAS“<cs-andarnan@n|c|n> "admn-chandlgarh“%dmn—chandtgarh@mc in>, "devcom -d"<devcom-d@nic.in>,

admin@nic.in>, "Dr Sharat Chauhan"<cs. pori@nic.in>, “cs- pondicherry"<cs -pondicherry@nic.in>,"Praful
Patel"<edministrator—dd@gev in>, "cs-jandk"<cs jandk@mc in>, "adwsor—ig-ladakh"<adwsor-Ig-Iadakh@govm>

. Ce: "secyurban"<secyurban@nic.in>, "Ashok Kumar K. Meena"<secydws@nlc in>, "secy-mopr'<secy- . - =
mnpr@mc in>; "Rohit Kangal'<secyrd@nic.in>, " s-sbi"“<js-sbm@gov.in>, “jssbm-mohua"<js. sbm-nohua@
gov.in>,."Amit Raj"<amit.raj1979@gov.in>, "UDAY. CHAUDHARI"<Js. hsmd—moefcc@gov in>, "Amandeep

: Garg“<asag-moefcc@gov in>, "Mr Tanmay Kumar“csecy-muef@nic in>

Date; Thu, 21 May 2026 11: 54 42 +0530 ' ’
Subject: MOST URGENT' Repoarting Formats regardmg Hon'ble Supreme Court of inidia order dated 5.5. 2026 in
Ciwl Appeal No: 6174 of 2023 on lmplementataon of the Solrd Waste Management Rules, 2026 ’ :

5/22/2026, 7:14 AM
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Sir/Madam, |
This has referénce (o trail ernals,

The ;xn‘dérsigﬁed has E_een directed to récjuést that the the. ﬁilled-in fofm#ts may

- be submitted to the cdhc_érned Department / Ministry mentioned in the reporting

format attached latest by 5 PM TODAY, so that thé same may be compiled.and filed ..
iﬁ"thg Hon'ble Supreme Court on 22nd May 2026 (Frida_v).'“ ‘ .

" The uridersigned has béenﬁ;directedﬂ to emphasize thst all filled - in

formats stibmi_t_ted to the concerned Department / Ministry mentioned in the

‘reporting format attached latest by 5 PM TODAY will be included in the
R 2 i . .. . -‘_--_'—‘—'—_‘——“_

compiled affidavit,

This may kindly be treated at ,Mosr URGENT and TOP PRIORITY. .

" The next hearing of Hon'ble Sup're_m_e__. Court is scheduled to be held 25._5.2025

(Monday) -
Regards - s

Dr. Amit Love | o

Scientist ‘E’ / Additional Direstor .

Ministry of Environment, Forest and Climate Change
Government of India ;

e - e 2 EE = - - o - - s - - - - = e - mm e

Smsssmmmssie Forwarded message s===s=xmms== E

From: Amit Love <amit.love@nic.in> . . _ _ ‘
To: "G. Sai Prasad IAS“<cs@ap.gov.in>, "cs'-arunachar"<cs-arunachal@nic.in>,, "Dr Ravi Kota"<cs-assam@nic.in>,
",cs-bihaf’-:cs—bihar@nic. .

in>, "csoﬂice.cg"<cs0fﬁce.cg@gov.|n>, -"t_:s—gca"<_cs-goa@nie‘in>,
‘"chie_fsj.ecretary“-:chiefsgcretary@gujarat.gnv.in>, "csguf'<csguj@gu;a_ral.gov.-in>, "Anurag 'Raslogi"<cs@hry.nic.in?, .
"cs-hary'ana"<cs-ha‘ryana@nfc.in>, "Chief Secretary"<cs-hp@nic.in>, "Avinash Kumar'ccs-jharkhand@nfc.in.:-.
“cs"<,cs@karnataka.gov.in>. "DR A JAYATHILAK IAS"<gh!efsecy@k8rala.gov.in>, ”cs"<cs@mp.nib.‘in>.
"chiefsecreta‘ry"-:chie{secrelary@maharashtra,gqv‘ in>, "cs"«ccs@njaharash_tra‘.gov;in>, ""cs-manipur’<cs-
manipur@nic.in>, “cso-meg"<dso-meg@nic.In>_, "c_s_rriiz"ms_miz@redifmail.corn>, "C8:MIZORAM'<CS- _
MIZORAM@NIC.IN;»,- "Sentiyanger lmchen"<csngl@nic;in>. "Smt. Anu Garg"<csori@od.gov.in>, “Chief Secretary
Punjab"<cs@punjab.gov.in>, ‘"csraj"<csraj@rajasthan.gov.in'>, "Shri Ravindra Telang lAS"<cs~_skm@_hub.nEc.in>, :
"cs“<cs'@tn.gov.’in>, "cs"<cs@telangana.gov.in;-, "cs-tripura"<cs-tripura@nic.in?, “Chief Secretary Uttar _ L
Pradesh"-:csup@nic.in:-, “Cs Chief Secretary"-fcs-uttarakhand@nic.in>, "Cs Chief S‘ecretary"stcs-uttarancha_l@nic,
in>, "chiefsecy“cchi‘efseby@gmaii.coma "cs-qutbenga!“<cs-we_stbengaI@nic.fn>, "Dr. €handra Bhushan Kumar
!AS"<cs—andaman@nic.in>. "admn-chandigarh"<admn-chandigarh@nic,in>, "davco_m-d"<devcom-d@nic.in>,
"Advisor to Administrator DNHDD"<advisor—dnh-dd@daman.nic.in>. "BSdEIhi"“_“CSdE!hi@ﬂip.ilp‘, "Praful Pate|"<|k-
admin@nic.in>, "Dr Sharat Chauhan"scs.pon@mc.fn>, “cs-pdndicherry"_<cs—pondicherry@nic.in>, "Praful
Patel"<administrator—dd@'gouin>,~ "csf}andk"<05-jandk@nic‘:.in>; "advisor—lgw.ladakh“<advlsor—'lgeladakh@gov.in>

Ce: "secyurban"<secyurban@nic;in?.-, "Ashok Kumar K,Meena"<secydws_@nic.in'>. "secy-mopr'<secy-
mopr@nic.in>, "Raohit Kansar“<secyrd@nic.in>. "js_-sbm'_'<js-sbm@gov.in>,'"jssbm—mohua“<js.sbm-mohua@

52212026, 7:14 AM
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| » 61 - il =

govm='- "Anut Raj"<amit, raj1979@gov an> “UDAY CHAUDHARI"qs hsmd- moefcc@gov In> "Amandaep
Garg“-casag—mcefec@gov in¥, "Mr- Tanmay’ Kumar"<secy—moef@nic > . )
Date: Wed, 20.May 2026 09: 10: 04 #0530 - ' 3 Y
- .- Subject MOST URGENT Reportang Fonnats regardmg Hon'bie Supreme Court of lndla order dated 5. 5 2026 ln_ "y
"~ Civil Appeal No.8174 of 2023 on tmplementahon ofthe, Sol;d Waste Managernent Rules 2026 . i o
. ===.—_======== Fo]warded megsage =m=ocdzz=gas . ) _

' Thzs has reference to traul emaﬂ

. .The undermgned has been directed to request that the the ﬁlled—m formats may s
S bes submitted to the concerned De partmen;lexst:y ment;oned in the reper g w2 sk
- ¢ format attached: ate: ‘by 5 PM on 21st May 2026, 56 that the same may be o
s complled and ﬁled in the Hon’ble Supreme Court on 22nd May. 2026 (Fnday)

' Keepmg m view: the tlme requu-ed for compllatlon of filled-m formats, States/UTs are .

, requested that’ mputs the formats- ay be submltted to the coneerned Departmentl R )

- Ministry mentloned m the repgrtmg format attached preferably by 5 PM on 20th .
" May 2026 ms may kmdly be treated at MOS’I’ URGENT and TOP PRIORITY -

e "I‘he next hearmg of Hon'hle Supreme Court 1s scheduled to be held 25 5 2026
,'(Monday)

It mav also be mentloned here that the Jomt DO letter from Secretarxes to
‘Government of Indla will be shared separatelv

Regard's‘ .

" Dr. Amit Love

Scientist ‘E’ /. Additional Dlreetor
. Ministty of Env:ronmen_t Forest and Chmate Change '
' Government of India LT

. SEEs Fomvarded message ===zzszoozss % -
From: Amit Love <amitlove@nic.in> ; ' ‘
To: "G. Sdi Prasad |AS"<cs@ap.gov.in>, “es-arunachal“<cs—arunachal@nle In>, “Dr Ram Kota"ces-assam@mc :n>
“cs-bihar" <cs-b|har@mc in>, *csoffice.cg"<csoffice.cg@gov.in>, "cs- -goa"<cs-goa@nic.in>, " .
s “chxefsecretary <chaefsecretary@gu1arat gov.in>; "CSng“<CSQUj@QU}arat gov.in>, "Anurag- Rastogl"-ccs@hry nic.In>, .
" . "cs-haryana"<cs- haryana@mc in>, "Chief Secretary"<cs—hp@nic in>, "Avinash Kumar"qs-]harkhand@nle in>,
cs"<cs@kamataka.gov.in>, "DR A JAYATHILAK |AS"<chiefsecy@kerala.gov.in>, "cs"<cs@mp.nic.in>,
_ "chiefsecretary’ <ch;efsecretary@maharashtra gov.in>, "cs"<cs@maharashtra.gov.in>, "es-manipur'<cs-
* manipur@nic.in>, "cso-meg"<cso-meg@nic.in>, "cs_miz"<cs_miz@rediimail.com=>, "CS—MIZORAM“<CS-
MIZORAM@NIC.IN>, “Sentiyanger Imchen“<esngl@n|c in>, "Smt. Anu Garg"<csori@od.gov.iri>, "Chief Secretary
. Pun;ab"-:es@ptm}ab gov.in>, "csra]"<csraj@rajasﬂ1an gov in>, "Shri Ravindra Telang IAS"<cs-skm@hub nic.in>,

4of9 ' " I - A 5/2212026, 7:14 AM
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‘ “és"<cs@tn.govins, "céﬁ<¢s_@tefaﬁ§ana;gov;ln'>, "cs:tr!pura"késftﬁpura@n]c'.j[n:iv, “Chief Secretary Uttar *

"+ Pradesh"<csup@nic.in>, “Cs Chief Sec_reta’ry_‘,".ccs-uftarakhand@nic.in>.; 'Cs Chief Se'c,rgtary"<qfs"—utta'ranc'ha'l@n =
westbengal@nic.in>, "Dr. Chandra Bhughan Kumar .

Yt in>, ."_chlefsécy"fchiefsécy@gm'all.com>. ‘cs-westbengal'<cs

}g0oglel om/mailu/2ik=67711cd005dview= 1=

PAS"«_:s-a‘nda[nan@nic.imi; "admn-chandlgarh"-:adrﬁn-chandigam@nic;«ina.\-"dgvcom-d".<devcém—‘d@nfé.i'n>.

- "Advisor to_Adniinistrator,DNH:;JD_"<:gdojsdr-dnn-dd@daman;nimin>, {

. -admin@nic.in>, "Dr Sharat ijaiuhan"ms.pun@njb.in>; "cs-
i Pqtel‘j<_admldlstraitpr—dd@goyjn:-, “cs-jandk"<cs-jandk@nic
A Cp:'"secyy(ban"-és;ecxurban@ni_c:.in>. "Ashok Kumar'K Mee

csdelhi"<csdelhi@nic.in>, "Preful Patel"<lk- -
pondicherry"<cs-pondicherry@nic in>: "Prafil =
.in>,_“ad_vis_or—fg-I‘adakh"<eidvisorslgé{adakh@gdv.-in>
na"ssecydws@nic.in>, “secy-mopri<secy- -

e miopr@nic,in>, "Rohit Kansal*<secyrd@nic.in>, 'j8-sbm"<js-sbm@gov.in>, ‘jssbm-mohua"<js.sbm-mohtia@

. 9ovin>, "Amit Raj"<aniit.raj1979@gov.in>, ”LJDAy_cHAuD,HAR:*'<js.hs‘m_d-mb_efcc@gov.ins;’,"Amandeep S
'_Garg“casag-mo,efcc@gov.ins""Mr_Tanrriay ;!(umar‘ff-jcéecg-'moef e L ; B b M

Date? Fri, 15.May 2026 19:57:42 +0530-

Subject: Reporting Formats regarding Hon'ble ,Suprém:é Court of"lndié"&&er dated 5.5.2026 in .inii Abprg'a! gl
.N0.6174 of 2023 on implementation of;the.S'olid-WaSte.'Managemant.Ru{es.20,25 T e i
F’M-‘f—.‘;"—‘#x‘—-:Forwérdeq message s=====s==xcz T TR O R

Th1s has f@fercgcq to trali ejhafﬂt

' The underéigned has been directed to forward here

PDF version) for conipliance with directions of Hon?l_)_,le:Sl_lpl"emé:CD_u[t‘ vide order
dated 5,5.2026 ir Civil Appeal No.6174 62023

' ,‘Manageq';ént-RuIcs, 2026.

N The undérsigned has also beeri directed to réciﬁc_'st .t‘hz_it the filled-in fc‘)_r.ma'ts.r'ﬁay" o

>. ‘

Wlth reportmg f‘?'?m.#&-:(MS. "‘-Vord'an'd- i

A

.:'I_Ii;ilelneniatiqn' of the Solid Waste s

be submitted to the concerned Department / Ministry mentioned in the re ortin -

. format attached late stby 5 PM on 21st May 20;

compiled and filed in the Hon'ble Supreme Court on'22

——

nd May. 2026 (Friday).

6, s0 that the same may. be

 The néxt hearing of Hori'ble Supreme Court is scheduled to bé held 25‘:5:202_6

£7 .(Monday.)ﬂ__ :

 It.may also be mentioned here that the JointDO'létiéf'fom Secretaries to w B E
Government of India will be shared separately. . . e B e L

- * Regards
Dir. Amit Love LT
Scientist ‘E’ / Additional Director

g, Ministry 6f_Environnient; Forest and Climaté Change '

* Government of India :

- & . re - * "‘-""‘,‘ e B < iy

e Forwarded message ====zt=msime
* From: Amit Love <amitJove@nic.in>"

50f9
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'._To Lch Sal Prasad IAS“<es@ap gou‘in> "cs-amnachat“<cs—arunacha!@nlc in>, “Dr Ravi Kotag"<cs-assam@mc in>, -

"es-blhar"‘:cs-b;har@me in>, “csoffice.cg"<csdffice. cg@gov.in>, "cs»goa"<cs—goa@nlo in>,
"ehlefsecretary"'cchrefseeretary@gujarat gov.in=; "esguj™<csguj@gujarat.gov.in>, "Anurag Ras10gs"<cs@hry mc |n>

. "cs-haryana"<cs-haryana@nic.in>, "Chisf Secretary“<cs-hp@nic.in>, “Avinash Kumar’<cs -;harkhand@nrc in>,

*cs"<cs@Kamataka.gov.in>,."DR A JAYATHILAK IAS"<chrefsecy@kerata gov.in=, "cs“<cs@mp nic.in>,
"ehlefsecratary <ehlefsecretary@maharashtra gov.in>, cs"<cs@maharashtra gowvin>/ "cs-mampur"<es-

. manipur@nic.in=, "c80-meg"<cso-meg@nic.in>; cs. m|z°<cs _miz@redifmail.com>, "CS-MIZORAM®<CS- ~ .

MIZORAM@NIC IN>, "Sentiyanger Imchen"<csngl@nic.in>, "Smt. Anu Garg" <cson@od gov.in>, "Chief Secrelary

' Punjab"-ccs@punjab gov.in>, csraj“-ccsra]@rajasthan gov.in>, "Shri Ravindra Telang !AS“-:es-skm@hub nic.in>, . -
" es<cs@tn.gov.in>, "cs“<es@telangana gov.in>, “cs-fripura“<cs- tnpura@nlc In>, "Chief Secretary Uttar | .
.Pradesh"<csup@nie.in>; "Cs Chief Secretary"<cs—utlarakhand@mc in>, "Cs Chief Secretary" <cs-uﬂarancha!@mc

in>, "chiefsecy" '<ch1efsecy@gmall conv>, cs~westbengal"<cs-westbengal@ntc in>, "Dr. Chandra Bhushan Kumar -
IAS"<cs-andaman@nic.in>, J'admn-r:hand:gr.u’h“<admn chandlgarh@nlc in>, “devcom-d'-:devccm— @nic.in>, .
"Advisor.to Adminjstrator DNHDD"<advisor-dnh- dd@daman nic.in>; csdelhr“-:csdelhi@mc in>, “Praful Patel"<ik- -
admln@nrc in>, "Dr Sharat Chauhan"<cs. pon@riic.in>, “cs- pondlcheny"-fcs—pondrcheny@mc in>, "Praful ’ '

) ,,‘.Patei"<adrmmstrator-dd@gov in>, "cs-jandk"<cs-jandk@nic.in, "adwsor-lg-Iadakh"<adwsor-lg~ladakh@gqv > .

6of9

© = ‘mopr@nic.in>; "Rohit: Kansal'<secyrd@nic.in>, “js-sbm"<js-sbm@gov.in>; "jssbm-mohua"<js. sbm-mohua@
" gov.in>; "Amit Raj"<amit. raj1979@gov.in>, “UDAY CHAUDHARI"<js. hsmd‘moefcc@govsm- "Amandeep -
- Garg"<asag-moeféc@gov.in>, "Mr Tanmay Kumar'<seey-moef@n1cm> e _ ‘

Cc: "secyurban"<secyurban@mcslrr:-' "Ashok Kumar K Meena" <secydws@mc in>, "secy-mopr"ssecy-,

Date: Thu, 14 May 2026 19:19:40 #0530 -
Sub}ect Presentattens made in the meetings held.on 13 5 2026 regardlmg Hon'ble Supreme Court cf !ndia order

"dated 5.5 2(‘_]26 in.Civil Appeal No.6174 of 2023 on. implementahon of the Sohd Waste Management Rules 2026

Slr/Madam, 71 .'

This i 1s contmuatlon of two vu'tual sessrons held scheduied on 13th Mav, 2026 in order to E

.;sensmze and. dellberate -On. steps to" be taken for comphance w1th order of Hon’ble

Supreme Court dated 05. 05 2026

‘The presentatlons made durlng the two sessmns are attached for reference

"SessmnI For Cs, Sectoral Secretanes and SPCB / PCC .

1. PPT SWM Rules 2026 by Secretary, DDWS Sessxonl
2. PPT SWM. Rules-2026 by Seeretary, MOoEFCC Session I
3. _PPT Legacy Waste by. Chauman CPCB Session
4. Summary of Talkmg Pomts Seeretary MOHUA Sessmn I

Session II (F1eld Functlonarles) Dlstnct Colleetors, Mumc;pal Commrssmners CEO

. Zﬂla Parlshads Urban arid Rural local bodies, RO SPCBs/PCCs. -

. L Implementatlon of SWM Rules in Urban Areas by ] S MOHUA Sesszon
-
L2 SWM Rules 2026 by JS MOEFCC and MS CPCB Sessxon II

. B, SW Rules, 2026 Rural by JS DDWS Sessmn iI - :

: Itis requested Ihat the presentatwns may be shared with the concerned Sectoral Secretanes 1

(UDD, RDD, PRI, Env) and SPCB/PCC and Fleld F unctlonarzes - ‘District Collectors,
Mummpal Comrmssmners CEO Zilla- Parlshads, Urban and Rural local bodles, RO-

5/2202026, 7:134 AM
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F SPCBS/PCCS

It may also be mentioned here that the Joint DO létter from Secretaries to

64

Government of India along with: the reporting formats will be shared separately -

regarding compliance with order of Honble Supreme Court dated 5.5.2026.

. Regards .

Dr. Amit Love

‘Scientist ‘E’ / Additional Director ~ *© s B L

Ministry of Environment, Forest and _Climaté:_ Change =

Government of India - o B o . L

=::=-===;='=..'-'.==_= Forwarded mES;sage =====l=:=:::==

From: Amit Love <amit.love@nic.in> 1 e e

To: "G. Sai Prasad IAS"<cs@ap.gov.in>, "¢s-arunachal"<cs-arunachal@nic.in>, "Dr Ravi Kotaf'<cs-'as_sam@nic.in>.,
“cs-bihar"<cs-bihar@nic.in>, “csoffice.cg"<csoffice.cg@gov.in>, "¢s-goa'"<cs-goa@nic.in>, %, .o .
"chIefsecretary"<chiefsecretary@gujarat.gov.In>. "csguj"<csgu'j@gu}arat.gwin?, "Anurag Rastogi"<cs@hry.nic.in>,
“cé-_haryana"«:s—haryéna@nic,in>. "Chief Secretary"<cs-hp@nic.in>, "Avinash Kumar“<cs-fharkhand@nic.in>,
"cs"<cs@karnataka.gov.in>, "DR A JAYATHILAK IAS"<chiefsecy@kerala:gov.in>, "cs"<cs@mp, nic.in>,
"chiefsecretary“<chiefsecretary@maharashtra.gou.In>. "cs"<cs@maharashtra.gov.in>, “es-manipur'<cs-
manipur@nic.in>, “cso-meg"<cso:meg@nic.in>, "cs_miz"<cs_miz@redifmail.com>, "CS-MIZORAM"<CS-
MIZORAM@NIC.IN>, "Sentiyanger Imchen"<csngl@nic.in>, "Smt. Anu Garg"<csori@od.gov.in>, "Chief Secretary
Punjab"<cs@punjab,gov.in>, ','csraj"<csraj@rajasthan.gov.in_:», "Shri Ravindra Telang IAS"<cs-skm@hub.nic.in>, * .
‘cs"<cs@tn.gov.in>, "cs"<cs@telandana.gov.in>, “cs-tripura”<cs-tripura@nic.in>, "Chief Secretary Uttar -
Pradesh"<csup@pnic.in>, “Cs Chief Secretary"<cs-uttarakhand@nic.in>, “Cs Chief 'Sgcretary"<cs—ultaranqhai@nic. '
in>, "chiefsecy"<chiefsecy@gmail.com>.-"cs~westbengal"<cs-westbengal@nic.lm, “Dr. Chandra Bhushan Kumar !
IAS"<cs-andaman@nic.in>, "admn—chandIgarh"<admn—chandigarh@nic‘iné, "deveom-d"<devcom-d@nic.in>,

“Advisor to Administrator DNHDD"<advisor-dnh-dd@daman.nic:in>, "csdelhi"<csdelhi@nic.in>, "Praful Patel"<l-
admin@nic.in>, "Dr Sharat Chguhan"<cs.pon@nic.in>, “es-pondicherry"<cs-pondicherry@nic.in>, "Praful
Palel"-:adminis!rator—dd@gov.in>,'"cs-jandkf'<és-jandk@nic.in>. "advisor—lg-!adakh"<ad-qisor-lg—ladakh@gov.in:-

Cc: "secyurban”<setyurban@nic.in>, "Ashok Kumar K Meena"<secydws@nic.in>, “secy-mopr"<secy- j

‘mopr@nic.in>, "Rohit Kansal'<secyrd@nic.in>, "js-sbm"<js-sbm@gt_)v.'in:-.'“jssbm-mohua"<j's.sbm-mohua@ '

gov.in>, "Amit Raj"<amit.raj_1'9?9@gov.in>. "Sanjay Kaushik"<kaushik.sanjay@gov.in>, "Amandeep Garg"<asag-
moefcc@gov.in>, "Mr Tanmay Kumar'<secy-moef@nic.in>, "UDAY CHAU DHARI"<js.hsmd-meefcc@gov.in>

Date: Mon, 11 May 2026 21:29;03 +0530 e 7 2 _

Subject: MOST URGENT MEETING NOTICE Hon'ble Supreme Court of india order-dated 5.5.2028 in Civil Appeal
No.6174 of 2023 on implementation of the Solid Waste Management Rules, 2026

s===ms====== Forwarded message ===ezozmmmms o il

'MOST URGENT

MEETING NOTICE -
Sir/Madam, |

. This has reference to the order of Hon'ble Supreme Court dated 5.5.2026 in Civil

4

5/22/2026, 7:14-AM
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Grivail - '.d:‘Jo;nt.—oo lct'ter:‘a_.nd reporting formals régarding' a'on'sre.s.._. - httpsf{/mall,goclglelcl:__m{mail!ufl)ﬂilc:ﬁ??fl 0058 view=plasearchs..
s » L - . .65 - : e 1
_' 'Appeal No 6174 of 2023 Vide order dated 5. 5 2026 Hon ble Supreme Couit passed;'.- )
; comprehenswe directions for States/Umon territories, local bodies and concerned Central . - -
.Ministries for nnplementat:on of Solid Waste Management Rules, 2026 Copy of the order s
‘dated 5% 5 2026 is attached for ease of reference § L 1 e B8 jow BT

g e In thls regard two vn’tual sessmns haVe been scheduled on 13th May,, 2026, in order‘ : _
- to sensmze ‘and- deliberate on stcps to be taken for comphance w1th order of Hon’blel s
' Supreme Court dated 5. 5 2026 P . i f - SR

i The f' rst session w1ll be a vnrtnal meetlng of concerned Secretanes of :
Ty __Central Ministries with the Chief Secretaries and sectoral secretarles of Statesl o
L .";!..UTs, CPCB SPCBS/PCCs and their régional offices. - - : SR
The second session will, be a webinar- for Dlstrlct Collectors, CEO lela.' Fa
Y ""‘Parlshads, Mumclpal Corporatlons, urban and rural Iocal bodles and SPCle‘-" e
"PCCs - - - : ‘ ; '

Lu"_

Accordmgly, a v1rtual meetmg has been scheduled from 10 AM to 11 30 AM on_' S Hw
1 2026 The agenda for the meetlng is attached =N - 87

4. The meetlng w111 have partlc1patxon of Secretary, Mmlstry oi' Env:ronment,____ ;
; Forest and Cl:mate Change, Secretary, Ministry of Housing and Urban Affalrs,i el
: Secretary, Department of Drmkmg Water and Samtatmn, Secretary, Ministry- of g
.Panchayatl Raj and Secretary, Mmlstry of Rural Development Government of Indla '_

Bo=v The unders:gned has been directed to request the partxc:patlon of Cl:nef
SecretanesiAdvnsors of States / UTs,. thé concerned Secretaries of UD RD, PR, .

Environment Departments in State/UT Governments, CPCB SPCB / PCC and thelr o
reglonal offices in the: v1rtual meetmg N : ;

. 6. - The meetmg Imk is gwen below:

.Interactlon on New Sohd Waste Management (SWM) Rules o

: https J/mc—ve-meetmg webex com/mc—ve-meetmg/_] php?MTID~w
m01b40e09b773dc3645153cb2ﬁbde2db _ 'y
Wednesday, May 13, 2026 9 00 AM Onwards | (UTC+05 30) Chenna1 Kolkata M:.unbal

.'NeWDelhz o

* Meeting number: 25 10 700 0447 - ' : |
Password: 13052026 (13052026 when dlahng from a: phone or v1deo system)

. 'Agenda Interaction on New Sohd Waste Management -

Jom by vxdeo system '.
Dial 25107(}00447@me-ve—meetmg webex eom

8.0f9 o - : B : : 512212026, 7:14 AM
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‘Gmil - F.w‘d:_ Join't bO.Ietler and reporting f;omts i"ega_rding Hon'bie 8..; hnps flma:l geegle comlmaﬂlulcf?ik—s’ﬁﬂchDS&vsew=plgmmh-a.
You can also dzal 210 4 202 4 and enter your meetmg number i

7 Durmg the meetmg the erder of Hon’ble Supreme Order dated 5. 5 2026 will be T,
. dehberated especially with respect to'the résponsibilities of Chief Secretanes (Ref Para 9,7 8" ot
e i) 11 & 18), respon31b111t1es of' State/UT Governments, responmblhtles of D:stnet PR
St ,_'_'Collectors (Ref. Para 4, 5'& 6, respons:blht:es of State PeI]utlen Control Board /" S
" . Pollution: Control Commlttee other compllances and reportmg requ:rements to be adhered oo |
e by States/UTs and Uol, ‘and speclf ic themes eevered in the order on legacy waste S

1 management arid. ﬁnanelal avaﬂablllty and Sohd Waste Management

- 8., It xs requested to kmdly make it convement to attend the meetmg

....... e gt _ ‘

‘-Dr Am:tLove T y O IR T SI
* Scientist ‘E’ / Additional D:reetor Rt PR £ AL RS -C U sty oy
* " Ministry of. Environment, Ferest and Chmate Change R F = 5 TS M B g
' Govenunentoflndla ol s, w & g S L LR -

o 3attachmenbs :
ﬂ ?or;ler BS-May-ZUZB pdf

'E 5 SWWI Rulas, 2026 RuraI by Js DDWS Sesslon II pdf
582K g _

@ JmntDOLetterpdf
4077‘K ;

90f9. " - T o S T smonme, 2iaaM
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\'L& S R Annexure VI
et Tee M0 R L A;neiurenl

. The status of Phase-l as dlrected n para 7 of Hon ble Supreme Order in C:wi Appeal No
- 61 74f2023 dated 05. 05 2026 : ;

(Informatlon to be subm;tted Iatest by 20, 05 2026)

o Name ofthe StateIUT

Reference 2 D:rectlons R E T Status

- Para 7 (1) -Whethar all District- Coliectors in The State' Yes / No
have communicated the- orders of Honble| - v
. | Supreme  Court .dated *19.02.2026,| (If No, reasons thereof)
29:04:2026 and 05.05. 2026 to the respective SRS S W g w
_| Commissioners/ ~ Executive Officers | .
fPanchayat Secretarles .and_ directed to |
communicate the same to the’ eiected ward L
.membersi oorporators I councnors under For o
their: jurlsdlc’clon - . :

‘| Para7.(2) Whether the Statel UT Government has' Yes/No
. ) “approved plan / roadmap. to incentivise good. o :
performance by prioritising grants o which | (if .Yes, the gist of
well- performmg local -'authorities or local | roadmap -in not more
| bodies are entitled. Converseiy, defaulting | than 200 words / If No,
local bodies shall -attract” penal | ;oag0ns thereof)
consequences for non- comphance with the ) s
.Rules - ; ,

Para7 (3) |Whether the State/ UT Government has | Yes/No
1 . approved plan / roadmap to incorporate-| s
knowledge of and obligations under the Solid | (If Yes, the - gist of
Wasté * Management- Rules -into the |roadmap in not moreé
| functioning of elected representatives as part'| than 200 words / If No,
of the representative process in local bodies. | raas0ns thereof)
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Annexure - Il

Reference

Directions

Status

‘Para 4

The District Coilectoré. are directed to
constitute and dedicate a ‘Special Cell' not
only to oversee the implementation, but in

the stoppage of water/electricity to bulk
generators of solid waste who disobey the
directions or disregard the Rules.

| (If No, reasons thereof)
given'circumstances, to issue directions for |. - :

Yes/ No

Pard 20

' The Orders of this Court are translated into

regional |anguages by the' respective

R States, and along with the soft copy of this

Order, the translated version is circu ated
to all-concerned.

Yes/ No

(If No, reasons thereof)

Para 21 (a)

|'Local Self Governments (*LSGs”") st
bring in source segregation with focus on. )
| (If No, reasans thereof)

BWGs.

Yes/ No.-*
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Annexure = I[l (a) Urban
(Ref. Para 22)

) Sho:tTerm; . — Mediurﬁ ferrn ; .:. = Long Ten'n -
- (By 31t Oct. 2026) * (By 31= March. 2027)  (By 31%t March 2029)

Kay‘Pai‘amete:s.. ' ) 2N s e D
RE W R B e e 'I.'a.[ge_t Achieved | ;.?l'_argelt /aAchleved : Targl_e_t .| -Achieved

; Creahon of Spec&al Cel! for SWM under .. 100%
Bs - i

Repiealonan snomeralon BwEs | Nellesan T~ B% . T -_;_106%,

‘msperSWMRUles2026 | - - | B0% . o L. vl 1T ol i

Mappingi, assessmentand .~ . . '_100%‘_- > b | 75% 2 - 100‘Y LT
bioremediation of Legacy waste © | Quantification/ |. remegiation |- " T 'remedxahan il F.
-dumpsites. ' ". - : .. - | Assessment T :

Notlfcat:onofoe-lawsby ULBsasper 50% - 1 T .‘:‘:I 100% .-
"S‘M\nRu!esznzs I oo oS ! '.._“ I

Ward pracnctng4waysource ' . 30% R T ,-_5:0%-."- ; -'_-'.:“-109"%:-_:-

= segregahon i

'Wasteprooessmg . ] i 60% ' ) 80% 100%

‘All ULBs to reglsteron oentralszed online | - —‘_100';_% 5 Fawwn L e ':: !
portal ‘with details ofnoda! SWMofﬁcer SR ’ SR :

Rule 39 (3) and Rule 39 (12)
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129

Identify vacancies for SWM and
sanitation service delivery

Review/evaluat

ion of the
sanctioned and
avallable

' manpower

" 50% of. the

Identlﬂed
posltlana flllad
gither'on *

-_contract basls <[ "
© or permanent _ |-

Registration of Waste processing units.
[Rule 7 (a)}, & sanitary landfills [Rule 14
(8)] in the jurisdiction of local bodies on
centralized onlme portal

. 100%

| Identify tourist oentnc beaches tourist
places, & Pilgrim centres & put in place a
 speclal mechanism for implementing -

SWM Rules, 2026; at such Iocahons [SC

order.dated 5. 5. 2026}

100%

Establish a grievancé redressal

_ | mechanism for solid waste .management
‘Including by: oriline mode within d period

‘of one year from date of notlf cation of

‘SWM rules

[Rule 38 (35)] °

50%

80%

T 100%.

The industrial units utllizing solid fuel
shall use Refuse-Derlved (At least six
percent of fuel intake) Fuel or .. - -
Segregated Combustible Fraction or
agri-residue, as the case may be.
[Rule 11] .

T00% .
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Annexure - Ill (h) Rural

T T . < [ ShortTerm . - | : Mediumrerm '. S Loanerm
(ByOct2028) | By March2027) . | (By March 2029) -

B Keg'f‘Pafﬂmete‘rs.," J Bof W R e e = % i TN %
: coet T T ) -Target | "Achieved |- Target Achieved el ‘Achieved | ° 7 .
_nqpanmem of Dnnklng Water&Samta!!on (DDWS), _on _ ' 3
‘CreatkA)n Qf Spec:at Celi for SWM undef ) ‘100%. B S o e s i -1'.: ','-:
implsmentallonaf@vaysouroe R A ‘0o ] - e 159%
segregahon in GPs %4 o . e o e e, B, R
' Door-to-Doormstecoilectmn in RLBs/GPs s 'u . - z i N SE e .
as per SWM Rules; 2026 L 1 ?’t.’/"' LI S 70A P 100% \
- MinlstryofPanchayatl Raj (MoPR) e oy R D e et oy PR
- ldentn‘icahon and enurnerahonofBWGsas .0“_'- PR - DR Y = —
perSWMRules2026 Cmrt e 1 39/0,' i rm b oT0% 100% - Sk
ZLegapywaste‘dumP%tes_ e e T100% - - 5 2 ¢  20% i il
S Sy Assessment  E o Remed;atr"'-“- @ s
: L X _.-_gn " o 18 ¢
E | : 4 5
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1

All D:strtct Panchayats to reqmter on - . . -

centralized onfine portal [Rule 40 (2) (i) ©100% b
‘ wrth detalls of hodal. SWM officer

Nofification, and. adoptlon of. bye Iaws by

RLBs/GPs as per SWM Ru!es 2026

30% | - T 100%

District Panchayats Establish a grievance

redressa[ mechanism for solid waste
management Including by online mode
within a period of one year from date of
notiﬁcation of SWM rules

[Rule 40 2) (xv)]

50% -

8% - . 100%

Capaczty building of GPs on SWM Rules,
2026

. *Graded approach._aspemhe populatlon of GPs:
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Annexure IV States (Only for rural)

Format for StatelUT level abstract for certrfvmg__esessment ciproqress and

defrcrencv for rural areas .'

(As per. para 6 of Order dated 05 05 2026 of Hon‘ble Supreme Court)

A Department of Dnnkmg Water & Samtation MoJS

. _1-_

e 2
- 2026),

N (and %) of GPs fuliy covered with SWM arrangements under SBM(G) ¥

No. of GPs pract:smg 2-way source segregatron of waste (as on 1st Apr:l.'

",’-Ne cf GPs pracﬂsmg 4—way source segregatlon of, waste (w e.l. 1st Aprr!

2026)

. No. (and %) of drstrrcts where all GPs are practrcmg door—to door waste

. -cellectron "

'Whether all assets created for solid waete management in. DrstrrctslGPs'_
under SBM(G) or through convergence rnciudmg PWMUS are functrenel'

' (YeslNo)

B ‘-Nofe.

If. ansWer to. (4) above is No, whether action is.being taken by the conce'r'ned'
District Cotlector(s)!GPs to restore funct:onahty anid the same is being

. monitored at the State level (Yes/No ~ with summary)

Detalls of Plastic Waste Management Units (PWM Us) in Rura! areas of the
State: - ' | :

a.. No. of rural blocks mapped to Rural PWMUstrban NIRFs under
) SBM(G) ' , i '
b Remermng rural blocks fo be mapped wrth PWMUSIMRFS

Whether wsual cleanllness mcludlng in hrgh footfall aréas like tourrst places :
pilgrim centres, ‘teunst-centrrc_.l_:;eac[qes etc., is being ensured in all GPs and
- the same Is being monitored'at'State'and Dfs.tr‘rct level (Yes/No)?'

data to be cemmensurete wrfh progress repertecf by State under SBM(G)J

B Mlmstry of Panchayatr Raj .
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1. Whether all GPS of the State have aligned thelr GPDPs for inclusion of SWM

related activities towards compltance of SWM Rules 20267

2. Bulk Waste Generators @ 2

a. No (and %) of GPs i in the State that have identifi ed and regtstered Bulk , |
Waste Generators

b. No. (and %) of Districts where all GPs have' ldentlt" ed and registered
Bulk Waste Generators - .

3.” No. of Districts where all GPs have conducted capacity but!dmg ltralmng of
thetr Ward Members on compliance of SWM Rules 2026 ,

4. No (and %) of GPs where Lead Feculltators have been sensmzed
5. Finance Commtssio’n funds availabie to the State

6. Of the above, funds uttlized for Solid Waste Management and related
actlwtles -'

7. Manpower availability in RLBs:

a. No. of RLBs where all sanctioned posts.are filled:

b. No. of R'LBs with vacant posts .

c. No. of GPs without fulltime Panchayat Secretary

d. Action being taken at State level to fill the vacancies in RLBs

8. No.of identified legacy waste dumpsttes in rural areas in the State

9. Whether the StaterT has notrfted the model bye-laws as per SWM Rutes
2026 (Yes/No) #

10.How many trainings related to Solid Waste Management!SWM Ftules 2026
_ have'been- conducted under the training calendar?

{#Note: subject to formuiation and circulation of draft modai bye-faws by MoPR, Got]
[@Note: to be done on the CPCB monitoring portal] ‘

C. Department of Rural Development, MoRD
1. Under VB G - RAM G:

a. Total funds available for the State under VB G - RAM G
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b Amount of funcis spent on SWM related works durmg the month m alt

DlstrsctslGPs .' o

Note Support under SBM(G) Phase Il from Gol shall conttnue oniy up’ to 3'tst - .
._'.-'March 2027 However funds avadable unider fhe 151‘!1 Fmance Commissmn and
3 -other schemes of MoRD and MOPR for Solid Waste Management shaﬂ contmue ' _

to be avatfab!e w:th the distr:cts i il

T

e
§ .
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: =Aqnexure-l’-
Compiled ’abstraét Report of States/UTs O'ﬁ: the Télrgetfé given in
Annexure I and Annexure of the reporting format framed for -
States/UTs LA RS e s

. L , ’ ".Aiiliaxw‘elf_df tl:é,[c)i‘rmat"'
- Status of Phase-I as directed in_para 7 of Hon’ble Supreme Order dated
. 05.05.2026. = g TR . Ta it

'Diréctioi-l under Ifara" v h 7(1) of order dated 5.5.2026: : '

Whether all ‘Diétrict_"Co‘llect’or_s in the'Sta'te‘ have comminicated the orders of Hon’ble . .
Supreme Court dated. 19.02.2026, 29:04.2026 and 05052026 fo the respective
Commissioners/ Executivé Officers /Panchayat Secretaries-and directed to communicate .

thé same to the g!eétqd whrd'rqembers/ c:mfp'nratm*s'nr councilors imdgr their jurisclictipn.

1. 8.No. - | ' States/UTs =" © ., ..Status
-1 - . | Andhta Pradesh - YesMA&TUD) -
| PR &RD: State Govt is requested to isste necessary -
order in the matter .
= Ariinachal Pradesh Yes -
3 | Assam - " Yes , :
. g However, in the Sixth Scheduled Autonomous
Councilareas (8Districts), Local Self Governments
are a teansferred subject under Asticle 244(2) read
with Para 3(1)(f), 3A(k).& 3B of the Sixth Schedule
L to the Constitution of India.
4 Bihate Yes b T
5 Chhattisgarh Yes
6 Goa © | Yes
7 .| Guiarat Yes.
8 Haryana Yes
9 Himachal Pradesh . Yes -
10 “Jharkhand Yes
AT Karnataka | ‘| Yes
12 . Keralam _ Yes
13 Madhya Pradesh Yes
14 Maharashtra Yes
15 =, Manipur - Yes. -
16 Meghalaya Yes
[T Mizoratn | Yes
18 Nagaland Yes.
.19 | Odisha - Yes _
.20 | Punjab - | Urbanareas ( Yes) =~ -
21 Rajasthan = . | Yes
22 Sikkim Yes
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|- Tamil Nadu._

%

- | Telangana ', -

T es

R

-Triputa:

726 .

- Uttar Pradésﬁ‘ .

“lYes - -

il I

Uttarakhand -

| Yes -

R

‘West Bengal.

| Andaman and Nléoi}ar
.| Islands

| Yes - 7

=*—:Chand1garfr— o

Dadra and Nagar-.

Havcll and Daman -

'andDw

Yes . —

8 -

Delhi NCTY .

T3 s

Jammu a,nd Kashrmr '

:Yes"-_.r-’;-_' S "

34

-1 Ladakh-

. ch." %

o A:.‘:BS" -

Lakshadweep

._.‘36 i

- | Puducheiry -

P
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" Whether the State/ UT 'Gg'w}ern:r_ieht,hgs approved plan. /' roadmap to,inceptiy'igéj'gooil' g X
performance by prioritising grants, to which well-performing local authorities or local

bodies are entitled. Conversely, defaulting local'bodies shll attract penal consequenceés .

:fop-nonfompliancé,with the Rules, i s R T e e

* . Direction under Paragraph 7(2 of order dated 5.5.2025:

S.No. - |- . States/UTs. s . Status-
R Andhra Pradesh 4 Inprogress .- £E
5 S T Arunachal Pradesh . | The State is yet td approve -~ . y R .
| T e g { plan/roadmap to incentivize: good performance and |
| will be'doing the : same within next 60 days as it
.| involves finalization of lots.of KPIsfpéramctcrs‘again;;t_ s T
. » | which ‘mohitoring 'will be done.- T
3 { Assam. | Under review in the: Government
C A '| Bikiar . . "[No. -~ e g k
- bl 22 v “| Working on a model .
- Chhattisgarh . | Yes: - e
_ 6. Goa v - | Yes:
7. ‘Gujarat . | Yes:
8. Haryana } Yos . .
9 Himachal Pradesh - | Yes,
10 | Jharkhand .| Yes
- 1L Karnataka " | Yes
12 " | Keralami . Yesio : AT e
' State is formulatinga comprehensive incentivization
proposal to . be placed before " the Cabinet For
. 3 ol ey el M K consideration g A i '
: +13 Madhya Pradesh " | Yes - ) ¢ 5 :
14 ‘Maharashtra - State Urban development is forming a coinprehiensive Si‘)ﬁd~ :
' v ; Waste Management Policy and Strategy. Expected to be
published soon. ol
-'J’Ii"'q‘ State  Water Supply’ and Sanitation Department
| prioritises funding for ° high-performing districts - and
| villages. Under the Sant Gadgebaba Gram. Swachhta
ABhiyan, top-performing . villages are .recognised and
rewarded, promoting- competition and adherence to
: R - sanitation.and hygiene standards, m_n ol
15 .| Manipur The Directorate of Enviroriment and Climate Change,
-' ' ' Manipurhas been ‘encolraging the well-performing |
| local NGOs/SHGs, atthorities or [ocal bodies . for | .
‘| Proper management -of ‘solid waste -properly by |
providing e-vehicle, bailing machine, capacity
: building,et¢ W e :
16 . | Meghalaya - In urban areas, an award'system has been introduced
' iy i e T In rural areas,the Depattment will frame g road map to |
incentivize good performing villages. Policy will be put
: in place by October 2026 i S
17 Mizoram In process R E
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33

Jammu and Kashmir -

18 © | Nagaland @ ~ .~ eChlef Secretary has dlrectad Urban- development and
o CoEa ITes S MA.- dept & Rural Devalopment Dept.. to: prepate a
o ‘_roadmap and fo. ensure that it.is incorporated in their | ~:
o R . P P[an{work pro&amme under the 16th FC Grant
019 - .| Odisha. =~ "~ “1'Yes. N
©20 Punjab . - - - “ I No (urban areas) [
"t L il e g G _Under progress s s : %
.21 - .| Rajasthan. The performiance. of Local Bodxes is belng regularly
: e ¥ o B rev1ewed by the State Government.- ;
L -’icmatter regardmg mcentmsmgwel! performmg B
Lacal Bodle sand'taking niecessary action agamst non-"
i Sl S - T cornp]_ant Local Bodxcs is under cons:deratlon S
LN T AR TR RO T
-1 23 | Tamil Nadu Vs F Ge-ae i R T B -
. 24" . |Telangana->, . i [Wes; .- . T L unct i cow R
. -:25:-- |Tripura--%- .  “|'Yes™ - g 3
<26 - Uttar Pradesh: -~ -:Under Development
.. 27 - |-Uttarakhand . | Yes ... . N i
.28 . | West Bengal . . _-Undcrprocess in Urban area and tobetmahzed SO0, - | 7. .
: : 1 7% . . |'InRaural area good performmg districts,’ blocks, Gram e
| Panchayats; village$-are:ineentivized Ihrough S s
fcllcltatmg and awardmg chdmpaons at’state, d:smct oL
ot Lo cldevels,t” S o s T g
1" .7-29 ‘Andaman and ~.{ In process
IR PR Nlcobar Isrands I T
% : : . |'Roadmap has been proposed
30 Chandlgarh dYes " w R
" 3L Dadraand Nagar =~ " | Yes .
Haveli and Damaf s Sy, >
wt and D1u Ce L .
" 32. Delhi (INCT) » Under procass . .
The-UT of Jammu & Kashm:r has opcratlonahzed a

| performance-linked" framc\\?ork under Swachh Bharat |

Mission (Urban) 2.0 wnh momtormg mechamsms
across Urban Local Bodxes .

- 'WeIl-perfor’mmg ULBs are prioritised in.resource -

‘| allocation and non comp!lant entities are subﬁcted to| "
. | penal and disciplinary action. In fural areas, the O&M. |-~ ..
| policy laying down:roadmap for incentivization and | '
| pendl provisions . is under submission before " the

competent authon_‘ity and is* pr oposed to be notified by

October 2076

Taguih

".Yet to bg f'ormulated

, ‘Liilgs'lja@wée_p :

No
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(1
Action has been initiated to promote effective .

implementation of the'Rules through Village Dweep.
Panchayat across all islands, - " ,

36

Pud'lllcherlx"y

‘through a combination.of financial incentives,

mechanisms

The Union Territory has a roadmap to incentivise
improved performance:in Solid Waste' Management

institutional recognition, and public accountability
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Dlrectmn under Para ra_ h 7

Yo ¢ order dated 5.5, 2026 | '

81

- "I'Whether the State.’ UT Government has appraved plan ¥ roadmap to lncorporate-.
k know]edge uf and obhgattons tmder the- Solid- Waste Management Ruiles - into_the -
; functmnmg of elected representatwes as part of the representatlve process m local bodtes Fog

" . States/UTs

Status

. S.No.. |- . ST =
: 1+ . ..|'Andhra Pradesh .- [  Yes.:: : : ;
"2 .. - Arunachal Pradesh. . The State is plannmg 0 oonduct a kmwledgc session.| -
e w e e e\ccluswc!y ‘on; SWM Rules ‘2026 wnth all e]ected [
g% % . represcntatwes ' . i
B _ However ‘the: State recently conductcd an ; - "
Sy S .| ‘intetactive: session’ with. all:elected- representatwes of s il
g " | Itanagar and Pasighiat. \Amumpal orpcrat:ons : ;
e . # | wherein- SWM., was* also ‘a_part of dlSCUSSlOn
hen .| Additionally, the State: :
s S plans fo conduct sumlar sessmns w:th all rural elected.
N o rcpresentatwes =
3 Assam. ‘v .. Draﬁmg of deta:led '
? el T . .Roadmap underway
4"~ - | Bilar , Yes
“.5. .- .. | Chhattisgarh-. - Yes ',
6. | Goa - Yes
.7 - -] Gujarat . Yes: : P
8" 7 -| Haryana’ Vide letter dated 30 04 2026 Instrucﬂons have bccn _
‘ LR issued to all DMCs/CMCs to nominate-the.
.| Member Secretary of the Ward Commlttec as the Ward
Level
Nodal Off' icer for ensurmg ward level unplementatmn
and -
-submmsmn of the. prescubed f'ramcwork to. Worthy
_ Chief - .
. el - Secretary, Governmcnt oft Haryana -
9 = Himachal Pradesh | The matter is under’ con31derat:on f‘or Urban £
=", TR E L F ' "DeveIOpmentDepartment -
- 10- . ..] Jharkhand - | Yes . .
© . 11.° 1 Karnataka "Yes -
20122 - I Keralam™ .. . Yes .
" 13- | Madhya Pradesh : Yes . L - : :
{4  ~-|:Maharashtra ‘State Urban development will ensure to mcmporate
' e ’ i Capamty Building Plobram for elected representatwes .
Sta!e Waler Supply- 'md Sdnltﬂthﬂ Deparsmem unde: the L
scheme of Samt Gadgebaba Gram Swachlita Ablman
prowded a structured framéwork for - involving elected |-
represenratwes in samtataon 'utwmes across al! tiers. \\nh =
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AP

| Manipur |

" . |- Under preparation

for-oversight and participation since FY. 2022:23. . <

To be finalized by 31052026 . .- = .%. "

16, . | Meghalaya -

| Administration is being carried out by Govt. officials

In-ULBs functionirig- without: elet;ied représen;ati\{es;-

nominated/deputed by, Stite Govt.. A roadmap is being .

: |‘prepared-to incofporate. knowledge of and obligations ¢ %,
- "unﬂérSWMR s R LR e T
. -| In.rural areas, awareness on_all -clgbted-rc]jres'ehtatives‘ e e

Gz tw e G g of ADCs will be cartied out through RGSA. . .
. I7 . ”, MiZOramN - . ! Yeé‘ ’ ',. -. L 2 _.: T 5 i 2 .“
18 .. -{ Nagaland . | Chief.Secretary has directed UD and MA Dept and,

.| RDD to prepare roadmap with specific timeling .~ * -

[Odeha -

2 Yes RE %

e g

ETE

Punjab . * -

Rejasthan -

"| Yes (Urban arzas y -

At present; elections of ULBSs are due and as the
elected 0 - T, et o
representative come, it will be .- -

Jammu and Kashmir

Tt : o B} ‘executed,
22 Sikkim Yes -
23 Tamil Nadu Yes
1. 24 Telangana Yes -
725 ‘Tripura® "Yeg . - g R
. 2 Uttar Pradesh . Under development
A Uttarakhand Yes - - ¢ -
28 - West Bengal 1 Yes:
| Under process in Urban Area In Rural arca knowledge |
and obligations. under ‘the Solid Waste Management
Rules into the functioning of elected répresentatives as
part of the representative process in local bodies will be
55 incorporated into the capacity building plan -
29 Andainan and - In process AT T
Nicobar Islands -Roadmap. proposed
30 Chandigarh Yes =~ : o IF :
31 Dadra and Nagar | The' UT Administration has proposed a roadmap
. | Haveli and Daman - T
and Diy- = B 8 = e ow B
32 | Delhi (NCT) MCD has engaged IiT Delhi for roadmap - C
; 'NDMCis not elected body. Schedule of activities with |
public representatives has been planned for ground
- level implementation of source segregation as per - . -
- SWMR 2026 =~ . - T s e
33 At present, elected local bodies are not in place in the

Union Teritory of Jammu & Kashmir

= [ [ .
. . 5

committees constituted at district, block, and village Tevels | -
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. 'Housxng & Urban Dev. Deptt and Rural Development I
. -| Departnient havé prepared administrative and :

~ " |institutional mechanisms for dissemination of .
g, _knowledge and obl:gatlons under the SWM Rules, L
! 2026 o .
- In urba.n areas; a roadmap has been prcpared
~ |In rural areas, two UT Levél workshops and three

| district level workshops have been conducted for -

| Ladakh

_ Dlsmct& B[ock level ofﬂcersfoﬂicla]s (..

3 ._. ‘-' 35 ..

| akshadweep =

“',NO'

Act:on has bf;cn lmtlated fo prepare a roadmap for .

+| ‘incorporating | Executive Officers under all Village-
© | (Dyveep) Panchayats into:the implemientation and . : e e
‘ ‘momtormg process of fecal bodies. (Partichayats) w:th T

regard to compliance: wuh thc Solid: Wahte

:‘.':Management Rulés.. . °° :

36,7 | Puducherry

.| The Local’ AdmlmstrataonDepartment w1l] orgamze J LN e
v, B structured orientation and capacxty-buﬂdmg g TR
programmes for the 33, Hon’blc Mcmbcrs of the
U -Leglslatwe Assembly on the provisions ‘of the Solid
.| Waste Management Rules; 2026, and the'diréctions . .1
-~ |-issued by the Hon’ble. Supreriie Court in Civil Appeal b

- -'No 61 74 of 2023 and connccted matters '

..‘_\‘"




Annexure ua of the format

-.Dxrectmn under Paragranh 4 of order dated 5 3.2026:

" The Dlstrlct Collectors are dlrected to eonst:tute and dedlcate a ‘Specla] Ceil’ not onlyto
oversee Status Yes the implementatmn, but in: gwen cu‘cumstances, to 1ssue directions for.
, 'the stoppage of water/electricity to bulk generators of solid waste who disebey the -

5 dnrectmns or dtsrecard the Rules

__S. No. “States/UTs b - : "Status'- -
" -Andhra Pradesh - : MA&UD: Yes- .
L . PR&RD: State Gover nment is requestcd lo issue
L _ : necessa:y ordelsm lhe xmtter ;
2 Arunachal Pradesh’ . Yes
3 | Assam’ "1 Yes s
“Haowever, in the Sixth’ Scheduled Autonomous council
» |areas (8Districts), Local, Self Govemments are At -
|- transferred subject under Asticle: 244(2) read with Para |’
' 3(1(®, 3AK) & 3B of the Sixth Schedule to the *'
, - ‘| Constitution of India - , N .
4 Bihar Yes R FER A K
‘5. Chhattisgarh - Yes o : © g e
6. Goa, - - Yes
7 Gujarat | Yes
8§ Harvana Yes ' gx
9 Himachal Pradesh | Special Cell is co'nst-ituted in 11 out of 12 districts
' The process of consumnon of Spec:a] Cell in. Dlstnct
Kangra i is Lmderway
10 Jharkhand | Yes
171 Karnataka Yes
12 ‘Keralam .. . |Yes -
13 Madhya, Pradesh | Yes
14 ‘Maharashtra All 36 District Coilectms have consmuted a cIedlcated
= 1S ““Special Cell,” - .
15 Manipur | 8 districts out of 16 have coxxstntuted the Specml Cell
48 Meghalaya Yes - - ;
)5 S Mizoram . Yes :
18 Nagaland Special Cell constltuted in lO dlStI’[GtS out of 17. Shall
i ‘comply at the earliest with remaining dnsn icts wu‘.h a
- : month i.e. June 2026
19 Odisha Forest, Environment &
' : Climdte Change
' Department as the Nodal
Department on behalf of
; ; | State of Odisha to comply.
20. . Punjab Yes (Urban areas)
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7 'Rajasthan ‘

" -] All District Collectors have been directed for
. | constitution of Special ! Cells and 1mplementanon of
L. 7| the Solid Waste Management Rules, 2026. The-" ...] .
Y procsss of 1dcnhﬁcatmn of BWGs 18 under progress. o

All targets sh’ail be achleved w;th:n the prescnbed
) tlmelme NCE PER L

SECTE

I Sikam . e

| Yes ¢

A

Tamil Nadu'

" 24

~. | Telangana- .

35 7

“Tripura-

5 -... -Ye_s . - -

TR

‘ Uttar Préaesh

. | Yes "

AT

Uttarakhand.

| Yes -

TR

“West Bennai

"l Yes - .

- 29

Andaman and Nxcobar s
‘| Islands

30

. Chandlgarh‘ g

" ':Yes-a,

W3 T

Dadra and Nagﬁr
I-Iaveh and Daman and

| Din:’

T¥es 1

* _.:. -‘l' 32 ..-

~Delhi (NCT)

‘1 Yes

T

" Jammu-and Kashmir

| Yes

T3

‘Ladakh .*

Yes .

o0 B 35,

L:akshadweep T

No

“.| The cons'muixc'm'of é. "S;ﬁecxél Cel-t’ ﬁnder the
| Chairmanship of Dlsmct Collector(UTLA) has been
| initiated for effeotwe implementanon of SWM Rule -

; _"Z'._~3_6'-

. Pud'pcﬁe;ry- :

S

2026 at UTL lcvei

| Yes




'Dlrectlon under Paragranh 20 of nrder dated 5. 5 2026

‘The Orders of th:s Court are transhted into’ reglonal languages by the respectlve btates,

T

. ‘and long w1th the soft copy of ‘this Order, the translated versmn is c:rculated to all

wo&l\ has been completed

. -

) .concerned _ . '
S.No. | Statés'/UTs &7, BT ‘5‘"'.'Sta't'us' '
I * | Andhra Pradésh PR&RD:Yes o i
SR Rt MA&UD Aproposa! for translation I'is addressed to the
R : o : | Government-and if is in progress..
2. Arunachal = * 7 . English is treated as the official !anguage and ne reglonal
i Pradésh. - - | language has been approvi—:d for - . CE
o e the State yet. : .
" 3. | Assam Under process Do
4" - |Bihat ... Y8 - e . .- Compit
R 'Chhatt:sgarh L lYes .
6 Goa- " - Yes .
gl Gujarat Yes « - - s @ w et
- 8 | Haryana " | Yes.~ 3 ' 2 G s AT R :
9 'Hlmacha] Pradesh | The Urban DcchOpment Department shall cu-culatc the L
: { transldted court orders within | week © o
The Rural Development Department has translated the .
~orders of, Hon"ble Supreme Court “dt. 19.02.2026 and’
1.5.05.2026 have ‘been translated ifi Hlndl Language and :
. S . further clrculated to al! conccmed
i 10 s Jharkhand Yes .
1 Karnataka . Yes .
12. Keralam Yes.. .
13 | Madhya Pradesh | Yes . : : ;
14, Maha_rash_tpa The State Urban- developrnent [ranslated the draft of Supreme:| . : -
# "y Court order in Marathi language, the same is in process of vetting |
with the Marathij language Department. Once. vahdated the same |
o will be circulated within 7 days.
. 15 Manipur: Will be finalized and circulated by 25.05 2026
16 Meghalaya Yes
o BB Mizoram Yes ]
18 Nagaland. Chief Secretar y dlrected MA Dept with tcchmcal
. . assistance from School Education Dept to translate -
| relevant sections df SWM Rules for ] ECand"
g2 o N d:sqemmatlon
19 . | Odisha Yes . , )
1 20 Punjab | Yes (Urban areas) ' -
21 | Rajasthan Yes . . )
.22 Sikkim Yes .
23 . Tamil Nadu | Yes .
24 Telangana | Yes
.25 Tripura Yes
- 26. Uttar' Pradesh In complmnce of the 0|de: tr'msiar,lon and. cuculatrou



.-_.1 . 'Ze.. :
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-‘8‘7" -

%7 | Uttarakhand -

T Yes

28 " | West Bengal-

' Unc!efpréj}afétion in ,U_.rbaﬁ :

‘area, Not yet finalized. % _ -

InRural area translation ©
.| Into the véracular "--.. " -
~'| Language iS. under process.

- 29,

Andaman and - L

| Nicobar Islands

Yes . |

30

| Chandigath .-

Yes_

TG

| Dadra and Nagar . °
: Ha’vel.i_ah‘d -
|.Daman and Diu

Yes -

= 32, . | Delhi (NCT) .

* 33. ) | ¢ .
"o 0, 7| Kashmir ¢ .

Jammuand .

34."" .| Ladakh =~ ~

1-Yes .

TN - | Lakshadweep

.| Yes

- 'Yps. s

" 36 [ Puducherry. _




Dlrectmn under Paragragh 211 ) of order dated 5 5 2()26
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L .' Local Self Governments (“LSGs”) must brmg in source segregat:on w:th focus on BWGs

’S. No States/UTs e Status
: _--‘1 ., . | AndhraPradesh | . ‘Yes =
-2+ - | Arunachal - | Yes
" | Pradesh A T - s o ww s
L S Jdentification and registration'of BWGs is under process.-
3 - | Assam' . . Yes T e 5,
i 4 Bihar . - - * .|No. y - : %
i 45 070 | Implemeritation of sburcé segregatmn is undcr process -
o B, -Chhattisgath” | ULBs.instructed to upgfade to 4 way source segregation
. - © % -] Training plan for afl ‘Gram panchayats have been plarmcd.:,
i to sensitize on prov:s:ons of SWM Rules mcludmg
O | source segregation. .
o | Instructions issued to distrxct collectors to do survcy of
a , »: T .a]lBWGsby30th June e
.6 . .|Goa ' C | Yes -
. 7o | Gujarat = Yes "
-8 -|"Haryana .~ . .| Yes- : . .
-9 | Himachal Pradesh -| Rural DevelopmentDepaxtment u
o3 |~ o+ . [hasissued directions to all' Deputy Commlssxoners to |
‘ensure 4 way source segfegation. - ’
Urban Development Dcpartmcnt has 1dent1f ed 107
5 ) BWGs. Further identification is under process.
10 Jharkhand Yes ; o C
T 11 ' Karnataka Yes _ N
: : For ULBs, it is under process.
12 .| Keralam: IYes . L
13- | Madhya Pradesh | Yes .- " s
14 Maharashtra *Yes. . T : : .
15 Manipur: - 22 units of BWGs have been inventorised-and directions -
_ : - issued for implementation of SWMR 2026
| 16 Meghalaya Yes .. ° , '
"17 ‘Mizoram -, In process
18 . . | Nagaland In process .
State Government thr ouoh Mumclpal Aﬁ‘aars has wiitten-
- | to ULBs for identification and enumeration of BWGs
" .|.and dn‘ected ULBs to submit repoit by 21.05.2026
19 - Odisha: ¢ Housmg & Urban’ DeveIOpment Department; Govt. of
' = "Odisha has requested all ULBs to implement source .
Lo -| segregation with focus on BWGs.
20- | Purijab No (urban areas)
SE e Under progress
21 . Rajasthan ‘| Yes ..
22 Sikkim - Yes .
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i

T Tamil Nada ™.

..Ye'_s-,-,"-. -h>

24

" | Telangana: -

Yos

"_._:--‘25..-.

Tripura.

26 -

" Uhttar Pradesh .

e N T T

27

Uttarakhand :

h. ,YGS, T _ .'T' o ‘

T

| West:Bengal

Yes P N .

_ -Andz;manand e
| Nicobar Islands .. . |- : :
‘ AN A ‘xy ! rUrban Dcvciopment Nonccs have been lssued
A conccrned BWGS, Samtary Inspectorsaswell as -+ £l
N :prescrlbed «directions. regarding mandalory handmg over By
I segregated waste and onsmte processmgof waste, where "
':'apphcable by BWGS ' B cpondi .

Yes R PN N R

) In rural areas, as per SWM Rulcs 2026 4 ways source' N
S jrsegregatmn of waste will:be promqted SO
| in rural areas mcludmg BWGs '

T Chandiga -

..~ | Dadra and Nagar
- Haveli and-
- Daman’ and.Dlu

T Yes,

s 82,

1 Dol (e

ULBs (MCD ND‘VIC & DCB) have taken /are takmg_ ] A
-_"necessa[y ‘action. for’ segregat:on of waste at source |-~ .-
‘-'__through IEC  campaigns and also making- efforts for [
.| compliance of the provisions of SWMR 2026 by BWGs

-Jammu and
‘Kashmir : -

« Currently, elected local bodies, both. rural and in urban-| e ..
areas are not in place in J&K duse: 10 expiry of their terms. E
'However source. scgregatton and identification of Bulk

Waste Generators’ (BWGS) isunder progress through the

_,-fcl:smct and block-level ﬁeld functionaues of Urban/RuraI' N
’LocalBodnes e o

i34

I Tadakh

T Yes.

735

| Lakshadweep -

N IR

36

| Puducherry -

‘Instructions have been issued to all Urban‘and Rural - - b
Local Bodles for implementation of source segreoanon in’

accordance with the Solid Waste Ménagement Rules,
2026, with- p'lmcular f'ocus on Bulk Waste Gencrators _

| '(BWGS}
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", Ministry of Housing and Urban Affairs -

k wa! Appeal No. 6174 of 2023 (Bhopal Munlc:pal Corporatron versus Dr. Subhas ;

C. Pandey and Ors) - Hon’ble Supreme Court d:rectrons on rmp!ementat:on of SWM
Rules 2026 Report & i = : .

Annexure X

N The réport of Mmrstry of Housing and Urban Affalrs (MoH UA) in compllance of the Hor’ ble
. Supreme Court’ order Dated 05 05 2026 is given as under: . :

; 1 1t is intimated that MoHUA a!ong wrth MoEFCC, DDWS MoRD and MoPR had a .
AL "~ joint meetmg with Chief Secretaries/Advisors of all States/UTs afong witti State . 0
 ; ...‘Departmentat Secretaries of .Urban, Rural, Panohayatl Raj,. Forest and State .
". Pollution Contro! Boards.on "13® Mey 2026 The meeting was. held 1o prsmarily '
sensitise all Chief Secretaries/ Advisors regarding actions 'to be taken: ln ,
i 'compliance of the Hon'ble Supreme Court's order dated 05.05; 2026

. . -The Ch|ef Secretarles were Specrtrcaliy requested for:

- a) Commumcatmg the orders of the Hon ble Supreme Court dated 19“‘ Feb 2026 L
- 29" April 2026 and 5" ‘May 2026 ttirough District Collectors/Municipal
i 3 Comm:ssronerlexecutwe Offi cerslPanchayat Secretaries ‘who- shall in turn
communicate the orders of the Hon'ble Supreme Court to eiected ward - -
members/ corporators/ Cotincillors. '
b) Devising a mechanism at the State level for mcentwrzmg good performlng
" urban local bodies by linking their performance with the Grants. They were also
advised to develop a mechanism for penalizing defaulting Urban Local Bodies
for non-compliance of SWM Rules 2026.
c) To prepare a roadmap for sensitization of the elected representatwes on the
" new SWM -‘Rules 2026 and their responmbrhﬂee as lead facilitators for
; " segregation & door-to-toor collection,
" " d) Preparation of roadmap for activities as mstrueted by Hon ble Supreme Court.
- vide para9 10, 11 13, 21 and 22, :

ii. Asper instructiorxs of the Hon'ble Supreme Court vide Para 7(3), the Secretary
' Ministry of Panchayati Raj, and the Urban Development Secretary.are directed

to explore a roadmap to mcorporate knowledge and obligations under the Solid |
Waste' Management Rufes lnto the functioning of elected representatlves as .
part of the representative process in local badies.. This matter was discussed
at length with all Chief Secretaries on 13 May 2026. A report was accordingly
sought on the same as part of the consolidated State reporting. (State
consolidated report - Point 3 of Annexure 1). 25 States report that they have
prepared action plans/roadmaps and 6 States are in the process of preparation
of action plans. -
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2 As per the Hon ble Supreme Court order v1de Para 8 MoHUA along with aligned
Ministries was . required -to dehberate upon and - explore the inclusion of
- contributions under Corporate Social Responsrblhty (C8SR) by. industries for, the -
" : establrehment of Compressed Biogas plants or any other SWM. projects. A
_preliminary meetmg of the 6 coricerned Ministries with Department, of Expenditure
'(DoE), Ministry of Corporate Affairs (MCA) and Department of Public Enterprise
was-held on 11. 05.2026 where’ the Ministries explored the possibilities of raising
.+ funds under CSR’ by industries and organizations. it was emphasized that as per
. the Companies Act 2013, GSR is'a Board driven process and the Board of the
" Company is empowered. to plan, decide, execute and. fmonitor the CSR activities
. of the company Government. does -nof issue any specific directions to spend its
. . CSRfund in any. parttcular area or activity. There are primarily two modes for the
dlscharge of CSR obligations —-Actlvlty Mode and Fund Mode. Sanitation and Solid
- Waste Management are permissible activities under the same. The State/UTs have -
. also been advised to leverage CSR funds available at State and District level.
- Central PSUs like Oil .and .Gas- Manufacturing. Companies (OGMCs) are also
providing support-to urban locel bodies o setup CBG Plants based on Mumo]pal

" Solld Waste (MSW) ~

3. In Para 12 of the order dated 05 05 2026 the Hon ble Supreme Court took o
' cognlzanoe of the systemic challenges that |mpede effective lmplementat;on of
SWM Rules 2026 atthe ground level. The concerned Ministries in the Union wére
directed to take up these issues.and respond to the bottlenecks within 3- weeks. It
is. submitted. that the bottlenecks reported by StatestTs in their report submltted
“to Union of India have been scrutinized and examined by MoHUA. These issues
relate to land availability for SWM infrastructure, financial planning and fund
~utilization, ‘institutional and human resource capacity of urban local bodies,
" modification ,of bye-laws, enforcement provisions and systematic . behaviour
change of citizens. Each of these challenges have been discussed in detail and
possible solutions have been suggested to StatestTe.

4. In Para 15 of the above-mentioned order, Hon'ble Supreme Court directed
Secretary MoHUA to convene a meeting with all Chief Secretaries to address the
financial -problems faced by the local bodies in implementation .of solid waste
management projects. During the meeting of Chief Secretaries/Advisors of

. States/UTs convened on 13th May 2026 on Implementation of Solid Waste
Management Rules 2026, ‘Secretary MoHUA undertook a special discussion with
Chief Secretaries on ‘Overcoming Challenges in Municipal Solfid Waste

~ Management including financial avallablllty in Urban Areas’. During the session,
© Secretary MoHUA sudgested various financing options. Other than the funding

- available under Swachh Bharat Mission-Urban 2.0 various other finance sources
for implementation of SWM projects like Special Assistance to States for Capital

2
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92 - . - o
Investment (SASCI), Urban Challenge Fund (UCF), PPP projects through - '
Department of Expenditure (DoE), Municipal Green Bond & Carbon Credit
Financing available to Urban Local Bodies were discussed. Meeting notice along

. with agenda is at Annexure-|. '

5. In accordance with Para 22 of the order dated 05.05.2026, all Ministries were
directed to set out.'short’, ‘Medium’, & long-term’ objectives to be accomplished
by the State/UTs and their local bodies with respect to the implementation of SWM

" Rules 2026, Accordingly, MoHUA prepared short, medium & long term targets with
respect to urban areas in the country. These targets were incorporated in a
- cammon reporting format and the same was forwarded to Chief Secretaries of all
- States/UTs via a joint letter dafed 15.05.2026 duly .signed by the 5 concerned
- Secretaries of Union of India. The targets set by MoHUA for urban focal bodies .
have been detailed in Annexure-lli(a) of the reporting format that had been
communicated in the said letter. States/UTs have prepared their short, medium and
long-term action plans across the 12 key parameters set by MoHUA that would
drive the essence of implementation of the SWM.Rules 2026 and the directions of
the Hon'ble Apex Court. The DO letter along with set targets is at Annexure-Il..

6. - The abstract of the report received from the States/UTs as per the reporting format
' w.r.t targets of urban areas as set by MoHUA is at Annexure-lll.

"7. In addition, for large scale dissemination of SWM Rules 2026 and the directions of
Hon’ble Supreme Court, a Sensitization Webinar was.organized on 13.05.2026 by
MoHUA along with MoEFCC, DDWS, CPCB and MoPR for Field Functionaries
(District Collectors, City Commissioners, CEOs Zilla Parishad, Regional Officers’
Pollution Control Board SPCB). Approximately, 11,000 field, functionaries joined the
sensitization webinar and detailed information was communicated to all field
functionaries on their respective roles and responsibilities. ‘

8. Also, a comprehensive 2-day National Review Meeting was organized by MoHUA
on 19th-20th May 2026 with States/UTs. Ministry of Environment, Forest & Climate
‘Change (MoEFCC), Ministry of Panchayati Raj (MoPR), Ministry of Rural
Development (MoRD) and Department of Drinking Water and Sanitation (DDWS)
also participated in this meeting. Each dimension of various solid waste

. management, legacy waste remediation, financial & land related issues &
measures o overcome various bottlenecks, impreving the citizens participation in
sanitation activities were discussed in detail. States/UTs were advised to adhere
to the roadmap.and timely implementation of the same.

[T
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. Annexure-l .

Meetmgl\iot:ce o _' gt _._'_-

mmmﬁmm Sw(‘.’omtof_ hﬂpﬂfun]mgwdwdmﬁ:FW&w\Wﬁ-——T

MOST URGENT MEEI’IHG NO‘I‘ICE Hon‘bts Supreme Court of i
“India order daned 65.6.2026 In Civil Appea! No.6174 of 20230n aml:.lnve < a.ma.!we@nlcin >
Implemematlon of d'le Solid Waste Management Rules. 2028 L

. .__.,- 3 RSy A ks, et 4 Sa

Amit me < amiUnve@nm in>
Mm, 1# Mayzozﬁm Fuumu

¥5 Ta *G. Sal. Prasad !AS"<cs@ap gov.i m:- m—anmadnai‘<ﬁ-arunad1ai@nmn> "Dr
: ) 'Rzm Kota"<cs-assam@nic.in>; 'm—bﬁ:al’cm- o . :
i hahar@nu;m:- “csoffice.cg <csoﬂ“lce1:g@gpvjn> cs-goa"qs- i
- goa@nicin>, *chiefsecretary™<chiefsecretary@gujarat. gov.in>, "csguj <csgu;@gu1
arat gov.in>,"Anurag Raslogi"<cs@hry.nic.in>, r.s-halyana"m.— T \

: _ haryana@nic.in,"Chief Secretary<cs-hp@nic.in>, "Avinash Kumar<es- .
[harkhand@nic.in3, 'rs"<cs@kanmtakagw.m> *DR A JAYATHILAK
lAS'(nhlefsecy@kera!a.gov in>,"cs*<cs@mp.nic.in> 'duefsecreW@:efsec:et

= a:y@maharashu-a gov.in> 'cs’<cs@maharashﬂagwn> cs—mam‘pur"-ccs- .
manipur@nic.in>,"cso-meg’ P<c50s, |
* meg@nic.in>"cs_miz'<cs m:z@redifmaﬂ.wm> 'GS-MIZOW@
MIZORAM@NIG N5, "Sentiyanger Imchen® <u;ngl@nsc in>"Smt Anu-
Garg“<csori@od. govin>Chief Secretary . .
: Purjab™<cs@punjab. gov. in3, csrar‘:cssaj@rajasthan gov.in>, 'Shn Ravmdra
- Telang |1AS"<cs-" . .
skm@hub.nic.in>, cs"c:@tn.gavm> cs' <1s@relangana.guvm> s : )
", -tripura”<cs-tripura@nic.in> "Chief Secretary Uttar Pradesh<csup@nic.in>, "Cs ¥
_ Chief Seu'etary%cs-tm:ualmaw@nmmb-'(:s Chief Searetary®<cs- -
uttaranchal@nic.in> rchiefsety™<chlefsecy@gmail.com>, cswaibengal'«:w

", andaman@nic.in>, adnm—chandrgarh'<admn—:hancﬁgam@mt:m> "devcom— )
d“<devcom—d@mc.m> "Advisor to Administrator DNHDD <advisor-dnh-
dd@daman.nic.in>, 'mdelhi'-f-'csdeﬂn@mc_m> "Praful Patel’™<kk- - -
admin@nic.in>"Dr Sharat Chauhan™<cs.pon@nic.in>; “cs-pondicheiry"<cs-
pondicheémy@nic.in>,"Praful Pate<administrator-dd@gov.in> "cs-jandk"q:s-
jandk@fic.in> "advisor- lgfadakh'«:advisor-lg—ladakh@gov in>" .

Cc “sacyurban®<secyurban@nic.in>, "Ashuk Kumar K
Meena<secydws@nic.in>, secy—mupl"-csecy-mc:pr@mc,lm 'Rohn .
* , KansaF<secyrd@nic.in>,"js-sbm <;s-shm@gov_m>,'jsshm-mohua '<js.shm-
mohua@gov.in>,"Amijt Raj"ml.raﬂﬂ?ﬂ@gw.up "Sanjay
. Kausiﬁ('ﬂcaush‘k sanjay@gov.in>,"Amandeep Garg" <asag-moe!cc@gov.m> “Mf
. Tanmay'| Kuma:"csecy-mnef@mc in>,"UDAY CHAUDHARI"qs.hsmd- = &
’ moefcc@govm:- L .

. zAhachfna_nt(s) F

of3 . : .- si112026,9:42 PV
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" URGENT MEETING NOTICE Hon&#30;515 Stpreme Court of h@sfmamgmwmwmﬂ&mmma,

Order 05—May—2026pd! ) Agenda formeaﬁng with CS, pdf
100.8 KB 5 . 1002 xR

MOST URGENT

MEETING NOTICE
- SirfMadS.m. N

. This has refersirce fo-fhe order of Fonble Sugreme Court dated 5.5.2026
in Civil Appeal No. 6174 of 2023. Vide order dated 5.5. 2026, Hon'ble Supreme
. Court passed comprehensive dircctions for States/Union territories, Tocal . bodies - .

and concered Central Ministries for implementation of Solid Waste Manageinént
Rules, 2026 Copy of the ordcr dated 5.5.2026 is attachied for ease of ret'ereucc

. 2._ I th:s regard, fwo vxrtua! sessions have been scheduled on 13th May. 2026,
" in order to sensitize and deliberate on ‘steps to be taken for compliance wnh order

of Hon’blc Supreme Court dated 5.5.2626

. Thc first session will be a virtual meeﬁng of concemed Secrehﬂes of

Central Ministries with the Chief Secretaries and sectoral secretaries of

States/UTs; CPCB, SPCBs/PCCs and their regional offices.
= The second session will be a webinar for District Collectors, CEO Zilla

Parishads, Municipal Corporations, urban and rural local bodies :md.,

SPC?Bs!PCCs

3. Accordingly, a virfual meeting has been scheduled from 10 AM to 11.30

AMon 13 IL May 2026. The agenda for the meeting is attached.

4, The mecting mll have pasticipation of Secretary, Ministry of

.Em'n'onment, Forest and Climate Change, Secretary, Ministry of Honsing

and Urban Affairs, Secretary, Department of Drinking Water and Sanitation,
Secretary, Ministry of Panchayati Raj and Secretary, Ministry of Rural
Dev elnpment, Government of India.

5. The undersigned has been directed to n:quest the participation of Chief

Secrehneszdvisms of Stites / UTs, the concerned Secretaries of UD, RD, PR,

Environment Departments in State/UT Governments, CPCB, SPCB'/ PCC
and their regional offices, in'the virtial meeting.

6. The meeting link is gncn below:
Interaction on New Solid Waste Management (SWM) Rules

SOG026 @47 BMI
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v Wedncsdny May 13 2026 9: 00 AM Onwards f (UTC-i-OfS 30) Chemmt, Kn]kam,

' Meetiog mumber; 2510700 0447 - " et
. Passivord: 13052026 (13052026 when d:ahng ﬁ'om a pbnnc or wdeo systcm)
. A.g;enda Im::achon on I\ew Solid Waste Management e :

ey Toki bywdco sysi:m

- '7 Dnnng ihemectmg the prdr.r of I-Ion'ble Supmxc Ordcr date:l S 5. 2626 wnll

- 'be deliberated especially with rcspu:t to the résponsibilities of Chief S:cr:tam:s L

~+ " (Ref.Para'9, 10; 11 & 18), respouisibilities of State/UT Govemments, .- -~ .
H _mcponsbd;has of District Collectoss (Ref, Para 4, 5 &'6), mponsibdxhs of Stnte

_rcpuﬂmg requmcnls to be adh:red by States/UTs and Uol, and specific themes -
" covered in the order on legacy waste managcment and ﬁnanctal availabx!:ty and

4 Sohd Wastc Maﬂag:menr

- _m Anif Love © ;
Scientist ‘E° lAﬂd.lnonnl Duu:!or

s Govunmemoﬂmﬂa

Mumbai, New Delhi

Dial 2 F(@nic= :
You: mn -also d:al 210. 4 202.4 a.ndcnler you.r mcchng munbcr

Po]luuou Control Board / Pollutioa Control Commiittee; other compliances and

8. It is :eqm:stcd to kmdlymakz it convcmeni to attenrl ﬂle m:cun,_,

Ministry of Fa:m.mnm:n!, Forest and Climate Change '

£: - NN © - SN1026, 842 P .
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- | Agenda '
Time . i Topic e ' et Remarks
10:00-10:10 am | Opening remarks’ - Secretary MoHUA ,
10:10 - -10:25am | Direction of Hon'ble SC & Role of Chief Secretaries . Secretary MoEFCC I
& i implementation of SWM Rules 2026
10:25-10:40 am | Creating systems, processes, resources and ' DDWS/M oPR/
- ' reporting for Rural areas for implementatmn SWM | MoRD
_ e Rules 2026,
*10:40 ~ 10:55 am | Overcoming challenges in Muni clpal Solid Waste S ecretary MoHUA
. a Management including fi nanclal availability in ‘

- . " | Urban areas. ; _ fs
10:55 - 11:05 am _| Legacy Waste Management Ghairman CPCB
11:05-11:25am | Open house discussfon | SR ) :
11:25-11:30 am | Closing remarks ' | Secretary - .

: ~ - MoPR/DDWS




IR B 'éﬂ%askaumlﬁa1'a' S e ertharadwa}'-:» s
L YT secetay MoRUR) T i@ Secrela:y(MoPR) )
. '-_-'Ashokrmmena " L e !
ey S (DDWS’ . : .gﬂ::g;‘m;&bc} iyt bosls
"zt - e ;RnhllKansa! P doxE e r,j-} e '_jl
. ] TRLE T '_'SBG_’_BIBD[(MBRD) ST T G e VR e e B OC s o @ REL
PRI B Ly S DO,No.ﬂI‘IﬂzUZﬁ HSM Pari (2) . .
ST RS, : RS T Da!ed15“‘May2026 .
ST DearMadam!Sm NP L et ) < F _:
s 7 : gl TR PlsasereferlodnechansfasuedbymeHon'b!eSUpmme CourﬂnCiwlAppeaINo

‘ 61?412023 conceming the! impIemen!atmn of the Solid Wasle Managemenl(SWM) Rules,
* 2026.1t1s informed that the Hen‘h!eSupremeCourt vida its Order daled 05.05.2026, has
{ -7 issuedfurther comprehensive direcfions for the effectiva and ime-bound implémentation "
' T o 'the gald Rules, Copy of lhe urdsr is anclosad for funher necessary action and
: oomplianca . . % o

$ . o Hon‘ble Suprema Cou, has m!er-al!a speclﬂcaﬂy dlrectcd lhe Ghlei Secretarras lo lake
T B urganlacﬂan legsrdlﬂglha I'oi[w.ing.. . b . )

s © o 2 Role of Chiaf Sacratarias (Ref. Para 9 10, 11 & 10 of Hnn ble sc order)
Lk a] CErcula!lun of Furm v under {he SWM Rules 2628 by 15111 May, 2026 recaiva A k
Ao T L iheflled data, collate It, and forward it fo the respective Secretaries of he Union -
! c of tr.dla for enhanued and eiﬂdenl podormance momloﬂng ofthe Iucal bOdI&S !

Wi b) Idanlrllcalicn of lourist-centuc beaches, tourist p!acas. and: p:lgram cenlers and to .
oot putin placea special med:anlsm for Implemenlmg the SWM- Rules 2026 al such
"o ¢ locations, - . y i
c}’ Handholdmg of both U:han and Ruml Iowl hodres for ln’enhﬂcalmn end reg!slrauon ‘
of Bulk Wasle Generators’ aclivities related lo EBAWGR ceriification, legacy waste:
* dumpsile remed:ahon. etc. For RLBs, the [dentification and registration of BWGs -
also has to be done on the CPCB ménitoring porlal. Presently, nearly 1,700 ULBs °
_have registersd on the CPCB'SEPR Parial. ULBs mwsl bé adwsed to reg:sler on
lhe porlalmthm a ‘Iimehne in agraded manner. .- o

d) All emslmg legacy snlld wasle dumpsites -or garbage vulnerable points to ba g 5
* geographically mapped i in bolh urhan arid rural areas of the districl and assessed .-
- for accumulation of solid wasle by 31 October 202Gin wiban areas and rural areas. f
- Further, in view of the directions of Hon'ble Supreme:Courl in péra 18 of its order
o daled 05.05,2026, a response may be subiilted to MoEFCC on the legacy wasts .
sssuas ‘for prepanng a repaﬂ to be’ suhmhled 1 the Hon' bla Suprerne Court ll ls

c .

L ‘.. o5 - n -' . _-'_ . :_'_ » R s ‘IA-‘r § .' _'j..
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. -suggested that In view of. the forthconting: heafing:in the maller on 25th Mayin - - ¢
- Hon'ble Supreme Coun;- District Collectors may'ba’ diracted to work in-close . . . ™
caordination with the Rufal.and Urbsi Local Bodies as well as with the officers of .
. Pallution Control boards/Poliution. Control Commlteas-and to prepare the listof - - .
legacy solid waste dumpsiles and gatbage viilnerable polnts and fo'geotag them . - - . -
' In,a.cqmpaign‘r_npd@._ Ty g g B = ’ e Y L
. 8) . Preparation of &n invéntory on the implmentalion of the PWM Rules, 2016 and ' ‘
.7 sybmita compliance report thraugh.the Secrelary, MoEFCC. Thelnventoryon the ", e s
*"implementation of the PWM Rules may be piepared using thé portal “Natiopal - -+ -~ =
- -Dashboard For Elimination of Single Uso Plastlc And Effective - - | e S
: Imp’lementaﬁ_ono[FWM‘RuIe;”,‘mEEﬂM&Q&EM&mME' - sk, e

L | '_'Pmpose.a.éolutb.n to the finandfal problemé-'imlr_ig'iapéd“by the facal bodies. -
‘3 Role.of Distict Colgtors (Ref.Para 5,6 & T of Hon'ble SCorder) ' "+~ . .| IS

g Cﬁinmurtiqa!é the orders of ‘the Hon'ble’ ébp}émb'pou}f dated ':-19:2.20_2?@, i
29.4.2026°and 6.5.2026, Ihrough réspectivé Commissloners / Executive Officers (
."Panchayat Secrelaries, who shall, in tum, commiunicate the same fo the elacted

. ward mémbers / corporators / councliors. o ;
£) Asprdirection of the Hon'ble Supreme Courty MoEFGC fias delegaled the powers

- 'vested in [t under.Seciion 5 of the Act o all Dislrict Callectors across the cotinlry -
*"for & perlod of one year, exclusively supenvising, administaring and impleménting

- SWM Rules, 20286, withln their jurisdictional limits,

"+ ) I the. above’ conlext, to constitule ‘a dedlcated ‘Spacial Celi lo ovérses .
implementation of Solld Waste Management Rules, 2026. Regional Qfficer of the. -
wrespeclive Pollution Conlrol Board shall also be Included In the Speclal Cell, Alsa, .
“In the given-circumslances, the District Calleclors lo Issue direclions for the - -
- sloppage of wiatsrlelectrcity fo bulk generalors of solid wasle who disobey the .
“dlrections or disregard the Rules, conduct virtual spot inspections of the:dumping’
siles, implemenlation of the fules, and forlnightly prepare and forward the report to
the designaled Secreteries In (he respective States,” - .

d) Issue directions fo the.local bodies thal Solid Wasta is {ransported, managed, and - a

disposed of by vehicles authorized by them. This enables he Local Bodles not 3

. onlyloregulate bul also to prevent unaulhorized dumping along readsides, rallway - -
- lracks, lakes, foolhills, etg, . .- = : ; E

€). Prepare @ brief summary of the perdormancaiprogress of the implonientation ofthe
SWM Rules once a manth and submil it lo the respeclive secretares n States/UT
~ Government. The respecfive secretaries in States/UTs, in lrn, With an abslract, -

. Lerlifying assessmont:of progress and deficlency within. thelr respective ‘states,
forward the report ta the concerned Ministres, for fifing tha abstract of the report in
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. Hon'ble Supreme ‘Caut-An addﬂmnal formal for Stals fayel nbsﬁaci rur Ruml &
- -& areasmhe sharad wum Gamral Mrnlsmos ls ot Annuxure W.. - ’ 2

*

Rnle nf S!atn Pollullon (:onlrol Boardi Pollulion cnntrol Committaa (Ref
Para & of Hnn'hle sC order) - o T e "

‘\._'.

- -' a} ‘Reglonal Officérs of the mspect va Pollition Control Boa:ds!PoHuﬂan Cofroi -

_-Commiittea shall conduct fleld lnspeclwns of authorized and unaulhorized,

“mm 7 dump yards / sites within their jurisdictions and forvard phiolographs lo :he ‘

D;stcir.t Cc:!lec{urs and focal bodtes for ruﬂherachon and commlance

5. it compl!anccs tobe ndhemd {Ref Parg: 1:;, 14, 15 17,20 s. 2 of Hon'bln sc ; wo F

order} g = e e Bow o €y

i

RE a) Tha:i:evels from ULBs lo Slale Gwemmemsto tha Central Govemment, 'nave- : o E
_tw . been-Infedrated:in & paperlass manner through tachnelogy. tnder ihg SBM = ..~
el -;-' " Urban: -A similar papensss, epproval-method: could be used by all Slate . ..~ -7
Do ‘Govemmenis for all SWM projects funded lhrough gources other. ihan SBM-U. - -« 7.
- 1" Furher, DPR preparafions .and (¢chiical sanclions ust be delegated fo-"..
" compstent authorilies i the State after pru]aclﬁppmva!s {s duna by Naﬁonal -

- Advisory arid Review Gomittee CNARG).

b) State 1o ensure adequate human fesolirces in- aﬂ Lowl Bodies i ‘propoition Io._‘ .
thejr population growth and Increased denssty af papulatmr; al all thmu leveis -

Vl%lages. MunlcipalandCorpomhnas B

et c) Tha Orders of, Han'ble Suprema Court to be uans!aled into regianal Ianguages ‘

by Ihs respeclwe Slales and c:rcu!ated to all euncerned

comphancewath lhn rulas: e ;

e) The StalesiUTs !o unp’ement arid fila & slaius’ rupurl tcﬂhe Sm{afy, MGHUA
. "andthe Secre;iary. MoEFCC for furtheraclion onthe: pa]nls menhoned in- para 21 -

- latok). 7 o _ _ :
: 6. Pomts 1o'he monltored under Phase | (Ref Para 1% 19 ur Hnn ble sc ordar)

-1} The collitad mlormaﬂon ‘88 per Annaxure! o ha submilied 1o lhe Ulﬂuﬂ .

- Minislries by the réspective Slalas before 20.05. 9026 for the moniloring ol tirst

- phase'as Ina feport on ihe same has. (0 be presented (o ihe Hon‘ble Suuwme CLore e

Court on 251 05 2026.

d) SteteyUTs havs been dlrectad to incentlulza good perfarmance by prinmlz!ng 1
.granls to which well'—perforailng local autherities or local bodies are_ entiled.
.Conversoly, defaulling local bodies shall atiract panal consequences fer ncn- o
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- 'I_a).'l"he_ colfaled Information ag-per Annexute-l lo ba swmiied o the Union”
. Minlzlfes by lharesnedévg Statey bafore 20,05 2075, !

€) States are also fequesiod fo g6t aut thelr goal gvﬂr; respoat o SWM Rule, 2026 In "
shert, medivm. and long-térm objective to be complele and report back as par - : .
Annoxureslii{a) for Urban nd Hifb) for Rusal: "

Local Bodies has boon constituted, with rapresentativos from Ministry' of Rural - .
Covélopment, Minlsiry of Panchayatl Re) and Depaniment of Drinking Water and .~ .
Snn!tnugn!_h&lnlswof.lafsnm_l.Themodelbye{ammuldbésharedvdthsmasmrs G
ehortly, fot adaquate adoptan by the Rural Local Bodias. However, Stalea’UTs which

have exisling bye-laws may amand thelr bye-laws to ltegrate: relevant orders of

Hon'ble Supreme Court, | - : .

'7:1'\..'¢QmmiuaofurprepslaﬁonolMedalbyeIawsforSoﬁdWaslb-ManagémenilorRur,al" o B

8. Amseling with afl i ChlafS,ecr'algﬁus has boeen conduclad on 13" May, 2026 through .
virlual mode’ to -déferale upon -the roadmap for Implementation and Tinancial -
canvargenca, Inaddition o that o Sensilization Weblnar for Fiold Funclionarigs (District ‘
Collactots, City Commissioners, CEQs Zifta Parlshad, ahd Reglonal OMcars’ Pallulien

Central Board SPCB)an SWM Rules 2026 has atso been held o 13" May, 2026,

B, Inview of (ha above, L-.:e place the lollowing rei_;uesl:

* = Dissemnation of all Informalion rstaled {o Hon'bla Supreme Gourl order to alf -
" the levels of administratlon, .
* Moelngs with all concernsd oficlals In the stote ta ba laken up 1 finglize the
roadmap In light of tha aspacls discussert above, )
-, * Roporl by Chia! Sucrelaries may be sent in a slandardized fonmal es per - : .
. Annexuro 1, )l and 1l o) andl 11 (B) has ceparate reporling formats for baty & - -
" Urban and Rural, An adelfiena! formal for Stale lavstabslract for Rural aroas o

ba shared with Cantral Minlsttlas [ at Annexurely. - :

H ' ﬁ With rqards, N o
i .d.l ‘.- B_‘_T-C'

(Ashak KK Mopna) (Tanmay Kumat)

|
fi’{::?tlHKm:; “ Sosriby S,_,m.: iy
Teaagtsy ol Rurt Deparimunt of Dilnking Knlsiry of Enu:cfumn:
Duinkiparind Yritor & Smitaton yosld Chmato Chiaso
Virale Manadurey | /
{Vavuk Dharad ) {Sik Katiki{lsala)
hecrafiry. ‘ Sucrylary o
Lurinsiry of Panshagani Roj Hlowstsy o Howseg & U Alkus
To Chlef Secretarigs/Aduisars (Al Sates f Unlon Terdlories) 3

11
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Annexure l,.. :

-x-._The s!atus ol Phase-| as directed In | para ? of Hon'ble Suprems Order ln Csvﬂ AppaalNo ‘

i '31?412023 dated 05.05. znzs

(Informatlon 1o be submltted latest by 26 052026)

T

have. cummumcatad the orders of Hon'tle |
-Suprems
29,04.2026 and 05.05.2026 t6 the respetiive

Couit | -dated . 19.02.2026,

Gomm;ssmness! - Execufive Officers

: IPanchayal Secrataries and- diretted o N
+ | communicate the same'to the elected ward | =
" ~*| mémbers! oorporators / councilors under'-"'

5 ) lhalrjunsd:chon . ;

Mool of the StateIUT ........... WIS 5. T DL 7 S B LY
& _'_Referent_:q Dlrectlons P _ ._St_atus '
Whether all Disfrmt Colloctors In the. Stata' YesiNo™

(I No, reasns theredh . | -

' [FmT®

Whether - !ha Siate/ UT Government has

.* | approved plan{ roadmap.fo incantivise good.
| performance’ by priorifising grants to.which

well-perdorming local- authorities or local

{ bodles -are entitled. -Conyersely, de.fauliing

local bodles- shall . altract - penal
consequences for non- nampllance wﬂh the

Rules.

roadmap In not more |

Ves 1Mo
(f Yes, the gist of|-

than -200-words / If No,
reasons thereof) *

Para7 (3)

Whether .ihe State/ UT. Govemment. has.
| approved "plan / roadmap lo_incorporate’
knowledge of and obligations under tha Salid:

Waste Managament ‘Rules into the

functioning of elected representalives as part’

of the represenlali\re process In local bodles

‘a;esl Mo’ )
(f Yes, the gist of
roadmap in pot'-more

than- 200 words / If No,
reasons thereofy

12
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Anqexure~ 1 - .

Roferénce

"Directions

Status

Para 4 ' .

The District Collectors are dmzcted lo

constitute and dedlcate a ‘Special Cell' not.
| only to.oversee the Implementalion, butin
| given circumstancos, to issue diractions for

the sloppage’ of water/alscticlly to bulk
gerieralors of solid wasle who disobey e
directions or disfegard the Rules.

Yeg.{No -

{if No, reasons lﬁgrenf) e

: Para 20

The Or‘ders nf-lhis Court ars translated into

| regional languages by the respaciive

States, and along with the $oft copy of this
Ordar, the translated version is circulalad
to all concemead. *

r('if No, reasons thereof)

Yesl No

Para21 (a)

Local Self Govemments (‘LSGs'} must
bring in source segregation wilh focus on
BWGs

Yes/ No

(If No, reasons thereof)

13
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CreahcncfSpudal Caﬂ forSWMundar 100% . s Y
i ; fgnp{ementaﬁondléway.;*,mﬂoe ; '_' G e AT -
{ s'egmgalidnlnGPS' } 125_#" 30% i ‘ ,1M'%-
Dwz!o-boorwash:ollcc!}mhﬂLBs!GPs S T
{ s por SHM Ruls, 2026 e P f“% T
Minlstry of Pnnchny&h Raj (McPRj i ]
.4denhﬁcalmnand enumerauono!BWGsas SN N
-parSWM Ruas 2026 '35% ; ?Gﬁ.‘a ; 1.0 v
Legacy wasle duznpsnh:s 100% '@% i . 100%
- | Assessment | Reinedial Remiedintian
. - . m . .
5
i 17 (e ’
"




- +
. L
'
)
. L)
4
.
ot
- ¢ N
-
A

3 i
L
F

._-:- Al Du.‘:lcll’aud'nyals ta mg!slorm "
: mnvanndmlmwm!mmm(ﬁm

=3 mﬂ'idelalls olnedal SWM Gﬂi:er

i

' Ndﬂ'italnn and édopﬁon of hn famhy

® RmﬁGPsaswsqudes 2028

| o

| rediossal mochanlsm for sofid wasts | .

s mmagementwmghyon&lomado
! vdﬂnapemdeiomyaaﬂmdatao! al

| otfcaon ol SWMrles - "

"y Dsmuhmhnﬂsahbﬂshagﬂmm 1

{Rula 402 [xv]j : .
‘{Capacily buﬂdlng cl GPs onSWM Rulas. . l 7
] 2026 ¢ .
’Grnded appmlm 85 per the papuhﬁun o! GPs




749

108

Annaxure 1] Stales {Only for rurai)

Format fnr SlalelUT level abstract for cenlmfng assessment of progress g_ng

deficlency for rural areas

{As per para‘6 of Order dated 05.05. 2026 of Han'bte Supreme Couﬂ)

A. Department of Drinking Water & Sanitation, MoJS

—

. No. (and %) of GPs fully covar'ed with SWM arangemens under SBM(G) *

No of GPs practlsing 2 Way source seg{ega!ion ol wasle (as on 1 sl Apn | v

2026)

. No. of GPs pracnslng 4 way source aegregaﬁnn af wasle- (wef 1sl Apm.

2026)

: No. (and %) of districts where all GPs are practicing door-to-dobr waste _

colleclion

Whether a!{-éssets created for solid v}asle:managqmenl in DislfiéisIGP_s ; .

under SBM(G) or thiough convergence, ‘inélizd,i'r_zg IPWMU!_s,'are functional

(Yes/Noy?

i

. If answer to (4) above is No, whether action is being taken by the concemed

« District Collector{s)/GPs to restore funclionality and the same is.bsing

monitored at Ihe Stale level (Yes/No — with summary)

Details of Plastic Waste Management Unlts (PWMUs) in Rural areas of the
State: '

a. No. of rural blocks- mapped to ﬁuraf PWMUs/Urban MRFs Under
_ SBM(G)* i
b. Remaining rural blocks to be mappadwmh PWN’UslMRFs

Whether visual cleanliness, including in high fooifall areas like tourist places,
pilgrim centres, tourist-cantric beaches ete., Is being ensured in all GPs and
the same is being munitored at State and Dis'rict lovel (Yes/No)?

P Note dala fo be commensurare with prograss reponed by Sraze under SBM{G)}

B. Mmlstry of Panchayaﬂ Raj

19
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: : 1 09 : _
1. Whather alf GPs of ﬂ'le Stale haye allgned their GPDPs for ircl usmn of SWM .
1 reiated aclmtws towards oomphanca of SWM Rules 20267

& —Bulk Weste Ganarators e . —_"

& No.{and %) of GPs in lhe Slale that havs. Idanufed and raglslerad Bulk-
~Waste Ganaraturs - ]
b No. {and %) of D!stficts whara all GPs hava fdontlﬂed and rogrsteradi
Bulk Waste Generators : :

" .-‘:.-' gt 3 No of Dlstricts whare all GPs hava conduclad capacdy bu:[dmg l(ralning of ". =
vl A lhelr Ward Memberson comp!aanne of SWM Rules. 2026 &,

4 No [and %) of GPs whara Lead Facllltaiow have been sensmzed E
e Fmance Cummlasmn funds avax!abla lo lhe Siaie -

T8, Oi ‘the. above runds uulszad far So!:d Waste Managemen{ and telaled

g acbwhes ) ‘
" T Manpower avaifablt[ty in RLBs

A, No of RLBs where all sancimned posts are’ ﬂled

" b. No.of RBs with vacant pests

. No, of GPs without fullline Panchayat Secretary ; . &
‘d. Action beingtaken at State level o il the vacancies I RLBS

. '8, No.of idéntified lagacy was!e dumpsﬂes in rura!areas In Ihe Slaie '

8, 'Whelher the State/UT has notified lhe mode! bye-laws as per SWM Ru[es '
2026 {YesINo) ’ : :

10.How many. trammgs relaled to Solid-Wasle ManagemenUSWM Rules, 2026'
have bsen conducted under the training calandaf?

I!»‘No.’e subjact lo formulation and clreutation of a'ral! mode bye hwsby MaP& Gef]
(BNota: la ta doce on the CPCBnmrwgportaq

C. Deparlmem of Rural Davelopment MoRD

1. Under vé G-RAM G: -

=g a;ifqta! funds avai!ab!a'f'ar the S}‘ate under VB‘G_- RAMG - -

.20
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110 : A.\"_))‘

e

b. Amount of funds spent on SWM-related works during the monih in all ’
Districls/GPs ' -
' Note: Support under SBM(G) Phase I from Gol shall qdn!inug only up to 31st ‘
* March 2027, However, funds available under the 16th Finance Commission and

. other schenies of MoRD and MoPR for Sqlld Waste Managentent. shall c};intinue
to be avallable with the districts. N : 3

B '

21
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11 :_-f.:.f S
" Annexure Il[-_ e B

Complled abstract Repert of StateslUTs en ‘the Targets set by MoHUA for Urban -
Areas : v E o . S .

Key Parameter Creatlon of Spemal Ce!l for SWIVI under DCs :_ L

. Targets set by MoHUA

Medium Term -
(Achlevement by
| 31 March 2027) 5

Short Term,-
(Achlevement
by 313t Oct
2026)

Key pg;aﬁqgtér ._: : Long Term
. . “March_2029) .

- 'Creatlon‘a'f Sjaeclai

(Achievement by 31 5‘ g

Cell for_ SWM under
DCs . ,

Name of State |

Short Term

| Rematks.

| A&NTelands .~

(Ac'hlevement by 31st Oct. ﬁﬂZG)
4 100% . '

-Andhra Pradesh

~00% 7

—100% j.'_.- R

Arunachal’ Pradesh %
| Assam -

-100%

Bihar -

,'Chandigarh“

. 34% 13 o o7 38 distict constituted ) | |

-+ 100% -

:' Chhaﬁis'garh

. 100% .

‘DNH& DD -

Delhi (.NCT)

. 100%

| Goa

100% . -

| Gujarat

91 17% achleved

Haryana

. 100%

100% as per target. |

- Himachal Pradesh

s I Bl P R C L R E U N DS RS Q

Jammu and
Kashmir

T00%

FIE

"Jharkhand - -

40% achieve'c_l“_

1 OO_%‘ ,as per target. |

116

Karnataka -

‘100%;

C17

Kerala.

100%

18

- adakh

100%

19

Lakshad\n}_eep o

No urban areas

T

Wiadhya Pradssh ™ |

80% achieved -

5T

Maharashtra.

100% as per target |

: 22.

Manipur-

o, 100% -

2B

Meghalaya. -

TI00% T

124

Mizoram "

- 100% - -

25

{'Nagaland

26

Qdisha

T 00%

L2

.Puducherry-: ,;.

100%

28

Punjab

100% -

.22..
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412

e

" Sr- - ", ShortTerm ' e
No. . Name °f3tate ! (Acmevement by 31 Oct. 2026) Bemsrks.
-29 | Rajasthan LR 100% - . '
30 . | Sikkim Dt 100%
31. | Tamil'Nadu.., = ~ 100%
32 | Telangana- - N R
33 | Tripura - 100% . .
* 34 ' | Uttar Pradesh - 100% © - 7
35 | Uttarakhand 100% -
36 - | West Berigal. t s 100% .

2 Key Parameter ldentlf catlon and enumerat[on of. BWGS as per SWM Rules

2026
. _." . Targets 's_etby Mo‘HU'A‘ 2 .
e ' ."Short Term .Medium Term - Long Term
Key Parameter - | - (Achievément | (Achievement by (Achlevement by st |
g 0 3] L ‘by 315t Oct. 318t March 2027) March 2029) '
2026) ’ ||

ldentlf catlon and |

- | enumeration of BWGs .Not Iess tha'n gy T .
as per SVWM Ruies I 50% 8% Ll
2026 : '
..| ShortTerm | Medium Term | Long Term A _
. Sr e Achievement | (Achievement | (Achievement| : '
" No. | Name of State (by315‘,0ct. l(:'y 31st March (by 31t March | Remarks
g RN, 2026) 2027) 2029) .
1 - | A&N lslands’ 19 nos. -
' ‘ identified
2 | Andhra - - 59%
Pradesh : .
3 - |Arunachal Under Process
N i Pradesh :
4 - | Assam 429 nos. .
' Identified .
5 Bihar 245 nps.
= identified .
6 - |Chandigarh _ 50% . o
7 | Chhattisgarh . 2% 2% 2% -
8 |DNH&DD 85% : :
9 | Delhi (NCT), 3965 nos.
L b o identified
10 | Goa " 60-65% -
11" -| Gujarat . 6229 nos.:
" [dentified .
12. | Haryana 60% 80% 100%
23
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13

{13, [ Himachal - -

g T 55%
- | Pradesh " ¢ Coe

14,‘ - Jammu and -+ 262 nos. -
. ~_ldentified

Kashmir

" I45. [ Jnarkhand ~ |~ 60% - - .-

16~ . Karnataka_- o

- 73% . | . 100% - | —
{17 | Kerala UnderProcess | - = - |-

18 |Ladakh . | 100%n Leh-
‘(19" | Lakshadweep | .. "

- No urban areas L
20" | madhya SDRPRLLERE

o 50% -
" .| Pradesh’, .- :

21 ‘Maharashtra - - | 50%

[22 [ Manipur . - e

e 1+23" .1 -Megha[aya - 50% i 80%:_ g ‘IOO% :

[24 | Mizoram " 100%“"" T

‘25 . | Nagaland =, . [, . ==

" [26. [ Odisha ; -Under Process.-'-'r.

27 | Puducherry.: - 20% - -

28~ | Punjab 50% - | - 80% .| .. 100%

[29 ‘Rajasthan - T 60%- T 80% 100% .

{30 | Sikkim - 50% . " 80% |

» K 100%
- [31_ | TamilNadu' = | - ~.80% - =

- JB2 Telangana B A84%’-‘

33| Tripura 50% o .

| TT80% T100% .
34 - Uttar Pradesh 822 nos. g I
. Identified . °

-[35 - [Uttarakhand . .| . 100% -

36 [West Benga T 50%

3 Key Parameter Mappmg, assessment and bloremed|atlon of Legacy waste '
dumpsﬂes 2 o a s : . .

. Targets set by MoHUA. '

. Key Parameter |~ _
(Achievement by 31%.0ct.

3 Short Term

-Medium Term
(Achievement by

31% March 2027) -

" -Ldng ;!'erm_ ‘
(Achievement by

- 31 March- 2029)

" | assessmentand
.| bieremediation of.

Mapping, .

l.egacy waste

- 2026)

100%-

quantlflcatlon!asséssment

75% re.media_tion:

| 100% 'reme__diat'i'on'- N .

" [:dumpsites.

- 24
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1 No. |

Na_r;;e of Stais ;

Short Tsrm

(Achlevsment:.
| by31stoct. |

.. 2026) ~

‘Medium Term
(Achlevement

o by 315t March

Long Term I

(Achlevement

. ’Réﬁ’naj‘ksf 2 ¥ .

by 31t March |- -

“TAGN Isiends |

100% " .

L . 2027) -7 f.

- | Andhra. -]
| Pradesh’. .

00% | -

[Arunachal - |
*:| Pradesh .~

B625% L |

| Assam - .

67 dumpsite

mapped and
. assessed

| Bihar

. 39%.

i 'Chandigsrh.’

_100%- "

=5 Chhattisgarh y

"~ 100%. - .

DNH.&DD

100% . ..

al e Bl

-_8:5%,._;". .:': e

" Delhi (NCT)”

- 100% .-

== 75% _' ]

T 100%..

Goa'.

Not apphcable_ [

| Gujarat. .~

~ 100%

“[Haryana - [

go% T :

A00% - [ . .

- 13| Himachal 1k
.| Pradesh- t-t |

TA00%

.| Jammuand: |
. | .Kashmir-"

T

BT

Jharkhand.

50%

L

-Karnataka .

100%

75% v

AT

Kerala. - .

100%.

T100%

il

Ladakh.

Under Process-

50%

19 -

LakshadWésp.,'

'No urban-areas

g 20

‘Madhya :. - |

Pradesh

“T80% .

—

Maharashtra’l_':._‘.

100% . .

22

Mampur

100

-21%

21%

23"

, Meghalaya

—100%.

40.%' i

1 OO%

1. 24.

Mizoram .

100% -

~75% will be - _

~100% willbe . |

3! .25

Nagaland- ~

Not Submitted il

.- ‘achieved . -

o achieved . |

096

Odisha -

100%

o7

Puducherry

100% -

28"

Punjab

100% .

85%

—100%

29 |

Rajasthan

.100%

©100%:.

30 .

Sikkim

100%

2I5%  ive

31

| Tamil Nadu "

100%

L 52

Telangana

73% -

{88

Tripura

Not applicablée.

34

“Uttar Pradésh_.'

. 224 site -
-identified-.

Uttarakhand ," :

- 100%
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- 30| Name ef'State
. No. i

~Short Term
(Achievement

-by 318t Oct. .
2026) -

‘Medium Term
-(Achievement
1 by 31t Mairch
I 2027)'

. Long Term "

‘(Achievement |

“hy 31st March
2029)

T -:36":1 West Bengal

100% .|

. - 4 Key Parameter Notlf catlon of Bye laws by ULBs as per SWIVI Ruies 2026 o

| Targets set by

MOHUA

ah i-_igeY'Parametet:': '

" Short Term

| ‘- _ (Achrevement

by 315t Oct..

: .Remarks"— 1. ™

Med:um Term :

(Ach_!evement by

I_.engf'Term" ‘
" (Achievement by

{315t March 2027)

- 3fstMarch 2029) | .-

. ; 5 . 2026) sy if_.
Notuﬁcatlon of Bye— pld T dmmd s ey o
- | laws by ULBs as per. | < 80%: | 100%,

'SWM Rules 2026 .

--'-,'_'No.;’ '

; Narn'é of i
State

s

| (Achievement:|.
. 7| by 31tOct.”

*Short Term .|

_2026) . -

‘| by 31st March

Medlum Term
(Achlevement

2027)

L'-dﬁg rer"m--.‘

(Achreveme."t. | "Remarks

by 315t March-|
2029)- . - |’

i ~A&N Is!ands

| Under Process |~

" [Andhra
‘| Pradesh

Under Process |..-.

‘Arunachal
Pradesh - ]

" Under-Process

| Assam

| Under Process:

I Bihar

| Under Pfocess |:~

) [E1EN

" Chandigarh .

50% by 311

- 0ct2026 |

’ '_Chr-lattisgarh_' .

-Under Process |-

| DNH & DD

. Under Process | = -

o PR

Delhi (NCT)_

50% by 315t
- Oct2026 .

100% |

10 [Goa_

‘| Under Process

11, | Gujarat

0%. -

12

Haryana -

70%.

13° |Himachal
| Pradesh. =

55% - .

100%-

‘,__'1'?4 .| Jammu.and :

Kashmir

| Under Process

» 15 Jharkhand -

“Under Process”

g '16-“

| Karnataka

100%

Kerala. -

Under-Process

Ladakh -

i 18y

50% by 318t |

. Oct 2026

26
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“ .. .| ShortTerm | Medium Term | Long Term
- Sr.| - Nameof - . (Achievement (Achievement (Achievement R k
No. | - State - by 31t Oct. . | by 31t March | by 315t March | ornarks:
. Al = _2026) -] - 2027) | ~ 2039) . '
"|19_-[Lakshadweep | . ~ " No urban.areas -~ .  H5
~120  |[Madhya 0% = | °
.| |Pradesh - - . . 7|
|21. .| Maharashtra | 50% SRR R
122 | Manipur . 0% 0% = 0% 0
23 Meghalaya _ 50% . . - - 100% e
|24 | Mizoram _ - 100% will be’ R -
e w o]l F o2 e achieved -
. |25 | Nagaland Not Submitted | -
126" [ Odisha 0%
|27 | Puducherry - 0%
128 . | Punjab 100% . . - R
129 . | Rajasthan - - 50% 100% -
30 o Sikkim . - 100% by Oct P LT
PN . i 2026
|31 | Tamil.Nadu 50% . - |-
132 . | Telangana 50% by 15" .
. : - June 2026
© 133 | Tripura - 100% by Oct
1 v o Sl - 2026
134 Uttar Pradesh . 0%.
| 35 | Uttarakhand 50% by Oct
AT . 2026.. . .
36 | West Bengal Under Process
5. Key Parameter : Wards practicing 4 way source segregation
A Targets set by MoHUA
Key Parameter . el R
& ‘ Short Term Medium Term Long Term
| (Achievement | (Achievement by | (Achievement by
by 31%t Oct. 31t March 2027) | 31stMarch. 2029)
. _ 2026) - = Rl = P
Wards practicing 4 e ‘
way source 30% 50% 100%
| segregation : '

27
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--'s,r’.:‘

3 r}':lérﬁe:‘df i
g State-

_ Short Term
, -(Achlevement
|- by 31t Oct.-

. 2026) -

: Med:um Term

(Achievement |
by 31st. March.

® ‘Long Term

(Achievement |

‘by 31t March

- 02)

Ren{arké .

[ABN lslands"_" '
' lmplementatlon .

“Under -

2027)

: Andhra
Prade,sh

0%

Aruna_chal . B
.~ | Pradesh _.-.-.

g " 'Und‘e_r- )
implementation

' , _Assam i S

.= 179 (Special .

care waste

i segregatlon is -

_ subject to
-generation -

tlme)

‘1 from tlmeto : - A

0yt Blhar

Under

¢ . Chand:garh

: ‘|mplementat;on |

30%

Chhatt1$garh" .
v i -tmplementatlon

Under

TONHE DD

Wi MRE

[ Delhi (NCT) -ﬁ' S

: 30%

L 100%: |-

L =|ofomf:

Chgt Goa

“50-60% by.

- 0ct, 2026 . - |

= fS'O%-:

(K10

F GUJarat- 5 "

Q% - -

g T

Haryana

CB0% .

60% -

SEERN
- - |.Pradesh -

Himachal -

: 30%

100%. -

:14.-

Jammu- and ‘ ':
* |- Kashmir

lmplementation

~Under ,-'.'

ERET

[Jnarkhand

Under.

imp[ementatldn vy

T

- Kérnataka : .

- 30% -

50% o =1

100% .

“197-

Kerala-

~45%.

[

Ladakh ‘

- Under . -
implementation | .

f'19_'::

Lakshadweép L.

-~ No urban areas

S 120!

| Madhya.
__*-| Pradesh

A%

B

Maharashtra - *| -

T 30% -

122 5

Manipur .

0%

.‘_O%,.

0%

D3

Meghalaya

30%

" 30%

80% -

' .‘24;‘.

- Mizoram . -

730% will be
achieved

50% will be._|-
achleved

" achieved .

100% will be.

5

Nagé!and ]

Not Submitted

Odisha. =" ©

26° 7]

4% -

. 28
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" Name of. ..
State

‘ ’byM“OM

ShodTbﬁh.
;(Achlevement

2026)

Medlum Term
(Achrevement
by 31t March-

2027) ‘

Long Term :
(Achlevement
by 31 March.

tiema_rk_é; i |

Puducherry

5%.'

.2029) |

128 - | Punjab

'--30%,;

. 50% . 7

' -10'0% :

31
132"

29

Rajasthian: o

30% ¢ ¢

'50%

T100% .

130 Sikklm

30% by Oct

2026

50%

Tamsl Nadu

30% - .

Telangana . -

0% °

: {33 | Tripura.

" 30% by Oct |
;. 2006

B0% i

L 100% .

fEres

Qtta_r Pradeé’ﬁ g 99% achieved

" (13879 ward)

-Uttar'ajéhént_l

' 30% by Oct -
2026

36 .

West Bengal |

~Under

Implementatron '

R Kéy'Paré‘méthfi‘Waste, Pfocest;'s"ing_

, -".;'key Pla'lrameter_f? A

Targets set by MoHUA

Short Term '

" (Achievement

by31°t Oct.
2026)

_ Medlum Term
(Ach[evement by
~31%t. March 2027)

Long Term
(Achlevement by
31t March 2029)

- W@?te :_P‘tocés-sir_l_g X

— .

60%

80%: -

" 100%

Sr |
No.--, ;

‘Name of
State s

" (Achievement

Short Term

by 315t Oct. .
2026)

Medium Term
(Achievement
by 31t March
' 2027)

- Long Term

{Achievement
by.31%t March

.Remarks

1 | A&Nlslands

~ Under
Progress

' 2029)

‘ 27 Ahdhra.-'?_"'
" ' | Pradesh

- 57% .

TArunachal
| Pradesh

60.62%

Assam

'69%

Bihar.

- 33%

Chandigarh. - -

100%

Chhattisgarh

50%

'90%

90%

|~ o]

DNH &DD

100%

2
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Nérﬁé of_' ,
State

| Short Term )
(Achtevement

by 31°'0ct.”
- 2026)

"Medium Term
(Ach:evement
by 31‘-‘t March
.o 2027)

Long Term "

(Achlevement

‘_by -31=t March -

| Remarks |

Delhl (NCT) 1S
TGoa ..« -1 |

- 100% - 4°

A00%: | .

T Gujarat - . |

o181% |-

" | Haryana -

T 60% -

: [Himachal -
‘| 'Pradesh ™ - ..

T 95% . -

. 80% -

s -" 109% .

Jammu- and. ;‘- -
"Kashmir . -

ee% - [

Jharkhand

Kérr’la'taka-"}"f i ol

160%.

‘Kerala: i ™

T 60% |-

100% .| ..

e

Ladakh . .

0%

. 19 _i:-.

"Laks’hadw‘eép"'- Gl

o a0

_{Madhya.
- -| Pradesh . °

- © .- ., Nourbanareas .:v . _°
T 80%. - | - . .

L 21

‘Maharashtra -

80% . |

o]

Manipur

48% - - - g

“a8% .

43%

23

- Megha!aya‘

58% ©

"70%'.""

T 90% . |- |

st 24 -

Mlzoram

0% will be
. .achieved

~50% willbe, f
achteved

"100% willbe_ | 5 - -

P

Na’galand 7"':' '

achleved

- [26:

‘[ Odisha'

“Not Subrriitt'e_d .'

~ - 60%

2T

, Pu_duch'efry-' f

T100% .. |

-~ [28

- |'Punjab -

<. 60%

80% .

T100%

2129

‘ ‘Rajasthan -~ |

60%

80% ...

T 100%

30

Sikkim

"60% by Oct._| -

2026

80%

" 100%

.._.3-1 .

- Tamil Nada™ -

0% . .

32 -

.| Telangana -

-, 30%.

I

Tripura - .

" 70% by Oct:-

L. 2026 .:

90%

7 100%m. -

o34

Uttar Pradesh

90% .. |-

35 -

. Uttarakhand

~ 60%

--_._ . 36~.A

© | West Berigal

21.15% up to

- May 2_026_' :

7 Key Parameter AII ULBs to reg1ster on centraltzed onllne portal w1th detalls of
= nodal SWM officer Rule 39 (3) and- Rule.39 (12) " '

® _Targeté éq’at b'y'v' MoHUA -

L Ke}; Parameter

30
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120
Short Term Medium Term . LongTerm -
(Achievement - (Achievement by | (Achievement by-
by 315t Oct, 315t March 2027) |- 31stMarch 2029)
2026) kg g LW 8 LB
All ULBs to register ]
on centralized online | .
portal with details of 100% .

nodal SWM officer
Rule 39 (3) and Ru[e
39 (12)-

_ AII States / UTs have commltted to register on centrallzed onllne portal Wlth detans of
: nodal SWM oﬁ“ icer. when the portai is made ready by CPCB

8. Key Parameter : Identify vacancies for SWM ah'_d eanitation service delivery -

- Key Parameter J

- Short ;TErm‘

'f_'a‘rgets set by, ﬁn"l'bH UA

.'Medium' Ter:'ﬁ

(Achievement N

. by 31%t Oct.’
2026)

31s' March 2027)

(Achievement by

: Lqrig Term
(Achievement by -
315t March .2029)

Identify vacancies for
SWM and sanitation
service delivery .

Review of
evaluation of
the sanctioned
and available
manpower

. 50% of the
identified
positions filled
either on contract
basis or
permanent

Sr Name of
No. State

Short Term
(Achievement
by 315t Oct.
2026)

Medium Term

(Achievement

by 318t March
2027):

Long Term

(Achievement:

by 31%t March

- Remarks

[T [A&NTsfands |
" © .| manpower-has |
‘been reviewed

Sanctioned

and further

action will be
taken in due -
course of time.

2029) .

5 |Andhra
Pradesh

| Under Process

31
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Sr
J'No_ o -

Name ef
State

Short Term

' (Achlevement
‘| by 31% Oct."

'2026)

Medlum Term
‘(Achievément

-|-by 315t March

:Lo.ng Term |

(Achlevement P

by 313t March

Remarks

©

':Arunachal
o b F’radesh

: Under Process-.:. e

2027)

.. 2029)"

| Assam -

-Under Pl’ocess .

Bihar -

Unde,r Process | . .

I Chandigarf -

Under Process.|

= Chhatﬂsgarh

» Jurie”

= 100% by 30m e

e DNH&DD.

: 100% £ TN

_Under PfOCéssi_. s

- | Delhi (NCT)
[Goa.-". .

) '.Gu;arat'

¥y ‘Haryana, .’

| Undier Priiosss |

- ‘Hlmachal
| Pradesh’ -

[

Hammu aqq [
- |'Kashmir . "~ |

:Under Process; A

. B

Not reported 7! S —

e o

i Karnatéka T

100%. - . T v

Ketala "+ 1

.UAnd'er Process | - __Z_._?:

- [A8,

Ladakh =

- 100% .

‘ '-ﬂakshad,wéé’p :

- . Nourbanareas.: -

ol20]

‘Madhya, . -
...|'Pradésh

! Under Process_" Tt e e

|2

Maharashtra | - '

Under

Evaluation - |

O o

‘| Manipur

T 0% .. o -

. " O% .

23"

'wélaya

|'Under Process. |~ - *

~50% -

24

| 50% will b&

" 26

i

TR0

N

Mlzoram ~+] UnderProcess.| - - - 7
| PRI ' .- | * ‘achieved :
25 - Nagarand Not :submitted I
" |.Odisha™ i Uhder'Proce'"ss"
Puducherry- .- | Under Process. R E ER
k: Punjab = - 100% 7 - " .50%
=129 . |Rajasthan - - 100% 58 NN
.| Sikkim - - 100%. ~ . | 7- 1T B50%
<31 5 [Tamil Nady " |-, :100% - " | LA
--| Telangana ° 0% . :
~100% by Oct =

3 .Tnpura i

2026

50%

; Uttar Pradesh

0%

85

‘Uttarakhand .

“Under Process |-

West Bengal - .-

_Under'Process

“wnl
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9. Key Parameter Regtstranon of Waste processmg umts [Rule 7:(a

, &sanjtary

Iandﬁlls [Rule 14 (8)] in the jUﬂSd]Ctlon of focal bodles on centrallzed onllne portal =~ .

5 g EE
o e s B | ~_Targets set by MoHUA :
' .. Key Parameter . |  Short Term . Medium Term | ‘Long Term
i " .| (Achievement | (Achievement by (Achrevement by -
by 315t Oct. 3qst MarCh 2027) 313‘ March 12029)
: g e 2026)
Registration of Waste o

.| processing units [Rule 7 |.

" .| (a)], &sanitary landfills L ¥ owwpe el e I S
[Rule 14 (8)] in the . 100% B e
jurisdiction of local. - - R : -

‘bodies on centralized -
onlme portal

AII States / UTs have commltted to reglster on centrallzed onllne portal ‘of waste .
processmg ‘and sanltary Iandf Il'i rn the jUI’ISdICtIOﬂ of local- bodres when the portal is. made
‘ready by CPCB. :

10 Key Parameter Identafy tourist centrlc beaches tourlst places, & PtIgrrm centres
~ &putin place a special mechanism for Implementang SWM Rules, 2026, at such A
T locatlons [SC order dated 5.5. 2026] : :

- 33

: _ s ~ Targets set by MoHUA
‘Key Parameter ) o, oy ,
T _Short Term , Medium Term ‘Long Term
(Achievement | (Achievement by (Achievement by
by 315t Oct. 315t March 2027) | 315t March 2029)
2026) © L E .
Identlfy tourist' centric | '
beaches, tourist
places, & _ Pilgrim
" | centres & put in place | . _
‘a special mechanist 100% s -
for implementing
' SWM Rules, 20286, at
‘| such locations [SC
order dated 5.5.2026]
. - Short Term | Medium Term |- -Long Term
Sr | Nameof | (Achievement | (Achievement: (Achievement Remarks
No. | . State - by 315t Oct. " | by 315t March. | by 31t March
. i e 2026) 2027) ' 2029) ;
11 A&N Islands - | Under Process - '
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Sr.
N?;

Name of
State l; e

“Short Term -
(Achievement
byt Oct.

. 2026)

Médll.!ﬁ‘l Term- |
(Achlevernent
by 31st: March

Long Term
(Achlevement

by = March :

Réma;kf_s PEV

Andhra ;'.
Pradesh.’

“ e Not Submitted g W

12027)

2029)

P Arunachal - -
Pradesh: : . .-

3Under F’rocess R rr

il Assam .

198 nOS

Identlf ed so :

. far-..

T100%

| Chandigarh | . -

‘_I‘OU%‘:".-' .

“4930" I

7| Chnattisgarti - | -

- far-:

| .-142nos. .| “E
= Identiﬁed S0

— DNH&DD. | -

"100%

~FDelhi (NCT) . |

100%by31sir 7

'oct2026 |’

{407

‘Goa

“. - |-Under'process

R

.| ‘Gujarat .

" 60%

Al

Haryana' -~ -

A00%. | -

: 13 .

‘| Himachal - |
Pradesh. -

95% ;

) 14

Jammu and-.
| Kashmir: .. - -~

100% %

15

Jharkhand

= Under Process T

116

".| Karnataka .-

100%. .

Kerala " -

TT100%

(17

18 .

Ladakh -

. 19,

Lakshadwee_p

Madhya =

‘|.Pradesh -

..+ .- Nourban 'area"s,.,.“w
~{._1‘00.°/B_‘-. I I

21

' Maharas"ht'ré'

T 100%

S 22

Manipur - . -

i 0% - .-

0%

23

. 100%:-

0%

Meghalaya .

Mizoram

" 100%. -

125

Nagaland .

'Not Submltted B

C26

Odisha: -

0%

| Puducherry'.'-‘-_’_, T

- .'- 0.9‘ nos
" identified .

' _‘28:

'_Punjab T,

T100% |

(29

1 Rajasthan " -

100% .

30 |

Sikkim

31 nos.

© identified -

31

Tamil Nadu -

" 100% -

Telangana -~ |

- 100%

BES _:

Tripura - .

—100%

34 .-
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124 , K
: - | ShortTerm |‘MediumTerm [ Long Term . |
Name of - | (Achievement | (Achievement (Achievement | = .| -~

No State- by 319 Oct. | by 31 March | by 31t March | Remarks |
s - 2026). 2027) . .|  -2029)
“[34 [ Uttar Pradesh 1833 sites. Al - .

| ideritified. . “|
=85 . Uttarakhand 100% " .

36 - | West Berigal- | Under Process

I 1 Key Parameter Establlsh a grlevance redressa] mechanlsm for solid waste |

_ management mcludmg by onlme mode within a penod of one year from date of
™ notlfcatlon of SWIV[ rules {Rule 39 (35)] -

Targets set by MoHUA

™

35

Key Parameter . %l 80 e
" L © * Short Term Medlum Torm ~~Long Term
(Achievement - (Achievement by (Achievement-by
by 31stOct. 31st March 2027) 31t March 2029)
oy ' 2026) - T
Establish a grievance e
| redressal mechanism |
| for solid waste |
management . : '
Adncluding - by online 50% 80% 100%
| mode within a period s
of one year from.date
of notification of SWM
“L.rules [Rule 39 (35)] |
i Short Term | Medium Term | Long Term
‘Sr Name of (Achievement | (Achievement | (Achievement R K
No. State by 315t Oct. - | by 31t March.| by 315t March | emarks
_ i 2026) . ' 2027) ©2029)
1 A&N Islands 100% ' :
2 Andhra . 100%
- | Pradesh : :
3+ | Arunachal Under Process
# Pradesh : ‘
14 Assam Swachhatam
jrmi portal is being
5 _used -
5 Bihar 54%
B Chandigarh 100%
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125

. Name of
. State-

; e ShortTerm
- ;(Achlevement
by 315t Oct. -

12026)

Medium Term' |-

(Achievement

ljy.:i"lsﬁl March:

- Long Term .
‘(Achievement |
by 315t March

Remarks I

Cﬁl‘ifa'\ttisgarh g 6§

-100% -

- 2027).

- '2029)

DNH&DD .~

100%

T100% - - | -

| Delhi (NCT) .
| Goa "

Using. .

' Guja’rat :

3 '.. ‘Swachhta a ggp

--100% .

-.| Hatyana - .-~ ."_

T 100%. - -

Himachal ..

| Pradesh”

80%.

: 14 B

[:Jammuand - |
7| Kashmir %]

'.._‘..50% 'ff' el ':.'5 B

75

| Jharkhand : -

~30%

16

100%

‘| Kerala.

. 100%

118"

| Ladakh -

RECHE

: _59%‘. =

"t e, [ Pradesh - -

‘Madhya -

| Lakshadweep-

~ . Nourban areas’ = -

9TE% . [

21

‘Maharashtra -

T50%

[

‘| Manipur "

. Already - '

- Swachhata -

A availableon |-

23

i l\_/‘iggﬁalaya

50%

--_80'%" o

—100%

24

“| Mizoram

-100%:

Nagaland

Not Submltted '

1126 .

| Odisha: .

50%

27 .-

Puducherry

28

Punjab

759, -

100% -

1199,

Rajasthan "

50%

80%

_100%

WEE

.| Sikkimy

50%

100% - -

81

Tamil Nadu -

-50%

80% e R

132

Telangana

100%.

-Tripura

- Already in

. place .-

RS

Uttar Pradesh

|-Under Process

135

| Uttarakhand -

- 50% ..

1 Under Process |

' West Bengal

36
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:' 12, Key Parameter The. mdustnal units otilizing solid fueI shall use Refuse Derlved
- (At least six percent of fuel’ mtake) Fuel or Segregated Combustlble Fractlon or’
.. agri- resxdue as the case [Rule 1] may be. '

G .. Targets set.by. MoHUA . -
. .Key Parameter + R o o B oS
RrE = LR T ShortTerm- | .MediumTerm .| . Long Term
_(Achievement | (Achievement by (Achievement by | -
by 315t Oct. .| 31st.March 2027) | 31st March 2029).
S ' 2026)- ey " -
‘The. .industrial * units - Vi
utilizing solid fuel shall |-
{use” -Refuse-Derived
(At least six percentof | LA T
fuel intake) Fuel or|’ - - . 100% -
-Segregated - - S o
| Combustible Fraction |
or agri-residue, as the |
ccase [Rule 11]Jmay be. |-
YL IO Short Term | Medium Term.| Long Term " | _
‘er- |~ Name of (Achievement'|. (Achievement |.(Achievement W
Srl state by 31t Gct. | by 315t March'| by 315t March | Remarks
i . 2026). - |- 2027)- 2029)
1" A&N Islands . | Not Submitted
2 Andhra .Under Process
‘| Pradesh b Ik
3 Arunachal- - -- -
__ - | Pradesh
4 | Assam In 9 Districts |
' with larger
ULBs sending
RDF to
nearest
- cement plarit
for co--
processing
5 | Bihar _Under Process
6. .| Chandigarh - - -
7 | Chhattisgarh 100%
vow ] e identification
=7 “by 31t July
5 2026
8 . |DNH&DD = - =
9" Delhi (NCT) -- - 100%

.3?




ks e

i Sr
oy NO. =

: = [ Short Term
- Nameof.. .|
- State

(Achlevement
- By: 315t Oct. -
. .2026)

.Medlum Term : .”
(Achuevement'—
| by.31%t March-

Long Term."-

,_(Achlevement
“by 315t March -

éemark's-_ 3

e

Goa

| RDFisbéing-| -
©i .| senttonearby | . .
. |-cement factory | - -

©2027)-.

2029)

N

Gujaraf‘f.

C e[ 120

"|-Under Priocess | T -
Haryana: ' 10% - =

R EE
.+ . {Pradesh -_

}j{ir‘ﬁ'acn'al £

' _Not Submltted'

- 30% |

R EZ

e, Under F’rocess: ws

16 .

|- Jammu’ and -
S | Kashmiir,, o .
15+ | Jharkhand . ;| - =~ - -~ s
‘Karn.ataka_ e I -

7

Kerala: .

_--";.'_'Un'dé'r Pr'odéss' B

'Ladakh

No.big-.
mdustnes

19 |

Lakshadweej‘-' £

<20 .

-Madhya-: - 1.
i| Pradesh ". -

= No‘t_irba'n‘areas-; o

21

-. rMahérashti'ar"’__-

Not Submltted | SR

22

Manipur ..

123

Meghalaya

%

24

Mlzoram

1 No mdus_try s
| using solid fuel

25 . ¢

'Nagaland _

26

'|.Odisha- .

|- Not-Submitted |+

{127 -

"Pu’dﬂche’rry_ ' _'

T Not Submitted

.. -.[28 .

-Punjab’ -

29

Rajasthan L

- Not reported |

-, 24

80 | Sikkim : .. | o oem o -- 100%

" 131 | Tamil Nadu ‘- ‘| Not Submitted -
132 | Telangana. -~ | Notreported - L
33 .| Tripura =t] B0 pNes e L - 100%

'} Uttar Pradesh - | L - --

35 . | Uttarakhand -.|‘Under Process | :

36

West Bengal .- | -

- ..38




‘Shri Amit Love :
Scientist ‘E’ / Additional Director

 File No.:5-18012/38/2026-SBM-V-DDWS/ Comp. No.:32121 Annexure-3g

_ Government of India e B S
; . Ministry of Jal Shakti s . \
.~ Department of Drinking. Water and Sariitation . @_
; o b SBM(G) Division mt | - b
‘ Pt. Deendayal Antyodaya Bhawan
CGO Complex, Lodhi Road, New Delhi

LN _ - Dated: 22.5.2026
OFFICE MEVIORANDUM T

Subféct‘: Hon'ble Supreme Court of India Order dated 5.5.2626"!n Civil Apbeal No;6_174 of

© 2023 on imp’l'ementation of Solid Waste Management Rules, 2026 - reg. :

. The undersigned Is directed t6 refer to the DO letter No,11/11/2026-HSM dated. -
14.5.2026 received from Secretary, MoEFCC regarding the aforesaid Hon’ble Supreme Court -

" matter of Bhopal Mdn‘icipal Corporation_ Vs Dr, Subhash C. Pandey.and Ors on implementation
‘and monitoring of the Solid' Waste Managenient Rules, 2026, ' s

2. In this regard, in compliance 0'1"_ Para 12 of Order dated 5.5.2026 of the Hon'ble
Supreme Court, the undersigned is directed to enclose herewith the response of Department.

. of Drinking Water and Sanitation (DDWS) after examfnation'. of bottlenecks as reported by

States/UTs in Annex VIIl and action plans of States/UTs as reported in Annéx IX for rural areas
(Annexure-A). ' ‘ : : :

3. - The above responses are submitted for incorporatiqn. by MOoEFCC for filing reports for
and on behalf of all the Departments before_jche Hon'ble Supreme Court in the aforesaid

- matter.

4, The response on Para 12, as received from Ministry of Rural Development, is also
enclosed herewith as Annexure-B. It is also informed that the response of Ministry of

-Panchayati Raj (MoPR) is still awaited and the Ministry is-requested to furnish their response

in the matter directly with MoEFCC,

5. This issues with the approval of the Competent Authority, . [ﬂ TV
(Ramesh Chandra)

Under Secretary (SBM-V)
Email:-chandra.r70@gov.in

MoEFCC _ -
Email: amit.love@nic.in

Cor._uly to:

1. Shri Pawan Kumar, Director (Rural Housing}, Deptt. of Rural Development
(pawan.kumar75@nic,in) -

2. Shri Vijay Kumar, Director, MoPR (Email: vijay.kumar68@nic.in ) — With the request to
kindly furnish your comments/inputs in the matter directly with MoEFCC.
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Annexure-A .

' Submlssron of Department of Drinltlng Water & Sanrtatlon on analv5|s of Annexures Vvill &

LLIX IX of the submissron before the. Hon'ble Supreme Court for hearing: dated 05.05. 2026 in
'matter of CA No. 6174 of 2023 [Reference para 12 of Order: dated 05. 05 2026'

i complrance of the rnstructrons Issued vrde para 12 of the Order dated 05 05. 2026 of the . - :

e ,'_Hon ble Supreme Courtln the matter of CA: No. 6174 of 2023 the Annexures IITK & X of the -
affrdawt filed before the Hon’ble Court bv Ministry.of Envlronment Forest & Climate Change
.(MoEFCC) have been exa mrned by thrs Department wrth refere'nce to rssues pertalnlng torural

-','_areas

A Annexure-vill: _ : a8 e T R e
<+ Itis observed that the’ States/UTs had been asked by MoEFCC to provide: lnputs on the_-' "

"'_--_'..ifollowmg bottlenecks being faced by them in implementation Qf Sohd Waste )

Management Rules.in rural areas; - " :

_ Land availability for SWM mfrastructure
'"Frnancral plannmg and fund utllizatron L _' ’

: flnstrtutronal and hurman resource- capacity

: -Prlvate sector. partrcrpatlon 3 L

¥ ,-.Monrtormg and review mechanisms

*‘Bye- -law reform and enforcement

4 -.Behavrour Change =

Based on analysrs of Annexure V[ll and the responses of States/UTs, the following emerged &

‘as commonlv faced bottleneclts ; ! ¥
1 .‘Need of regulatory reforms/ rural bye-laws for SWM Majorrty of respondrng States. ’
< have mentioned the rion- availabrllty of rural bye-laws for SWM as a constraint: Some - -

States/UTs with already exlstmg bye laws. are mformed to be in the protess of

: updating the same to align those with SWM' Rules 2026 and the remammg have stated :
_“they are yet to formulate such bye-laws '

: Instrtutronal and HR capacrtv This is.the second most common bottleneck flagged

by the States/UTs. It has ‘been, inter a[ra mentroned that rural areas face acute

' shortage of required admmrstratlve and technical’ manpower hlgh unfllled vacancies '
“in Rural Local Bodies (RLBs) and non- avarlabrllty of dedicated rural samtatlon cadre. )
. Limited fund avallahrlltv for. Operatron & lVlamtenance {O&M)and issues in financial

.,canvergence among varlous schemes:at State/UT level have also been flagged as a
: .. common bottleneck by multiplé States. :

< Availability of land for sSwWm infrastructure has been crted as a common bottieneck

" delayrng SWM pI‘Ojec‘tS

ln addltron certarn other specd“c bottlenecks were crted by some States, whrch mclude S

lmplementatlon of solid Waste management in Schedule Vi areas not havmg any_‘- _
Panchavatl Raj mstltutronal structure in rural areas, Ieadmg to inadequate resource

v £ allocatron in terms of manpower, fu nds and mandating regulatory provrsrons for rural = -

. ‘areas.’

-+ Limited. PPP parttctpatron in rural areas, PPP arrd prlvate mvestments prrmanly i

- ‘concentrated in urban/cluster projects.”

Local/ communrtv resrstance to” Waste processmg plants and rnfrastructure N
deve[opment ; ‘

Delav in State contrlbutlon matchlng “central share, Ieadrng to delayed pi’D]ECt '

-exécution.

ltis also .observed that there are multrple States/UTs whlch have not reported any bottleneck

specrﬁc to rural areas.




b

B Annexure IX
Based on analysts of Annexure- IX, the ac’tron plans submitted: by States/UTs for comphance of

- the SWM Rules, 2026 and the d|rect|ons Ppassed by Hon’ble Supreme Court- vlcle its: Order :

E dated 19.02.2026 are seen to focus on the following with' I‘ESpECt to.rural areas: '

ik

instructions of the Hon’ble Supreme Court have been clrculated by States/ UTsto '

< all the field functlonarles at Drstrrct Block and GP level.

vi.
- Vi

viii,

- lnvolvement of District Collectors is bemg ensured by States/UTs for: effectrve _ | l

% rmplementatron, monrtorlng and reporting of the SWM Rules-at grassroot level.

' Most of the States/UTs have initiated the formulatlon and notrfrcation ‘of bye-laWs ‘

in comphance to the SWM Rules, 2026. Necessary amendments if requ:red under
the State Pa nchayati Raj Act are also bemg explored. '

b Implementatron of 4-way source segregatron is bemg planned ina phased manner-

in rural areas through mvolvement of elected representatrves, SHGs 'NGOs etc.
States/UTs: have constituted commlttees for monltormg implementatron at field
. level, "
Training sesslons are belng planned by the States/UTs for capacity burldlng of PRIs, :
~ States have also mentioned that they have started ‘the process. of institutional
- strengthening of RLBs throtigh review of their technical and financial capacities.

_ States have Initiated the process of streamllnlng steps ‘of land allocatlon process
for SWM mfrastructure . gk

% o) Wrth regard to the above analysis of bottlenecks and responses submitted by the -
‘ States/UTs in the Annexures. VIl ‘& IX of the affi dawt/ status report filed before ‘the

Hon’ble Supreme Court for hearing dated 05.05.2026, the response of thls Department
on'the bottlenecks is as follows '

' a

Model Bye-laws - On the issue of need for Mode| bye Iaws for rural areas, the same .

has been' flagged by many States/UTs. Further, Ministry of Panchayati. Raj has, on =

19.05.2026, conducted 1t ‘meeting of the Committee constituted for formulatlon of
Model Bye-Laws on Solid Waste Management for Rural Local Bodies. The Committee
has members from DDWS, MoRD and representatwes from Panchayatl Raj

‘Department of different States also.

_Flnance/convergence issues including PPP - Under SBM(G) Phaseall besides

‘ budgetary resources provided to States/ UTs for |mplementat|0n of the programme,
. .including for creation of SWM assets and PWM Us, States/UTs are also encouraged to

converge funds from other schemes/ sources such as Central and State Finance

- Commission grants, VB-GRAM-G etc. The SBM(G) Phase:l| operatronal guidelines also

advise States/UTs to utilize CSR funds, MP/MLA funds, private fundrng etc. for
programme implementation. Hence, under SBM(G) Phase-ll, States/UTs have the

- flexibility to explore and utilize the various available: funds to- ensure compllance of

SWM Rules, 2026:

HR issues — HR issues flagged by States/UTs find & mention in the drrections of the
Hon'ble Supreme Court contained in para 17 of Order dated 05.05,2026. Meanlngful
implementation of SWM Rules by RLBs would require dedicated manpower. The
States/UTs should, therefore, comply with these directions to ensure availability of
adequate, dedicated manpower and development of technrcal capacrtres in RLBs ina
time bound manner.

Land avarlabrllty This is a bottleneck highlighted by multrple States/UTs Land being
a State subject, availability:of adequate, encumbrance free land for SWM assets has
to be ensured by the respective State/UT and the RLBs. This Department has also

advised the States/UTs to ensuie the same while planmng their assets under the
SBl‘VI(G) pr og:amme :
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Wlth regard fo the actlon plans and way. forward submltted by thee: States/UTs, |t has been I

o observed that States/UTs have duly acknowledged the directlons lssued by the Hon'ble Court a ;
Cin. the matter,’ Thls Department apprecaates that: several States/UTs have reported initiation
) -of actlons at vanous levels towards comphance wrth the Solld Waste Management (SWM):.

.’Rules, 2026 and’ Order of the Hon’ble Court dated 05 05, :2026. Multrple measures are " ,
_‘reported to have been mit:ated by States/UTs for effectwe mplementatlon monltoring and O
T _.streamilnlng of solld waste management in rural areas 1n a phased manner

**********aﬁs**#**********i ***
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. ‘Courtin the aforesaid matter."

" Ms. Aishvarya Singh, IAS .

F:No. J-11060/21/2026-DS-RHJ-11060/21/2026-DS-RH -
; ~ Government of India © : .

| . Ministry of Rural Development
", 'Department of Rural Development

‘Kartavya Bhawan 3, New Déihi.

.Offide Memor ndum. ;.

- Subject: Hon'ble Supreme Couft ot India order dated 5.5.2026 in-Civil Appeal 5
. No..6174 0f'2023 on implementation of Solid Waste Management Rules, 2026 = <~

< 5 ‘Th'é‘un-'dertsig_r_léd is directed ‘to refer to’ D.O." letter. no. 11/11/2026-HSM

: ‘dated 14.05.2026 .received, from Secretary (DWS) re arding’ Hon'ble Supreme
" -Court matter of Bhopal Municipal Corporation vs. Df. Subhash C. Pandey and Ors

for implementation and moritoring of the Solid Waste Management Rules 2026,

2. In‘this regéFd,-i am 1o annex-herewith the'commént's}’inputh o_f‘thé-Min_isiry s

of. Rural Development after examination of bottlenecks as specified-in. Ahnex VII|

- -and-action plans: of States/UTs as mentioned in Annex IX; on the issues pertaining
.. fo the svbfect matter for kind consideration and incorporation-while preparing the

ready-to-file abstract/compilation, to be submitted before the Hon'ble Supreme

 (PaWan Kumar)
Director (Rurgl Housing)
_ Email: pawan.kumar75@nic.in

Joint Secrefary, Department of Drinking Water and Sanitation

~ ‘C-Wing, 4™ Floor, Paryavaran Bhawan,

CGO Complex, Lodhi,

- New Delhi’- 110003 .

. Dated:=\ May, 2026 3 :
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e :Annerrure_
' aBased on the comprled responses submltted by the States/UTs in the affldavrt -
- Vi.regardmg rmplementatton of the SD|Id Waste Management (SWM) Ftules 2026,

“several * StatesIUTs have h[ghllghted that Schd Waste Management (SWM) K
~-acfivities are berng -undertaken i |n rural areas through convergence wrth Mahatrna '

":,..“::'Gandhl NREGSISBM-G States . have also. hlghltghted the rntegratron of raral
- ".]"emptoyment and devetopment framewerks rncludmg ut|I|sat|on of funds under the -
.‘rural empteyment guarantee framework under Mahatma ‘Gandhi NHEGS"

" framework, for; Greation of solid and liquid ‘waste management 1m‘rastructure such -~

' as compost plts .segregation sheds; dralnage ohannels soak plts, ommunrty,_

'.'\sanitary complexes, waste collectlon centres and other decentrahsed waste-" )
'management assets N ; : £ i BLEFL .

- In this regard |t is pertlnent to mentlon that both Mahatma Gandhl NFIEGS i

' "and the forthcomlng VB-G FtAM G framework are demand driven programmes T

'- _-wherern the Gram Panchayats through Gram Sabha based partrcrpatory plannrng

processes, |dentrfy, prioritise. and approve the works to be included in the shelf of . B
'prorectsr' Viksit Gram Panohayat Plans (VGPPs} to be executed under the Scheme .

_ _ Under the Mahatma Gandhr NREGS Para 4(1)(rv)(r) of. Schedule | of the -
. Mahatma Gandhr NREG Act provrdes for rural sanrtatron works under the Rural
tnfrastructure categery, mctudlrrg Solid and quurd Waste - Management works.
-_—Accordtng!y, durable sanitation’ and : waste- management mfrastructure such as
o Indtvrduat Household Latrlnes (IHHLs). soak pits, dralnage channets for greywater
' ‘drsposal stabrirsatlon ponds. compost pits, vermi- compost structures - and -
; "segregatron mfrastructure ‘etc may be undertaken Detarled operatronal gurdehnes
) on SLWM have also been issued by the Ministry vide letter no. J-11017/41/2012-
: _MGNREGA (UN) dated 09.02.2018, WIth emphasrs on convergence with Swachh

_ . *Bharat Mlssron (Gramrn) Flnance Gommrssron Grants "DAY-NRLM.. CSR'

E resources and other schemes Accordtngly, implementation of SWM-related works -

. depends upon’ local . needs, priorities and plannlng decisions taken by - the

‘respective Panchayatt Raj Instttuttons wr!hln the statutory and. operatlonal
' ‘framework of the programme :

In this regard it is further submltted that the VB—G RAM G Act 2025 ‘has
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heen notrfred for commencement from 01.07. 2026 upon whrch the Mahatma
Gandhi National Rural Employment Guarantee Act 2005 shall stand. repealed '

subject to savmge and transrtronal prowsaons The VB-G RAM. G: Adt, 20257'~ AV
srgmﬂcantly strengthens and expands the’ statutory and Instxtutronai framework for- 2k = 0h
riiral- Solrd and quurd Waste Management Schedule [, Para 4 Gategory 2 ot the: - g, L
* Act specmcaﬂy provides for “solid and liquid waste’ management assets; including .. .
stabllrsmg ponds commumty eanltary complexes, and waste segregatron and"‘__.l_.._ N
collection centres?* :The VB-G 'RAM. G- framework adOpts a oonvergence—based L

and saturat:on onented rural lnfrastructure plannmg approach through. Viksn Gram'__."' :
Panchayal Pians (VGPPs), lntegratrng sanrtatlon and waste management wrth"'

' broader vrllage mfrastructure planmng The framework aiso enab[es convergence-' "'_ g 8 e
. wrth Swachh Bharat Missxon (Gramm), Jal Jeevan Mrssron Fmance Commrssron. s
Grants renewable energy—related schemes, .Iivelrhood mrssnons and cwcular--._ -

economy rnrtratlves

L oRRREN
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g Flle No S 18012/38/2026 SBM-V—DDWS] Comp No 32121
: Government of India -
e i Ministry ofJal Shakti- e
Department of Drinking Water and Samtatmn
SBM(G] Division *. ¢

-'_ CGO Complex Lodhi Road New Delhi

IMMEDIATE s

Pt Deendayal Antvudaya Bhawan - -

- Dated: 22.5.2026 oy

OFFICE MEMORANDUM

: Sul:uect. Suhmlssron of DDWS ‘on Short Medium and Long—term objectives to be
‘- accomplished by the State/UTs and thelr Local Bodies, as dlrected under para 22 -

B e of the Drder of Hon’ble Supreme Court dated 05 05 2026 in matter of CA No. 6174 B

' of 2023 reg

. ln compliance tothe d:rections contamed in Para 22 of the Order of Hon bIe Supreme
‘ "Court dated 05.05. 2026 in matter- of CA No. 6174 -of 2023, the: undersrgned is dlrected to.

4 enclose herewith; the submlssron of Department of Drmkmg Water and Sanitation (DDWS) for wte e i

, '-'-:'_rural -areas for-targets fallmg undet its purview,. for- the'same to be- kmdly placed by lVIoEFCC-_
o before the Hon'ble Supreme Court in the aforesald matter ' :

p i 2 * e This l_seu;e_s w’i_‘th the approval o_f _th_e Co,mpetent -Aothority.:

e
(RameshChandra) '

Under Secretary (SBM-V)
Emall chandra r?O@gov in

‘Shri Amit Love : :

" . ’Scientist ‘E’ / Additronal Dlrector
 MOEFCC Lo
-.Email amit. Iove@mc in o
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‘opress unrler Shor (
ets to be acconif lished by flie SmtelUTs and theirLocal Boches as

" th is submltted that in cumplmncc of duectlons contamed in pala 22 of Or der dated 05 05 2026 of -

: Hon ble Sup:eme Coutt in. the &f‘oresud mattel spcctf’ c short medium and long telm ob_)ectlvesl targets 2
< _.;have been’ set.out by- Dep'n tment of Dr mkmg Water & Samtatlon (DDWS) for: ru:al ateas for matters

{ Falhn" within® its pmv:ew that are to be accompllshed by the States/Umon Terri ltOl ies (UTs) and their

. rural-local. hodles These hrgets and then mspcctlve t:melmes may kmd[y be seen pIaced balow as A
- Anne.\mc-l o o i s

. :.‘ M o - = _'. _,‘,‘

t, Medium -

.05 2026 in matter of CA &

,:‘ _ The nto:cs'ud lai gela welc shmed by DDWS \wth all States/UTs seekmg msponse on the per centage of - X "1 )
2% accomplishment: by the StateslUTs and theu Jocal bodufs The. responses as recetved by 21.05:2026, - °
have. been analyzed and tabulated The tabulated summaty may lcmdly be seen, placed below atit e

-“;AunexureJl Ihe progmss |cpm ted by the StatestTs as placed at Annexurc-ll |s sumlnarlzed as
: '}:below : : : :

€., 28 States and 6 UTs havc submxtted theu progless on the short-term targets f‘o: whlch the

el paov:ded upd'ues on-tafgets. pettammg to. DDWS for rutal areas, It i is. also snbmltted that tlie -

o " UTs of Chandwarh and Delhi are not: covered undet Swachh Bharat MISSIO_II .(G_rameen)
",-'-.',;'pm“mmmc ol‘DDWS . me _- EPTRIE R B Y : =i e

2 Out of remammg 29 States/UTs 1t |s obsewed f‘rom theu mputs that

o ~ Creation Of Speﬂ“ll Cell foir SWM undel DCs 16° StateslUTs hava tepmted 100% L ‘

achlcvcmeut of the targetof creation of Speclal CeII for SWM tinder Dlstnct'

Colleclo:s 6 States/UT have 1'ep01 ted that cneatmn of' Speclal Cells’ has .b_een mrtlatpd
-and s undetgomg g 2 ' ‘

" b, Implelmntntwn of 4-w'1y solrce segr eg'ltwn in GPs. 16 States/UTs have repos ted
- - that they have, initiated this process in phased maunex [t is to be noted that the short-
- “term tar, ,g,et for this md:catm was 15%.

el Dom-to-l)oor waste collectmn in RLBs/GPs as’ per SWM Rules, 2026‘ Progxess .

under- tlus ‘target has. also been reported by multiple States/UTs as may be seen in the
. anne\ed hble “The sho:t ferm targ g,et for this mdmto: was 50%.

- he qbo\fc dcl'uls are :.ubmmed for kmd perusal and constdelahon of" the Hon’ble Supleme Cotut Itis:
- lmmhl_y subuutted that, asseen from the i mput given. hy Statcs/UTs whnle work on compliance i in phased

manner. has. :been bldl[C(i out request to Hon’bie Supreme Court s, that the StatesiUTs mdy kmdly be

, 'dmctecl 0 ensuie etfcctwc complmnce of the SWM Rules and OJdeu, of Hon ble Supreme Court whlle

can ymu out the- plmsccl lmplemen[nuon.

Ul dee st |

~+ timeline for comp]ctlon is by 3 % October, 2026. Out of these 34 States/UTs, 5 States have: not-\-..-' #

1
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Short Term. ::"MedAihm‘T.e.rm' ik E Long Term

. (By-Oct. 2626)'-. | (By March 2027) | - (By March 2029)

‘Kéy-fF?éré-lﬁietgrg % il ] %, -

. ~ i o o - :
: .Tafggt Achleved Target Achieved-_ _Ta_rggt_ 1._/9 A qlh;__evec‘i.

Department of Dnnklng Wéter & Samtatlon (DDWS), MoJS

. Creat:on of Specta[ e
- "Cellfor SWM under - '1 00%
{DGs:: I P

I[nplemeh_t'_atidn'ofj,4_-'- » FEY PENEEITEY
‘| waysource-- o 16%* | oot T 30%

_ Lo ] 100%-
s'egi'egation in-GPs SRS o n e I

. Doar-to- Door_waste |
"collectlonm RN el B I P o ' TELTA I SN,
RLBSIGPS as per '_ 50/" ST 5?0’6' . _- ,"-10'0/? A
| SWMRules, 2026 - o - | T 1 ' -




Armaxure-il

Stalus repon suhmltted hy Sla!earUTs an ‘short tarm Iarge!s for rural'arga as per para 22 of the Hon

‘ble Supreme Gourt Order uated 05.05.2026

qreatlon of Spaclal Cell for

lmpremengatlon‘ of 4. way _s_ouica

Daot-ta-Door waste collection In*

y , . % RLBsJ'GPs as per S\WMm Rulus. - P
BNo. | . Statﬁ_asJU_Ta SWMunderDCs - . segregationin GPs + - 2026 |- . Rerharks.
Target|, * % Achlaved”. | Target % Achloved | Target| - % Achiloved. .
" - 5 i i ‘Four-way segregationls | .- z e z 3
- B} belng promoted In rural Already dgor to doar .
‘ .| ereas initially'started [n 5- colleclion fs going onwasta
N = (g . '], 10GPs. a | colleclion.is golng onIn all |- *
. 1 |A&Nistands, .| 100% |* -~ "100% 15%" ".ForSanilary wasta .50% GPs. Howaver, ensure
[ E 1T | % : “feasibility to.ulllize oA coverags of leftover HHs, If
= ’ !ncmeralors with Heallh - ! any. to ensure 100% door |
Departmient will be o duor wasle cunecuon
se v e &y : _ explored. | (I :
-2 |Andhra Pradesh. . {-100%. - 15% L 2% - 50% 100%
3-- |Arunachal Pradesh™ | 100% |- .} 16% 2% - - | 50% 100% * .
. £5, i No Input pmvided lor S No Input provided, !orrural ‘waen | No Input provided for rural, v
v 4 JAmam 300k mral areas ' o areas . - | 5w ... areas .
s o & : Pmsenuy soladwaslms i ) 1
S | ” R e L sagregateﬂhhwowaysdry a3 5 ’
" .5 |Bihar 100% [. - 94.20% 15% | and wet waste. Instruction | 50%- - 9540%
; L (R ' -« .| hasbeenissuedfordway | - . g
% 2 ; _,» segregalion’ - " |’ s '
' " Cuirerity el GPa are . | - - P‘,“*S@?"V"’_s:f of GPs are. .
- L . linp!amenting 2way mplemen ng__2wav_ v
. S . o fon. Action Planis
- . > oy | segregation, Aclion Plan Segregar
. . » 8 * |Chhatlisgarh 100% . 100%: 15%. bein 50% being diawn for door to o
: : e : & ; g Drawn for door collacti SWM
< : ; - implerhenting 4 way oor collaction as per.
- segregalion Rulas 2026 using 4 way
. y : 5 ssgmgailon s
. g :;Tgr:";"'gf:la“f’ {100% |- 400% 5% s% 0% | - - ‘toow Activitles like
: - i mandalory 4 slream
8. |Goa- 100% 100% - 15% - 50% 50% 4 . 0% | source segregation
] Gujara'! 100% ) * 0%% _.15%: i 0% 50% ] ° : ! 0% and door-{6-door
-' 10 Haryar'la T " 100% _Nlo‘lnpul I!m'wldEd for ‘5%' No input provided forgura! T 50% ,N". u-lpul.p_mvided for r_ural ‘wasla collection, as.,
gty ik rural areas - areas . : areas have been laid down
s ) ; A Ton i} 0% as per SWM Rules, | In'the SWi Rules,
* 11 |Himachal Pradesh 100% |- 100% C15% 0% - f§0% 2028, Huwever, 80.5% as |are novel for the mra!
Y =TGR | o ’ - C i per SWM Rules, 2016. | areas. While'
12_|Jamimu & Kashmir | 100% |. 7 5% 5% 50% 20% slgnificant progress
13_|Jharkhand 100% | 5% 5% InUaled in 12 GPs 50%, “1% I8 also reported in
14_|Kamalaka 100% | - 100% 15% = T 50% = some cases, sirct
15 |Kefetam T100% 100% - 15% % | 50% 0% Al o
18_|Ladakh [-100% 100% | 15% 5% 50% 50% i o
; —= A pioposalwilbs | . - dm?clinns of the.
- |+ “subitted ta the 100%’ _— 100% o ls-lmlg ?nu;ltantd
" : s (= veycarrymg out Door. ules has to
17 |Lakshadweep 1004 | Sompetent adthoty | g, | Successfuly canyingoutd’| oo -to-Door waste collection | 'be ensured by all
SN or crealion of Spacial way source segrealion in !
: * Cellfor SWM under GPsweeklybasis | | Weeklybasisfromali HHs, | - States/UTs white
3 ] i D’CS o shops and establishmenls | . working on the
18 _|Madhya Pradesh | 100% | 5% - 50% : e
- 19 |Maharashtra - 100% | 100% ; 15% 11% . . §0% 31% :
I : "No Inpul provided for | Nainput provided Iurmral ) Nom ut provided for rural |
20" |Manipur 100% rf.nrafareaa. - 18% l:,am:as 50% ;. _pafeas ;
21 |Meghalaya. 100% 0%’ 15% 0% . 50% 0% 3
22 |Mizoram 100%| " 100% 15% - 50% = . ¥
23 |Magatand 100% = +15% 0% _50% ~ 1%
24 |Odisha 100% 3.30% 15%; 0% 50%- 0% G
25 . Puduc.l\ernf 100% 100% '15% 5% -50% -, 50%. :
‘No input provided for g Nu input provided for on ‘| + MNoinput rovldad for
% [Pumab 100% | oDWStargets | 15% OOWStargets | 0% DOWS taroets
In progress will be © .| Initialed; 15% targel 1o ba :
+ 27 . |Rajashan 100% |completed by. 15th - 15% .| achieved by Seplember - | 50% 80% .'
v ] 3 ¢ [une =y 2026 5 3
20 |Sikkim - | 100% 100% 15% | °, 10%. . ‘ 50% 20%
29 {Tat Naj_du‘ : 1 90% No i_:_a:ur; {J;Or:f::l:i lur- 15% No inpul p;c::::d forrural’. 0% No lnpul. p;c::f:d for rural '
* 30 |Telzngana - 100% 100% . 15% 1.77% - 50%. 9B.47%
- 31 | Tipawna 100% 100% 15% 0% 50% 0% -
| 30864 GPs are Covered
. by Seﬂregahonﬁheds‘fgr b 31'9;: 3 Ili’oaézg:\;f =
32 [Uliar Fradesh . 100% | * Under piocess 15% wasle segregalionin4 _ |. 50% . e 1 j
ST . i v i . olleclion under SBMG
. " stream under SBMG ; S phase-2 (5 4 97%)
. phase-2 (53.67%) ) .
33 |Utlarakhand: 100% 100% 5% 0% .50% 7%
34 |'West Bengai 100% |. 100% 15% - 4% 50% 7G%

M

T Nute Lanctin ive autuereniot of siort team Taryu! fur States UTs is by 315 Oct'2026 ~




. 'Fuc No. smzozs FD Comp No 33819?121
D ey Govemment of India .
g “‘,_ Mlnlstry of Panohayau Ra_] . L -
Ealy . ' Jeevatharan Burldmg .
9”‘ Floor Tower—II New Deilii-110001
: i, ¥ : Dated 2% 5 2026

OFFICE MEMORANDUM

Subjeot Hon'ble Supreme Court of Indla Order dated 5. 5 2026 m varl Appeal No 6174 of -
¥ 7023 oin lmplemematron of Sohd Waste Manaoement Rules 2026 reg

- Thé undermgned is dlrected to refer to the DO letter No: 11/ 1 1:’2026-HSM dated 14 5 2026 of s by

" ,.'.'Secretary, MoEFCC regarcfmg the aforesald Hon'ble Supreme Court . matter’ of Bhopa.l
'Mumc:pal Corporatron VIS . “Dr. Subhash Qi Pendey ‘and Ors on. 1mplementanon and
} momtormg of the Sohd Waste Management Rules, 2026 '

! In thrs regard in compl:ance of Para 12 of Order daled 5 5 2026 of the Hon‘ble Supreme.
¥ Court ‘the undemlgned is directed to enclose herennth the response of Mmlstry of Panchayatl
. Raj aﬁer ¢xamination of bottlenecks as reported by States!UTs in Annex: VI and action
plans of StateslUTs as reported in Annex IX for rural areas in Annexure-A " :

g The above responses are submrtted for mcorporatron by MoEFCC for fi Img reports for and . T
" on, behalf of all thé Mmrstnes/Depamnents bef'ore the Hon'ble SUpreme Court in. the o
;aforesald matter. - ; - - -

4..T is issites with the a roval of the Competent Authority.. . ~ I e
(Vijay Kumar) -
¢ G s Director -
"To : : : ; ' B
' ‘ The Mrmstry of Envxronment Forests and Chmate Change
- (Kind Attention: Sh. Amit Love, Scientist E) 5 B
In_chra Parya_varan Bhawan New Delhi .
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Annexure-A

Annexure VIlil-Abstracts of State-UT Respo’ns’;es_' on ldentified
Bottlenecks on items relating to Ministry of Panchayati Raj

‘cmfmn7

Issue: -

Reclaimed * land frorh legacy dumpsite reh'zediatign is not being systematically

reserved for SWM use. |
Abstract:

claimed -dumpsite “land is being or will be
utiized for SWM purposes. Kerala has reported transformation of major legacy
dumpsites into integrated waste management hubs under site-specific master plans.
Andhra Pradesh has stated that reclaimed sites are being systematically reserved for

Statés have generally indicated that re

~ SWM use, supported by departmental instructions. Tamil Nadu has informed that

action plans for remediation and future SWM utilization are under .preparatiqn.
Sikkim:has noted absence of significant rural legacy dumpsites. Several other States

have marked the issue as not applicable.

. C(e) (i)
Issue:

Rural Local Bodies and Gram Panchayats face acute resource gaps for ground-level
SWM implementation.

Abstract:

Many States have acknowledged resource and funding gaps at the grassroots level.
Human resoures are inadequate with even the only position of Secretary lying vacant
in many PRIs for months. Madhya Pradesh has emphasized the need for dedicated
SWM funding rather than convergence-based financing. Mizoram has highlighted
constraints relating to finance, human resource,infrastructure and technical
expertise. Andhra Pradesh has reported dependence on GP funds and identified
significant funding gaps. Odisha has mentioned creation of a sanitation support fund

and convergence with BPDP, DPDP, MPLAD and CSR resources. Tamil Nadu has -

highlighted deployment' of Thooimai Kaaviars and Swachhagrahis for SWM
implementation. In Punjab, Gram Panchayats are dovetailing funds under 15t
Finance Commiission grants, MGNREGA, State Grants and own soﬁrces.Many staff
positions in Gram Panchayats are vacant.
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- lIssue:

' Large-scale vacanmes in technlcal and enwronmental cadres remaln unt' Iled

h _ Abstract

-States have promded vaned responses Most States do not have any technlcal and
_ 'en\nronmenta[ posmons created in- rural local bodres Many States have shortage of

.‘dedlcated :manpower for - sanltrzatlon related . activities. Kerala. has stated that
vacancies are fully filled, while Odisha has reported deployment of dedrcated officials
and technlca[ consultants. Andhra Pradesh has stated that vacancies' are being’
e graduatty reduced through - recruitment.’ Madhya Pradesh has - acknowfedged-

" _shortage of administrative funds affeotlng deployment of experts. Several States
- . have marked the issue as not applrcable or referred 1t to concerned departments '

Cle) (i)
Issue

Garbage Vulnerable Polnts (GVPs) especlally in hrgh—footfall areas, are not belng .
. systematloally addressed 5 . : ®

Abstract

States haVe genera!ly indrcated that monltorlng and clearance mechamsms are in
place orbeing strengthened. Kerala has referred to monitoring through the Local Self-
Government Department (LSGD) War Room Portal and reporting systems. Odisha is

developmg a special sanitation support scheme for GVPs. Tamil Nadu has identified

garbage hotspots and is developing a mobile application for systematic monitoring. '
-Sikkim has highlighted ‘community-based monitoring through Panchayat members
and . Self Help. Groups (SHGs). Andhra Pradesh has also proposed strengthen:ng
-monltonng through upgraded moblle applrcatlons

¢ (f) (i)

: lssue

| Rural areas Iack standard bye laws;. sultable provrsrons need to be mcorporated in.
ZP!GP rules 3

Abstract

Most States have reported that rural bye Iaws are erther being drafted revised or
updated Andbhra Pradesh has- proposed formulation of: bye -laws under provisions of
the Andhra Pradesh Panchayati Raj Act, 1994. Kerala and Tamil Nadu have stated
that bye-laws for rural areas are undér preparation. Odisha and Madhya Pradesh are
amending their SWM By-laws, in line with SWM Rules, 2026. Sikkim has reported

- that revised by-laws will be impler'_nented by July 2026. Punjab has .stated that



sanitation-related proviéions‘ already exist under the Punjab Panchayati Raj Act, :
1994. - B ' ; : ‘ :
C@a T 20 )
Issue: - - : g ; :
Systematic behavibur”,c.hange campaigns cibmbinirig""ani.larene_ss, penalties and
incentives are lacking. ' g s :

Abst’i‘act:

Most States have acknowledged the importance of sustained behavioural change
in'itiatives.“:Kerala has emphasized a participatory approach involving government
departments, civil society and local bodies, alongside long-term investments in waste . .
processing infrastructure. Odisha has reportéd dedicated |EC funding at the block
level, "especially during campaigns such as Swachhata’ Hi Seva. Tamil Nadu'is -
planning structured campaigns linkéd with monitoring applications and enforcement

' ~ through bye-laws, Madhya Pradesh and Mizoram have specifically 'noted the

absence ‘of adequate incentive .mechanisms and’ funding support -for behaviour -
change initiatives. Punjab has mentioned that behavior change will come gradually i
with construction and running of SWM units in rural areas -along with door fo door- -
collection of garbage: w w2 :

v




| 'Abstract for Annexure lX-Actlon ltemsiresponsrbllltles allocated to
the StatesIUTs and local bodtes (ltems whrch pertaln to MoPR) '

1. !ssue Jo e e - PR L S . . S
Bulk Waste Generators and’ Extended Bulk Waste Generator Responsmrnty in"-
_-Panchayat areas. - A :
Abstract '. ‘ ‘ . , .
‘ Assam Assams framework carnes the broadest Junsdrctronal scope expllcltly

covertng every Urban and Rural Local ‘Body ‘along with a comprehenswe range of . |

- generators including -Government buildings; PSUs, rallways, airports,” wholesale
markets (Mandrs), hospltals resrdentlal socretles and all individual or corporate
C !andowners The rules’ apply unlform[y across Government pnvate sector, and PPP
‘entities operating . wrthrn local body junsdlctlons as’ well as specral areas such.as.
" SEZs, Food’ Parks Defence estab[rshments ‘and places of relrgrous or hrstoncal
_.|mportance ~ =

- Andhra Pradesh Bulk Waste Generators (BWGs) in- rural areas of Andhra Pradesh
_.are- to. be- identified. by 31 May'- 2026 through Gram Panchayat staff, following
- actrvatron of . the Central Pollution Control Board portal with all .identified BWGs
' reqmred to register and ensure .on-site wet waste processrng Where such facilities
- are unavailable, Gram Panchayats will issue Environmental Based Waste Generator
Responsrbllrty (EBWGR) certificates upon collection of user charges directly linking
financial accountabrhty to comp[rance -

Trrpura In Tnpura Panchayat-level ldentiF cation of BWGs' such as, markets rice
mills, cold storages and institutional establishments is berng undertaken through
coordination between Panchayats Block Development Offlcers (BDOs) and district
authorities. The State has also highlighted challenges relatmg to digital infrastructure
and'the need for capacrty—burldrng support in. remote Panchayat areas.

2. lssue .
' Legacy waste, garbage vulnerabie pomts and protection of rural public spaces

‘ Ab stract

Gu;arat State has mentloned that Gram Panchayats in Gu;arat currently do not face
S|gn|f(cant legacy waste issues: however; wherever such issues come to notice, a

- time-bolnd actlon plan will be' worked out to remedy the concerned tegacy waste
dump site. ; . S

. Sikkim: The State has cont“ rmed that no Iegacy waste sites exist under Rural Local
Bodies. : :
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Andhra Pradesh: The State has mentioned that a * time-bound programme is =
underway for mapping of all legacy waste dumpsites through the Central Pollution = . .
Control Board (CPCB) centralised portal by 31 October 2026, foliowed by scientific

_ remediation using bio-mining and bio-remediation techniques. The State has also

launched 'Swachha Patham' — wsékly Wednesday sanitation drives for 'systématic
removal-of roadside garbage dumps. oo

Maharashtra: The State has mentioned that Gram Panchayats have identified
Garbage Vulnerable: Points. (GVPs) during the Swachhata Hi Seva 2025-26

campaign, with special cleanliqess drives conducted at high-footfall locations such
as.schools, health centres, religious places, and markets: )

‘Tripura: The State has mentioned that GVPs — comprising haats, health centres;

and schogls — are being identified and integrated into ,G‘P.,IBlock/Distrilct-level-, SWM
plans. It has also mentioned that during Swachhata Hi Seva 2025 (17 September—2
October), special cleaning drives were conducted to bring about their permanent
transformation. :

Lakshadweep: The Union Territory .has mentioned that GVPs in l.akshadweep .
primarily cover tourist spots and jetty areas across the islands, with waste
management at these points addressed by Panchayats and garbage collected and
converted into Cleanliness Target Units under SBM. :

3. Issue:

Lack of Human resources and capacity building for Gram Panchayats. ) .

Abstract:

Madhya Pradesh: The State has mentioned that it faces a shortage of trained
_sanitation workers and supervisors, compounded by low wages that drive migration
of rural sanitation workers to urban and industrial areas in search of better income,
weakening ground-level SWM capacity. = .

Kerala: The State has reported that there is no human resource gap. Further, Local
Self Government Department's (LSGD) dedicated Waste Management wing is there
to oversee SWM activities. All 941 Gram Panchayats of the State are staffed with
Assistant Engineers and Overseers and are supported by Assistant Executive
Engineers at the Block level and Executive Engineers at the District levél:

Tamil Nadu: The State has mentioned that every Village Panchayat has engaged
Thooimai Kaavlars (Sanitary Workers) at the rate of one per 150 households for
SWM works, along with- a dedicated Swachhagrahi (Motivator) to monitor sanitation
and ensure all SWM activities are carried out, -

Andhra Pradesh: The State has mentioned that the capacity building of field-level
staff is being undertaken through Community Resource Persons (CRPs), Self-Help




T

- Groups (SHGS), and village _'im'rﬁer’si'on_'_tl:éinirigs;" poéf-élé‘étiqh;'&edicatéd-éafpa.rcity B Yy

.- building programmes will be - conducted for Sarpanches and Ward Members to
deploy them as Lead Facilitators for.Solid Waste Management. T

'Odiéh_a:“ Tr‘ie. Stéte,_ﬁaé' meﬁti_on'ec_f 'ihét'théfé éi(iéts a deait:a}ed ‘cAéd_'ré of Dis';'tricf:a‘nd £

Block-level officials, technical consultants, and field functionaries fully. deployed. to .

. ensure technical oversight of all rural waste management activities. .

4.'lssue

o . Bye-laws, enforcement and local accouritability under Panchayati Raj laws, "

Andhra- Pradesh: The -State ‘has mentioned. that -Zilla- Parishads. ‘and Gram ™

Bl Panchayats are to frame ‘and netify. SWM byé-laws under Sections 259 ‘and 270 of:~ =

. the APPR Act," 1994 respectively, -incorporating provisions _ for “user. charges,

"~ -penalties, and enforcement of source segregation and scientific waste mahagement..

; Chhattisgarh:* The State has mientioned that Panchayats are 1o ‘incorporate fines -
_and penalties for source segregation and antilittering in ‘their ‘bye-laws, while. the
~State” is  simultaneously = framing the ~Chhattisgarh, ' Gramin - Swachhata
* Parisampattiyaan Sanchalan evam Sandharan Niyam, 2026 with provisioris aligned

~ tothe SWMRules, 2016, . .

- _,_C"-;rbii:'r‘_-'l"hé‘Sta'te. has notiﬁéd the ,ModeiPahdhayat,Suoj.i‘d, Wéste ('Ménagem"éﬁt and
Handling) Bye-laws, 2022, mandating.source segregation, doof-to-door collection,

~and compulsory monthly user fees, with spot fines- of up'to ¥50,000 for littering,

“.burning, or illegal dumping. = . S .

.. Lakshadweep: The Lakshadweep District/Gram Panchayat Solid Waste. (Handling
and Management) Bye-laws, 2024 have béen promulgated under the Lakshadweep
Panchayats ‘Regulation, 2022; providing a formal legal framework for . rural .SWM
enforcement. - ' o ‘ T - cot T

Gujarat: The State has. proposed.to amend. the Paﬁéhayat Act and Rb_u_les to align
“with SYWM Rules, 20286, with enforcement provisions for source segregation and anti-
littering to be spegﬂfica_lly incorporated into Gram Panchayat bye-laws. . . -

- Tripura: The State has mentioned. that Gram' Panchayats lack specific SWM bye-
‘laws. " It has further-mentioned - that ‘the Directorate vof Panchayat will .initiate
preparation of a Maodel GP-level SWM Bye-law incorporating source segregation, -
" usefcharges, and penalties. TR LR e T
.Punjab: Rural areas in Punjab ‘lack, standard bye-laws for SWM enforcement;
- appropriate provisions heéed to be incorporated into ZPIGP rules by the State
Government, to be monitored by the Ministry of Panchayati Raj. - - S

CTIRVE oy
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ITEM NO.53 COURT NO.9 SECTION XVII -

SUPREME COURT OF INDTIA @3
RECORD OF PROCEEDINGS

CIVIL APPEAL NO(S). 6174/2023

BHOPAL MUNICIPAL CORPORATION APPELLANT(S)
VERSUS
DR SUBHASH C. PANDEY & ORS. RESPONDENT (S)

(IA No. 113056/2025 - APPROPRIATE ORDERS/DIRECTIONS

IA No. 141056/2024 - CONDONATION OF DELAY IN FILING

IA No. 43110/2024 - CONDONATION OF DELAY IN FILING

IA No. 198051/2023 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 141055/2024 - EXEMPTION FROM FILING O.T.

IA No. 245823/2023 - PERMISSION TO APPEAR AND ARGUE IN PERSON
IA No. 198050/2023 - STAY APPLICATION)

WITH
C.A. No. 7728/2023 (XVII)

(IA No. 196024/2024 - EXEMPTION FROM FILING O.T.
IA No. 176665/2024 - EXEMPTION FROM FILING O.T.
IA No. 241136/2023 - STAY APPLICATION)

Date : 25-05-2026 These matters were called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE PANKAJ MITHAL
HON'BLE MR. JUSTICE S.V.N. BHATTI

For Appellant(s) Ms. Vanshaja Shukla, AOR
Ms. Gunjan Chowksey, Adv.
Ms. Ankeeta Appanna, Adv.
Mr. Siddhant Yadav, Adv.

For Respondent(s) Mrs. Aishwarya Bhati, A.S.G.
Ms. Anupriya Srivastava, Adv.
Ms. Gargie Boss, Adv.
Mr. Sudarshan Lamba, AOR

Mr. Shashank Bajpai, Adv.

Mr. Gurmeet Singh Makker, AOR
Mrs. Chitragda Rastvara, Adv.
Mr. Balendu Shekhar, Adv.
Yogya Rajpurohit, Adv.

-
- =
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CIVIL APPEAL NO. 6174 OF 2023 l'\‘_’L

Mr. Udit Dediya, Adv.

(:E?{{E:> Mr. Arpit Gupta, AOR

Mr. Dilpreet Singh, Adv.
Mr. Divya Pratap Parmar, Adv.
Ms. Akansha Agarwal, Adv.
Mr. Aadil Yar Chaudhary, Adv.
Mr. Shariq Yar Chaudhary, Adv.

Mr. Harshvardhan Pandey, Adv.
Mr. Mahendra Pratap Singh, Adv.
Mr. Raghavendra Pratap Singh, AOR

Mr. Pashupathi Nath Razdan, AOR
Mr. Abhimanyu Singh, Adv.
Mr. Abhinav Srivastav, Adv.

Mr. Raghav Sharma, Adv.

Mr. Salvador Santosh Rebello, AOR
Mr. Mridul Shukla, Adv.

Ms. Moulishree Pathak, Adv.

Mr. Saurabh Balwani, AOR
Mr. Chirag Pathor, Adv.

Mr. Vikramaditya Singh, AOR
Mr. Qasim Ali, Adv.

Mr. Arjun Singh, Adv.

Ms. Yashika Gupta, Adv.

Ms. Pragati Neekhra, AOR
Mr. Aryan Vaibhav Srivastava, Adv.

Mr. Ahanthem Henry, Adv.

Mr. Ahanthem Rohen Singh, Adv.
Mr. Mohan Singh, Adv.

Mr. Aniket Rajput, Adv.

Ms. Khoisnam Nirmala Devi, Adv.
Mr. Yeshu Mehta, Adv.

Mr. Tanay Hegde, Adv.

Mr. Ravi Kumar Bodhani, Adv.
Mr. Kumar Mihir, AOR

Ms. Deepanwita Priyanka, AOR

Mr. Siddhant Sharma, AOR
Mr. Vikram Choudhary, Adv.
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UPON hearing
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Shiv Mangal Sharma, A.A.G.
Saurabh Rajpal, AOR
Arushi Rathore, Adv.

Abhishek Atrey, AOR
Ishita Bist, Adv.
Ambika Atrey, Adv.
Jyoti Verma, Adv.
Navneet Gupta, Adv.

C. K. Sasi, AOR
K. K. Geetha, Adv.
Meena K Poulose, Adv.

Avijit Mani Tripathi, AOR

Aaditya Aniruddha Pande, AOR
Siddharth Dharmadhikari, Adv.
Shrirang B. Varma, Adv.
Sourav Singh, Adv.

Chitransha singh Sikarwar, Adv.

Sameer Abhyankar, AOR
Krishna Rastogi, Adv.
Aryan Srivastava, Adv.
Nalin Talwar, Adv.

Surjendu Sankar Das, AOR
Yoovika Toor, Adv.

ORDER

the counsel the court made the following

i 138 Certain directions have been issued to implement

SWM Rules, 2026 in terms of the signed order.

4 List on 06.08.2026.

(Nidhi Mathur)
Court Master (NSH)

|

(Geeta Ahuja)
Deputy Registrar
(Signed Order and affidavit is placed on the file)
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= Government of NCT of Delh ! \m'm
P,UO Department of Urban Development W§
mﬂ/ 10" Level C-Wing, Dolhi Sachivalaya EQ
— 4\% L.P. Estate, New Delh| &\
Ph-011-23302343

E——

F.No. CD.N0.030806706/2025/907-925

: -“aﬁ)’ﬁ’ﬂ&i‘r g

Dated: 02 /07/2025

& %@%@@M&m@m&m&a bl
Department/Ministry/Organization | Post in the (
Committee
GNCT of Delhi, { Chairperson. ]
GNCT of Delhi, iCo-Chairperson. ]
GNCT of Delhi, I Convener. —]

Secretary, Ministry of Ja
Shakti or his/her nominee
not below the rank of Addl.
Secretary,

Member

Government of India.

Secretary, MOHUA -

or
histher nominee not below

the rank of Addl, Secretary.

Government of India.

ACS/Pr.Secretary/ GNCT of Delhi.
| Secretary, I&FCD. '

7. ACS/F'r Secretary/ Secretary GNCT of Delhi.
(Industrres)
ACSIPr Secretary / GNCT of Delhi.
Secretary (UD)
ACS/Pr Secretary / GNCT of Delhi, Member
Secretary (PWD)

10 | Development Commissioner
/ Agriculture Secretary

GNCT of Delhi,

I 1. IDG NMCG, VWW
I 12, IVr'ce Chairman, DDA ! Delhi DWWW
113 /Chairman CPCB. ’ Government of Indja. Member,
/ 14, ]Chairman, DPCC., I b T v

5

{E Scanned with OKEN Scanneg,
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/‘\ 15. | Commissioner, MCD. Municipal Corporation of Delni | Member. O
L8 16, | CEO, DUSIE. GNCT of Delhi. Member.
: 17. | CGWB, Regional Director, Government of Indla. Member
' Delhi State,
18. | CEO, DJB, Delhi Jal Board Member
Secretary/
Nodal Officer
19. | Any other Government Officer on need basis with the permission of the Chairperson.

Terms of Reference
a. Objective.

The HLC will oversee and guide the rejuvenation of the Yamuna River in Deihi, ensuring a

comprehensive and sustainable approach to restore it's ecological health and aesthetic
value.

b. Key Responsibilities: .

) Comprehensive Action Plan: Develop and implement a comprehensive. action
plan to address pollution, sewage management, and river front development.

(ii) Inter-agency co-ordination: Facilitate collaboration among various Government
agencies, Departments and stakehalders to achieve the Committees objectives?.

(iii) Monitoring Progress: Track the progress of ongoing and future projects, ensuring
timely completion and effecting implementation.

(v)  Public awareness engagement: Promote public awareness and engagement in
rejuvenation efforts, fostering a sense of ownership and responsibility among
citizens.

(v) To guide executive committee specifically made under the Chairpersonship of
Chief Secretary, GNCTD on implementation of instructions on all above points.

Deputy&c/re’tary (W),

Urban Development Department

All Concerned as listed above.

F.No.CD.No.030806706/2025!907-925 . Dated: 02/07/2025
Copy forwarded to the following for information and further necessary action please.

; Delhi
. Secretary to Hon ble Lt. prernor, :
;' g;cretary to Hon'ble Chief Minister Delhi.

3. Secretary to Hon'ble Minister (Water).
4. SO to Chief Secretary Delhi.

®: Scanned with OKEN Scanne!
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5 Secrotary, Ministry of Jga Shakh, GO

6 Secrelary, MOHUA, G,

7 ACS/Pr Secretary/ Secretary (l&FCD). GNCTD
8. ACS/Pr Socrolary!Secrntary (Indusirigs), GNCTD

13 CEO, Deihi Jal Board
14 Vice Chairman. 0DA,
15 Chairman, CPCB.Gol
REGCLANGTD.
17.Commissioner MCD.

18. CEO. pusIB, GNCTD

19. Regional Director, CGWA, Dol(hi State. Gol

Deputy .Zecml‘ary W

Urban Developmant Departmant

¥ Scanned with OKEN Scanneg,
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DEPARTMENT OF URBAN DEVELOPMENT :
GOVERNMENT OF NCT OF DELHI

- Eg%#l SECRETARIAT, : 22| )
e, - E NEW DELHI-110002
F.No. CD.No.030806706/2025/626-059 Dated: 02/07/2025 :
Order

The Competent Authority is pleased to constitute an Execufive Comittee for rejuvenation of river

~ Yamuna under the Chairpersonship of the Chief Secretary, Delhi with the designated Members as

listed below:
Sr, | - Designated Post Department / Ministry / | Post in the
Eo. / [ Organization Committee
L1 ’Chief Secretary ] GNCTD Chairperson
Lz [ACS{Pr. Semtary/Sggretary I&FCD ‘ GNCTD Member
[ 3 J_ACS{Pr. Secretary / Secretary (UD)'f I ' GNCTD Member
[ 4 ] AGS/Pr. Secretary / Secretary (PWD) [ GNCTD Member
Ls [ ACS/Pr..Secretary,_(Env.&Eoﬂt) ’ . GNCTD = _ [  Member |
L 6 [ACS/Pr,Secretary! Secretary Finance - GNCTD Member
L? }Pr. Secretary-cum- ‘ GNCTD Member
Development Commissioner
LB }ACS/Pr Secretary/Secretary Industries GNCTD Member
L 9 ]ED NMCG Government of India Member
10 | Vice-Chairman, DDA, Delhi Development Member
/ / Authority
LTT !cso DJB ' Delhi Jal Board Member
] Secretary
12 | Commissioner, MCD Municipal Corporation of Member
Delhi |
| 13 | Divisional Commissioner (Revenue) GNCTD Member
Chairman, NDMC New Delhi Municipal Member
Corporation :
L15 CEO, DUSIB, GNCTD Member
16 | Delhi Cantonment Board, Representative of Delhi Cantonment Member
CEO Board
17 | MD, DSIIDC GNCTD Member
18 | PCCF, Forest GNCTD Member
19 | CPCB representative Government of India Member
| 20 | CGWE, Regional Director, Delhi State Government of India Member

' : . Dedhi Pollutlyu ACO -E;mlCo jree y

Dairy No.
10 JUL'?SEES
P

‘thn of Rarmwng Oﬁu e o

v

s
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21 Member,éecretary, DPCC GNCTD Memt;:: %
22 | E-in-Chief IRFCD, GNCTD GNCTD ::gber
/L}/L’ 23. | E-in-Chief PWD, GNCTD ' GNCTD
C/l 24 | Member (W), DJB ) Delhi Jal Board Member
25 | Member (Dr), DJB Delhi Jal Board Member -
26 | Any other Govemment officer on need basis with the permission of the Chairperson.

f Reference (ToR), for the Executive Committee is to execute thq directions of
the HiglIT.ee\LTng:momiﬂee {HLC) (cThaired by the Hon'ble Chief Minister, Delhi issued vide Order No.
F.No. CD.No0.030806706/2025/907-925 Dated:02/07/2025 by Deputy _Secretary, Urban
Developrﬁent. GNCTD & whose objective is to oversee and guide the rejuvengﬂon of the'a Yamuna
River in Delhi, ensuring a comprehensive and sustainable approach to restore it's ecological heatth
and aesthetic value. _ :

Deputy Secretary (W),
Urban Development Department

All Concerned as listed above

F.No. CD.No.030806706/2025/926-951_ Dated: 02/07/2025
Copy to: :

Pr. Secretary to Hon'ble Lt. Governor of Delhi.
Secretary to Hon'ble Chief Minister of Delhi.
S.0. to Chief Secretary, GNCTD.
ACS/Pr. Secretary/Secretary, I&FCD, GNCTD.
ACS/Pr. Secretary / Secretary (UD), GNCTD
ACS/Pr. Secretary/Secretary (PWD), GNCTD
ACS/Pr. Secretagy/ Secretary (Env. & Forest), GNCTD
ACS/Pr. Secretary/Secretary Finance, GNCTD
. ACS/Pr. Secretary/Secretary, Industries, GNCTD .
10. Pr. Secretary-cum-Development Commissioner, GNCTD
11. ED, NMCG, Government of India
12. Vice-Chairman, Delhi Development Authority
13. CEO, Delhi Jal Board -
14. Commissioner, MCD
15. Divisional Commissioner (Revenue), GNCTD
16. Chairman, NDMC
17. CEO, DUSIB, GNCTD
18. Delhi Cantt Board, Representative of CEQ
19. MD, DSIIDC, GNCTD
gf: ECCF, Forest, GNCTD
- CPCB representative, Government of India
22. CGWB, Regional Director, Delhi Stats, Government of India.

CONDO A LN

¥ Member Secretary, DPCC, GNCTD
= 24. E-in-Chief I8FCD, GNCTD

25. E-in-Chief PWD, GNCTD
TCTHIY 26 Member (W), Dt

27. Member (Dr), DJ '

AD (f(c--’l) b / g §

/ wq;b eputy Secretary (W),
('\

Urban Development Department

EE-TC (wroc s )
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GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF URBAN DEVELOPMENT

(IDMC/RYM BRANCH)
DELH] SECRETARIAT, I.P, ESTATE, NEW DELHI-110002

F:No. CD No. 0308220952025/, 35 1442 Dated: 08 ©42926

ORDER

Constim’{:g i];r}l:;r Rl.ejuvcnation (?om;nittce (RRC) constituted in respect of Delhi has been
20.02018 passedn‘lp lance to the dlrectlgn of the Hon'ble NGT Continued in the order dated
Anihortied 1. In OA. No. 673/2018 in the matter of: News item Published in the Hindu

o oy Shri Jacob Koshy Titled “More river stretches are now critically

5’;"}‘5‘;‘.}1 g CB” vide order No. F.12 (S85)/Env./NGT/OA 673 of 2018/6151.6155 dute.

g:ctlo_nnsée respogsil?ilities, and mandfites assigned earlier to the River Rejuvenation
mmi (RRC) in respect of monitoring, coordination, and implementation of river

This issues with the approval of the Competent Authority,

y 3

(Puneet Kumar Patel)
ADDL. SECRETARY (UD)

F. No. CD No. 030822095/2025/ {135 - Mu2 Dated: 6% .04.2.04¢

1. CEO, DJB / Member Secretary (EC)

2. Member Secretary, DPCC, GNCTD

3. Director (Env.), Department of Environment, GNCTD

4. Pr. Secretary & Commissioner, Department of Industries, GNCTD

5. Pr. Secretary & Commissioner, Department of Urban Development, GNCTD
6

. Guard File

Copy for information to:

1. OSD to Chief Secretary, GNCTD
2. Chairman, Central Pollution Control Board. ‘
3. Secretary (Environment)- Cum —Chairman, DPCC, Department of Environment ,GNCTD

(Puneet Kumar Patel)
ADDL. SECRETARY (UD)
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ITEM NO.17 COURT NO.14

TION XVII

SUPREME COURT OF IND

REC © |
ORD OF PROCEEDINGS & 2;;;::\7

CIVIL APPEAL NO(S). 8547-8548/2022

NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY Appellant(s)

VERSUS
STATE OF UTTAR PRADESH & ORS. Respondent (s)

[TO BE TAKEN UP AT 2.00 P.M.]

IA No. 176359/2022 - EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT

IA No. 61624/2026 - EXEMPTION FROM FILING O.T.

IA No. 35064/2026 - EXEMPTION FROM FILING O.T.

IA No. 310311/2025 - EXEMPTION FROM FILING O.T.

IA No. 188941/2025 - EXEMPTION EROM FILING O.T.

IA No. 176361/2022 - EXEMPTION FROM FILING O.T.

IA No. 35061/2026 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES

IA No. 188939/2025 - PERMISSION TO FILE ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES

IA No. 176358/2022 - STAY APPLICATION

WITH
C.A. No. 8967-8968/2022 (XVII)
IA No. 179810/2022 - EX-PARTE STAY

Date : 21-05-2026 These matters were called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE MANOJ MISRA
HON'BLE MR. JUSTICE MANMOHAN

Mr. K. Parameshwar, Sr. Adv. (AMICUS CURIAE)
Ms. Kanti, Adv.

Mr. Adit Garg, Adv.

Mr. N.S. Kaushal, Adv.

Ms. Raji Guroraj, Adv.

Mr. Prasad Hegde, Adv.

Ms. K.N. Vallari, Adv.

For Appellant(s) : Mr. S. V Raju, A.S.G.
Mr. Sandeepan Pathak, AOR
gkqown Mr. Shaurya Sarin, Adv.
' Mr. Hitarth Raja, Adv.

T N Mr. Shikhar Yadav, Adv.

Mr. Rahul Gupta, Adv.
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. Anil Kaushik, A.S.G.

. Rajinder Singh, AOR

. Abhishek Mishra, Adv.
. Rajat Rana, Adv.

Mrs. Shashi Sharma, Adv.
Ms. Anju Kaushik, Adv.

Mr. Nischal Tripathi, Adv.

For Respondent(s) :Mr. Rajeev Singh, AOR
Mr. Sunil J Mathews, Adv.
Ms. Samanwaya Rautre, Adv.
Ms. Jyoti Chib, Adv.
Ms. Ashtami, Adv.

Mr. Abhishek Saket, Adv.
Mr. Sudeep Kumar, AOR
Ms. Manisha, Adv.

Ms. Rupali, Adv.

Mr. Pradeep Misra, AOR
Ms. Indu Misra, Adv.
Mr. Daleep Dhyani, Adv.
Mr. Suraj Singh, Adv.

Mr. Tahir Ashraf Siddiqui, AOR
Mr. Kartikey Sahai, Adv.

Mr. Anil Kaushik, A.S.G.
Mr. Rajinder Singh, AOR
Mr. Abhishek Mishra, Adv.
Mr. Rajat Rana, Adv.

Mrs. Shashi Sharma, Adv.
Ms. Anju Kaushik, Adv.

Mr. Nischal Tripathi, Adv.

Mr. S.D. Sanjay, A.S.G.

Mr. Akshay Amritanshu, Adv.
Mr. Padmesh Mishra, Adv.

Ms. Rajeshvari Shankar, Adv.
Mr. Shashwat Parihar, Adv.
Mr. C. K. Sharma, Adv.

Mr. Yogesh Vvats, Adv.

Dr. N. Visakamurthy, AOR



798

Mr. Lokesh Sinhal, Sr. A.A.G.

Mr. Shivansh Pundir, Adv. =N
Ms. Bhavya Singla, Adv. 2@6
Mr. Rahul Khurana, AOR J

UPON hearing the counsel the Court made the following
ORDER
1. Rivers are the lifeblood of civilization. They provide fresh
drinking water, sustain ecosystems and drive economic growth
through agriculture, fisheries, and tourism. It is no coincidence
that ancient civilizations flourished along rivers such as the

Nile, Indus, and Mississippi.

2. Encroachment on the Yamuna riverbed (particularly in fragile
Zone ‘0’ in Delhi) along with indiscriminate discharge of toxic
effluents from illegal industries, untreated sewage from
unauthorized colonies and mixing of sewage with rainwater drains
has reduced Yamuna to little more than a sewage channel. Multiple
agencies working in silos have left drainage, sewage, stormwater,
drinking water and effluent treatment systems either non-functional
or operating below capacity. Agencies often work at cross purposes,
even failing to maintain basic gradients while laying drains within
their jurisdiction. 1Instead of curbing pollution, they are
aggravating it. Hard decisions 1like removal of encroachments,
closure of illegal industries and relocation of unauthorized
colonies are unavoidable. Such measures can only succeed if the

Union of India, States, and Union Territories act in concert.

%‘?
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3. At present, however, no State or Union Territory through whicn
Yamuna flows has a clear, coordinated plan for its conservation,
management, protection, revival and pollution control. There is

aiéo no clarity in policy or coordination at the inter-state level.

4. This Court has repeatedly emphasized the absence of a single,
comprehensive action plan for rejuvenation of Yamuna. A river is
greater than the sum of its parts. Its revival requires a
long-term, integrated strategy akin to the Namami Gange Programme.
The plan must clearly state its objectives, implementation
strategy, roles and responsibilities of each agency, budgetary
allocations, and timelines. Coordination and monitoring must be

entrusted to a single authority.

5. On the previous date of hearing, Mr. K. Parameshwar, learned
Senior Advocate, was appointed Amicus Curiae. The Union of 1India
has now proposed that the Union Home Secretary could act as Nodal
Officer to coordinate efforts between States, Union Territories,
and the Centre. Learned Amicus Curiae has given a comprehensive
note containing the following suggestions:

“a. The Union of India - coordinated by Additional Secretary
level officers of the Ministry of Home, Ministry of EF&CC and
Ministry of Jal Shakti, be directed to urgently call a
meeting of the stakeholders from the States of Uttar Pradesh,
Delhi and Haryana.

b. Direct that in the meeting a proposed
structure/architecture for a nodal planning and implementing
agency (Nodal Agency) be deliberated and a consensus be
arrived at. It may be kept in mind that proposed structure
must reflect the planning, budgetary, technical and
coordination gaps/challenges involved in the cleaning up of

—

e
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Yamuna-qua treating effluents discharged and the treatment

of .
the drains that flow into Yamuna River.

c. It is expected that at least some members/officials must

work full time on coordination and implementation in the
Nodal Agency.

d. The Nodal Agency is expected to come out with full-fledged
action plan, across States for the clean-up of the river
Yamuna with timelines and. actionable points.

e. The suggested action points on which such action plan
could be based on are as follows:

i. Details of cities and towns which are discharging
the effluents in the River Yamuna;

ii. Details of industries which are polluting the
Yamuna River in all of the three states;

k% GAP Analysis of Industries situated in the
entire stretch of Yamuna River;

iv. Construction of more STPs and availability of
the land for the same;

v. All STPs, drains and CETPS on Yamuna River to be
geo-tagged and monitored;

vi. Details of Gram Panchayat and Revenue Villages
on the banks of the Yamuna River;

vii, Wet Lands/Water Bodies along the River Yamuna,

viii. Management of E-Waste, sewage generated from

the cities, Municipal Solid Waste, Bio-medical
Waste, Hazardous Waste, E-Waste and the Industrial
waste.

ix. River Water Quality Data to be uploaded on the
website.

X. MSW Improvement Action Plan time-line for the Urban
Local Bodies of Department of Urban Development in
all of the three States.

X1 Other relevant information.”

6. Accordingly, this Court constitutes a Committee headed by the
Union Home Secretary, comprising Chief Secretaries of all States
and Union Territories through which Yamuna flows including
Secretaries/Heads of State Pollution Control Boards and the learned
Amicus Curiae. The Committee shall prepare a comprehensive Yamuna
Action Plan within eight (08) weeks. The Home Secretary shall be at

liberty to co-opt experts or other authorities as required.
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List on 8% August, 2026. The matter to be treated as part

heard.
(KAVITA PAHUJA) (SAPNA BANSAL)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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vi.

vil.

Viii.

Xi.

Details of cities and towns which are discharging the effluents in the River
Yamuna;

Details of industries which are polluting the Yamuna River in all of the three
states;

GAP Analysis of Industries situated in the entire stretch of Yamuna River;
Construction of more STPs and availability of the land for the same;

All STPs, drains and CETPS on Yamuna River to be geo-tagged and
monitored;

Details of Gram Panchayat and Revenue Villages on the banks of the Yamuna
River;

Wet Lands/Water Bodies along the River Yamuna;

Management of E-Waste, sewage generated from the cities, Municipal Solid
Waste, Bio-medical Waste, Hazardous Waste, E-Waste and the Industrial
waste.

River Water Quality Data to be uploaded on the website.

MSW Improvement Action Plan time-line for the Urban Local Bodies of
Department of Urban Development in all of the three States.

Other relevant information.
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Annexure - A

(212)

Sewage Generation and Conveyance

(A) (B) Sewage Status Estimation and (C) Sewage Conveyance/sewers
Name of Measurement
ULB
*Total Sewage Generation per day Targeted Households Time targets to
(in MLD) Household to | connected complete connectivity
be connected gap in connectivity)
to sewers
(€Y (2) (3) “4)
Delhi Jal | Total Water Supply-1000 MGD 40,00,000 23,50,000 June , 2028
Board Sewage Generation= 80% of water (estimated)
supply i.e. 800 MGD (3636 MLD)
e
*Basis of estimation (based on 80% of Ipcd water supply / or measured)
(D) Drains
Sewage and Flow in Quality/ | Quantity of | Final Whether storm water Time
Sullage flowing| each Characteristi| industrial | pointof | drain is diverted to bound
in open draing drain |csofeffluent| effluent discharge STP? action plan
(Storm water (MLD) discharged | of drain to prevent
drains / in drain sewage
concretised (MLD) discharge
drains/unlined/ into drain
katcha drains)
(NOA of dl'aiI'IS) (6) (7) (8) (9) (]O)
®)
22 5196.44 | Refer Table Not Yamuna 10 Drains tapped December
A-1 available River namely , 2028
(enclosed)

with DIB -

1. Metcafe House
Drain

2 .Khyber Pass Drain,

3. Sweeper Colony
Drain

4. Magazine Read
Drain

5. Tonga Stand Drain

6. Civil Mil Drain

7 Moat Drain

8. Drain No. 14

9. Sonia Vihar Drain

10.Barapulla Drain.
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o)
_/ (E) Sewage treatment and Utilization
Installed |Utilisation| Gap in Time Performance of | Final point | Level of Sludge
Treatment|capacity of| sewage |bound plan STPs with of discharge | Utilisation| generation and
capacities| existing |generation| to setup reference to of treated | of Treated | its management
of existing] STPs and and Standards effluent sewage
STPs (MLD) | treatment | operational
(MLD) (MLD) | ise STPs (17)
(11) (14) (16)
(12) (13) (15) (18)
3702 3387 249 Operation | Out of 37 STPsin | 1. 32 STPs 545 Presently approx
al May, 2026 ( As discharging MLD | 800 Tonnes
per DPCC eftluent into sludge is
Analysis Reports) | Yamuna produced per
River day as  per
¢ Complying — 29 treatment
2.2 STPs capacity of 37
e Non Complying- discharging STPS.
07 effluent to Presently approx
PRCL 200 Tonnes per
e Sample Could day is being
not be taken in | 3- 3 STPs Managed from
case of one STP | discharging 11 STPs and for
(Molarband STP)| effluent into rest of 26 STPs
which is under | Agra Canal sludge managem
rehabilitation ent plants of
total 600 Tonnes
per day capacity
are proposed
and estimate is
in process.
[F] Gaps and Action Plan
ULB Sewage Installed Utilized Gap in Sewage Time lines to bridge the
Generation Treatment capacity Treatment gaps
ULB/MLD Capacity
1 . 3 4 (2-4) 5
Delhi Jal 3636 3702 3387 249 June , 2028
Board '
2
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Annexure-A-1

nformation about 22 Drains out falling into River Yamuna in Delhi, their Water Quality in May, 2026 and Proposed Action for Tapping of Flow
S.No. Name of Drain Point of Sampling Status of Drain |STP in which tapped waste water is treated / | Proposed Action / Timeline for Tapping of
(Before Outfall (Tapped / Partially proposed to be treated Drain =
into river) Tapped / 1 P\/
(Latitude, Longitude*) Untapped) w
Name of STP End Point of Disposal of
Treated waste water
from STP
1 Sonia Vihar Drain 28.7084002, Drain tapped Sonia Vihar STP Yamuna River Drain tapped
(On Eastern Bank 77.2360452
of Yamuna)
2 Magazine Road 28.6977573, Drain tapped Tapped waste is Agra canal Drain tapped
Drain 77.2274876 treated in Okhla
3 Sweeper Colony 28.6900959, Drain tapped STPs Drain tapped
Drain 77.2282293
4 Khyber Pass Drain 28.6953254, Drain tapped Drain tapped
77.2279064
5 Metcalf 28.6803991, Drain tapped Drain tapped
House Drain 77.2291258
6 Tonga Stand Drain 28.6629212, Drain tapped Drain tapped
77.2407143
7 Moat Drain - Drain tapped Dry Drain
(Vijay Ghat)
8 Civil Mill Drain 28.6507572, Drain tapped Drain tapped
77.2525033
9 Drain No.14 28.6115925, Drain tapped Drain tapped
77.2517744
10 Barapulla Drain 28.5831727, Drain tapped Drain tapped
77.2640264
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15 | Sen Nursing Home 7.5 | 204 | 216 92 28.6205472, Partially | Partially tapped [Yamuna River|
Drain 77.2516466 tapped | waste water is (From Sen «M\m
treated in Sen  Nursing Home
Nursing Home STP) As per NMCG, DSTP has been proposed at
STP, remaining is the mouth of Drain and DPR already sent to
to be Tapped & NMCG for their consideration.
treated.
16 Drain No. 12A No flow - - Yamuna
River
RME RD 6.7 | 160 188 80 N 28.531746 | Untapped Yamuna River| Drain tapping to be done and tapped waste
17 180 (Madanpur E 77.320027 water be treated in Okhla STP by December,
Khadar Extn) 2027.
18 | Jaitpur Drain 72 120 | 136 60 | 28.5419379, | Untapped | Proposed to be | Agracanal | This drain is catering the discharge of
77.3083086 treated in NTPC, Ali Gaon, Madanpur Kadar and
Okhla STP. Jaitpur unsewered area and falls under
Madanpur Khadar GOC Tajpur Pahari/
Badarpur GOC. In Madanpur Khadar
GOC 03 colonies (out of 07 colonies) and
in Tajpur Pahari/ Badarpur GOC 36
Colonies (out of 83 colonies) falls under O-
Zone. After laying the sewerage network the
flow sewage of these colonies shall be
treated 'at Okhla WWTP and timeline 18.5
MGD DSTP at Tajpur Pahari. M/s TCE is
appointed for a suitable proposal
9 Maharani Bagh 7.5 170 212 90 | 28.5723966, Tapping | Proposed to be | Agracanal | The completion of the scheme is targeted by
Drain/ Tamoor 77.2686193 work in | treated in June, 2026.
ZNNN-. progress Okhla STP.
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Name of | Flow in Water Quality of Drain Point of | Status of Drain | Proposed Action / Remarks:
: 1 Drain MLD | (As per DPCC Lab Report for Sample Taken| Sampling | (Tapped/ .
& (As per on 05.05.2026) (Before | Partially
DJB) Outfall into | Tapped /
river) Untapped)
pH TSS COD BOD mwmﬂmv
(5.5-9) | (mgn) (mgh) | (mgh) g
(100) (250) 30)
22 Shahdara | 730.12 7.6 232 252 105 28.5588984, | Being large drain | Technically not feasible to tap whole drain however for tapping of
Drain (160.82 77.3207987 | not feasible to be | 108 sub drains of total 18( drains of both the drains there is
MGD) Hwﬁﬁmaamofmgma Interceptor Sewer Project (ISP). Besides ISP DJB has also

A_HMWGM%, ﬁwwvﬂo proposed the treatment of waste water through STPs in the

the flow ommmu catchment areas of both the drains.

Sub Drains Total discharge in Shahdara drain is about 160.82 MGD, out of
which 74.24 MGD is treated / untreated sewage being discharged
by UP through its drains (Sahibabad, Indirapuri, Karawal Nagar
& Banthala etc.) into river Yamuna in Delhi.

204 sub-drains have been identified in the catchment area of
Shahdara drain. Out of 204 stib-drains, 76 sub-drains are either
untapped or partially tapped, and these will be Tentatively tapped
o
b by March, 2027.
o
5
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(Government of N.C.T. of Delhi) 4th & 5¢1, Floor, ISBT Building
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WATER QUALITY STATUS OF RIVER YAMUNA
REPORT NO: DPCC/W/Y/2026/01-08/25 4y D — 30ot[2026
DATE OF SAMPLING: 07.01.2026

\

-

LA

I/C Water Laboratory

Latit“de Fecal Amm ical
/ BOD ‘ onica
I\? | Locations Longitude (mg/) (?n(;lll)) Coliform Nitrogen |F110SP hlate DC/J'
o MPN/100m| (mesty | (me/) [ (me/)
500
Watef' Qlfa“ty 3mg/l ) (desirable) | 6.5- Sme/l
lCt:lter:a or less 2500 (max | 8.5 i ot
('C’ Class) permissible) R
| Pall i 2.5 il 2700 7 9
1 | alla 77.2100181 A. .6 0.93 0.09 7.6
| Wazirabad | 257131310, 3 15 3300 7 0.99 0.11 6.4
b= 77.2319304 0 ok : ' :
1 28.6713533
' id ' i : : N
3 | ISBT Bri ge 77.2338207 38 110 22x10 t 7.1 ) 2.18 / 1.02 / lL7
| 28.6284288
O Brid ¥ 3 : . } I
4 ’ ITO Bri ge 77.2534977 30 92 18x10 {7 4 1.95 I 0.86 N L7
j Nizamudin | 28.5915608, "
3 Bridge 772715342 | 27 | 77 | 2210 I e L / 069 ( f
! 28.586049, 3
6 | HIndon Cut 77.300012 24 63 17x10 7.8
28.545636, 3
7 .Okhla Barrage 77.311072 26 66 24x10 ! 7.5
| River Yamuna
|
! A
‘ aEdegsg;?r 52 | 166 | 35x10° | 7.9
' 28.4665895,
| Haryana)
! 77.3928257
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e DELHI POLLUTION CONTROL COMMITTER A2y
S ve” LIFE

(Government of N.C.T. of Delhi) 4th & 5th Floor, ISBT Building \\“/}

Lifestyle for

Kashmere Gate, Delhi 110006 W Hletelor

(Visit us at https:l/www.dpccocmms.nic.in)

WATER QUALITY STATUS OF RIVER YAMUNA Dd-ile- o?(/"z/"?{

REPORT NO: DPCC/W/Y/2026/09-16 VE(PE!
DATE OF SAMPLING: 04.02.2026

Latitude - A Ammonical
S. J : BOD | COD |Fecal Coliform pH ’ Phosphate | DO
No. Locations Longitude (mg/1) | g/ | mpn /100m| N(i::?;n (mg/l) | (me/1)
; 500
witenQualicy 3mg/l (desirable) |6.5-8. smg/l
Criteria = . -
o or less 2500 (max 5 or more
(‘C' Class) permissible)
28.8138023,
; . 2
1 Palla 77.2100181 2.0 12 1200 7.1 1:12 0.18 8.2
: 28.7131310,
—2 Wazirabad 77.2319304 3.0 16 2400 7.4 1.68 0.12 8.1
: 28.6713533,
3 | ISBT Bridge 7_7.2338207 36.0 | 124 110000 7.1 3.39 1.29 NIL
2 28.6284288,
4 | ITO Bridge 77.2534977 2405|579 49000 7.3 1.98 0.72 0.9
Nizamudin 28.5915608,
5 Bridge 77.2715342 200 | 60 79000 7.4 1.83 0.13 15
28.586049, .
6 | HIndon Cut 77.300012 23.0 | 84 64000 7.3 2.02 0.32 ]
28.545636,
{ 74 - . :
7 | Okhla Barrage 77311072 28.0 | 80 6000 02 2.38 0.55 0.4
River Yamuna
at Asgarpur 28.4665895,
; = ; 2000 .7 2.18 ; .
| ®idwali | 773928057 | 340 | 92 | o2 . 012 | NI |
Haryana) ’

/ NW
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DELHI POLLUTION CONTROL COMMITTEE w LFE

(Government of N.C.T. of Delhi) 4th & $ih Floor, ISBT Bullding
Kashmere Gate, Delhi 110006
(Visit us at htips/iww w.dpccocmms.nic.in)

Lifiekt g e

lmr‘t UTwr!

WATER QUALITY STATUS OF RIVER YAMUNA

REPORT NO: DPCC/W/¥/2026/17-24/ 85 pote-. 2 3/03)2¢

DATE OF SAMPLING: 09.03.2026

JiETy !l;f:;::‘u"d"c BOD | COD |Fecal Callform | pH “:::‘r‘:::“' !Phosphate ?
No. 3 [ )| MPN/1 4
0 (mg/l} | (mg/) /100ml (mg/l) (me/l) | (mg/)
500
li
Water Quality Img/l (desirable) |6.5-8, Smj
Criteria » - ; 8/
. or less 2500 (max | 5 or more
('C' Class) permissible)
28.8138023,
alla 2.0 10 3200 7.4 ;
’ ’ o 772100181 ] / i il
28.7131310,
i 4.0 18 4300 7.6 ;
) 2 l Wazirabad 779319304 ( I 1.37 0.07
28.6713533
: C | 440 | 134 160000 7.2 g
/ 3 j ISBT Bridge 772338207 [ 4.50 0.48
28.6284288,
ide 38.0 | 122 130000 6.9 4.12
[4 {10 Brdge l 772534977 . iy
Nizamudin 28.5915608,
36.0 | 118 120000 7.5 0.91 .
[ ; ! Bridge I 77.2715342 i
28.586049
: ; { 74 80000 71 0.73 i
[6 ) HIndon Cut ( 77300012 } 25.0 I 0.03
28.545636,
a Barrag : 2 7. 4.2 ;
LT ]Okhl‘a Barrage ( 77311072 I 42.0 / 138 00000 8 5 I 0.18
River Yamuna
g at Asgarpur | 28.4665895, g0 | 236 "
(Kidwali | 773928257 | 5 W 1w s N
Haryana)

N

Mt

I/C Water Laboratory
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DELHI POLLUTION CONTROL COMMITTEE
(Government of N.Cc.T. of Delhi) 4" g gt Floor, ISBT Building
Kashmere Gate, Delhi 110006

Lifestyle fo
visit us at : https: [nggc.delhl.gov.m \ﬂ Enwrgnmer:t
WATER QUAL!T! STATUS OF RIVER YAMUNA

REPORT NO: DPCC/W/Y/2026/26-33/ /_,1 %lo Dateo8los] 2a2¢
DATE OF SAMPLING: 07.04.2026

Latitude Fecal

Locations Longitude R ((l:nolll)} (:'0;)” (n?{;l) Coliform Pl}:pz?te Nitrogen
&0 (me 57 [N /100my)|  (me (mg/I)
R S )

\‘ﬁ 500

Criteria 6.585 . |3me/l [5mg/ (desirable)
('C" Class) L or less |or more 2500 (max

Permissible)
‘?‘;gll':')zﬁi 73 | 16 3.0 5.2 2800 0.14
e Al |
Wasraag | 287131310, [ st | 45 ] oo
ISBT Bridge ?1?7321332337 . 48.0 NIL 170000
e [ e o o

Water Quality

Nizamudin 28.5915608
140000
Bridge 77.2715342
: 9
Hlndon Cut { ?’é;gggg:z’ 7.4 72 30.0 NIL 54000
h : R — _-_n___‘_———_____'_‘_-—n-____
7 BOk la %;;'?;51?)?/3, 7.5 | 132 | 440 NIL 120000
arrage :
River
Yamuna at
466 :
Asgarpur 284665895 69 | 160 | s8¢0 | niL 310000 1.65 5.48
: { 77.3928257
(Kidwali
Haryana)

Mb;m
I/C Water Laboratory

ANDITA MOITRA
Scientist-D
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@
(DM
T _ DELHIPOLLUTION CONTROL COMMITTER '
DPCC (Government of N.C.T. of Delhi) 4" & 5" Floor, ISBT Building Ll FE
—_— Kashmere Gate, Delhi 110006
‘%”i" visit us at : https://dpcc.delhi. gov.in \ 'E'rfsfrg’;%fggt

WATER QUALITY STATUS OF RIVER YAMUNA
Date- 01]o¢)2a2¢

REPORT NO: DPCC/W/Y/2026/34-41/ [282)
DATE OF SAMPLING: 05.05.2026

S. Lochtlans LI:)?:!:::(:E pH BOD (COD | po Fecal Coliform Phosphate A::::ne':'al
No. g (me/1) |(mg/) ((mg/1)| (MPN/100mI) (me/l) (mgf.,
. 500
ater lit -
Watar Quallty 3mg/l A (desiiable)
Criteria 6.5-8.5 - or - -
c el or less more | 2300 (max
('C' Class) permissible)
28.8138023
| : : 1 ) 4 )
1 Palla 77.210018] 7.2 2.0 12 59 2200 0.43 0.10
e 28.7131310,
2 | Wazirabad 77.2319304 7.4 4.0 20 3.1 3500 0.11 0.12
et 28.6713533,
3 |ISB1 Bridge 77.2338207 7.2 50.0 | 128 NIL 130000 0.34 4,32
Lo [28.6284288,
4 [ITO Bridge 77.2534977 7.1 42.0 | 108 | NIL 120000 0.16 2.79
Nizamudin [28.59] 5608,
LS Bitdge 77.2715342 7l 40.0 | 104 NIL 110000 0.15 3.65
28.586049, :
6 | Hindon Cut 77.300012 7.2 30.0 80 0.7 92000 0.18 1,14
Okhla 28.545636 '
: .9 i 116 | 40000 0.17 2.70
" | Bamage | 7731107 | 69 | 460 L | 4400
River
Yamuna at
8 ASgarpur 28'4665895’ 7.3 60.0 | 152 NIL 330000 1.00 4.55
: . 177.3928257
(Kidwali
Haryana)

Jws

I/IC Water Laboratory

Dr. NANDITA MOITRA
* Scientist-D




